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LOK SABHA DEBATES 

1 

LOK SABHA 

Monday, April. 4, 1988/ 

Chuilfa 15, 1910 (Suku) 

The Lok Sahha meT al Eleven of 
Ihe Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

r English I 
Puhles through P.D.S. 

+ 
* 532. SHRI MATILAL HANSDA : 

SHRIMATJ D.K. THARA 
DEVJ SJDDHARTHA: 

WJlI the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether there is any proposal to 
supply pulses through the Public Distribu· 
tioll System to the poor people; 

(b) if so .. the details thereof; and 

(c) if not, the reasons therefor '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUp· 
PLIES (SHRI SUKH RAM) : (a) No, 
Sir. 

(b) Does not arise. 

(c) The Central Government has under-
taken the responsibility for the suppJy of 
seven essential commodities, viz., wheat. 
ricc, levy sUI'u, imported edible oils, 
kerosone oil, $oit coke aDd controlled 

2 

cloth to the States/UTs for distribution 
through the net-work of the Public Dis-
tribution System. The States/UTi are, 
however, free to include any other 
commodity including pulses under tbe 
Public Distribution System, which the)' 
consider essential for distribution. 

SHRI MATILAL HANSDA : In view 
of the severe drought and the steep rise in 
the prices of all essential commodities, I 
would like to know whether the Government 
wHI supply the essential commodities 
including pulses at least for SC and ST 
people in the drough t affected areas. 

SHRI SUKH RAM: As I have already 
made it clear in my reply to the main 
Ques:ion, ,the State Governments are at 
Ii berty to include any item for the public 
distribution system. It is not possible for 
the Government of India to include other 
items because already on distribution of the 
foodgrain we are incurring expenditure of 
more than Rs. 2000 crores as subsidy. 
In view of the financial and administrative 
constraints. it is not possible to add other 
Items. 

SHRI MATILAL HANSDA : I would. 
like to know whether the Union Govern-
ment will give financiaJ assistance to the 
State Governments who will be supplyiDg 
pulses through public distribution system. 

SHRI SUKH RAM: There are States 
which are supplying pulses also through 
PDS. There are about 7·8 such States. 
If any other State wants to add this item 
we have no objection but it is not possible 
for us to subsidise. Subsidy has to be 
borne by the respective State Governments. 

KUMAR} MAMATA BANERJEE; Is 
it a fact that Central Government is Dot 
supplying essential commodities properly 
to West Bengal and t hat is why-I have 
come to know from 'he newspapers-our 
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State Government has reduced the people's 
quota which they were earlier getting 
through PDS? 1 would like to know the 
correct picture. Will the Minister enhance 
the quota for West Bengal? 

SHRI SUKH RAM: We have alloca-
ted foodgrains to the State Governments 
on the ba<;is of the off-take etc. and there 
is no discrimination. West Bengal Govern-
ment has l een supplied adequate rice and 
wheat quota and there should not be any 
compJaint on that score. 

Dfvclopment of Sea Beaches for 
Tourism 

* 537. SHRI SHANTARA M NAIK : 
WiJJ the MINISTER OF TOURISM ~e 

pleat;;ed to state: 

(3) whether his Mini C)try propose to 
develop sea beaches from tourist point of 
view; 

(b) jf so, the details thereof, with 
special reference to he aches on the western 
coast: 

(c) whether his Ministry have establi-
shed any c~ntact with the concerned State 
Government in this regard; and 

(d) if so, the reaction of and/or plans 
or schemes of these State Governments 
with respect to the same ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) to Cd) A State-
ment is given below. 

Statement 

Development of tourism infrastructure 
on the sea seaches is one of the approted 
schemes of the Ministry of Tourism. The 
Ministry provides financial assistance for 

. the creation of tourism infrastructure at 
tourist centres on the basis of specific pro-
posals received from the State Govern-
ments. This includes development of 
infrastructure on sea beaches subject to 
cetain safeguards. The Min.\$try maintains 
reaular contacts with the State Government 
and reviews the progress of pJan projects 
including beach tourism projects. During 
the 7th Five Year Plan so far, the Minis. 
Iry has sanctioned the foHowing projects 
development of beach tourism on the 
Western Coast :-

(Rs. in lakhs) 
- . ______ - __ -~ w_~_·_~ -_.~ ____ ---- -______________ _ 
S. State Name of Project Am'Junt Amount 
No. sanctioned reJeased 

.. ---_ .. - ---- - _ ... __ .... _._- .. - _ ....... _ ---.----- .. -- ---- - ---- -- -"_ ............... - ... .,. ~ . ..-.. .._- -~ .. ---- ......... 

1. Gujarat Cottages at Ahmedpur 
Mandvi 21.02 10.00 

2. Gujarat Beach Cottages at 
Nargol 30.17 25.00 

3. Kerala Beach Resort at 
Kappad 46.69 8.00 

4. Mahara.shtra Cottaaes at Ganpa· 
thiphule 8,77 5.00 

S. Mabarashtra Beach Report at 
Velneshwar 34.10 10.00 --- --_ 

~OTAL ; 140.75 58.00 --- ---
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SHRI SHANTARAM NAIK: Some time 
back the Centl al Government had imposed 
a ban on the construction activities inside 
500 mUres from sea-coast as a result of 
which nobody could have any sort of cons~ 
truction whether it is house or industry 
inside 500 metres from sea coast. I ~ 
would like to know whether the said rule 
or ban still exists or whether it has been 
relaxed? If so, to what extent. 

SHRI GIRIDHAR GOMANGO : The 
ban wa':i imposed when the former Prime 
Minister directed that there should not be 
any industry or construction upto 500 
metres from the hightide line of the sea 
coast. After that the posilion was reviewe<.l 
and rcccmly we have relaxed it from 500 
metres to 200 metres in some exceptional 
case~. A high-level inter-Ministerial com-
mittee ba~ ok:1yed this relaxation subject 
to certain safeguards. 

SHRI . SHANTARAM NAIK: Recently 
the Government of Goa has prepared a 
mastcr~plan on tourism which covers all 
the aspects of tourism in detail to be valid 
for the next 10 or 20 years. I would like 
to know whether similarly the Government 
of India proposes to prepare any master 
plan on tourism for the country or any 
part of the country. 

SHRJ GIRIDHAR GOMANGO : Sir, 
we have received master plan prepared by 
the State Government of Goa. It is under 
examination of the Ministry. Apart 
from that, we are going to have our own 
ma~ter plan for West Coast sO that 
the beach resorts alongwith other 
important tourist pJaces' are developed. 

After the examination is over, we will 
develop the Goa beach as will as the proposal 

which the State Government has incorpora-
ted in their report. 

SHRI D.N. REnny : Is the hon. 
Minister aware that the sea beaches in the 
States are becoming rapidly polluted thus 
depriving the beauty of these spots. The 
Marina Beach in Madras, one of the most 
beautiful beaches in the whole country, ta 

ugly now because of the in difference of the 
State of maintain it. Ugly buildings have 
come up now in the beach and the public 
are ,not now enjoying it for their evening 
walks as before. In Puri, people who go 
to pray before Lord Jagannath find the 
beach very dirty. 

WiJI the Centre take steps to direct the 
States to unkecp the beaches and &top 
erecting u£Jy structures within the beach 
area ? 

SHRI GIRIDHAR GOMANGO: 
Keeping In view the polJution due 10 cons-
truction on sea beaches, the ban was 
imposed. After that, when the States pur. 
liued for reducing the distance from 500 
metres to 200 metres, we relaxed on the 
basts of the safeguards. The places to be 
cleared in that process were Goa, Madras, 
Mahaballipuram and Trivandrum. 

We requested tbe State 1I0vcrnment to 
have a coastal management plan so that all 
the aspects are covered under the master 
pJan of the State Government, which needs 
considerable expertise. Therefore, all 
aspects will be put jn the maSler plan as 
per the coastaJ management plans to be 
prepared by State Governments. 

SHRI BRAJAMOHAN MOHANTY : 
The 500~metre limit has no sta tutory basis. 
Jt is only a wishful thinking of the Govern-
ment of India. Nobody is bound to abide 
by it. 

r would Jike to know whether there is 
Bny proposal to give a statutory basis to 
the limit of 500 metres from the sea beach. 

Now the sea beach is merrily encroached 
upon. No action is being taken. Even, 
in some cases, the State Government and 
the GOvernment of India are a party to it. 
That means, five·star hotels are permitted 
just by the side of the sea beach wi thout 
any hindrance. So, in that background, 
my question would be whether this would 
be given a statutory basis and whether 
they would take positive action to remove 
all encroachments ~nd an activities of un-
cleanliness in the sea beaches. Particularly. 
I refer to Puri, Konark and GopaJpur. 

SHRI GIRIDHAR GO MANGO : I 
have already answered thiG question but we 
have conserided only few casos to reduce 
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from soo to 200 metres. Keeping In view 
the similar points mentioned by the hon t ble 
Mem~r, when the coastal management 
plan js prepared al1 these aspects will be 
cottered. 

Low Cost Tourist Hotels 

+ 
'" 539. SHRJ ANIL BASU : 

~HRJ MANIKRAO HODLYA 
GAVIT: 

Will the Minister of TOURISM be 
1'Ieased to state : 

(a) whether there is a shortage of hotel 
accommodation at places of tourist interest 
particularly ncar t he places like Agra. 
Jaipuf, Kodai Kanal, Udaipur, Darj,eeJing 
Digha. Kh~juraho. etc; 

(b) the step~ taken during the ]a')t two 
yt'ars to augment ho'el accommodation for 
the tourist~ ; 

(c) the proposals which are under consi. 
deration for construction of new hotels 
to provide low priced accommodation for 
low bud got tourists ; 

\d) whct~er any funds have been relea~ 
sed to State Governments for implement-
ing the schemes in this regard ; and 

(e) jf so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRl· 
DHAR GOMANGO) : (a) to (e) A state· 
ment is given blow. 

Statement 

Shortage of hotel accommodation is 
aenerally experienced at p~aces of tourist 
interest like Agra, Jaipur, Kodai 
Kanal, Udaipur. Darjeeling Diahat Khaj-
uraho. etc. 

Augmentation of hotel accommodation 
for tourists b a continuing e1Tort, During 
the last two years, the India lourism 
])evelopmentCorporation added 144 hotot 
rooms. Some of the Hotels approved by 
U:c Department of Tourism at the project 

stage have also been ,.commissioned durin, 
this period. 

The India Tourism Development Cor-
poration i~ having the following hotel 
projects under construction/consideration: 

S. Name of the Star Rooms 
No. Hotel Project category 

I. Hotei Konyi Polo 
Ashok Itanagar OV*) 

2. Hotel Pondicherry, 
Ashok (JV*) 

* JV. Joint venture projects 
in collaborations with 
State Governmentsl 
Corpora t ions 

1·2 

J -2 

20 

20 

The Department of Tourj~m has al~o 

.. approved 69 hotel plojects planned for the 
1 and 2 star categories 1D the priva1e 
sector which on completion are expected 
to provide 2615 rooms. 

In addition, Central Government also 
provides assistnnce to State Governments 
for the construction of Yatri Niwases. 

The Department of Touri.m has sanc-
tioned funds to the State Governments for 
the implementation of the fonowing pro-
jects at the places out of those mentioned 
in part (a) ;-

S. Name of the Amount Amount 
No. project sanctioned released 

(Rs. in Jakhs) 

1. Beach cottages and 40.17 20.00 
Tourist Lodge at 
Digha (West Bengal) , 

2. Tourist complex at 69.17 63,00 
Fatehpur Sikri (Agr a) 

3, Vatri Niw8S at 47.30 10.00 J 

Darjeeling 

SHRI ANIL B} ~SU : Tousism nowa-
days is considered as one of tbe m(.'st 
important sectors which can earn forcian 
exchange for the country_ It is also an impor· 
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tant sector which can provide gainful 
emrloyment to the unemployed educated 
youth, of this COlmtry. In the reply, the 
~ii nisler has stated t hat there are shortages 
of accommodation for the tourists He 
ha'i also stated that increase of accom-
m0dation iii a continuing effort on the part 
of the Government. I would like to know 
from the hon. Minisfer that whether it is a 
fact that the number of both foreign and 
domes~ic tourists have increased consi-
derably duriug the last two years and. if 
so the details thereof and what is the , 
ratio of the increase of accommodation to 
the increase of ths number of tourish 
during the last two years? 

SHRI GJRIDHAR GOMANGO: This 
. quec;tion mainly reJatc~ to the low project 

hotel accommodation for domestic as weJl 
as the foreign touristc;, those who cvme 
and ~tay in the low cost tourists accom-
modation available now. Sir. over the 
years, the number of domestic and fONign 
tOUl'i~ts have increased. The arrival of 
tourists in India in 1986 had clossed 29.1 
per cent over [he year 1985 which was 0.2. 
Tn 1987, it wos 7.8, So. the arrival of 
tourists has increac;cd The ac.:commJda-
tion which is availablf' and the plan for 
providing accommodatill)1 for dOllic~tic 
and foreign tOlln"it<; in various Cities and 
townli have been identified. Perhaps, b} 
1990, we win achieve the tariet. All 
these are not done by the State Govern-
ments and the private sector as well. So, 
Sir, the plan we have got will be successful, 
only if these three sectors co-operate to 
construct hotels and only then the problem 
\\ ill be solved to some extent. 

SHRT ANIL BASU : My question was 
regarding the ralio of increase of accom-
modat ion to the number uf increase in the 
tourists. However, the Minister has not 
r~lied to that part of the question. 

I would like to know whether the 
Department of Tourism or the Tourism 
Development Corporation of India has 
undertaken any study regarding the increase 
of number of tourists at ~he end of the 7th 
Plan and how the Government is contem-
plating to provide accommodation to such 
tourists at the end of the Plan period. 

SHRI GJRIDHAR GOMANGO : There 
is short8ae of accom,.'odatioD as comparcJ 

, 
to the tourist arrival in the couo try. By 
J 990, we hope to augment the existing 
accommodation, but still the gap between 
existing room capacity plul) the projected 
hotel accommodation and the rooms 
required would still be there. Durioa 7th 
Plan, we have got a number of schemes 
mainly contin ed to the provision of 
Yatri Niwases roadside amenities for 
tourists and one and tWG star hotels-as 
also lodges and sma)) restaurants to be 
constructed by the Tourism Department. 
However, hotel accommodation wouJd not 
be a bar to the tourists. We will be able 
to augment the available, accommodation 
by 1990 to a great extent. 

PROF. K. V. THOMAS: A number 
of proposals for the construction of Yatri 
Niwas in Kerala have been approved by 
the Gov·ernment of India. I would like to 
know the amount so far released for the 
construction of these Yatri Niwas in Kerala 
and the progtess made in the CODstructioD 
thereof. 

SHRI GJRDlJAR GOMANGO ; We 
have approved the construction of Yatri 
Niwas at Cochin. The amount sanctioned 
for that in the year 1988 was Rs. 35 
lakh'l and the funds released so far are 
Rs. 10 lakhs. The work is in progress. 

[ T,.all~/atioI11 

SHRIMATI VIDYAVATI CHATtJR-
VEOJ: Mr Speaker, Sir, J would like to 
know from the hon. Minister as to when 
the constrw..:tion work on the proposed S 
star hotel at Chhatarpur, the district head-
quarters of KhajuJ aho, wjll be started and 
when the work is likely to be completed. 
Besides, there is a palace caJ1ed the Rajgarh 
Palace along the bank of a river on the 
mountain ranges very close to Khajuraho, 
which j s surrounded by a very beautiful 
valley and a beautiful forest. Is then any 
proposal to convert this palace into a hotel 
or to open a hotel tht:re in view of its 
beautiful locatjon? Do the Government 
propose to develop this site from tourists' 
point of view? 

[Eng/Ish] 

SHRI GIRIDHAR OOMANGO 
require a fresh notice for this. 
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Supply of Kudremukh IroD ore to 
Bahrain 

+ 
* ~42 SHRI v. KRISHNA RAO : 

SHRI S.M. GURADDT: 
WiJJ the Minister of STEEL AND 

MINJES be pleased to State: 
(a) whether' an agreement has been 

reached between Tndia and Bahra in under 
which iron orc from Kudrernukh will be 
exporlcd from fndia thj~ yeal ; 

(b) if so, the total quantity of iron ore 
to be c"(p('rtcd ; 

(d to what extent thi~ wi]] ca'e the 
prodUl:lion po~ition at Kudrenlllkh iron 
ore plant; 

(d) whether some other countnes have 
also agreeJ to import Kudremukh iron 
ore; and 

(c) If 50. the detaiJs thereof? 

THE MINrST1,R O}, STATE IN THI-: 
DEPARTMENT OF STELL TN Ti-1E 
M rNfSTR Y OF STEEL AND MINES 
(SHRf YOGENDRA MAKWANA): (a) to 
(c) : A Statement is given below. 

Statement 
(a) to (c) A long term agreement wa s 

signed in September, 1985 between 
Kudrcmukh Iron Ore Company Limited 
and the Arab Iron anJ Steel Co, Ltd. 
(AISeO) Blhrain, for ~upply upto 1.5 
million tonne" of iron ore concentrate in a 
year, for 5 years However, the AISeO 
plant ha~ not been onerating since Septem-
ber, 1986 and hence the off-take envisaged 
has not materialised. Should this plant be 
restart\!d Kudremukh wilJ have an opport-
unity to supply ilon ore concentrate; in 
that Cd,)C the productiun performance of 
Kudremukh would iml>rove significantly. 

(d) and Ce) Yes, Sir. Kudremukh has 
been able 10 book orders for iron ore (con-
centrate as well as rellels) from several 
other countries, includ jng Japan, Czecho-
slovakia, Yugosldvla Hungary, Australia and 

Turkey During J 987-88 (upto February, 1988), 
Kudremukh exported 27.32 1akh tonnes of 
concentrate and 6.60 lakh tonnes of 
pellet~ . 

SHRI V. KRISHNA RAO: Sir, it is 
understood that the Kudremukh project is 

not havjng ,ufficient demand after Bahal'ain 
faild to purcha~c the sufficient quantify of 
iron ore. If that is so, it could be divcl'led 
to other countries ]ike Japan. J would 
like to know whether the Kudremukh 
Project is funning at profit or Joss. 

SHRl YOGENDRA MAKWANA: At 
present it is running at loss. 

SHRI V. KRISHNA RAO: Is It a 
fact that the Kudrcmukh Company has 
formed a pipeline from Kudlemukh to 
MangaJOlc to transport lIon ore concent· 
rate? I Jearnt (hat it j" not functioning 
properly. So, what action has been taken 
against the conct.'rncd rert,om, for non-func-
tioning o[ the pipeline? 

SHRI YOGENDRA MAK\VANA: It 
is a fact that there is a plplinc to t, ansport 
the hon ore concentrate but there is no 
such information with me that it il:l running 
properly. It runs properly. 

Need to instal Tube-weJls in States 

* 5 ~6. SHRf PRAKA~H v. PATH 

SHRI V. TULSIRAM : 

Wi II the Mmister of AGR'CUL TURE 
be plert5cd to state; 

(a) whether the agriculture planner s in 
a National Conference he1d in D~lhi 
recently have empha~ised the nced to instal 
six Jakh shalJow tube~ells in the States for 
harnessing of water resource~, e$'pccially 
ground water; 

(b) if so, whether Government l.lVe 
accepted this recommendation; 

(c) if so, the State·wise instal1ation of 
tunc-wells; 

(d) the State-wi~e acreage of land to be 
broaght under irrigdlJOn as a result of he 
insta lIation of thfse tube-wel1s ; 

.(~) whether ~overnment have given uny 
a,1dltlonal finanCIal assistance for this pur-
pose to States; and 

(f) if so, the State-wise details there .. 
of? 
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THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : (a) and (b) Yes, 
Sir. 

(c) and (d) A Statement is given 
below. 

(e) and (f) : Required financial assis-
tanc wiJl be prov ided through the on~gojng 

CentraJJy Sponsored Scheme for Assistnnce 
to Small and Maraina) Farmers for Increas-
ing Agrkul Production. 

Statement 

State-wise Numbpr of Districtsl Blocks Selected, Allocation of Centra' Ass/sUInt e 
and Number of Shallow Tube-wel/sl Dug-weJl,f 10 be Installed 

- -- _-- -- .... --- - ----- --------
State No. of A lIocation of No. of Tentative 

districts! central assistance -;ha]}ow tube- area to 
bJocks (Rs. in Jakh) weUs/ be brought 

dugwells under 
irrigation 
(In ha.) 

------.. _ ........ -_._---- ._-----_...._.- --------
1 2 3 4 S 

1. Assam 3/25 122.22 8,148 8,148 

2. Andhra Pradesh 8/127 f20.88 -41,392 41,392 

3. Bihar 18/327 l,59H.94 1,06,576 l,06,S76 

4. Madhya Pradesh 22/273 1,334.39 88,960 88,960 

S. M aharashtra 7/80 391.10 26,0'3 26,073 
'" 6. Orissa 5/148 723.54 48,236 48,236 

7. Uttar Pradesh 36/651 3,182.62 212,175 2,12,175 

8. West Bengal 7/188 919.10 61,274 61,274 

Total 106/18J9 8,892.49 5,92,834 5.9:!.~34 _ "..- --~ ... - ~ ___ - - ___ ..... __ a ............. "- _ .......... ' .. ___ ... -_._._ .. ______ ... ______ 

[Translation 1 
SHRI PRAKA.SH V. PATJL : Mr. 

Sr.eaker, Sir, those states where ground 
water level is high, wiJI be benefited by the 
shallow tube-weB scheme. hut Maharashtra 
whose water level has gone much below 
will not get the benefit of the above 
scheme. Will the Minister of Agricultu re 
be pleased to state if there is any scheme 
w.th the Government to meet such a situa-
tion ? 

A very small amount bas been aJ)ocat-
ed for the State of Maharashtra. Since 
our irrigation potential is limited to 13 
per cent only, will he please try to enhance 
tbis amount '1 

SHRI BHAJAN LAL: Maharashtra 
has already been included in this scheme 
Eight States Jjkc: Assam, Andhra Pradesh' 
Bihar, M c.adhya Pradesh. Maharashtra:' 
Orissa, Vt tar Pradesh and West Densal 
have been included in this scheme. 7 
districts and 80 blocks of Maharashtra 
have been cov~red under '-hjs scheme. We 
have earmlijked an amount of Rs. 3.91 
crores for installation of 26073 weJls in 
Maharashtra. 

SHRI PRAKASH V. PATIL: The 
Government has provided an amount of 
Rs. 3 crores to Maharashtra whereas other 
States have been provided Rs 1 S 20 . . crOres 
I would like to know "hether there is aD; 



1 S Oral Anlw"s 

SCheme with the Government to prepare a 
joint scheme for Maharashtra where the 
rl~pth is more. 

SHRI BHAJAN LAL: There is a 
&eparate scheme for installation of deep 
tubewells. Besides, we want to inliital more 
than 10 lakh dug-wells ~ a year in the 
country. After the new scheme is readl, 
we will see if those in Maharashtra where 
the water level has gone down very much, 
can be brought under this scheme. 

SHRI BALKAVI BAIRAGI Mr. 
Speaker, Sir in hts reply the hon. Mmister 
bas stated that if it is found necessary to 
instal deep tubewells, he wi 11 con~ider that. 
In this connection, 1 would like to know 
from the hone Minister upto how many 
feet tubewells are not treated as deep and 
upto how many feet tubewells are treated 
as deep? Has he prescribed any definition 
for this because the farmers are facing 
injustice and bungli ng in the name of the 
depth. 

SHRI BHAJAN LAL: Mr. Speaker. 
Sir. aenerally. shallow tube-wells are 
successful upto a depth of 100'. 125' and 
1 SO'. Therefore, if the water is more 
than 1 SO fcct deep, it is called a deep well. 
It requires a big motor i.e a motor of 
bisber horse-power. We will also try in 
this regard. I have already said that Uttar 
Prade5h has been included in shallow tube-
wells scheme. At those places where the 
water level is deep, deep tube-wens will be 
installed. Apart from these schemes. other 
schemes could also be inh oduced. We are 
conducting survey for thi~ purpose and 
examining the matter. It is hoped that we 
will be able to take a final decision in this 
relard very soon. 

[Err,lish) 

SHRI SRIBALLAV PANIGRAHI: I 
would like to know from the hon. Minister 
whether there is any element of sub~idy in 
tbis scheme. If so, is th~ benefit of it 
such subsidy Zlvailable to poor cultivators 
reaardless of their caste, i.e. even if they 
do not belong to the Scheduled Castes and 
Scheduled Tribes? If not, in view of the 
uraency of the situation and also in view 
of the anexiety of the Government to brioa 
more and more land under irria&& ion. will 
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the Government consider giving subsidy to 
all poor cultivators regardless of their 
caste? 

I would also like to know whether these 
shallow tubewe)Js are meant to provide 
irrigation only during Kharif seaSOD or 
during Rabi too, During Rabi also, the 
existing water level may not be sufficient. 
Therefore, is there any scheme to deepen 
these tubewells to provide irrigation even 
during Rabi season? 

r Trans/ation] 
~ 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir ~ there is no question of Rabi and 
Kharif crops in it. The question is about 
instaIJation of tuhe-wells and for this an 
assistance of Rs. 3000/- i.e. Rs. J 5001-
from the Central Government and Rs. 
1500/. from the State Government is given 
A total amount of Rs 88.92 crores will be 
spent in the whole country for this and 
5,92,834 tube-wells will be installed. 

SHRI SRIBALLAV PANIGRAHI: 
Will the ScheduJed Castes and Scheduled 
TfJbes be provided any assistance under 
thi s scheme ? 

SHRI BHAJAN LAL: Marainal far-
mers will be given assistance under this 
scheme and the ScheduJed Castes and 
Scheduled Tribes are a150 co\cred under 
it 

Bonded labour 

lEttglish 1 
*547. SHRI PKAKASH V. PATIL : 
Will the Mini,ter os LABOUR be 

pleased to state : 
(a) whethor due to lock of prorer 

follow~up action, a large numben of releas4 

ed honded labourers are reverting to 
bondage; 

(b) whether Government have conducted 
a survey in this regard and jf so, the details 
thereof; and 

(c) the steps being taken t y Govern-
ment to prevent such reyel sion of labour 
bondage? 

[ Translation] 
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI RADHA· 
KISHAN MALAVIYA): (a) No such report 
bas been received by the Government. 
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(b) No specific survey on this aspect 
has Leen conducted. However. certain 
evaluation studies have been conducted. 
These studies hav~ made some suggestions 
for improvements in the programm~. 

(c) The re,;ponsibiIity for rehabilitation 
of released bonded labourers lies wtth the 
concerned State Government. The financial 
assistance under the Centrally Sponsored 
Scheme for rehabilitation of bonded labou" 
rers has been increased from Rs. 4,000/-
to Rs 6.250 - per bonded labourer w.e.f. 
1.2.1986. In addition to this, the State 
Governments have been requested to inte· 
grate the Centrally Sponsored Scheme for 
rehJbiJitation of bonded labour with other 
on going anti-poverty programmes Hke 
IRDP, NREP, RLEGP etc. 

A scheme for involvement of voluntary 
agencies in work relating to identification 
and rehabilitation of bonded labour: has 
been introduced from 30.10.1987. 

[ Translation 1 
SHRf PRAKASH V. PATIL : Mr. 

Speak('r, Sir, I wou1d like to know from 
the hon. Minjst~r of Jab~ur that wIlen our 
country has reached the gatt'way of 21 Sf 
century anll made progress, why the bonded 
labour problem is still prevalent in the 
society'/ This problem i" not only an 
administrative prohlem but also a social 
evil. Has the Government taken any 
mea~ures to solve this problem at social 
level? It ha<\ been seen that the whole 
responsibility is thrust upon the State 
Governments. I, the:efore, would like to 
know wht:ther the Central Govern· 
ment also i lterfere in this work and 
whether tbe State Governments have made 
any susge~tions in this regard? 

THE MINISTER 8F STATE OF THE 
MINISTRY OF LABOUR (SHRI JAGDISH 
TYTLER) : There arC two to three 
agencies that have identified them and 
according to the figures made available to 
us 2.24.S62 persons have been identified 
upto 2 0 th Ftbruary, 1988. Efforts have 
been made to rehabilate them by providing 
means of livelihood. shelter, bank assis-
tance and help (rom CentraJ and State 
Governments. . .. (Interruptions) ... Just 
listen. please. It is not a thing, which can 
be dono. by thrusting it on others. We are 

as much concerned with the bonded labour 
as you are. Out of 2.24.562 persons 
identified by, us, 1,'18,:>08 persons have 
already been rehabilitated in cO.operation 
with the State Governments. As regards 
remaining 26,054 f'ersons. the Government 
is making every effort to see that they Bet 
full assistance from the States and the 
banks ha' e also been asked to provide 
assistance to them. Each bonded labour 
is given on assistance of Rs. 6.250/- which 
is met by the Central Government and tbe 
State Government on fifty-fifty basis. Apart 
from this, kceping in view the schemes 
launched by the Government and the banks 
each bonded labour has been provided a 
benefit of Rs. 15,000. 

SHRI PRAKASH V. PATIL: What 
measures is the Government taking for the 
social and economical security of the 
bonded labourers. Is there any proposaJ 
with the Oovetnmer.t to pay wages to these' 
labourers through crossed cheques so that 
their economic exploitation could be 
checked? Besides, what provisions have 
been made to pay wages for the leave 
period? At the same time what steps the 
Go\'crnment is taking to check the 
tendency in these labourers not to do any 
work? 

SHRI JAGDISH TYTLER : The whole 
re~r()nsibiJjty in thie; connection lies on the 
State Government';. ]t i~ liP to them fo 
enforce their own J:l\\S as they deem fi[ 
keering in view the prevailing situation. 
[Engl is;, 1 

SHRI 'THAMPAN THOMAS: A 
Committee of the McmbcI S of Parliament 
was formed by the Labour Ministry under 
the leadership of Shri Gurudas Dass 
Gupta. M.P .• Ralya Sal ha. They conducted 
a study of these agricultural lahourers in 
various pans of the country, say Bihar. 
etc. They have stat~d that agriculture is the 
major pJace where bondel} labourers are 
there. A number of such J')eople are 
I'~CI uited by the pcof'le and they use them 
as bonded laboureres for taking work from 
them in their Stales and alJ th,..t. 

I would like to know Whether the 
recommendations wade by that Committee 
have been implemented and aJso whether 
the Government will consider implement-
ing the minimum wages for the agriculturaJ 
sector? 
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And if the minimum waaes are not 
paid and the regulations which are liven 
in that field are not observed and the pro-
secution are launched against such persons, 
will it help to prevent abolition of bonded 
labourers by landlords and people like 
that ? 

SARI JAGD]SH TYTLER : This 
question relates to two distinct kind of 
labours bonded labour and the Jabour 
which works in the field. 

I would like to answer by say ina that 
as per the Committee's Report-I think 
I am subject to correction-most of the 
recommendations which were given by that 
Committee have been accepted, except these 
two. 

PROF. MADHU DANDAVATE : This 
is the question whicb 1 am asking to the 
fifth Labour Minister. I hope, I will get a 
satisfactory reply. 

Is it not a fact that the Supreme Court 
had a1ready deputed its representative to 
visit the stone quarries in Faridabad and 
try to find out the first-hand e"idence 
regarding the complaints ccncerninl bonded 
labour? 

Is j t not a fact that the report was 
submitted sometime back and that the 
Supreme Courl had given its directions and 
those directions regarding the bonded 
labours in Faridabad still remains unimple-
mented '! 

If so. wi)) you nse your good offices to 
see tha t once and for HlI this problem is 
settled? Because you are a fresh Mjnist~r. 
you can do it with a fresh mind. 

MR. SPEAKER: Young too, 

SHRI JAGDISH TYTLER: I would 
like to a~~urc the hon. Member that the 
Report which was given by the Supreme 
Court has been sent to the State Govern-
ment. But I will see to it that with our 
good offices, I will try to persuade the 
State Government to implement it as 
quickly as possibie. 

[ Tran,slation] 
'FeI Godown. in RaJaltban 

*548. PROF. NIRMALA KUMARI 
SHAKTAWAT; 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the Food Corporation of 
India has got constructed the 80doWD~ on 
scientific lines through private parties in 
Rajasthan; 

(b) if so, the storage capacity of those 
,odowns; 

(c) whethct there is a scheme of send-
ina the foodarains for storage to other 
places from Rajasthan; 

(d) whether foodgrains remained lying 
in the open and got damaged and rotten; 

(e) if so, the details of such damages; 
and 

(f) the effective steps proposed to be 
taken for proper storage of the foodgrains 
produced in the country ir. future? 

[El1glish] 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPL1ES (SHRI SUKH RAM): (a) to 
(f) A Statement is given below. 

Statement 

(a) Yes. Sir. These godowns were 
constructed by the private parties as per 
the specifications prescribed by the Food 
Corporations of lndia (FeI). 

(b) The FCI had hired covered storage 
capacity of 3.71 lakh tonnts from private 
parties in Rajasthan. 

(c) The foodgrain stock is moved to 
and stored in Rajasthan not only to meet 
the requirement of the State but also meet 
the requirements of other. States. Stocks 
are. therefore, despatched from Rajasthan 
to other States also to the extent required. 

(d) and (e) During 1986 .. 87, the food-
grain stock held in cover-and .. plinth (CAP) 
storage in Rajasthan varied from 2.69 lakh 
tonnes to 4.84 lakh tonnes at different 
points of time. Of these stocks, 156 
tonnes of wheat was damaled durin. the 
year. 
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({) The foodgrain stock is held in -the 
covered capacity to the extent posible. The 
remaining foodgrains ~stock, which 

cannot be accommodated in covered godowns 
. is held under cover-and-plinth (CAP) 
arrangement. Following steps arc taken by 
the Fe} to protect the stocks under cover-
and-plinth (CAP) arrangemlnt : 

(i) Stocks are stored in CAP storage 
with proper drainage and dunnage 
arrangement; 

(ij) The stocks are covered with poly-
thene covers and lashed with 
nylon ropes; 

(iii) aeration of stocks in the open is 
undeJ taken during clear weather 
to maintain the health of grains; 
and 

(iv) periodic inspection i~ undertaken 
to control insect infestation, 
damage by rodents_ birds etc 

[ Translation 1 

PROF. NIRMALA KUMARI SHAKT-
AWAT: Mr. Speaker, Sir, it is regretful 
that 1 ~6 mi11Jon tonnes of foodgrains have 
got rotten on account of inadeque storale 
capacities. Today, OUf country is in the 
grip of a serious drought and it is very 
regretful that under such a situation, large 
quantities of foodgrains have got damaged. 
I want to know from the hone Minister 
whether this entire damage was confined to 
the godowns in Rajasthan alone ? 

Secof\dly ..• '.', 

MR. SPEAKER: The second suppJe-
mentry can be asked later. 

SHRI SUKH RAM: Mr. Speaker, Sir 
the storage capacities in Rajasthan are not 
inadequate. The abovcsaid stock was 
damaged" on account of natural 
causes. There arc two systems of storing 
foodgrains. One is the covered capacity 
and the other is the cover .. and-plinth (CAP) 
~ystem. The foodgrain stook was stored in 
these two godowns but were damaged due to 
natural causes. Therefore. the damage was 
not on account of inadequate storage capa. 
city. 

PROF. NIRMALA KUMARI SHAKT· 
AWAT: Mr. Speaker, Sir, the hon. Mini-
ster has not answered my supplementary. 
I wanted to know the total quantity of 
foodarains which got rotten but the hone 
Minister has not even clarified whether the 
damage is confined to Rajasthan or it cov-
ers tbe whole country. He has stated that 

. the foodgraiAs have got damaged due to 
natural causes. I want to know whether in 
the situation arising out of a serious dro-
ught, and resulting in shortage of foodgra. 
ins is proper ? 

My second supplementary is whether in 
your existing storage capacities, there arc 
any possibilities of foodgrains getting 
damased in the near future 1 

SHRI SUKH RAM: Mr. Speaker, Sir, 
the hon. Member's question was related to 
Rajasthan and that is why I gave figures of 
that State: If she gives a sepal ate notice 
about the total damage caused in the 
country, then I wiJ1 also let that be known. 
As the question was related to Rajast han, 
therefore I gave figures of that State. 

PROF. NIRMALA KUMAR) SHAKT .. 
A WA T : Perhaps tbe hon. Minister has 

_ not read my question properly. Jt was 
asked about tft. d.tails of the total damage. 
Rajasthan was not mentioned anywhere 
Taat heading was put by you. I had asked 
about the total damage of foodgrains in the 
whole country and not in Rajasthan alone. 
Of course, one part of my question was 
whether you intcnded to shift foodglains to 
other places from Rajasthan, but I did not 
ask about the details of the damage in that 
particular state. Therefore, jf the hon. 
Minister docs not have the figures at this 
momeftt, he may aive these figures later on 
but he shou1d not give us incorrect figures. 

SHRI SUKH RAM: Out of the total 
F .C.I. stocks during 1986 .. 87 the total 
damqe was 0.64 per(ent. In 1986-87, the 
damage was 0.64 per cent of the total 
stocks in the country. 

PROF. NIRMALA KUMARI SHAKT .. 
AWAT: Sir,..Ahe hon. Minister has not 
rep];ed to my second supp)ementary. I want 
to submit that you have stated that food· 
arains have been damaged not on aQOOunt 
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of storage system but because of improptr 
packing in po)ythene t'3gS. I wanted to 
know also whether you propose to shift this 
storage capacity to some othel' corner of 
the countr), ? 

Thirdly, whether you have t;;tkcn any 
protective measures to ensure agajn~lt suetr 
damage in future '! Hds It been vcriHed that 
the stocks will not get rotten in ncar 
future 1 

SHRI SUKH RAM: Mr. Speaker, Sir, 
Rajasthan has a stor~'ge capacity of 11.()J 
lakh tonnes. 

SHRI RAlvl PYARE PANJKA: l\fr. 
Speahcr. Sir. the hon. Minister h replying 
about the storage cnpacity in Rajasthan 
whereas she wants to know about the whole 
country. 

SHRI SUKH RAM: Since ~he is from 
Rajasthan, ~he has asked about Raja~thHn. 

PROF. NJRMALA KUMARI SHAKT-
A WA T: You have not gone through my 
qu~stion. 

SHRJ SUKH RAM: , have read the 
Question in which you have asked about 
the storage capacity in Rajasthan, so I have 
told you that in Rajasthan the Food Cor-
poration of India h[l'; a covered storag~ 
capacity of 11.03 lakh lonnes ... . (/nterrupt· 
ions) 

MR. SPEAKER: The question relates 
to the whoJe country. Just sec the last para 
of the question. 

(Interruptions) 

PROf. l\i1ADHU DANDAVATE : You 
just read part (f) of the question ... . (Inter-
ruption.\') 

SHRI SUKH RAM: The reply has 
bee given in the statement itself which has 
been laid on the TabJe of the House as to 
what effective 5teps have been taken to 
check damage of foodgrains, This has 
been stated j n the reply which you might 
,have read You have aSKed about Rajasthan 
so I have told you that the storage capac-
ity of foodgrains in Rajasthan is 11.03 
lakh tonnes and godowlJ'S \vith n capacity 
47,910 t-onnes are being constructed in 

Rajasthan. So far as -the whole country is 
concerned we have a storage capacity of 
269 Jakh tonnes of foodgrain. If you want 
to ask about Rajasthan, I have already 
given you the repJy. 

PROF. NIRMALA KUMARI SHAKT .. 
AWAT: I asked about the whole country 
and you h~ve nN given any reply about it. 

MR. SPEAKER: 1t is enough. Now 
it is over. 

Allocation of ControJh'd Cloth to M.P. 

• 549. Slil"L KAMMODILAL JATAV : 
Will the Minister of FOOD AND CIVIL 
SlJPPLIES be pJeased to state: 

(a) whether cloth is aJso being distri-
buted in addition to wheat, rice and oil to 
the weaker sl!ctions of the people in States, 

(b) if so,' the total quanfely of cloth 
distributed to such people in t_;hambaI Divi-
sion of Madhya Pradesh; and 

(c) how Union Government ensure that 
these articles actually reach the people for 
whom distribution is meant 1 

r ElIgli.sh I 
THE MINISTER Of' stATE OF THE 

MINISTR Y OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) Yes, Sir. 

(b) As reported by the M,P. State 
Consumers Cooperative Federation, which 
is the State Agency for handling controlled 
cloth l 488 bales of controlled cloth were 
distributed in Chambal Division of Madhya 
Pradesh during 1986-87. 

(c) The distrihution of contro1Jed cloth 
is the responsibility of the Slate Goyern-
ment. However, Govt. of India have been 
advising the States and Union Territories to 
COSt; re the distribution of controlled cloth 
to the people, for whom it iscneant. 

[ Translation] 

SHRI KAMMODILAL JATAV : Mr. 
Speaker, Sir, the hon. Minister has stated 
in his reply that 488 ba]es of controlled 
cloth have been ~istributed in Chambal 
Division, but the poor do not get doth 
because neither it is distributed against 
ration cards nor any notice board is dis. 
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played for this purpose. would like to 
know from the hl)l1. rJini,ter whether be 
woui~ order an enquiry into the non-
divtribution of controIled clot h ? 

SHRI SUKH RAM: Mr. Speaker, Sir, 
the Central Government ha'i approved 
S C.C. as a nodal agency and it is the res4 

ponsibility of fhe S.C.C. to allocate either 
to the State Consumer Federation or to 
the nominees of the State Government. 
After that it is distributed through the 
Public distribution system and the State 
Govern ncals are responsible for its proper 
distributIOn. Whenever we get any com-
plaint we write to the State GOVe111ment~ 

to ensure proper distribution. We have 
nor received any complaint from Madhya 
Pradesh regarding such irr~gularitjes. If 
the hon. Member inform'~ us about any 
irreguJari ty, we will definitely wri te to the 
State Government to enc;ure proper distri-
bution. 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : Mr. Speaker, Sir. 
part (a) of the qu.!stion is -whether cloth 
is also being di'Stributcd in addition to 
wheat. rice and oil to the weaker section~ 

of the people in States '? Keepmg in view 
that Saurashtra and Rajkot district in 
Gujarat aJ e affected by drought. may I 
know whether there is any scheme for 
,,~jstrihution of more controlled cloth tC' 
the weaker ~ections of the people there 1 

SHR[ SUKH RAM: Mr. Speaker, Sir, 
this cheap controlled cloth is mainly for 
the poor and weaker sections of the people 
and in drought af1'ected are~s, it is t~ 
duty of the Consumer Cooperative Federa-
tion to distribute controlled cloth to the 
people belonging to the y.caker sections. 
If the hon. Memb~r has any complaint, we 
will write to the State Governments which 
has to make this arrangement. 

[English] 
Civic Law for Municipalities and 

Municipal Corporations 

+ 
*550. DR. A.K. PATEL: 

DR. PHULRENU GUHA : 

Will the Minister of URBAN DEVE· 
LOPMENT be pleased to state: 

(a) whether Government propose to 
frame a model civIc law for municipalities 

ar.d municipal corporations of the entire 
CQUlltry and a committee has been consti-
tuted to consider and recommend the 
same; 

(b) whether Government have received 
recommendations of the committee; 

(c) jf so, the details thereof; and 

(d) the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP\;fENT 
(SHRr DAL8JR SINGH): (a) to (d) 
Government of India have set up a Com-
mittee to consider and recommend a "Single 
Municipal Corooration Act" for the entire 
country. The Committee has yet to submit 
its report to the Government. 

DR. A.K. PATEL: I am surprised to 
see that a single reply is given to all the 
four parts of my question. It is fOlanG 
tl~at when: the oppusi(ion parties are in 
charge of the municipal corporations 
espcciaJJy Jl1 my Slate waerc w~ have thr~ 
corporations in the hands of the opposition 
there' is a step motherly attitude on th; 
part of the State Government. Therefore. 
I want to know on what date this com-
mittee was constituted and if any time limit 
is mentioned to submit the report 

[ Translation 1 
SHRI DALBIR SINGH: Sir, a Major's 

Conference wa~ held here in 1985 and in 
that it was recommended that there should 
be a single Municipal Corporation Act for 
the whole of India. It is wrong to say 
that some State Governments are discrj. 
minating against certain Municipalities. In 
that conference, the l\1ayors belonging to 
opposition parties also took part and a 
Joint.Secretary level Committee has also 
been set up. Again in 1986 the Mayors 
wanted to be indudcd in that Committee. 
They also want to submit their views. 
Three or four meetings have already hold 
and as sooo as the report comes we will 
deli berate on it. 

[Engli.fh] 

SHRI E. AYYAPU REDDY: The 
muJtiplicity of enactments governina the 
construction of houses in the urban areas 
has become' a fertile ground for corruption 
The Municipal Act, the Urban Ceilina Act: 



2'1 Oral Answer.t APR.IL 4, 1988 Written Ans" trJ 2.8 

the Town Planning Act, the bye-laws, the 
building bye-laws, the zonal regulations, 
allY number of enactments are there which 
a citizen has to encounter if he wants to 
construct a smalJ house in anyone of the 
urban agglomerations. As I said, it has 
become a fertile ground for corruption in 
almost all the Stales. There should be a 
uniform enactment consolidating all these 
Acts and a central authority wherein the 
citizen can go and get not only the civic 
amenities but also will be in a position 
to construct houses. Will the Minister 
assure us that such an enactm=nt can be 
brought up within a quarter or within six 
months at least 1 

L Frans/ationl 

SHRT DALBJR SINGH The bon. 
Member has pointed out that so many 
organisations and bodies are engaged in 
thIs task The Myors were of the view that. 
this creates confusion in people's mind and 
therefore, there sh0uJd be a single Act for 
the whole counrry. Taking into considera-
t Ion the programme~ of the respective 
States. the Mayors have met and given their 
suggestions. As soon as we get their r~~ 
commendations, we shall look into them. 
Two meetings of the Committee were heJu 
in Delhi and one each in Calcutta and 
Bombay. The existing Acts in force in 
different big cities and the amenities being 
provided there are being studied. Muni-
cipalities are of the opinion that they are 
facing a Jot of difficulties due to tremendous 
increase in urban population and abolition 
of Octroi duty. Their financial position 
is required to be strenglhened. These are 
the aspects which wilJ be looked into as 
soon as we get the report from the Com .. 
mittee. 

[English] 

SHR( HANNAN MOLLAH : Will the 
hone Minister kind Iy say how many muni-
cipalities are there in the whole country 
and how many of them have conducted 
eJections and how many of them are 
nominated bodies 'I 

MR. SPEAKER: This does not come 
under this question. 

[ Tran \/ation] 

For this you have to ask another 
question. 

[English] 

SHRI HA NNAN M'JLLAH: Whether 
the Mimster will consider. in alJ tht· Muni-
cipal elections, eighteen years o~ age for 
vot ing. 

MR. SPEAKER: It is a JilTerent 
question. 

MR. SPEAKER: Dr. B.L. Shailesh ... 
Ab~ent. 

MR. SPEAKER Shri T. Bu5.heer ... 
Absent. 

MR. SPEAKER : The question list is 
oVt,r. 

WRITTEN ANSWERS TO QUESTIONS 

r El1/Ilish] 

Amount Allocated under Rural Deve-
lopment Programmes 

*531. SHRI PARASRAM BHARD-
'VAJ: WiJl the .. \1 in ister of AGR lCUL-
TURE be pleased to state: 

(a) the amount allocatcd. released by 
the Centre and the Statef)' share for each 
scheme of rural development during the last 
three years. State-wise/Union Territory-
wise; and 

(b) the amount actualJy ulHlscd by 
each State/Union Territory and Its per-
centage to total allocation 1 

THE MINISTER OF STATE J~ THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) and (b) Statemen'~ show-
ing the required information under the 
major Rural Development Programmes of 
t~is Department. viz. J Integrated Rural 
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Development Programme (IRDP). National 
Rural Employment Programme (NREP), 
Rural Landless Employment Guarantee 
Programme (RLEGP). prought Prone 
Areas Programme (OPAP). Desert Deve-
lopment Programme (DDP) and Rural 
Wa·ter Supply Programme are placed on 
the TaHe of the House. [PJacedf in Library. 
See No LT-5853/ss1 

Management of Toarist Lodge, 
Kaziraoga 

*533. SHRI SAIFUDDIN AHMED: 
Will the Minister of TOURISM be pleased 
to state: 

(a) whether Union Government have 
handed over the management of touriit 
lodge at Kaziranga permanently to the 
State Oovernment of Assam; and 

(b) if so. whether the employees of the 
tourist lodge initiaJly appointed by the 
India -Courism Development Corporation 
have boen absorbed with fuJI pay benefits 
by the Dtate Government of Assam? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRl· 
DHAR GOMANGO> : (a) With a view to 
exercising better supervision and control 
by the State Government, Department of 
Tourism, Government of India, has trans-
ferred Forest Lodge at Kaziranga to the 
Government of Assam. 

(b) The ex-employees of ITDe working 
in the Lodge who opted for employment 
in the Government of Assam have heen 
allowed corresponding Scale of pay of the 
State Government and their pay has been 
protected. 

Construction of Warehouses 

*534. SHRI PRAKASH CHANDRA: 
SHRI SRI HARI RAO : 

WiJI the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether there is any proposal under 
consido,ation of Government to construct 
more warehouses in Public and Private 
SectOfl durina 1988 and J989 ; 

(b) if so, the details thereof ; and 

(c) the a!location of funas made for 
the purpose ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND C[VIL SUP-
PLIES (SHRI SUKH RAM): (a) to (c) A 
statement is given below. 

Statement 

(a) and (b) The Food Corporation of 
India (FCl) and the Central Warehousing 
Corporation (eWe), the two Public Sector 
Undertakings under the control of the 
Ministry, propose to construct storage: 
capacity of 14.82 Jakh tonnes durinl ) 987-
88 and 1988-~9. of which a capacity of 
4.52 Jakh tonnes bas already been com-
pleted upto February. 1988 durins 1987-
88. A capacity of 7.99 lakh tonne. is at 
present under construction by these two 
undertakings. The rernainina capacity is 
proposed to be taken up during 1988-89. 

No proposal for construction of storaae 
capacity in the private sector is under the 
consideration of the Ministry at present. 

(c) During ) 987~88. the Government 
hal) released Rs. 38.00 crores to FeI to 
enable it to take up the construction pro-
aramme. An outlay of Rs. 27.75 crores 
has been approved for FCI for 1988-89 
for the same purr,ose. The ewe is financ-
ing its construction programme from its 
own resources and no budgetary support 
has heen provided/is likely to be provided 
to the Corporation during 1987-88 and 
1988-89. The cwe is expected to incur 
an expenditure of about Rs. J 8.00 crores 
during 1987· S 8 ~nd Rs. 20.00 crort:s dur-
ing ] 988~89 from its own resources to 
finance its c~nstruction programme. 

Production of Fruits 

*535. DR. G. VlJAYA RAMA RAO : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether there bas been increase in 
tho area and per capita production of fruita 
during the Seventh Five Year Plan period; 
and 
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(b) jf so, the details. State"wise, for 
the last three years ? 

THE MINISTER OF AGRICULTURE 
(SHR[ BHAJAN LAL): (a) Land utilisa-
tion data is available upto 1984-85. It 
reveals that area under fruits has been 
showing an increasing trend, Official 
estimates of production of fruits. except 
banana, are not available. 

(b) Does not arise. 

Allocation or Funds to States for 
Urban Development 

·536. SHRI AJ.V.B MAHESHWARA 
RAO: Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether Union Government allo-
cate funds for urban development to 
States; 

(b) if so" whether these funds are pro-
vided on ad hoc basis also ; and 

(c) the quantum of financial assistance 
provided to Andhra Pradesh during the last 
three years 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH): (a) Yes, Sir. AHo-
cation of funds by the Union Government 
to the State Governments is made under 
CcntralJy Sponsored Schemes of Integrated 
Development of Smali and Medium To~ns 
(lDSMT) and Urban Basic Services (UBS), 
on matching baSis. 

(h) These funds are provided as per 
schematic pattern. A Special Central 
arant of Rs. 100 crares to the Govt. of 
Mabarashtra, to be spent during the 7th 
Plan period, was, however, approved for 
tackling the acute problems of housir.g and 
slums in the city of Greater Bombay. 

(c) The quantum provided is as 
under: 

Year 

1985-86 

1986-87 

19i7-88 

Rs. in Iakhs 
for 

IDSMT 

117.00 

123.S0 

108.70 

Rs. in 
Jakhs for 

'UBS 

Nil (Scheme 
was not 
there) 

5.60 

13.60 

Population and Production of Blue 
Green Algae 

*538. SHRIMATI VYJAYANTHI-
MALA BALI : Will the 

Minister of AGRICULTURE be pleased to 
state : 

(a) what measures have been taAen {(, 
popularise the production of very low cost 
blue green aJgae in the country; and 

(b) whether Government propose to 
ens~r.e 'production and suppJy of this cheap 
fertilizer to the smalJ and marginal farmers 
in Tamil Nadu since it j~ meant for use in 
rice fields ? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) The Govern-
ment is implementing a National Project on 
Development and Use of BiofertjJjsers 
under which the production of Blue Green 
Algae is being promoted. 

HI) For the production and supply of 
Blue Green AJgae to the farmers, 5 sub-
centres were sanctioned in Tamil Nadu 
dllring the 6th Five Yenr Plan. The 
number of these centres has t.een raised to 
eight during 1987-88. 

Allocation for f roducUon of Certified 
Seeds 

*540. SHRI Y.S MAHAJAN: \Vill 
the Minister of AGRICULTURE I.e pleased 
to state: 

(a) whether there has been an increase 
of about 40 per cent in the budget aHoea-
tion for agriculture during I ~88-89 as 
compared 10 • 9d 7 .. 88; 

(b) if so, whether there has been a 
similar increase in the amount allocated for 
accelerating production of certified seeds 
to achieve the target of production of 175 
million tonnes of foodgrains; and 

(c) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) and (b) Yes, 
Sir. 

Cc) Question does not anse. 
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Target set fot PoreJgn Exchange 
Earnings 

• 5 41. SHRI RADHAKANl'A 
DIGAL: Will the Minister of 

TOURISM be pleased to state : 

(1') whether TClurism has emerged as 
the single largest earner of foreign exchange; 

(b) if so, Lhe amount of foreign 
exchantc carned from tourism during the 
Sixth Plan; 

(c) the target set for foreign exchaDse 
earnings during the Seventh Plans; and 

(d) the achievements made so far, year-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
GIRIDHAR OOMANGO): (a) Tourhm 
1S the Jarlest net foreign exchange earDer 
in IndIa. 

(b) The amount of foreign exchange 
earned from tourism during the Sixth Plan 
period was Rs. 5,886 crores. 

~ 

(c) The projected foreign exchange 
carning from tourism durin~ Seventh Plan 
period j~ about Rs. 9,305 Cfores. 

(d) The estimated foreign exchange 
earnings from tourism during the first 3 
years of Seventh Plan period were as 
follows: 
-_,---- ------------_ 

Year 

1~85~86 

1986-87 
1987-88 

[ TrQn~/alion] 

(Rs. in crorcs) 

1,460 
1.7 gO 
1,890 (P) 

(P)-Projec ted 

Alleged Illegal Constructions In the 
Walled CHy 

*543.' DR. CHANDRA SHEKHAR 
VERMA: Will the MiuJste, 

of URBAN DEVELOPMENT be pleas~d t ... 
state : 

(a) whether Government are aware of 
the iJlcaa1 construcstion, both residential 

as well as commerciaJ, in the waJled city 
areas of Delhi like Vajdwara Cheerakhana. 
MaJiwara, Khari BaoJi, Charkeawal1an etc., 
as reported in the JaRc;atta daten 17 
Febrl,lary, 1988; 

rb) if so, the details thel eof; 

{c) whether these constructions satisfy 
fire fighting regulations and are safe from 
construction point of view and if not, the 
action or contemplated against the 
owners; and 

(d) whether it is proposed to hold an 
enquiry into these constructions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEV·ELOPMENT 
(SHRI DALBIR SINGH) ; (a) and (b) The 
relevant Jansatta news item has come to 
the notice of the Government. 

As per details furnished by MCD in 
this behalf, the following three properties 
are involved. 

1. Property No. 3749/VI, Gali 
Charan Dass, Delhi. 

2. Property No. 3390, (~aJi Hakim 
Baga. Hauz Qazi, DeihL 

3. Property No. 9 36·41 ~ Maliwara, 
Delhi, 

(c) and (d) The~e constructions are 
violative of DeIhl Municipal Corporation 
Act, Building Bye-Jaws and Fire Fighting 
Regulations. Men have already taken 
cognisance of this Jlnd started action 
against the owners/builders of such pro .. 
perties Since action is already in 
progre'iS, it is not proposed to hold any 
enqujry. 

New Dairy Scheme 

* 544. SHRI C. JANGA REDDY: 
WIll the Minister of AGRICULTURE be 
pleased to state: 

(a) the salient features of programmes 
undertaken to encourage sma)) and marai-
nal farmers to own and raise dairy 
animals; 
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(b) the outcome of theso prQlfamrnes 

durins the last three years, State .. .,ise; 
and 

(c) the target fixed for ] 988·89 for 
different items under these prolrammes? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : (a) Small and 
marginal farmers and agriculturaJ labourers 
are encouraged to own dairy animals under 
Integrated Rural Development Proaramme 
(IRDP) and other schemes like Special Com-
ponent Plan, Tribal Development Pro,ra-
mme. Credit facilities with refinancing from 
National Bank for Agriculture and Rural 

DeveloPlllcnt (NABARD) are also avail. 
able. Subsidy for reartDS of heifer. i. 
avaUalfie undir}Special Lt~ock iteedin. 
PrograbJnie (ltaP). 

(b) Statements I to III showina. atate-
wi-se position of disbursement or retloanc;:o 
to financial institutions for dairy devclop. 
ment under and outside IRDP and tla ~um· 
her of beneficiaries assisted for roarina of 
cross-bred heifers under SLBP, duriD, ,. 
last three years, arc Biven below. 

(c) The targets for 1988-89 fot th ... 
prolrammes havo not yet been ftnali.-t 

StatemeBt-1 

Siale-wise Positlon of Disbursement of Rl/inanc, lor Dol" Developm.nt u"" 
IRDP 

It.. in laRba) 

SI. No. State 1984·85 1955-86 1916 .. 87 

l. Chandigarh 2 4 3 
., Delhi 3' 22 7 .,. 

3. Haryana 307 466 ~4'3 

4. Himachal Pradesh 119 71 101 

S. Jammu & Kashmir 137 117 103 

6. Punjab 578 S12 464 

7. Rajasthan 280 321 277 

8. Assam and N.E. States 42 102 81 

9. Sikkim 1 1 1 

10. Bihar 1159 688 "'0 
11. Orissa 118 62 65 

12. West Bengal & Andaman 97 189 21' 
Nicobar 

13. Madhya Pradesh 480 559 323 

14. Uttar Pradesh 1914 1620 r232 
1 S. Gujarat S87 5'9 40. 
16. Maharashtra & Goa 457 637 431 

17. Andhra Pradesh 144 1" 17' 
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II. :Karnataka 7,18 719 S65 

19. Keral. 405 370 348 

20. Tamil Nadu 1482 1111 543 

21. Pondicherry 23 S 

TOTAL 9\)'2 8359- 6i45 
-------

StateluDt-D 

Slat'_wiJ~ Position of Disburs,ment of Refinance fOI Dairy Development to 
Financial Ins tltu lions (outslu lRDP) 

(Rs. in lakhs 

SI. No. State 1984-85 1985-86 1986-87 

1. Chandiaarh 3 
2. Delhi 5 12 18 

3. Haryana 517 675 547 

4. Himachal Pradesh 6 9 72 

5. Jammu & Kashmir 2 23 

it 
6. Punjah 700 463 1560 

7. Rajasthan 39 58 49 

8. Assam'" N.E. States 10 10 16 

/). Sikkim 2 

10. Bihar 21 1 1 

11. Orissa 12 36 47 

1'2. West Bengal & Andaman and 14 9 12 
Nicobar 

13. Madhya Pradesh 39 48 179 

14. Uttar Pradesh 55 136 169 

IS· Gujarat 171 175 166 

16. Maharlshtra & Ooa 132 171 247 

f1. Andhra Pradesh 195 218 258 

·J·I. Karnataka 157 389 694 

'19. Kera)a 84 148 182 

20. Tamil Nadu 148 374 511 

21. Pondicherry 2 6 2 

TOTAL 2309 2943 4773 
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Statement -III 

Number of Ballejicia-"zes Assisted under cross-bred caif-rearing Component 0/ 
~pecia' Liveslock Breeding Programme 

--~-- ---- --- ---~--~- - ~ ------ ----
51. No. Name of the State/ Ycar~ - ... -- ----_ .. _- - -------- - ... - - ---

Union Territory 1984-85 1985·86 1986·87 
------- ---_ ... _-_ .. 

1. Andhra Prade~h 3371 1794 394 

2. Assam N.A. 75 204 

3. Bihar 736 4 . .2 40 

4. Gujarat 1392 1218 1287 

5. Haryana 3382 3242 2044 

6. Himachal Pradeo;,h 1015 732 655 

7. Jammu & Kashmir 933 817 N.A. 

8. Karnataka 3164 3584 3505 

9. KeraJa 4024 1090 10 1 

10. Madhya Pradesh 2079 2267 82~ 

• 
11. Mahara~htra 3287 3148 3209 

12. Meghalaya Nil NIl 27 

13. Nagaland 2078 2200 500 

14. Orissa 296 i71 2328 

IS. Punjab 4308 2590 4182 

16. Rajasthan 3363 5438 4139 

17. Tamil Nadu 5000 3700 1702 

18. Tripura 7303 S821 

] 9. Uttar Pradesh 3316 3330 3349 

20. West Bengal 1433 669 670 

21. Goa, Daman & Diu 327 165 343 

22. Pondicherry 1196 787 997 

23. Delhi ----Not taken up-----

N.A. == Not Available 
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De'~lopmfnt or Tourist Centres In 
Hili Areas 

·545. SHRI G. DEVARAVA NAIK; 
WHJ the Minister of TOURISM be pleased 
to state: 

(a) whether Government propose to 
develop more tourist centres in hill 
areas; 

(b) if so, whether Ullar Kannada 
district in Karnataka is being developed 
for prom~tjon of tourism and whether 
Union Government are going to sanction 
more centres in this hill district; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
GIRIDHAR GOMANGO): (a) Yes, 
Sir. 

(b) Ye~, Sir. 

(c) On the basis of a proposal received 
from the Government 0f Karnataka, the 
Central Ministry of Tourism has approved 
in principle construction of a Beacp Resort 
at Karwar at an estimated cost of Rs. 
13.33 lakhs. Other proposals wi II be 
taken up for sanction of financial assis-
tance as and when they are received from 
the Government of Karnataka. 

Workers Participation in Man8Ke-
ment 

*5'1. DR. B.L. SHAILESH : 

SHRI T. BASHEER: 

WiJl the Minister of LABOUR be 
pJeasecJ to state: 

(a) \fbether· as a fo)Jow .. up of the 
announcement. made by Finance Minister 
in his Budget Speech, extending 100 per 

cent exemption from income tax to companies 
on expenditure incurred in connection with 
the introduction of the workers rarticipa· 
lion in manaaement schemes, Government 
have worked out any mechanism for 
determination of the representative strenath 
of the Unions; 

(b) if so, the details thereof; aDd 

(c) if not, how the workers' re~resenta .. 
tion on the companies is proposed to be 
determined ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
JAG DISH TYTLER) : (a) to (c) No 
chanje is contemplated in the Scheme of 
Employees' Participation in Manaaement 
notified by the Government vide Resolution 
No. L. 56011/1/83·Desk I (B) dated 30th 
December, 1983. The manaaement is 
required to consult the concerned trade 
union leaders and evolve, throuah con-
bensus, the mode for the representation of 
workers at aU levels at which the Scheme 
would be implemented. Any expenditure 
incurred in the implementation of the 
Scheme would be covered by the Finance 
Minister's announcement. 

Accident in Pandaveswar CoJJfery 

5508. SHRI PURNA CHANDRA 
MALIK: 

DR. SUDHIR ROY: 

WiJI the Minister of LABOUR be 
pleased to state: 

(a) whether any accident took paJce in 
Pandaveswa'r colliery's West section tB' pit 
on 1 December, 1987; 

(b) if so, the details thereof; 

(c) whether the required mInimum 
medical facilities and the primary safety 
equipments are not available at the 
colliery. if so, the reasons thereof; and 

(d) the steps being taken aaainst the 
colliery for violations of the rules '1 

THE MINISTER. OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
JAGDISH TYTLER): (a) Yes, Sir. 

(b) An underground loader received 
serious bodiJy injuries owing to blasting at 
a working face and succumbed to his 
injuries subsequentJy. 

(c) Medical facilities iocludina primary 
equjpment are provided at the colliery. 

(d) The shotfirer who was heJd tOapon- ,.. 
sible for th~ accident was suspended. 



P~o &lid GPF cales p~ding ' ....... ,0' In Government or IutU. 
Press. Minto Road, New Deihl 

5S09. DR. C.P. THAKUR: Will 
the Ministe)' of URBAN DEVELOPMBNT 
be pleased to state : 

(a) the number of Pension and General 
Provi4ent Fund cases pending finalisation 
in Governm~nt oi India Press, Minto Roa.d, 
New Delhi; 

(b) the details thereof and the reasons 
for these cases remaining pending; 

(c) the number of cases pending for 
appointment 011 compassionate grounds in 
this office; 

(d) the reasons thereof; and 

(e) the steps taken by Government to 
clear these cases '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) 
There are 10 pensjon cases pending due to 
onc or the other of the following reasons: 

(i) Pending authorisation by Pay and 
Accoun ts Officer. 

(iii The case being sub-judice due to 
di spute about date of birth. 

(iii) Pendins viailance cases. 

(iv) Nap-submission of penbion papers 
by the ret)rcd officials. 

(v) Cases under process. 

As regards the OPF cases, there are 20 
gases pending finalisation due to one or 
the other of the following reasons: 

,i) Cclies being in progress. 

(H) Authority awaited from the Pay 
-and Accounts Office. 

(iii) No claimant. 
(iv) Employee is missing-Police report 

awaited. 

(v) Question of sucessor pending 
finalisation. 

(c) to (e) At present, 23 cases are 
pea41AI where no final decisioD has been 
taken.. I It is, however, mentioned that 

W,ltten Allsw.r, 4:4 

evrn after ,the applicant is infofJllcd about 
the non-acceptance of the request, appea!s 
continue to be received. The employment 
to 'b~ son/dau,htetjnear relative is liven 
in direct recruitment posts and 6~bject tD 
the condi tion that the total reserv~tioo 
including that on compassionate grounds. 
docs not exceed 50 % in tbe posts. 
Moreover, the Govt. has since decided Dot 
to add further staff to Minto Road Preis 
due to its modernisation, except in very 
exceptional circumstances. 

[ Translation] 

HUOCO Assistance Ccr Sagar City 

*5510. SHRI NANDLAL CHOU-
DHARY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there is a proposal ta 
provide Joan by HUnCO to Madhya 
Prade..;h for construction of bouses in Sagar 
city; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMB~T 
(SHRI DALBIR SINGH): (a) and (bJ 
No such proposal is with the HUDCO .. 
of now. However, the aVDCO baa 
already sanctioned loan assistance of Ils. 
181.06 lakbs for 4 schemes in Sagar cit, 
for construction of 561 dwelling units 
Sagar bas b~en identified as one of the 
four medium towns in the World Banl. 
assisted M.P. Urban Development Projecr 
and a Joan,sanction of Rs. 111.86 lakh. 
has been approved for area developmenl of 
867 plots and 660 core houses. 

rEnglish] 

Allotment of sites by DD A for 
Ohara_keatas 

5511. DR. KRUPASlNDI1U ... .BHOI . 
Will the Minister of URBAN E>.e:VB1.0p .. 
MJiNT be pleased to state: 

(a) whether there is a proposal rOt 
a])otment of sites for installation of wei .. 
ina machines by the D.D.A. in ,WISt ~; 
and 

(b) if so, the details thereof? 
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TAl! MINIsTER OP STATE IN THE 
rifMfsTltY OP UItBAN' DEVBLOPMEMT 
(SHRI DALBIR SINO"t>: (I) DDA has 
reported that .. there is no such proposal. 

(b) Question does not arise in view of 
reply to part (a) above. 

1acrease In Price of Pal.oIlen 
011 

S 512. SHRI C. SAMBU : 
SHR1MATI D:K. BHAN-
DARI: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

<a) whether the price of Pllm('\lieu Oil 
_!'Plied through Public Distribution 
.,'!tem bas been recently increased; 

(b) whether the consumers are alitatioa 
.,ainst the increase in price of Palmolien 
Oil. and 

(c) if so, the steps taken to reduce 
price of Pal molten oil ? 

THE MINISTER OF STATE OF THE 
MlMlSTRY OF FOOD AND CIVIL 
SttJPPLIBS (SHRI SUKH RAM) : (a) YIS. 
S1r. 

(b) No such complaints have been 
fthl'Ved. 

(c) Does not ari&e. 

TraDlrer of Civil AmenJtle. of Mey. 
puri Colony to Municipal Corpora .. 

tJon of Dftlli 

5'13. SHRI BHARAT SINGH 
Will the Minister of URBAN ~VELOP .. 
MENT be pleased to state : 

(a) the reasons for which transfer of 
tiyk amenities in Government Press 
C'OlotaYt Mayapori in West Delhi to the 
Delhi Municipal C(.lrporation hils ~n 
wiUaheJd ; 

~) wlie\her it is a lact that the Delhi 
~Qtdrpai Corporation has delllaode4 the 
~utljte amount for takina ova: tbe 

variOus services from the concerned 
C.P. fl. D. office. if so, the details titeteOf ; 
and 

(0) the time by whicb the civic ImOfti-
ties would actually be provided to tt. 
people of the said colony? 

THE MINISTER OF STATE IN THE 
MINlttri OF URBAN DE~LOPM:BNT 
(SHRI DALBIR SINGH) : (a) akld (b) 'the 
tin ai' assessment of deficiencies in regard to 
Rdads, Drainage. Sewerage system and 
Water Supply "las pending. The final 
assessment has si!sc been mllde and'tbe 
sanction for paYIP.eft! o( the requisite amount 
as deficiency c~) ~o the MCD bas been 
issued. 

(c) As "-or "fHe- civIC amen ities, these 
are an-eady being provided to the residents 
of ' the colony by the CPWD to the extent 
possible but fuU-ftedaed municipalilation 
will take place only af~ the services Ila". 
been taken over by the MeD. 

[Eng!ijh] 

Help to Sugarcane Grower. 

5514. SHRI :R.M. BROYE: Will the 
Minifltr of AGRICUL TURB be pJentdt to 
&tate: 

<a) whether tbe C8lle arowers in IStltas 
have been left with SlzeabJe stRdia, crop 
at tb~ end of the current crusbinl seascm ; 

(b) whether Government propose to 
restructure the croppina pattern to av~d 
this situatwn In the comins years; 

(c) if so, the de'aiJ~ thereof; and 

(d) the measures Government PropOIO 
to take to help the farmers to aVOid JOI8 
on account of &Jut of su&arcaac ? 

THE MINlSTER OF STATE IN tHB 
DEPA1lTME~T OF A<JRICULTUAE AND 
COOPERATION IN tHE MINISTRY OF 
AGRICVLTtJRE (SHIt} Sl'lVAM LAL 
Y ADA Vl : (a) ",,~ carrettt crllsMftl ..... un 
extcDds from 1st Ooto~, i'" to ldth 
September. 1988 The State Govor.nmeatl 
acneraJJy eosu", that all the bonded sua-
areaDe is cruslled by t~e aupr .'Us before 
they close down for tbe crushioa. There 
is 80 UUJibood: ., "ut of IUII"DoJ '.riDJ 
the current )'011. I 
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(b) to (d) As and when necessary, 
steps are taken to avoid a1ut situation by 
taking various measures iocludtnl exemp-
tiOD from basic excise duty and recommend· 
ina alternate croppinl patterns suitable to 
an area. 

Implementation of MNP 

5515. SHRI SYED SHAHABUD .. 
DIN: Will the Minister of AGRICUL. 
TURE be pleased to refer to the reply 
liven on 7 March, 1988 to Unstarred 
Question No. 1731 reaarding implementa .. 
tion of MNP and state: 

(a) the quantitative taraets under each 
head, scheme· wise and St.ie-wise ; 

J ~ 't~,_ ... 
(b) the achievemeiU, Slaw-wise and 

scheme-wise in quantitative terms during 
the last three years; 

(c) whether any comparison has been 
made about the unit cost under various 
schemes in various States/Union Terri. 
tories ; and 

(d) if so, the conclusions drawn there-
from? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGR.I-
CULTURE (SHRI JANARDHANA 
POOJAR Y) : (a) and n) The physical 
tarlets and achievements under MNP. 
head-wise, scheme-wise and year·wise 
durillK the last three years are iudicated in 
the statements laid' on the Table of the 
House. [Placed in Library See No. L T-
5854/88.] 

(c) and (d) MNP is in the State sector. 
These scbemes are implemented, by the 
State from their own funds. We are not 
a~are of any unit cost Itudy undertaken 
by them. 

o.811D8tl08 or J.EI. in CPWD 

5516. SHRI ANANDA PATHAK 
WI i1 the Minister of URBAN DEVELOP. 
MENT be plea.$cd to state : 

(a> whether Junior J3ngineers of CPWD 
were desilnated earlier as "Overseer" and 
then 'Sectional OIicer' ; . 

un if 10, when thea. cbanaes were 
made and tb. realon s thorefor ; 

(c) whether the nature of dutJes and 
responsibilities for each change of desiana. 
tion have also been changed ; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTKY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (8) and (b) : 

(i) The designation was Overseer till 
early fifties. 

(ii) It was changed to Soctional 
Officer in the fiftees. 

(iii) It was changed to Junior Engineer 
in 1970·71. 

(c) and (d) The decision to call them 
Sectional Officers was based on the func-
tional ground of their being incharge of a 
Section in a Sub· Division. The designa-
tion was changed to Junior Engineers when 
a representation by one of the Associations 
of Jnior Engineen was made in this regard. 
The basic n.ture of duties and responsi· 
bilities remains the same. 

AssistaDce to B,lIldiDIl Aaencles 

S51 7. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any house building agen-
cies like HUnCO havt. been given substan-
tial assistance by Government for launching 
programmes of urban/rural housinS during 
the Seventh Plan; 

(b) if so, the amount released to each 
one of these a&encies, Statewise, during 
the past three years ; 

(c) whether any stock has been taken 
of the amount spent and the number of 
bousiD8 units built by them durina the 
past three years, State wise; and 

(d) whether the amount of assistance is 
proposed to be increased 5ubstintiaHy 
during the Seventh Five Year Plan and if 
so, the nature and size of the increase ~on­
tcmpJatcd ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMBNT 
(SHItI DALBIR SINGH) : <a) to (d) The 
information is beinl collected and will 'be 
placed on the table of the Sabba. 
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Inland Fish Cat:eh 1ft Orissa 

S518. SHRI CHINTAMANJ JENA : 
Will the Ministel of AGRICULTURE be 
pleased to state : 

(a) whether a new programme was 
started during 1984-85 to evolve sampling 
methodology for estimating the total catch 
of inland fish in Orjs~a. jf so, the coUa-
boratlflg agencies involved in the project; 

(b) the places where the survey was 
taken up ; 

(c) whether any survey report was sent 
to Union Government; and 

(d) if so. the folJow-up action taken 
thereon? 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No, Sir. 

(b) to (d) Do not arise. 

Assessment of Marine Wealth of 
K{'rala Coast 

5519. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will thr Minister of 
AGRICUL TURE be pleased to slate: 

(a) whether any "ludy or survey has 
been condu.:ted to ac;sess the marine wealtn 
of Kerala Coast; 

(b) if so, the details thereof; 

(c) whether there llrf any proposals 
from the State of Kerala for the processing 
and preservation of fhh. prawns, mussels 
etc. ; 

(d) if so, thc delaih thereof; and 

(e) the decision of the Centre in this 
re,ard ? 

THE MINISTER OF STAlE INTHE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TR.Y OF AGRICULTURE (SHRI SHYAM 
LAI... y A.DAV) : (a) and (b) Fishery 
resollrces of South West Coast, including 
Kerahl Coast have been eJ(ten~ively surw-
yed. The coastal and pelagic stlrveys 
ltldicate that pouibiUties of aUlmenliD& 

fish production from coastal resion Irc 
very limited. However there is ample 
scope for exploitation of demersal fishery 
resources such as squids t cuttlc fish, 
deepsea prawns, deepsea lobster, etc .• in 
areas between SO to 500 m. depth in the 
outer continental shelf and sJope. The 
oceanic survey has also indicated avaiJa-
biltty of tunas, bill fish and sharks in the 
Keraln coast. 

(c> Yes, Sir. 

(d) and (e) Government of Kerala has 
sent a project proposal for production of 
value added products from low priced fish, 
hy the Kera]a State Co-operative Federa-
tion for Fisheries Development Ltd. 
(MATSYAFED) at Cochin, at an estimated 
cost of Rs. 49.03 lakhs. The St.te 
Oovernmeut has been asked to revise the 
project. 

Civic Amenities 10 Group Hous .... 
Colonies in Pitampura 

5520. KUMARI MAMATA BANSR-
JEE : WiIJ the Ministet of URBAN 
DEVELOPMENT be pleased to state; 

. (a) whether a number of housinl 
colonies sponsored by the various Group 
Housing Societies are fast nearing com-
pletiion at Pitampura on the Outcr RiDI 
Road, Opposite MangoJpuri, Delhi. 

(b) if so, wh~ther civic a~enities Hke 
water/electricity h:lephone and sewer_Ie 
lines have been laid down for these 
colon ies : and 

(c) if not, the steps Government pro-
pose to take to expedite the completion of 
the services before aJlotting the flats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOllMENT 
(SARI DALBJR SINGH) : (a) Yes, Sir.' 

(b) Water lines have already hfen laid 
and handed over to MCD. Peripherial 
electricify services are available at Pitam .. 
pura and c;~trjcity has been ma<\e avai-
lable by OESU to aU societies wblch ave 
approached tbem. For t~lephones t". QOm._ 

petent authories may be approached The 
pertpherial sewerage lines are being laid by 
DDA and the wotk is exPedited to be com-
pleted by December t' • 88. 'tbe se\\'erap 
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Jines to which this sewer are to be con-
nected are 'being laid by Men and that 
wo~k is in progress. 

(c) Does nOI arise in view of reply to 
part 'h' ahove. 

Revision of Norms of HUOCO 
l.oans to Stlltes 

I 

552 t. SHRJMATI JAYANTI PAT-
NAIK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the existina norms of 
giving loans to the backward States for 
conc;truction of houses in the rural areas 
need revision ; and 

(b) if so, the detai Is of suggestions 
given by Government to HUDCO and LIC 
in th is regard ? 

THE MINISTER OF STATE IN THE 
MTNlSTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) 
There are a number of schemes with 
special focus on the EconomicaJJy Weaker 
Sections and rural landless and artisan§ 
being implemented in rural areas. The 
Housmg and Urban Development Corpora-
tion provide'S Joan assistance for EWS and 
rural Jandles~ at subsidi~ed interest rate of 
6 %. Under the 20-Point Proiramme of 
rural house sites-cum·construction scebmes, 
free house sites are distributed and a cons-
truction assistance of Rs. 2,000/- is pro-
vided. In additi on, the Indira Awas 
Yojana has beer. especially introduced for 
Scheduled Castes and Schuduled Tribes 
where the cost of housing units with a 
ceiJing of Rs. 10.200/. may be available to 
these category of population. The existing 
norm') of giving Joan for the rural house 
sites by HUDeD has been finaIJsed in 
December. 1985 and for rural house sites 
in March, 19.~ 6. In addItion, [he Govern-
ment has al<;o set up a"'st~nding empower~ 
committee to review the financing terms of 
HUDCO and approve modifications. 

Palmolien Oil allotted to Kerala 

5522. SHRI SURESH KURUP 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

<a> whether Government have reduced 
the quota of PaimoJien oil to Keralf\ for 
public distribution system; and 

(b) if so. the quantity reduced and the 
reasons thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI-SUKH RAM) : (8) Yes, Sir. 

(b) Kera la has been allocated 4000 
MTS of Palmolein in April, J 988 as 
against 4,250 MTS in March, t 988. Tbe 
allocation of imported edibJe oils to State 
Governments/Union Territories under PDS 
is adjusted to avaiJabiJity and prices of 
edtble oils in the open market. The imported 
ed.ble oils quotas for all States have been 
reduced since January, 1988 as price situa-
tion in the open market has improved. 

HI gh Powered Committre on 
Tourism 

5~23. SHRIMATI OEETA 
MUKHERJEE : Will the Minister of 
TOURISM be pleased to state : 

(a) whether the India Tourism Deve-
lopment Corporation management consti-
tuted a high-powered committee in order 
to boost the profitabllity in its different 
properties, activities; and 

(b) if so. the terms of reference of the 
committee. the names and de,ignations of 
the members represented therein and the 
targets set for the said Committee and 
results achieved, if any, as on date? 

THE \1INISTER OF STATE iN 
THE MINISTRY OF TOURISM 
(SHRI GIRIDHAR GDMANGO): (a) 
With a view to improving .heir operafional 
efficiency and profitability ITDC consti-
tured a High Powered Committee which 
in~pected its va rio, s Hotel Units. 

(b) The Committee was required to 
inspect various hotel units. study the 
various operational areas such as Hotel 
Operational. Marketing, Engineering, 
Personnel, Accounts and Store and take on 
the spot decisions where necessary. The 
Committee's recommendations covered 
inter-alia, defreezing of posts, reduction in 
expenditure on overtime. food cost control, 
reduction of inventories and sundry 
debtors, evolving marketina strateaies for 
better capacity utilisation, repairs and 
maintenance, minor and major renovations, 
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etc. The names and designations of the 
Members of the Committee are given in the 
statement below. 

Year 

1984-85 
The Committee bas contributed to the 

improved overall performance of the lTD 
hotels as welJ as profitability as indicated 
below: 

] 985-86 

1986-87 

SI. 
No. 

Name 

1984-85 

1. Shri R.S. Jolly 

2. Shri D.N. Verma 

3. Shri N.N. Khetrapal 

(Replaced by 
Shrj C.S. Jain 
on 14.12.1984 

4, Shri R.K. Puri 
5. Shri S.C. Dwivedi 
6. Shei LSH Dacha 

(Replaced by 
Shri LR Pawa 
on 14.12.1984) 

7. Shri P.D. Mathur 

1985-86 

1. Shri R S. Jolly 

2. Shri L.R. Pawa 

3. Shri B.K. Dhingra 

4. Shri S.N. Sharma 

5. Shei C.K. Samuel 

1986·87 

1. Shri Rajan Jelley 

2. Shri R.S. Jolly 

3. Shri R K. Puri 

4. Shri N .N. Khetrapal 

Statement 

Designation 

Sr. Vice President (Hotels) 

Vice President (Personnel) 

Vice President (Finance) 

I 
I General Manager (Accounts) 
I 

Vice President (!darketing) 
Chief Vigilance Officer 
General Manager (Maintenance) 

Vice President (Engineering·Hotels) 

Vice President (Operation.South 
and West) w.e.f. 14.12.84 

Sr. Vice President (Hotels) 

Vice President (Engineering-Hotels) 

Vice President (Accounts) 

Vice President (Coordinatfon and 
PersonneJ) 

General Manager (Hotel Sales) 

Managing Director 

Sr. Vice President (Hotels) 

Sr. Vice President (Commercial) 

Sr. Vice President (Finance and 
Accounts) 

Writtell Answers S4 

Net Loss of Profit 
(Rupees in lakhs) 

(-) 55.47 

260.63 

436.25 

Chairman 

Member 

Member 

Member 

Member 
Secretary 

Chairman 

Member 

Member 

Member 
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-~--- ..... -~ .... - ------~-- .. -~ _ .. _ -...-.. .... _--------_ ..... ----
S. Shri S.C. Dwivedt Chief Vigilance Officer Member 
6. Shri Y.P. Kapoor Sr. Vice President (Human Resources Member 

Development) 

7. Shri B.K. Dhingra Vice President (Accounts) Member 

S. Shri L.R. Pawa Vice President (Engineering- Member 
<Hotols 

1987-88 

1. Shri Y. P. Kapoor Sr. Vice President Chairman 
(Human Resources Deve)opnJent) 

(RepJaced by I 
Shri S C. Diwived; I Chief V igiJance Officer 
w.eJ. 4.12.87) 

2. Shri B.K. Dhingra Vice President (Accounts) Member 

3. Shri L.R. Pawa Vice President (Engineering- Member 
Hotels) 

4. Mr. A. Handa General Manager (Housekeeping) Member 

5. Shri C.K. Samuel General Manager (Hotel Sales) Member 
Secrdtary 

Area Vice President/.'"\rea General Manager of the Member 
concerned Unit. 

Programme of Spices Cultivation 

5524. SHRI YASHWANT RAO 
GADAKH PATIL : WiJl the Mjnister of 
AGRICULTURE be pleased to state: 

(a) whether a Committee has been set 
up to study the existing programmes of 
spices cultivation ; if so, the details 
thereof; 

(b) whether the study has been com-
pleted ; and 

(c) if so. the details ot recommenda-
tions of the Committee and the action taken 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL Y ADAV) : (a) to (c) Government of 
India has $et up a Committee on Spices to 
make suitable recommendations on short 
term anu long term strategy for the deve-
lopment of spices The Co:nmittee ha~ been 
requested to make available its recommen-
dations not later than ~ months from its 
first meeting. 

Deep Sea Fishing 

5525. SHRJ SRJKANTHA DATTA 
NARASIMHARAJA WADIYAR : Win the 
Minister of AGRICULTURE be pJeased to 
state : 

(a) whether Government have acquired 
trawlers!ve~sels/mechanised boats to uncleI-
take deep sea fishing ; 

(b) jf so, the number of such vesselt'l/ 
frawlers! mechanised boats acquired durini: 
the last three yeaJS ; 

(c) whether there are some bottle-necks 
in the procurement of these vesscl~/tra\\­
lers/mechanised boats; and 

(d) if so, the steps taken to remove 
these bottle-necks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTUItE 
AND COOPBRATION IN THE MINIS-
TRY OF AGRICULTURE <SHR( SHYAM 
LAL YADAV) : (a) No, Sir. 

(b) to (d) Do not arise. 
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Post or Labourer in Rasbtrapati 
Dbavall Press 

5526. SH.R( NATVARSINH SO-
LANK(: Wi:1 the Minister of URBAN 
DEVELOPMENT be pJeased to state : 

(a) whether certain guidelines have 
been issued on the perjod of validity of 
panels for the candidates selected through 
direct recruitrnen t ; 

(b) whether these guidelines have not 
been foUowed in respect of Scheduled 
Castes/Scheduled Tribe candidates for 
appointment of labourer in Government of 
India Press, Rashtrapati Bhavan, New 
Delhi; and 

(c) if so, the reasons thereof and steps 
proposed to be ta~en in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHR[ DALBIR SINGH) : (a) Yes, Sir, 

(b) The guidelines arc being followed. 

(c) Does not arise .. 

Comsensation to Prpss 'Vnrkers in 
Lieu of Public Holidays 

5527. SHRI GANGA HAM; Wi11 the 
~tinister of URBAN DEVELOPMENT 
he plea~ed to st ate: 

(a) whether Public hoJ idays were 
decJared()n24 Decrmter. 1{'S7 and 22 
January, 1988 to mourn the death of high 
dignatories ; 

(b) whether Government of India 
Presses were also cJo::ed on these days; 

(c) ir not, the reaSO'IS therefor; and 

(d) whether any proposal is being 
contemplated to compensate the Press 
Workers by allowing rhem comp~nsatory 
holidays an lieu of these days? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, public 
hotidays were declared on 24 12.87 and 
22.1.88 under the Negotiable Instrumenls 
Act. 1881. . 

(b) and (c) Government of India 
Presses are Industrial Establishments and 
are governed by the provisions of rhe 

Factories Act and the lndustrial Disputes 
Act. Industrial Establishments of the 
Central Government are not to be closed 
on the death of any high djgnitary except 
in the event of death of the President or 
any other dignilary specified by the Central 
Government. As such, the declaration of 
pubHc IJoHdays under the Negotieble Ins-
truments Act, 1881 does not automatically 
cover Industrial Establishments. 1he 
Government of India Presses were. there-
fore, not closed on 24.' 2 87 and 22.1.88. 

(d) 1n view of above. the question of 
aJJowing the workers of tbe Government of 
Indja PJ'e~ses any compensatory hoBdays 
does not arise. 

Sodal Insurance Scheme for IDdla05 
Employed in Gulf Countries 

5528. SHRI MURLIDHAR MANE: 
Will the Minister of LA BOUR be pleased 
to state : 

(a) whether Government are aware of 
the social insurance scheme for Indians 
employed in Saudia Arabia and other GuJf 
countries; 

(b) whether it is a fact that the benefits 
under the scheme have not yet been ex-
tended to the exoatriale workers; and 

(c) jf so, the steps proposed to be 
taken by Government for payment of the 
amount under the scheme to the expatriate 
workers 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI JAGDISH 
TYTLER) : (a) Indian workets employed 
in Gulf countries arc enti.led to social 
insurance bt'nefils as per resJ)ective local 
labour Ja" s including those of Saudi 
Arabia. 

(b) and (c) The expatriate workers who 
~crc earlier cC'ntributing to General Orga .. 
nisation of Social lnsurance (0081) in 
Saudi Arabia have been et:empted from 
such contribution sjnce March, 1987. This 
decision was taken by Saud i authorities as 
majority of expatriate workers were unable 
to get the benefit of oJd .. age pension be-
cause of their contractual emJ'loyment. 
The question of refunding workers' contri-
bution by GOSI of Saudi Arabia is yet to 
be decided. 
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Suggestio ns from States Regarding 
N.C.R. 

5529. DR. V, VENKATESH: Win 
the Minister of URBAN DEVl:LOPl\1ENT 
be pleased (0 state: 

(a) whether any suggestions have been 
received by Government from Ihe partici-
pating State Governments on the draft plan 
of the National Capital Regions; and 

(b) if so, the dctaiJs thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEV.ELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 
except from Uttar Pradesh and Delhi UT 
Administration. 

(b) From the Haryuna Government, 
the suggestions are for not clubbing Delhi 
Metropolitan Area (OMA) with Delhi for 
applic2tion of the policy of disincentives 
for economic activities; location of large 
nnd medium industrial units in the DMA 
towns, ban on new industrial infrastruc· 
t life in DcJ}li, Jocation of major import-
export clearing centre in DMA, declaration 
of enlite NCR excluding DMA as indus-
trially backward area, need for uniform 
sales tax in the region and levy of con-
signment tax in Dclhi 9 availability 01 
power in NCR at par as in Delhi Urban 
Area, rail and road link~ between Delhi 
and NCR towns. green buffer along express-
way and highways. development of infra-
siructure and creatioll of employment 
opportunities in rural areas. 

In the case of Rajasthan, the sugges-
tions arc with regard to inc1usion of addi-
tional areas into the NCR, likelihood of 
more urban population than projected in 
Rajasthan sub- region by 2001 A.D. provi-
sion of road link to Alwar from Rewari. 
conversion of DeJhi-Alwar railway line to 
B G.. provision of aerodrome at Alwar, 
need for additional education and health 
institution\ in the NCR town under Rajas-
than, proposal for Ct change in the share of 
investment funds between State and Central 
Government and dispersal of the activities 
to NCR towns outside DMA. 

Setting up of Luxury Hotels 
5530. SHRI HARIHAR SOREN: 

Will the Minister of TOURISM be pleased 
to state: 

(a) whether Government ha\e set up 
some luxury hotels to promofe toUJ ism; 

(b) if so, whether any such hotels have 
been set un in Orissa; 

(c) jf not. the steps taken to set up 
luxury hotels in Orissa to promote tourism; 
and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOl1RJSM (SHRI GIRI-
DHAR GOMANGO): (a) The total No 
of hotels presently operated hy ITDC and 
HCI is as under : 

ITDC 24* 
Hel 5** (Inc1udes Inde 

Hokke Hotel Ltd 
at Rajgir which is 
a subsidiary of 
Hel). 

*One is of 1 Star. Three of 2 Star, 
Six each of 3, 4 and 5 Star, One of S Star 
DeJuxe and one of economy class. 

• "'One of 3 Star and four of 5 Star. 

(b) ITDC is operating a 2 Star hotel 
viz. KaJinga Ashok Bhubane~hwar in 
Orissa. 

(c) and (d) ITDC in coJJaboration with 
Orissa Tourism Development Corporation 
is presently setting up a 3 star joint venture 
hotel at PurL The revised estimated cost 
of the jOint venture project is of the order 
of Rs. 278 lakhs. The hotel is likely to be 
completed/commissioned during 1988·89. 

AlJotnlent of Flats/Plots on out uf 
Turn Basis by DDA 

5531. DR. G.S. RAJHANS: Wil1 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(n) the number of applications rec~jved 
from widows for lranifcr of registldtion 
for allotment of flats/plots on out of turn 
basis during the last three yeals by the 
De1hi Development Authority-; 

(b) the number of applications a(;a,:ept. 
ed and flats/ plots allotted on out of turn 
basis; 
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I c) the number of applications which 
are ,-ending consideration with the DDA; 
and 

(.f) the number of applications rejected 
t08e'her with rea~ons therefc" ; 

, 'HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): 810 applica .. 
t ions were received during the last three 
years from widows for allotment of flats on 
out of turn basi'\. As far as plots arc con-
cerned. no apphcations for allotmcmt were 
callt'd for. 

(b) 1 J 7 wid0W registrants have been 
aIJotted flats. 

tc) 47 applical jO'l~ are pending con-
sideration with DDA. 

(d) 646 applications have heen reject-
ed after taking into consideration aJl the 
facts of the case. Out of turn allotment 
)s to be made in exceptional circumstances 
on)). 

Delay in Supply of seeds to Punjab 

~S32. SHRI KAMAL CHAUDHRY: 
Will the Minister of AGRICULTURE be 
pleas~d to state : 

(a) whether I here has been an inordi-
nate delay on the part of the National 
Seeds Corporation in supplying seeds to 
Punjab; if so, the reasons therefor; and 

(b) the steps taken to avoid such 
delays '/ 

THE MINJSTE;R OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 

• LAL Y ADAV) : (a) No, Sir. 

(b) Question does not arise. 

Allotment of Houses/Shops by DDA 
00 Fake Documents 

5 S 3 J. SHRf KALJ PRASAD 
PANDEY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether aUotment of shops/hou~es 
on fake d~uments bas been made hy tbe 
Delhi Development Authority; 

(b) if so, the number of such cases of 
allotment of houses/shops which have 
come to light during the last two years; 
and 

(c) the action taken against the persons 
responsi hle ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN OEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c) Only 
two cases of allotment of shops/houses 
have come to the notice of DDA during 
the last t"NO years i.e. 1986 & 1987. In 
one case the matter is under investigation 
by the C.B I In the second case three-
officers of the DDA have been suspended 
and orders have been passed f(\f initiating 
disciplinary proceedings against them for 
imposition of major penalty. 

NeW's Captioned "Deihl Facing Crisis 
of U rbanJration" 

5534. SHRI JITENDRA PRASADA: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether the attention of Govern-
ment has been drawn to the newsitem 
captioned "Delhi facinl crisis of urbanisa-
tion" which appeared in the "Hindustsn 
Times" dated 8 February, J 98 8; 

(b) if so, the reaction of Government 
thereto; and 

(c) the steps taken and schemes devised 
to check the intJow of rural populatlon to 
th e ci ties including Delhi by providing 
employment oppor' unities, recreational faci-
lities und CI"IC amenities in the rural 
areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) and (c) Government is taking all 
steps to ensure planned development of 
Delhi. The National Capital Regional 
PJan now under finalisatlon aims at 
ensurina balanced development in the 
NCR to stem the tide of migration to the 
capital. 
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Consolidation of I.land in Hoshlarpur, 
of Punjab 

5535. SHRIMATI USHA CHOU-
DHARY : Will the ~inister of AGRICUL-
TURE be pJeased to state : 

(a) whether Director Consolidation 
bad ordered for the consolidation of th~ 

land of village Bhu\'anipur. Tehsil Garh 
Shankar, District Hoshiarpur. Punjab; 

(I.» if so, whether these orders have 
been implemented; 

(c) whether Girdawnl'i of the land in 
tbe said village has not been done for the 
last five years which resulted in the non-
payment 01 compensation to cover the 
]OS& of crops suffered due to 'halistorms 
and drought in the year ]983 and J985; 

(d) whether 2700 casee; of Mu ta tlOn of 
the said village nre lying pending ; and 

(e) if so, steps Government propose to 
take to immediately eradicate the grievances 
of the inhabitants of tbe said viJIase ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTUR.E (SHRI JANARDHANA 
POOJARY\: (a) KiJabandi was ordered 
by the Director of ConsoJidation of Ho Id-
inKs, Punjab on 8th July, ] 980. 

(b) The orders could not l~e executed 
due to the non cooperative attitude of the 
majority of the villagers and subsequent 
stay "rdec which they obtained from the 
then Hon'hle Revenue Minister, Punjab on 
9th June, J 982. Thereafter, a Committee 
of the then Additional Director. Consolida-
tion of Holding"i, Chandigarh Rnd the then 
Settlement Officer t Consolidation of Hold-
ings, JBlandhar was formed to visit the 
village, bear the right holders and suggest 
l'emedial measures hereby the consolidation 
of the village could be put through. After 
all the pros and cons of consolidation 
were explained to the riaht holders by the 
above said officers. they were able to 
mohilise tbe public opinion in favour of 
continuahon and completion of tbe conso. 
lidation proceedinss in t~e viIJage. Aft~r 
t~e committee sent Its reaport to the 
Government on 22nd July, 1987 vacl\ted 
the stay order. 

Since the consolidation targets for the 
year 1987·88 had already been fixed and 
staff deputed for the purpose, this village 
could not re taken up in the yearJ987-88. 
However, it is proposed to take up this 
village fixed as target for the year 
1988·89. 

(c) No Sir. As per the ofIlcial reeord 
the Girdawari of the viIlage has been 
carried out regu larly w~~ich includes the 
period ] 983·85. The claims, if any. 
concerning relief on account of l'aJlstorms 
or drought could be taken up with the 
Revenue Department "" ho are the concerned 
authorities. 

(d) Only 2 ~ 3 mutation cases are pend-
ing for disposal. 

(e) When the vi1lage is taken up for 
consolidation in the year 1988-89, viJJagers 
wiH get an opportunity to get their griev-
ances sorted out. 

Loss to Sail due to Import of Steel 
Billets from Turkey 

5536. SHRI H.N. NANJE GOWDA: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whetheJ Steel Authority of India 
Limited has suflered a hea"y Joss in 
awarding contract to MMTC on Mis. 
DavaJ, France for import uf 35,000 
miJJion tOl1nes of steel billets from Turkey 
for SteeJ Authority of India limited; if so, 
the detaIls thereof; 

(b) whether the contract was silned at 
a higher rate than the ruling interlliltional 
price; if so, the reasons therefore; 

(c) whether the nlateriaJ supplJjed did 
not conform to the speclficat ions asked for; 
and 

(d) if so, the action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEFL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOOBNDRA MAKWANA): 
(a) Steel Authority of India Limitea (S,AIL) 
have reported a loss due to import of 
35,000 tonnes of steel billets from Turkey 
tbroulh Minerals & Metals TradiD8 Cor-
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poration of India Ltd. (MMTC). After 
using bulk of the material, SAIL preferred 
a claim of Rs. S.98 crares on MMTC on 
account of loss. This claim is Jikely to 
be reduced further since SAIL have utiJised 
more of these hillets after the claim was 
lodaed. 

(b) As reported by MMTC, the con· 
tract was finalised at the lowest price 
aaainst a tender. 

(c) Yes, Sir. 

(d) Up-to-date the enti re material has 
been utilil)ed. However, the claim has to be 
settled between SAIL and MMTC. 

Indemnity Cliims against GIC 

5537. SHR[ SRIBALLAV PANIG· 
RAHI: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the total amount of indemni~y 
claims received by General Insurunce 
Corporation of [ndia from the farmers 
during Rabi and Kharif 1985 and Kharif 
J 986; 

(b) the amount out of the claims made 
by the alf~;t~d fJ r mers cJear~d so far. 
State·wise; 

(c) whether Government have directed 
the General Jnsurance Corporation of India 
to expedite the payments claimed by the 
farmers; and 

(d) if so, the steps taken by Genera) 
Insuragce Corporation of India in that 
direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
A~D COOPERATION TN THE 
MJNISTY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) The total 
indemnity claims recei\ed by General 
Insurance CorporatiC'n of India (Gle) 
during Kharif 1985, Rabi J 985-86 and 
Kharif ) 986 were of the order of Rs. 101 
crores. Rs. 2.96 crores and Rs. 160.22 
crore respectively. 

(b) State-wise details regarding claims 
c)eared so far are given in the statement 
below 

(c) and (d) Under the Comprehensive 
Crop Insurance Scht'me Sf ale Go\'ernmen ts 
are required to submit to the Gle compiete 
yield data within four monthc; of the end 
(,f every season for insured CH'pS. There-
nfler, ale nrocesses inciemdtlY cJaims. 

Statement 
C-:-ig. in Inkhs) 

- - ~ ........ - -.- ~ ~- ------ ------
S. No. State/U T. Claims p9id Claims paid Claims raid 

Kharif 1985 Rabi 19~5·~6 Kharif J 986 
~ & - ------ - -~--~---- -.. _ --_ ---~- .- - ... _--",_ .. ~~~- --- -- --- ~ 

..... _--_._ 
1. Andhra Pradesh 3~5 4 S 68.67 J 125.18 

2. Bihar 1.23 0.59 No claim 

3. Gujarat 5471.25 26.48 929.07 

4 Karnalaka 303.5~ 29.78 212 91 

5 .• Kerala 37.95 1.24 115.21 

6. Himachal Pradesh S.O~ 

7. Madhya Pradesh 21..59 14.27 

8. Maharashtra 1978.85 88.60 3887.72 

~. Orissa 8.05 4.14 8.29 

10. Tamil Nadu S6.4Q 24.62 31.53 



67 Written Answers APRIL 4. 1988 ij)rirten Answer, 68 

1 2 3 4 5 
-----~---- -~- - -- - - - _- - -----'.-~- - _. -.- ~ -- -~--------

11. Rajasthan 13.15 ; 932.72 
12. Uttar Pradesh 9.96 7.48 63.05 
J 3. West Bengal 23.31 13.04 212.94 
14. Tripura 3.93 1.28 
15. A & NIsland No claim 0.24 
16. Pondicherry 2.94 0.69 
17. Goa Daman & Diu 2.80 
J 8. Delhi 

--- ,,- _. ------------
• 8300.59 295.99 8528 71 

------------- -------------------------
[ Translation] 

Non-A vailabllty of wheat at FPS in 
Delhi 

5538. ~HRI RAJ KUMAR RAI 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that there was 
no wheat in some gOjOWDS of the Food 
Corporation of Jndia in Delhis during the 
third week of February as a result of which 
the Delhi State Civil Supplies Corporation 
Limited had to suffer loss to tho tune: of 
lakhs of rupees every day and the Fair 
Price Shops were not gettina wheat and 
the con~umcrs had to face the difficulty; 

(b) if so, the reasons therefor; and 

(c) the measure beina taken by 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY Of? FOOD AND CIVIL 
SUPPLIES (SHRf SUKH RAM) : (a) Yes, 
Sir. 

(b) and (c) Do not arise in view of (a) 
above. 

r Ellgiid,l 

Capacity QtlllsatloD of cotton seeds 
pro("essinv units 

5539. SHRI B.B. RAMAIAH: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the installed capaci fy of scientific 
cottonseed processing in the country; 

(b) how much installed capacity is 
being uti Iised at present; and 

(c) the steps proposed by Government 
to improve the efficiency to make these 
units economically viable? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRJ SUKH RAM): (a) and 
(b) On the basJs of the information avail-
able from the concerned Association, the 
installed capacity for decorticated cotton-
seed crushing and extraction is about 25 
htkh tonnes. At present production of 
cottonseed oil by scientific process is quite 
small. 

(c) Government has aJlowed cash 
compensatory support of lO~/;, of FOB 
prices of the ezport of extract ion. The 
vanaspati 81anufactUl'rTS are nllowed excise 
rebate of Rs. 4()O/- per MT on usage of 
solvent extracted cottonseed oil. 

[Translation] 

Setting up of Testing Centre in 
States during Eighth Plan Period 

5540. SHRI SHANT! DHARIWAL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Govcanment propose to 
set up a testing centre in each State with 
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a view to raise the qua Ii ty of goods 
produced by small scale industries dunng 
the Eighth Plan period; and 

(b) if so, the place where these centres 
are proposed to be opened at the initial 
stage and the facilities to be provided 
through these centres to small entrepre-
neurs ? 

THE MINISTER OF STATE OF THE 
MINISTRY OP FOOD AND CIVIL 
SUPPLIES (SHRl SUKH RAM): (a) The 
Bureau of Indian Standards (BIS) propose 
to set up by the 'lld of the Eighth Five 
Year Plan a laboratory each in all those 
SI-ates where it has presently a, Branch 
Office- The laboratories of the BIS arc 
primarily meant for testing .of samples of 
the BIS's licencecs with a view to ensuring 
that the quality of products i~ upto the 
prescribed level irrespective of the fact 
whether the Jicenccc is in large scale sector 
or small scale sector. 

(b) BIS propose to efltablish testing 
laboratorie~ during the Eighth Plan at 
Lucknow. Bhopal, Hydel'abati, Jaipur and 
Trivandrum besides strengthening testing 
facilities at Guwahati and Bombay. The 
facilities extended by the JJIS towards 
upgradation of quality of products of 
smaJ1 scale industrial units are to; 

(a) PI ovide assi~tance in the e~tablish­
ment of laboratories by providing 
information on the set up needed, 
equipment to be procured, sources 
of availabilty of equipment. etc. 

(b) provide training to their quality 
control personnel in methods and 
techniques of testing, and 

(c) undertake testing for special 
requirements. 

[English-' 

Payment of Wages to Workers of 
Robtas Industries 

5541. SHRI SANAT KUMAR 
MANDAL ; WijJ the Minjster of LABOUR 
be pleased to state : 

. (a) whether the management of the 
Rohtas Industries Limited, Dalmianagar 
(Bihar) havo not paid arrears of salaries 

and wages to their workers who had been 
out of jobs for about four years due to 
closure by the management; and 

(b) if so. the action Government pro-
po~e to take to afford necessary relief to 
such employees ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
JAGDJSH TYTLER): (a) and (b) The 
Supreme Court by its order dated 
27.4.1987, directed the Official Liquidator 
appointed by the HIgh Court to dispose of 
the stocks lying with the Compaqy and 
pay the arrears of wages for the period 
May. 1984 to 8.7.1984 out of the sale 
proceeds. The Official Liquidator is faking 
further steps to comply with orders of the 
Supreme Court. 

L Translatioll] 

Accidents in Coal Mines 

5542. SHRI ASHKARAN SANKHA-
WAR: Wi]] the Minister of LABOUR be 
pleased to state : . 

(a) the details of aecidcnts in various 
coal mines in the country during the last 
three years, year-wise as on 31 January, 
J 988; 

(b) the causes of the accidents; 
" 

(c) the number of persons kiJJed in the 
accidents; 

(d) the am~unt of compensation paid; 
and 

(e) the number of cases in which safety 
rules were violated and the penaJ action 
taken by Government against tbe persons 
found responsible therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
JAGDISH TYTLER): (a) to (d) The 
details of accidents which occurred in 
various coal mines in the country during 
the Jast three years as on 31st January, 
1988 and the number of persons killed in 
these ac~idents is given in tbe table 
below: 



11 J¥,ilftft Ans" ers APR.IL 4, 1985 Written Answers 7! 

Year 

1985 

1986 

1987* 

198b* 

(Upto 31.1.1988) 

* Provj:-,ional 

Accidcnt5 
I-at,,1 

176 

180 

Hi '3 

17 

These accidents \\CJC l:au~cd due to 
reasons such as fdJl of loof, fall nf ..,ide faJl 
persops. fall of objecls, ~Ioufll mOHmcnts. 
rope haulage, tr~n"rort(llion mnci1inl'ry, 
explosj\e.." elect ricity etc.. C(lmpCl1~at 1{,n 
is paId uncr the Wokmcn'~ C'ompcnsallOIl 

No. (If perr;('ns )r.il1ed 
Serious 

---- - ... ----~ 

1007 204 

1167 214 

89(_' 177 

63 17 

Act, 1923 \\-hu.h is adrrini~teted by the 
Stale GO\el IlmeJll~ ~ lld l'nkn Ternll'ries 
Infl)lmation 111 lhi~ lCpHC.1 is nol main-
tdined. 

(c) The Il'Quired iufmD1»tlOn is ~l\fn 

1 clow : 

Year Tot(~ 1 No, of 
[iCcidcllt ca~' s 

Actioll taken Ly DGMS again~1 penons found 

1985 

1986 

19R7* 

1988* 

m wlli~h 
~afcty rule\_, 
were" wlatcd 

13-r 

145 

137 

16 

..... _----
* Provi.,i onal. 

[EnglishJ 

rc..;pon'liblc 
WarDIng 

123 

7':1 

47 

Scaacity Conditions in Tribal Areas 

5543 SHIU I3HADRLS\VAR TANTI 
Will the Minister of AGRICULTURE be 
pleased to s' ate: 

(a) ,-"helLe!" ~carcilY condition, pre\ ail 
in many tnbal (HCd~ of th~ country; 

(b) whether these areas have been 
declared as drought hit areas; and 

(c) the steps taken by Union Govern-
ment to mitigate the sufferings of the tribal 
people 1 

THE MINISTER OF STATE IN THE 
1)1 PARTMENT OF AGRICULTUR.E 

CCltiJkate 
su~pcnsion 

12 

10 

N urn bel of persons 
prosecuted 

J5 

28 

3 

AND COOPERATION IN THE MINJS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) and (b) Identification 
of areas affected hy drought is d~nt' hy the 
respective State Governments on certa in 
estabJi~hed norms Among the districts 
identified by various State Governments as 
drought affected during 1987, there are 
tri bal a Teas also. 

(c) Central Government has extended 
assistance for various Items under drouaht 
relief. These include agriculture inputs 
subsidy, employment generation program-
mes, supply of drinking wat~r, special 
nutrition programmes etc. 

The execution of relief operatjons is 
primacily the responsibility of tho Sta. 
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Governments. The Central Government 
supplements the effurts of the State Govern-
ment by extending Central a'Jsist3nce on 
receipt of specific~ .. memorandum from the 
affected States. State Governments decide 
the nature and volume of operations to be 
taken, up in the affected di<;lricts on the 
basis of the severity of the scarcity con-
ditions. 

Delay in Implementation of Special 
RcCractories Project in QuIl,)Il 

.5544 SHRI K. KUNJAMHU : WiJ) 
the Minister of S fELL A ' .. D MINES be 
plea~ed to stai~ : 

(a) whether the irnpicrnclltalion of 
R~. 70 crore special refractories project in 
Qullon in Kcrala in collaboration with 
Russian firm ha~ been find liscd ; 

(b) whether the representatives of the 
Soviet firm who wete at Trivandrum earher 
this month cxprcs~cd concern over the 
deJay ; and 

(c) if so, the step~ Government pro-
po..,c to take to ensure the implementation 
of this project at Quilon which was OJ Jgi. 
ndlly mooted in 1972 at an estimated cost 
of Rs. 49.63 crore~ ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRJ YOGENDRA MAK\VANA) . (a) to 
(c) The information i~ being colJected and 
will be laid on the TabJe of the House. 

Production of Fish 

5546. SHRJ S.O. OHOLAP : WHI 
the Mintster of AGRICULTURE be pleased 
to state the total production of fish and 
fish products in India and their demand in 
the country and aJso in foreign countries I} 

THE M[NISTER OF STATE IN THE 
DEPAttTMENT OF AGRJCULTURE 
AND COOPERATION IN rHE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): The Production of fish in 
India in 1985 is 2.82 milJion tonnes as 
against the demand estimated at 4.60 
million tonnes. World fish production in 
1985 is 84.95 million tonnes. Tbe data 
OD World demand for fish and fish products 

is not available'. However, the World 
import of fish and fish products data indi-
cates an increasing trend in the demand of 
fish and fish products (9.86 million tonnes 
in J 980 to 12.47 million tonnes in 1985). 

IljndiliR of Committee on Imported 
Butter 

5547. SHRI H.A. DORA: WilJ the 
Minister of AGRICUI lURE be pleased to 
state : 

(a) whether it is a fact that two nobel 
laureates ha\ e doubted the findings or the 
committee \\hich cleared the Irish butter, 
allegedly conf~lrninated by the ChernobyJ 
nuclear accident, as fit for human consump-
tion ; and 

(b) If so, the reaction of Go\ernmeDt 
thereto? 

THE MJNISTER OF STATE IN THE 
DEPARTMLNT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) and (b) In the 
Speeial Lea\e Petition No. 15408 of 1987 
filed in the Supreme Court of India by Dr. 
Shivarao Shantaram Wagle and Others, 
against the Union of India and Others, the 
petitioners had filed letters sent in reply by 
two Nobel Laureates tending 10 show that 
it is desirable to avoid foodstuffs cORtain-
ing low level radio-activity. However, 
their contention wa') accerted by Supreme 
Court on the ground that these letters were 
in general terms and only represented a 
particula r scbool of thought. In its Order 
dated S.3.198B the Supreme Court also 
observed that surely, the Committee of 
Experl~ comprising of two eminent Scien-
tists and an equa1Jy \\ell known Agro-
Economist was well aware of this point of 
vjew. The Special Leave Petition hiS 
been dismi~sed by the Supreme Court. 

Sanction Limit lJnder RLEGP 

5548. SBRI ANANTA PRASAD 
SETHI: Will the Minister of AGRICUL. 
TURE be pleased to state : 

(a) whether there ate any .. specific 
norms for fixing the sanction limit for each 
State under the RLEGP. 
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(b) the State-wise sanction limit fixed 
for the financial year 198 '·88 under the 
RLEGP; and 

(e) the total amount provIded State-
wise upto March, ] 988 out of the same? 

THE MINISTER of STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINIS1RY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJAR Y): (a) to (c) Yes, Sir. The ceit-
lng for approval'sam:tion of new projects 
during a year is worked out after leducing 
fJom 200~~ of the State allocation tor the 
year the ~ptll over Co~h of the incompletel 
pending project~. The spJ11 over costs IS 

the e~ccss of the totdl co~ls of approved 

projects over the releases during the pre-
vi ous year This mechanism of tixi ng the 
sancti()D limit has been devised to ensure 
that there are always enough projc::cts 
available with lhc State Governments for 
implementation and the work un-Ier 
the programme does not get interrupted be .. 
cause of lack of apprc·ved projects. Be-
cause of this prl cedure, the sanction hmit 
fixed for a State is generally more than the 
aJlocation durlllg the year. A statement 
~howing State!UT-wlse sanction limits 
fixed for approval of projects under the 
RlEGP for the financial year J 987-~8 dnd 
the total amount, includmg the v;.luc of 
toodgrains at subsidJleu 1 ate~, plovJded 
dUI Ing the year is given below. 

Statement 

StatejUT.wlse sanctlOll lifmtf fixed fcr projects under RLEGP for lY87-:-<~ und 
totul amount including the valu~ 0/ foodgrains pro'f,'ided during tire year 

---~ - ..... -~- -~ ~ 

SJ. State/UT 
No. 

- _- -----
1. Andhra Pradesh 

2. Arunachal Pradesh 
3. Assam 

4. Bihar 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Karnataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Manipur 

14. Meghalaya 

15. Miz('ram 
16. Nagaland 

17. Orissa 

Sanet ion IImi t for 
projects for t 987 

----
7617.24 

122.16 
934,16 

2230.97 

1615.13 

1166 32 

560.24 

740.73 

4604.15 

2567.57 

7561.40 

4595.85 

127.43 

72.75 

37.46 
] 80.75 

3752.54 

(Rs. In Jakhc;) 

Amount prOVIded 
Including value 
of foodgrains 

6199.31 

30.03 
920 17 

8525.36 

2377.41} 

61609 

399.88 

489.10 

3097.83 

250:.8S 

5353.65 

4094.45 

88.68 

96.50 

39 53 
113.48 

2'38.96 
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18. Punjab 6S3.63 693.21 

19. Rajasthan 3185.87 2739.59 

20. Sikkim 62.21 101.7.6 

21. TemiJ Nadu 7447.30 54S2.80 
22. Tripura 430.30 228.20 

23. Uttar Pradesh J6152.48 11 623.71 

24. West Bengal 5662.33 4249.76 

2S. A & N Isands 160.99 62.81 

26 Chandigarh 46 86 16.62 

27. D & N Haveli 74.18 30.64 

28. Delhi 41.53 52.03 

29. Goa. Daman & Diu 157. '4 36.74 

~O. Lakshadweep 20.52 31.55 

31. Pondicherry 105.47 60.27 
-~ - -- --- - -~- .. __ ._ -----_. 

~Jl India 78686.76 63292.96 
- -------... -~-.. -~----.. ----

Inclusion of Sanchi in Buddhist Cir-
cuit Route 

5549. SHRJ PRATAP BHANU 
SHARMA: Will the Miniskr of TOURISM 
be pleased to state: 

(n) whether a high level committee met 
in Delhi for including Sanchi in the 
Buddhist circuit roule ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATh IN THE 
MINISTRY OF TOURISM (SHRJ GIRI-
DHAR GOMANGO) : (a) Yes, Sir. 

(h) The Central Ministry of Tourism 
bas (..onstituted a Task Force for identifying 
Buddhist Centres in the States other than 
Uttar Pradesh and Bihar. The Task Force 
held detailed discussions with the State 
Government oRk-iars regarding inclusion of 
Sanchi in the proposed Buddhist Circuit. 

Amendment to tbe Delhi Rent Con-
t,.ol Act 

5~SO, SHRI C. MADHAV REDOI,: 
SHRI JITENDRA PRASADA : 

Wi)J the Miniliter of URBAN DEVE· 
LOPMENT be pJeased to state: 

(a) whether it is proposed to amend 
the Delhi Rent Control Act in view of the 
recommendations made by the Economic 
Administration Reforms Commission in its 
report on rent control laws and also the 
recommendations of the working sroup on 
private housing; 

(b) jf so, -the salient features thereof; 
and 

(c) when the BiB is li~eJy to be intro-
duced in Parliament? 

THE MINISTER OF STATE IN THE 
MINISTRY OE URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a)' to (c) The 
amendment of Delhi Rent Control Act, 
1958. in the context of recommendations 
made by various Commissions/Committees 
includina Economic Administration Re-
forms Commission, is under consideration 
of the Government with a view to strike a 
baJance between the interest of landlord 
and tonant. 
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RelaxatloD or Land Cellini for 
HortlruUure 

SSSI. SHRf MAHENDRA SINGH; 
Will tho Minister of AGRICULTURE be 
pJeased to state : 

(a) whether Government propose to 
relax tbe land cei ling in respect of horti· 
~uJture crops with a view to encourage big 
farmers to take up tree prantation on a 
massive scale at their own expense. since 
small and marginal farmers are not abJe to 
take up these ventures; and 

(b) if not, the reasons therefor? 

THE MINISTER OT STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA Po.OJARY); 
(a) Land beini a State subject, States have 
enacted le&islations imposing ceilings on 
aaricultural land holdings and inter-alia 
have made provisions for exemptions from 
ceilinl limits ir. respect of certain cate-
lories. Under the initiative of the Central 
Government National Guidelines were 
drawn up on the basis of the conclusions 
of tht Chief Mini~ters conferenee on 
ccillnls on agricultural holdings in july. 
1972. These guidelines were evolved with 
a view to bring about certain uniformity in 
the ceilina Jaws in "'arious States. In res-
pect of orchards, the National Guidelines 
recommended to States that for the pur· 
poses of ceiling the existina orchards may 
be treated as dry land and no additional 
land should be allowed. Coconut and 
are canut lardens, banana orchards, iauva 
aardens and vineyards will Dot be treated 
as orchards. There is no proposal to relax 
luideJines in this regard. 

(b) The ceiling limits already permitted 
for orchards under natiof.al ,uidelines arc 
sufficiently high, Besides, any further 
relaxation in these Jimits would run counter 
to the policy or distributive justice which 
bas been pursued since Independonce. 

I. T .D.C. Branch Ofricea 

SSS2. SHRI K N. PRADHAN : Will 
the Minister of TOURISM be ploased to 
• tatc ; 

(a) the names of tbe places where India .. 
Tourism Development Corporation have 
opened or closed its branch offices separa· 
tely during the last two years; and 

(b) the reasons for c10sing the offices? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF TOURISM (SHRI GIRl· 
DHAR GOMANGO) : (a) and (b) Durina 
1he last two years Le. ]986·87 and 
) 987·88, ITDC has not opened any branch 
office. A transport unit at Gwalior was 
closed on 15.11.87 as it was not economi-
cally viable on account of various reasons 
which included prOVISion of transport 
facilities by Stase Tourism Development 
Corporation, Private Operators ~c. 

(EnglISh) 

Inadequate Central Aid to 
Maharasbtra 

5553. PROF. MADHU DANDA-
VA TE : Wi II the Minister of AGRICUL-
TURE be rleased to state: 

(a) whether Maharashtra Government 
has to tackle over six thousand viJIa&es 
under SCArcity relief programme; 

(b) if so, whether l.Jnion Government 
have sanctioned a meagre amount of Rs. 

.,. 9.43 crOres against the estimated require-
ment of Rs. 54 crores for deepening of 
weBs, supply of drinking water throllih 
tankers etc. ; and 

(c) if so, whether the shortfall of Rs. 
44 crores is also proposed to be made 
good by Union Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) The State Govern· 

IOment , in their memorandum submitted to 
Central Government, had proposed to cover 
61 70 villages and 5930 'villages in the 
period October, 1987 to March. 1988 and 
April·June, 1988 respectively ; 

(b) The primary responsibility of 
undertaking relief measures Jies with tb, 
State Government. The Central GoverD'" 
moot only luppl'RlentJ effort. of the State 
Government by providiDI Central alii .. 
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tance taking into severity of the calamity 
and resources available with the State 
Government. A ceiling of expenditure of 
Rs. 9.43 crores has been approved for 
rural water supply programmes. duly 
following the established procedure. 

(c) No, Sir. 

Prb8t Earned by Indian Farmers 
and Fertiliser Cooperative Ltd. 

5554. SHRI SOMJIBHAI DAMOR: 
Will the Minister of AORICUL TURE be 
pleased to state : 

(a) whether it is a fact that the net 
profit of Indian Farmers and Fertllisers 
Cooperative Limited, New Delhi has been 
fast dwindling over the last few years; if 
so, the reasons therefor; 

(b) the net profit!Jolis by Ihdian Far-
mers and Fertilisers Cooperative Limited 
during) 984-85) 1985-86 and from July. 
1987 to December, 1987 ; and 

(c) the steps proposed to be taken to 
improve the profitability of Indian Farmers 
and Fertilisers Cooperative Limited and 
make it a more viabJe unit ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILISERS IN 
THE MINTSTR Y OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b) The 
profits of )ndian Farmers F~rtilisers Co-
operative Limited for the cooperative year 
1984-85 to December 1987 t year-wise are 
liven below : 

Years 

1984-85 

8985.~6 

1986·87 
July to Dec., 1987 

(Rs. in crores) 
Net Profit 

36.27 

33.92 
10.18 
7.54 (Pro-

visiona)) 

The profits for 1986 .. 87 are lower than 
those of J 985·86 mainly due to low off-
take on account of unfavourable weather 
conditions; hiaher storage costs and inte-
rests on workins capital, bisber di5counts, 
et~. 

(c) The profits are expected to increase 
with higher off take In normal weather 
conditions, reduced inventory holding costl, 
etc. 

Aaricultural Universities 

SSSS. SHRI E. AYYAPU REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the number of agricultural Univer. 
sHies in the country; 

(b) \\hether there is any proposal to 
have a common enactment to govern all 
these unhersities ; and 

(c) whether there are any proposals to 
improve agricultural research by allocating 
specific fields of research to specified uni. 
versities, jf so, the detail~ theteof ? 

THE MJNlSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINIS~R Y OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) There 
are 26 agricultural universities in tbe 
country. 

(b) No, Sir. 

(c) No Sir 

[ Translatiolll 

National Ollseeds De\ eiopmennt 
Schemes in Sta tt's 

5556. SHRI AJAY MUSHRAN: Will 
the Mini5turt' of AGRICUL Tl JRE be pleas-
ed to state; 

(a) whether State Governments arc 
introducing National Oilseeds Development 
Schemes with the help of Union Govern-
ment ~ and 

(b) if so, the State-wise details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): (a) and (b) Yes, Sir. 
National Oilseeds Development Project 
(NODP) is being implemented by 17 Oil .. 
seeds arowin, States. The project is beiDI 



83 Written ,4"""" APRIL 4. 1988 Written AnI"""" 84 

financed on .50 : SO share basis between 
the Central and the State Govenments. The 
scheme provides for assistance on various 
critical inputs for increasina the production 

of oilseeds. The amount released to diffe-
rent States under NODP as Government of 
India's share during 1987 .. 88 is given in 
the Statement below. 

Amount Released to States under National Oi/set'ds Development Project (NODP) during 
1987-88 as Gove,.nment 0/ India's Share 

SI. No. N arne of State 

1. Andhl'a Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 
6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. ~adhya Pradesh 

10. Maharashtra 
11. Orissa 

12. Punjab 

1 3. Rajasthan 

14. Sikkim 

15 Tamil Nadu 

16. Uttar Pradesh 

J 7. West Bengal 

[English) 

Credit Requirement or Oujarat 

55S7. SHRIMATI PATEL RAMABEN 
RAMJlBHAI MA V ANI : 
SHRI CHHITUBHAI QAMIT : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whetbcr the credit requirement of 
the drouaht hit farmers of Gujarftt has 

..... _-_. _-.... ... _-
(Rs. in lakbs) 
Amount released 

221,038 

33.709 

14.810 

144.537 

J I.ROO 

3.55 

2.015 

148 203 

141.846 

81.58 

35.697 

9.) SO 

93.974 

3. J 84 

129.91 

83.909 

13 69 
----

Total: 1172.602 
----

been assessed by any Government agencies. 
if so, the details thereof; 

(b) the quantum of credits provided to 
Gujarat during the year 1987-88 and pro-
posed to be given during 1988-89 ; and 

(c) the rate of interest of the Joans and 
ratio of different loans provided ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICUL TURE 
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AND COOPBRATIO~ IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) to (c) National Bank 
for Agriculture and Rural Development 
(NABARD) sanctions credit limits fOl' 

seasonal agricultural operations to the 
District Central Cooperative Banks 
(DCCDs) through SlaLe Cooperative Bank 
after assessing their credit requirements and 
on r~ejpt of the applications from the 
banks. During the year 1987-88 (upto 
31st December 1987) short-term credit 
limits sanctioned hy NABARD to DeeDs 
in Gujarat were of the order of Rs. 90.75 
crore. 

The short-term loan~ disl-)ursed by co-
operatives in GUJarat during 1987.88 (upto 
December, J 937) were 93.42 crore. Level 
of disbursement of credit in 1988-89 will 
depend on several factors like seasonal 
cOllditiol!s. level of overdues by the end of 
1987-88 etc. 

A statement inJicatll1g the rate of in-
terest for short-term agricultural loans is 
given below. 

Statement 

Rates o/Imerest Oil slrort·term agri-
cultural loalls effective from 

J-31988 
_.... - ---- -----~--- - -...-

Range of ad vallCCS 

(a) Upto Rs. 7,500!-

Rate of Interest 
(P.A.)-% 

10.00 

(b) Over Rs. 7,500/- J 1.50 
and upto 

Rs. J 5,000/-
(c) Over Rs. Is,oOO/- 12.50 to 14.00 

and upto 
Rs. 25,000 j. 

(d) Over Rs. 25,000/- 14.00 to 15.50 

Sbifting of Paradeep pbospbate from 
New Delhi to Bbubaneswat 

5558. SHRI SOMNATH RATH ; Will 
the Minister of AGRICULTURE be pJeased 
to state: 

(a) whether Government of Orissa has 
been requesting the Union Government and 
the authorities of Paradeep Phosphate to 
shift the corporate office of the company 

from New DeJhi to Bhubaneswar as the 
plant is located at P aradeep ; 

(b) whether Government are aware that 
the location of the Head Office in Orj~sa 
would faciHtate liaison with Sidte Govern-
ment on various matters; and 

(c) jf so, the action taken in the 
maltcl' 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHR( R. PRABHU): (a) to' :c) Yes, Sir. 
However, on a careful consideration of all 
the aspects of the matter. including the 
facility of liaison with the State Govern-
ment. it has not been considered advisable 
to shift the corporate office of M/ s. Para-
deep Phosphates Limited (PPL) to Bhuba-
neswar, at this stage. 

RevampiDl of ITls witb World Bank 
Assistance 

5559. SHRI BALASAHEB VIKHE 
PATIL: 
SHRI SHANTI DHARIWAL : 

Will the Minister of LABOUR be pJeas-
ed to state: 

(a) whether Government had discus-
sions with the World Bank authorities 
recently for revamping the technical train-
ing facilities; 

(b) jf so, whether the discussion re· 
volved round a project to raise capabilities 
of the Industrial Training Institutes; 

(cl if so, the estimated cost of the 
project and the details C hereof ; and 

(d) the number of the I.T.Js to be 
covered under the project and loea tion 
thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SllRI JAO· 
DISH TYTLER) : (a) Yes, Sir. 

(b) Yes, Sir. 

\c) and (d) The discussions are at a 
preliminary stap and details have yet to 
be worked out. 
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A.P. Cess for Animal Breeding 

5560. SHRI LAKSHMAN MALLICK: 
\ViU the Mini,ter of AGRICULTURE he 
pleased to state: 

(a) the number of aflllllal breeding re-
search scheme~ ulldcr the Agriculture Pro-
duce Cess Fund ~anctjoned during the Jast 
three years; 

(b) whether the Funds sanctioned for 
the animal breeding research plojects/ 
schemes remained unutilised ; 

(c) jf so, the details of sucll projects 
during la~t three ycaL~, State·\\ i~c and year-
"ise ; and 

(d) the amount that remained unut dIs· 
cd and the reason~ theretor ? 

THE MJNISTER Of" STATL IN THE 
DEPARTMENT Of-< AGRICULTURAL 
RESEARCH AND EDUCATION IN THL 
MINISTRY OF AGRICULTURE (SHR( 
HARI KRISHNA SHASTRI): (a) The 
Indian Council of Agricultlll ell Re~earch 

has sanctioned 2 ~ dnIm3 I breed. ng rc~earch 
schemes during 1985·86, 198G·87 and 
1987·88 under Agricultural Produce Cess 
Fund. 

(b) No, Sir. 

(c) and (d) Does not arise. 

[ Translation] 

Intercom System in G.O.I., Pre8s, 
Minto Road, New Deihl 

5561. SHRI HARISH RAWAT : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whefher intercom system has been 
introduced In the Government of India 
Press. Minto Road, New Delhi; 

(b) if so, the name of the company 
which executed the above job and the total 
expenditure incurred thereon; 

(c) whether these intercom equipments 
are functioning sn'loothly ; and 

(d) if 11ot, the ~tcps contemplated to 
bring about an improvement in this regard? 

THE MINISTER OF STATE IN THL 
MINISTRY OF URBAN DEVELOPMENT 
(SHRl DALBIR SINGH) : (a) Yes, Sir. 

(b) Mis Gap Bridges executed the job 
at a total co~t of Rs. 1 ,OS ,927.00. 

(c) At present, the intercom system js 
not funcI ioning smoothJy. 

(d) Action has been initiated to rectify 
the defects and make the system work 
well. 

Development of Ayodbya as Tourist 
Centre 

5562. SHRJ NJRMAL KHATRI: 
Will the Minister of TOURISM be pleased 
to Slate : 

(a) whether any ~4.:hcme fot the deve-
lopment of Ayodhya as tourist centre is 
under consideration; and 

(b) If so. the details thcleof ? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRI-
DIIAR GOMANGO): (a) and (b) On the 
basis of a proposal received fJ om the 
Government of Uttar Pradesh, the Cent ral 
Ministry of Tourism ha~ sanctioned a pro-
ject for construction of a Stage for Open-
air Theatre and Wayside amemties at 
Ayodhya at an estImated co~t of Rs. 26.80 
lakhs. 

[English] 

Consumer Protection CODnril~ 

5563. SHRI K. RAMACHANDRA 
REDDY: Will the Mjni~ter of FOOD 
AND SUPPLIES be pleased to state; 

(a) the names of States which have set 
up State level Consumer Protection Coun-
cils under the Consumer Protection Act of 
1986 and the States which have not set up 
these couftcils so far ; 

(b) whether any State have constituted 
State Consumer Disputes RedressaJ Com-
mission; and 

(c) whether these councils have com-
menced work to provide protection to the 
consumers? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM): (a) In· 
(ormation avaiJabJe from the States, so far 
show that the Stales of Andhra Pradesh, 
Arunachal Pradesh, Assam, Bihar, Gujarat, 
Goa, Madhya Pradesh. Maharasbtra, 
Miloram, Nagaland, Rajasthan, Sikkim, 
Tamil Nadu, Uttar Pradesh, West Bengal 
and Union Territories of Andaman and 
Nicobar Islands, Chandigarh, Delhi. 
Lakshadwcep and Pondicherry have set up 
State level Consumer Protection Councils. 

(b) Government of Bihar has notified 
establishment of a Consumer Disputes 
Redressal Commis~ion. In addition, ~ome 
States have abo finalised action fur estab 
lishillg the redressal machinery under the 
Consumer Protection Act. 

(c) Some of the States have held meet· 
injs of State level Consumer Protection 
Councils. 

I. L O. Conventlon!!i 

5564. SBRI THAMPAN THOMAS: 
Will the Minister of LAFOUR he pleaseJ 
to state : 

(a) the dctclib of I.L O. Conventionc; 
which have been adopted! not adopted by 
Uni9n Government so far; and 

(b) the reasons for nof adopting them? 

THE MINISTER OF STATE OF THb 
MINISTRY OF LABOUR: (SHRI JAG-
DISH TYTLER) : (a) The l.L.O. has so 
far adopted 166 Conventions Of these, 
India has ratified 34 COllvertions out \)f 
which two were denounced later 

Wheat Rice 

Deoember, 1,10,000 40,000 
1987 
January, 1, 10,ono 40,000 
1988 

(b) The next of a Convention together 
with a statement of acti on taken or propos-
ed to be taken, including reasons for non. 
ratification or denunciation is pJaceJ before 
the Parliament in each case 

ll;anslationJ 

Allocation of Essential Commodities in 
Bibar 

5565. SHRI RAMSWAROOP RAM: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the quantify of essential commo-
dities allotted to Bihar in December, 1987 
and January 1988 ; 

(b) the extent to which this allotment 
was less than the demand ; and 

(c) the quantity demanded by Govern-
ment of Bihar for the coming months? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF FOOD AND CJVIL SUP~ 
PLIES (SHRI SUKH RAM): (a) to (c) 
AJiocation5J of varjous cs~entia] cornmodi-
t ie<; to the Statc~/UTs are decided from 
time ro time taking into considerarion the 
availability of stocks in the Central Pool, 
relative needs and demand of various 
States, market availability, past lifting and 
other relevant factors. Allocalion of these 
commodities are supplementary in nature 
and is not intended to meet the full require .. 
ments of a State/V. T. 

2, The positIOn about aJlocation of 
e'!'senlia1 commodities to Bihar for Decem· 
ber, 1987 and January, 1988 is indicated 
below: 

(In tonnes) 

Levy Imported 
Sugar EdibJe Oils K.Oil 

----------
33,459 3,100 34,327 

33,459 2,100 36,327 

Relea.ft of Co1ttr .. ,lIed Cloth (in hales) 

Cotton Cloth Polyester Shirting 

December, 
1987 
January, 
"88 

230 

398 
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[EngliJ'h 1 
Conl'eniel1ce of Psnama and Singa-

pore for Ff~hjn~ 

5566. SHRI ANAND SINGH! Will 
the Minister of AGRTC{JLT(lRE l"'e plea~ed 
to state: 

(a) whether more than 50 per cent 
Taiwanese vessels flying flags of conven· 
ience of Panama and Singapore have been 
given clearance for fishing in our territorial 
waters; and 

(b) if so, the details thereof? 

THE MiNl:)TER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MJNIS~ 

TRY OF AGRICULTURE (SHRI SHYAM 
LAL Y ADAV) : (a) and (h) No foreign 
fishing vessels have been given cleanmce 
for fishing in our territorial waters. How· 
ever, permits arc vaJid in respect of the 
43 chartered foreign thhing vessels for 
fishing in tbe Jnu;an Exclu.,ive Economic 
Zone outsiue the territorial waters and 
other restricted areas, out of which, ~o 
vessels are or Taiwanese origin with 38 
vessels regislcrcd in Panama and the re-
maining 2 vessels registered in Taiwan. 
The other thrt!e chartered vcs~cls arc of 
Japanese registration. 

Wage Revision in F.e.I. 

5567. DR. DATTA SAMANT: Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether it is a fact tha t theJ e has 
been no wage revision of workers of the 
Food Corporation of India since 1979 ; 

(b) whether he had a meeting with their 
union leaders in Janu~ ry, 1988 ; and 

(c) jf so, the reasons for delay in re-
vising wages of Fer workers? 

THE MINISTER Of STATE IN THE 
MINISTRY OF FOOD AND Cf\'IL SUP· 
PLIES (SHRI SUKH RAM): (a) and (b) 
Yes, Sir. 

(c) A proposal was sent by Fel for 
wage revision of its Category III & IV 
employees based on the Memorandum of 
disoussions signed on 10.8.87 by its 
muqement and the National co-ordina-

tion Committee and now the same is under 
consideration of the Go\'ernment. 

Safety Rules for Stone Quarries in 
Delbi 

5568. SHRI BANWARl LAL PURO· 
HIT: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government are aware that 
proper safety rules are not being enforced 
in stone quarries in Delhi ; 

(b) if so, whether any survey has been 
l:onducted about the working of the stone 
quarries; and 

(c) jf so, when the rules ale expected 
(0 be properly enforced in the ~tone 
quarries? 

THE MTNISTljR OF STATE IN THE 
MINISTRY OF LABOUR (SHRJ JAG-
DISH TYTLER): (a) to (d The provi,>ions 
regal ding safety. heahh and welfare of 
workers employed in mine~ are c(lntained 
in the Mines Act, 1952 and the rules and 
regulations framed thereunder. These pro-
visions arc required to pe complied with 
by the management of mines. Inspections 
of stone quarries in Delhi are made reau. 
larly by the officers of the Directorate 
General of Mines Safety to enforce the 
statutory provjsions. In four stone quarv 
ries where conditions were found to be 
dangerous, prohibitory orders under section 
22 of the Mines Act have been js~ued. 
J 0 prosecution cases have also been instj. 
tuted against the managements of stone 
mines for various confraventions revealed 
during -tIle inspections. 

i)el'elopment of Oilseeds and Cereals 

5569. SHRI AMARSINH RATHAWA: 
Will the Minister of AGRI CUl TURE be 
p1eased to state : 

(a) the details of the work done to 
evolve new and improved varieties of oU-
seeds and cereals in the country ; 

(b) the achievement made so far; 

(c) whether the seeds from (oreiln 
countries were also obtained to develop 
oilsecds and cereals; and 
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(d) if so, the variety thereof and the 
progress made in tbis direction ? 

THE MINISTER OF STATE FOR 
AGRICULTURAL RESEARCH AND 
EDUCATION IN THE MINISTRY OF 
AGRICULTURE (SHRI HARI KRISHNA 
SHASTRI) : (a) and (b) Under the aegis of 
the Indian Council of Agricultural Re· 
search. concerted efforts have been made 
to evolve high yielding varieties of oilseeds 
and cereals possessing inbuilt resistance 
to various biotic and abiotic stresses. The 
details of the most imporiant high yielding 
varieties of oilseeods and cereals oeveloped 
are given in Sf atements I and II respec-
tively 

(c) Yes, Sir 

(d) A larle number of improved varie-
ties and 8errnplas~ materials have been 
introduced for direct exploitation and alst) 
for use in breeding proBrammes. These 
accessions have been evaluated under diffe-
rent agro-ecological sitllations for various 
economic and other desirable attribules. 
In oilseeds, sunflower accessions such as 
EC 68414, EC~68415, Modern, Improved 
Peredovic and in case of Soybean varicti.:s 
such as Da\is, Hardee, Bragg, Improved' 
Pelican have been introduced and these are 
now under commercial cultivation. I ike-
wise in cereals, Lerma Rajo-64. Senora 
63, Senora 64, and Mayo 64 in wheat; 
IR 8, Pankaj, JR 5, IR 20. IR 36, Mahsuri 
in rice were approved for general culti· 
vation in the countr-y. Besjdes direct use, 
a number of exotic lines such as Siam·29, 
Leaung J 42, Lab Muey Nahng in rice have 
been extensively used in breeding improved 
varieties. In wheat. amber 5eeded varieties 
such as Kalyan Sona, Sonalika, Safed 
Lerma and Chhot i Lerma were selected 
from the breeding materials obtained from 
Mexico. 

Statement 

List of Imporiant Impr~vtd Va,i'4 
lies I Hybrid,' 0/ Annu.ll Oi/seeds 

Crops 

I. Gro8lldnut 
JL-24. Kadiri.3. Kldiri-7J·l. leGs. 

11. 1008·44. Co-I, TMV·2. TMV-7. 
TMV.l0, TMV·12, DH·a, DH-3 .. 30, 00-2, 

00-11, UP-70·103, TO-I, TO':', TG-17, 
M·13, M-197, M·37, aSB·)7, RS-138, 
Kaushal, Chitra, Chandra, 80-84. AK-
J 2-24, RSB-87. Kisan" ALR·I, VLR-t. 

2. Rapeseed Mustard 

Torla-M-27, TS·29, Agrani, BR-2.3, 
T·9, T .. 36, Bhawani, PT .. 30, PT-303, 
Sangam. ITSA, TL-15, DK·1. 

Brown Sar.wn-BS-2) 8S-70, BSH-l. 
Pusa KaJyani, KOS· J 

Yel/ow SarJon-Benoy, T 151, K·88, 
PS·66, YSpb-24. 

Muslard-Seeta, Bbaairathi, Laha·lOI, 
Varuna, Shekhar, Kranti, Krishna, Vai-
bbav, Vardan, Rohlni. Patan Mustard 67 
Durgamani, Pus a . 'Bold, Prakash, RH.30: 
RLM-I98, RLM-5J 4, RLM·619. 

Taramira--T-27, ITSA. 

Gobhi Sarsaon-GSL-l. 

3. Sesame 

Gaud, Madbavi, Krishna. Pratap. 
Soma, Surya, Thilothama, E-g, PhuIc Til .. l. 
Tap;, JT-7, N·32, Vinayak, Kanak 
Kalika. TC-289, TC-25, TMV-6. Co. 1: 
Punjab Til .. ]. 

4. Soyabean 

MACS-S8, MACS-IJ, Ankur, Alankar. 
Bragg, Punjab-I, Shilajeet, PK-308, PK· 
327, PK-262, PK-472, JS·2, Oaurav 
KHSb-2. ' 

5 , Sunflower 

Peredovic, Improved Pcredovic. 
Modern, Surya, EC-684J S, Co-I, Co.2, 
BSH-L KBSH-l, MSFH·l, MSfH-I, 
MSFH-I0. 

6. Saftlower 

A- 1, A·300, S-144, Bhima', Neera, N·7 
Manjira, Sagar Mutyalu, JSF-l, Type-65. • 

7. Niaer 

IGP-72.IOP.76. N·12-J. N·', N·71. 
RCR .. 18. GA-I0. 

8. LIDHH 

K-2, LC-18$, LC·S4, HimaJini T .. 397 
Hira. Mutt., No,lum, lawahar.17, jaw,har:, 
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Jawahar-~52, Jawabar·l, C·429, Chambal, 

Necla. Pusa-2, Pusa·3, Jawahar-21, Garima, 

Gaurav. Sweta, SbubJa. 

9. Castor 
Aruna, Bhagya, Sowbha,ya, GAUe-l. 

GAUCHA·J, GCH .. 2, OCH·4, RC-8, 
SA·2, TMV-S. 

Statement - n 
List of Important Improved Varieties! Hybrids!Compc'sites in Cereals 

A. Rice 

(8) Ralnfed uplandf Suhhadra, Suphala, Tripti, Triveni, Vijay, Sona, 
Satthri, Shakti, Suhasini, Surya, Annada Parasanna, 
Pushkala, Swarna Prabha. Bh3gya, Onam, SKL-6, 
ACK-5, Neela, Pathara TPS-J, Ashwani. 

(b) Rain/ed Lowlands Jayashri, Savitri, eN 539, eN 540, Swarandhan, 
PLA 1100. Suganda. Manasarov8r, Seshu, 
Mahendra, AbhiJash, Avinash, Mandya Vijaya, 
SYE-75. Mandira, Jogen, Sabita. 

(c) Rain/ed deepwater- Janaki, Baku. NC 490, NC 491. Birat, Suresh, 
areas JaJadhi, Sarasa, Udaya. 

(d) Sail affected areas CSSR 2, CSSR 3, CSSR 4, IET·6694, lET 6695, 
lET 8117. Usar-I. CSSR-S. 

(e) High Altitude areas Himalaya-), HimaJaya-2, VL Dhan-39, HPU-2171, 
Shafee, ShinboI, VL Dhan-16. 

(f) Irrigated areas CR 4, CR J 01, Mandyavani. Kunti. Khitesh, Vikas, 
fGP- 1-37 1 CO 43, Dhanya Laxmi, Sambsa Mahsuri, 
Srinivas. Pratibha. Sonasali, Vamshi, Vikramarya, 
Birsadhan 202, Ratnagiri-l. Ratnagiri·I1. PR 108, 
PR-! 09. Manhar. Narendra-80, Pant Dhan-6, GR 
202. HimaJaya-74 1. 

(8) ResIstance to Usha. Asha, Samelei. Vikram. 
gal/midge 

(h) Resislance to Sasyashree. Vikas, Rama-Krishna. 
s/~mborer 

(i) Resistance to 
bacterial blight 

B. Wheat: 

1. Northern hill zone 
{Parts of J &. K, HP, UP) 

2. Northtrn Plains zone 
(Punjab. Parts of Har),aDa, 
R.ajasthan, UP, Delhi, 
MP. J " K) 

PR-4141. 

CPAN 1796, HB 208, VL 421. VL 
616, HS 207, HD 2380, UP 1109. 

HD 2204, HD 2329, DWL 5023, 
PBW-34, HD 2285. WL 410, IWP-72 
WH·3J 1, Kundan. HD 2428, PBW 
1 S4, PBW 175, 
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3. North H estern Plains zone 
(Rajasthan, Parts of Haryanl 
Gujarat) 

4. North Eastern Plains zon~ 
(Eastern UP, Rihar) 

5. Far Ea.Hern zone 
(West Bengal, Far Eastern 
States, Chhutanaspur) 

6. Southern Eastern zone 
(Orissa, Coastal AP, Chhatis-
garh resion (M p) Parts of 
Maharashtra) 

WH 147, HD 2009. Raj 1972, WH 
283, Raj ISSS, WH 291, Raj 2184 
VW 120, Raj 3077. 

HP J 102, UP 262, HUW 55, HUW 
206, HP 1206, flD 2307, HUW 213, 
HUW 234, K 8020 (Triveni). 

UP 261, HP 1209, HD 2402, HD 
2385. 

Lok .. l .. WH-147, Swati, Sujata, Mukta, 
Hyb 65. 

7. Central zone Lok·l, WH-147, HD 2278, HD 2236, 
(MP, Bundelkhand re&ion (UP), Raj 1555, HI 1123, HI 1077. J 40', 
parts of Guja1'8t, Rajasthan) HD 2327. 

8. Peninsular zone 
(Maharashtra, Plains of 
Karnataka. A.P .. TamiJnadu) 

9. Southern hill zone 
(Hilly areas of Tamil Nadu 
and Plain hills) 

C. l\faize: 

D. Barley: 

S'ep. to BriDge Marine Fish to 
Hinterland Areas 

5570. SHRI DAULATSINHJI 
JADEJA : Will the Minister of AGRICUL .. 
TURE be pleaced to state: 

<a> whether Government propose to . 
take steps to bring marine fish to hinter-
land areas both as a food supplement 
and aiso to aive economic incentives to 
trawler owners to broad-base tbeir opera-
tiODS; 

HD 2189, HD 2278, DWR 39, HD 
4502, Nl 5439, 5439, Bijaga YelJow, 
HI 977, Pragati. 

HW 741. 

NLD Whltc, Hemant (Composite) 
Kanchan Co-I, Diara-3, D-765, Swan 
(compositc:), Pratap-J, Na~jot, Sangam. 
Navin, Farm Sameli, MCU 508, Arun 
VL Makka 41. 

VL-Barley-I, Jagrati, Lakhan, SH.7S. 
Kedar, BHS-46, PL 172, BHS 169. 

(b) whether it is a fact that representa-
tions have been made to Government to 
construct cold storages and also arrBDlt 
purchase of fish at reasonable rates at 
various harbours; and 

(c) jf so, the steps taken in thi' 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): . (a) Yes, Sir. 
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(b) A suggestion has been received 
recently for the establishment of a chain 
of cold storages linking the fishing har-
bours with consuming centres in order to 
promote domestic fish marketing. 

(c) A view will have to be taken on 
the suggestion in consultation with State 
Governments and considering the economic 
viability of such a project. 

Employment of Indsans in the Soviet 
Union 

5571. SHRI DIGVIJA YA SINGH: 
Will the Mi nister of LABOUR be plea$ed 
to state : 

(a) whether an agreement for sending 
to the USSR on quora basis Indians 
specialised in professions like medical. 
engineering, and skiJ1ed in trades like 
carpentary. plumbering, black-smithy, is 
proposed to be entered into with USSR; 
and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTY OF LABOUR (SHRI JAGDISH 
TYTLER): (a) NOt Sir. 

(b) Does not arise. 

Employees Provident Fund cases 
Pending in Courts 

5572. SHR I KAMLA PRASAD 
SINGH: Will the Minister of LABOUR 
be pJeased to state : 

(a) the State·wise number of. cases 
under the Employees Provident Fund and 
Miscellaneous Provisions Act, 1052 pend. 
ins before courts for more than one year/ 
two years and more than two years; 

(b) the reasons for delay in their 
finalisation; and 

(c) the details of steps taken for their 
early disposal? 

THE M1NISTER OF STATE 1N THE 
MINISTRY . 0.... LABOUR (SHRI 
JAGDISH TYTLER) : (a) The avaiJable 
information as on 31.3.1987 is ~iven in 
the statement below. 

(b) The delay has been mainly due to 
the workload in the Courts, which attend 
to cases filed under various laws and are 
unable to give priority to the plovident 
fund cases. 

(c) The Central Board of Trllstees t 

EmpJoyees' Provident Fund has appro\ed 
a proposal for setting up t"NO Special 
Courts in West Bengal for tJiat of offences 
committed under the E.P.F. Act and the 
Schemes framed thereunder. The Trustees 
have also decided that similar courts may 
be set up in Maharashtra and Bihar. where 
there was a large pendency of cases. The 
proposed special courts are expected to 
ensure speedy disposal of the rrovidem 
fund cases. 

StatemtDt 

Region Employees' Family 
Provident Pention 
Fund Fund ---------- - -- ... .._ ....... --~ 
1-2 Over 2 1-2 Over 2 
years years years years 

~---.--- ........... -

Andhra Pradesh 41 219 20 53 

Bihar 92 '184 810 

Delhi 77 297 75 

Gujarrt 7~ 390 14 63 

Haryana 346 209 346 209 

Employees' 
Deposit Linked 
Insurance Fund 

----~-- -

1-2 Over 2 
years years 

21 4S 

66 282 

87 41 

68 12'5 
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Karnataka 386* 480* 

Kerala 108 13 91 9 46 17 

Madhya Pradesh 117* 761· 

Maharashtra ':'66 4012 518 18:2 434 1676 

N. E. Region 87 61 '6 

Orissa 129 923 3S LJ 35 173 

Punjab 119 171 5S 99 22 111 

Rajasthan 16 144 1 8 2 37 

Tamil Nadu 96 989 43 305 43 227 

Uttar Prudesh 320 143 142 353 

West Bengal 5534 5963 1420 3502 501 1512 
-- - .... _----- --------- ----._ ...... --.,. 

TOTAL 8,319 19,898 2 543 7,087 1,467 .,685 

*JncJuding cases relatitlg to Family 

Pention Fund and Employees· Deposit 

Linked Insurance Fund. 

RJisill~ of Balcony-walls in Vasant 
Villar Flats 

5573 SHRI RAM PUJAN PATEL: 
Will the MInister of URBAN DEVELOP-
MENT be pleased to state: 

\a) whether some requests for raising 
height of balcony-walls of ground floor 
flats in Vasant Vihar CPWD Complex, 
New Delhi have been received by the 
CPWD from the Area Welfare Associa-
tions; 

(b) if so, the reasons for delay in this 
regard; and 

(c) when the said requests are likely to 

be acceded to 1. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
to (c) The technical and architectural 
feasibility of the request is under examina-
tion. It is hoped that a decision will be 
taken soon. 

Production of Coconut 

5574. SHRI MOHANBHAI PATEL: 
Will the Minister of AGRICULTU RE be 
pleased to state: 

(a) the names of the coconut produc-
ing States; 

(b) whether product ion of coconut in 
the country is fast deteriorating; 

(c) if so, the reasons therefor; and 

(d) the other measures being takon to 
increase the production of coconut in the 
country 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE <SHRI SHYAM LAL 
Y ADAV): (a) The coconut producing 
states are Kerala, Karnataka. Andbra 
Pradesh, Tamil Nadu, Orissa, Maharashtra. 
Goa, West DeDlal, Assam and Tripura. 
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(b) The production of ~ coconut in the 
country for the years 1983 .. 84 to 1986·87 
is given below 

Year Production 
(mi11ion nuts) 

J 983-84 5808 

1984 .. 85 6913 

1985-R6 6770 

1986-87 6404 

(b) The productivity of coconut is low 
because (j) farmers do not ieneraJly adopt 
improved cultivation practice~; (in. there 
are large number of old and di~ease affect-
ed palms (iii) lack of irrigation faci lilies; 
(iv) use of inferior genctic stock for plant-
ing; and (v) cultivation even in marginal 
and unproductive lands. 

(d) During the 7th Five Year Plan, 
the ('(~onut Development Board is 
implementing variou~ programmc\ such as 
project for production of quality cononut 
seedlings and the project for improving 
productivity of coconut in the major 
coconut gl'owing stales for jncrea~lna the 
production of coconut in the country. 

Working of Rice and Flour Mills 

5575. SHRI VIJAY N. PATIL 
Wi]) the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state :. 

(a) whether Government have under-
taken any survey of working conditions of 
rice flour mills affected by drought in the 
c('luntry in 1987; 

(b) if so, the number of rice and flour 
mills closed due to poor supply of rice and 
wheat, State-wise; and 

(c) the steps taken for re-opening of 
these mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : (a) No, 
Sir. 

(b) and (c) Do not arise 

High prices of Busldlug Materials 

5576. SHRIMATI KISH0RI SlNHA: 
Will the Mmister of lJRBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is an increase in 
scarcity of building materials )ike bricks; 

(b whether the scarcity and consequent 
high p(ice~ of these materials is affecting 
the pace of housing constuction; and 

(c) if so, the stcps taken to make 
construction material available in plenty? 

THE MJNISTER OF STATE IN THE 
~lINISTRY OF IJRBAN DEVELOP-
MFNT (SHRI DALBIR SINGH): (a) to 
(c) The information is being coJJected 
and wiJJ be Jaid on the table of the 
Sabha. 

[ Trallslation] 

Cattle Development Schemes in 
Bihar 

5577 SHRI YOGESHWAR PRASAD 
YOGESH: Wi]) the Minister of AGRI-
CUL TURE be pleased to state: 

(a) the names of the States where the 
Centrally Sponsored cattle programme was 
introduced; 

(b) the main achivements of the pro .. 
gramme, State-wise; 

(c) the average national level milk 
production per cattle-head in the country, 
J"articularly in Bihar; 

(d) the details of development work 
carried out under these ~chemes in Chota-
nagpur; and 

(e) the steps taken to make this 
programme more effective and to increase 
per cattle-head milk production in the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE <SHRI SHYAM 
LAL Y ADA V): (a) to (e) The requisite 
information is being coUected and will be 
placed on Ihe Table of the Lok Sabha. 
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Setting up • Study Group of Horti-
culture 

5578. SARIMATI BASAVARAJES· 
WARr : WiJl the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether Union Government propose 
to set up a study group on horticulture 
and marketing to examine the possihilities 
of horticultural development in various 
parts of the country; 

Cb) if so, the main features of the study 
group; and 

(d the time by which the group is 
likely to submit its report? 

THE MINISTPR OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : Ca) A study team on the 
development and Marketing of horticulture 
produce in the Slates of Arunachal 
Pradesh and Mcghalaya has been consti-
tuded by the Gove, nment uf India. 

(b) The main tasks of the study team 
an: : 

(i) rdcnlificalion of suitahle horticul-
tural crops and their potential for 
dcvclopment and production. 

(ii) Suggesting measures for marketing 
and proccs~ing of these crops. 

(iii) Preparat ion of an aC'ion rlan for 
the remaining years of Seventh 
Plan and Eighth PJan. 

(c) The Study Teum is expected to 
submit its report during I'} 8 8-8 9. 

Increase in Production of Steel 

5579. SHRI P M. SAYEED: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether a plan has been drawn out 
to raise steel output during 1988.89; 

(b) if so, the details thereof enumerat-
ina and identifying tbe new steel plants to 

be set up and expansion of the existing 
ones with capacity to be added in each 
case; 

(c) the estimated totaJ cost for increas-
ing the annual output; and 

(d) the resources to be mobilised? 

THE MINISTER OF STATE TN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA. MAKWANA): (a) 
and (b) Yes, Sir. The envisaged yroduc. 
tion of crude steel in the integrated steel 
plants during 1988-89 is planned to be as 
under: 
~- ------.. ------

(Million Tonnes) 
Target 

---_ .----~-.. ---. - - --------
SAIL TISeO 

Crude Steel 8.94 2.40 

While it is expected that the on-going 
expansion of Bhihli and Bokaro Steel 
Plants til 4 MT each will be completed 
during the current year, the Visakhapatnam 
Steel Plant, under execution at present, 
is also likely to go into production towards 
the end of the current year. )n addition, 
Government is also planning to modernise 
Dutgapur, RourkeJa, lISCO and Bokaro to 
upgrade technology und optimise existing 
facilities. While substantive action on 
these modernisation schemes will be initiat .. 
ed during the current yeillf, it wil] take 
some time before capacities are restored! 
added. 

(c) and (d) The investmenr envisaged 
on the various capital schemes in the 
SAIL plants including lISCO for the year 
1988-89 is Rs. 855.50 crores. The resou-
rces of SAIL, Steel Development Fund and 
borrowings. 

QuaJlty of DMS Milk Pou(,hes 

5 S 80, SHRIMATI D.K, BHANDARI; 
Will the Minister of AGRICULTURE be 
pleased to sta te : 

(a) whether polythene pouches beiDg 
used by the Delhi Milk Scheme bunt while 
handling; and 
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(b) if SO~ the actio" taken to improve 
the quality of these pouches? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF J\GRICUL TURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRJ SHYAM 
LAL YADAV): :a) and (b) The poly. 
thene pouches do not burst during the 
procc::,s of handling. However some 
leakage haC) been reported ~ometi~. When 
the lealy pouches are detected, flr~ same 
are replaced. 

Khlluij Bhavan, Hyderabad 

558 J. SHRI SULTAN SAlAHUDDIN 
OWAISI : 
SlIRI MOHO. f\1AHFOOZ ALT 
KHAN: 

Will the Minister of STEEL AND 
MINES be pJea':!cd to ~tatc : 

(a) the c!o>t illlatcli cost of the 'Khunij 
Dhawall' of N ttiona1 Mineral Development 
COl'por;Jtion .It Hyllcfdbad and when the 
construction work was originally ~chedulcd 
to be completed; 

(b) the date on which 'Khanij Bhdwan' 
was actually completed, the reason~ for 
delay in its con~truction and the extent of 
cost escalation, if any, as against the 
c~timated cost; and 

(c) whcthr.:r any other public :aector 
unit shared the cost of construction; if so, 
tbe details thereof? 

THE MINISTER OF STATE TN THB 
DEPARTMENT OF STEEL IN THE 
NfNISTR Y OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) The 
c5timateJ cost of the C Khanij Bhawan' of 
N.M.D.C. wall Rs 251 Jakhs, and the 
building was originally scheduled to be 
completed in September, 1984. 

(b) • Khanij Bhavan' was fully com-
pleted by March, 199_:;, but was occupied 
ior U"le 3 monthll earlier. There was some 
delay in completion due to non-availability 
of cement. delay in ~upply of mosaic tiles, 
etc. Cost as completed was Rs. 273 lakhs, 
i.e., Rs. 22 lakhs more .than original 
sanctioned cost, largely due to statutory 
increase in prices of cement and steel and 

due to provision of fire fighting equipment 
not provided for in the original estimate. 

(c) Two olher pubJic sector undlr-
takings shalcd in rhe cost of this building, 
as under: 

MetaJJurgical & 
Engineering Rs. 30 lakhs 
Consultants 
(India Ltd.) 
(M[CON) 

Sponge Iron 
India Ltd. 
(SilL) 

: Rf). 30 lakhs. 

Increase in Number of l\'lilk Booths 
of I\1other nairy 

5582. SHRI PARA~RAM BHAR· 
DWAJ: WIll the MJI1i~tcr of AGRICUL-
TURE be pleased to state: 

(a) wh('thcr Mother Dail y is having 
Jess num!Jcr of milk booth~ as compared 
to the Delhi M iJk Scheme; 

(b) jf so, the reasons thelefor; and 

(c) whether Government propose to 
open more Mother Dail y milk booths 
during the current year if so, the details 
thereof? 

THE MINISTER OF STATe IN THE 
DEPARTMENT OF AGRICUL TORE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRJ SHYAM 
LAL YADAV) : (a) 3nd (bJ Yes, Sir. The 
sY.item of distribution of milk by Mother 
Dairy is different from that of Delhi Milk 
Scheme. 

(c) No, Sir. 

Constrution of Yatrikas 

S583. PROF. NARAIN CHAND 
P ARASHAR ; Wi II the M joj ster of 
TOURISM be pleased to refer to the 
reply given on 7 November, 1986 to 
Unstarred Que5tion No. 667' regatding 
constrution of Yatri Niwas and Yatrikas 
and state: 

(a) the latest progress regarding the 
construction of Yatrikas and Valri Niwases 
sanctioned, as mentioned therein; 
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(b) the likely date of completion of the 
construction work an respect of those which 
have not been completed so far; 

(c) ",'lether any other Yatrikas/Yatri 
NiYlases have also been sanctioned in these 
States; 81,d 

(d) jj so, the details of progress made 
thereon 1 . 

THE~ MINISTER OF STATE IN THE 
MINISTRY OF TOUR1SM (SHRI G IR]-
DHAR nOMANGO) :. (a) Yatrika at 
Kampil has been compe)ed and commis· 
sioned. Yatrika at Vrindaban is in two 
blocks one block has been completed and , . 
commi"sioned. Yatri Niwas at Kuruk. 
shetra kas been completed and commis-
sioned. The work on remaining Yatrikas 
and Yatri Niwases is in various stages of 
completion except that of Naina Devi 
(Himachal Pradesh) work on which has not 
yet started. 

(b) As the work on construction of 
Yatrikas is carried our by Bhartiya Yatri 
Avas Vikas Samiti, a registered Society 
and that of Yatri Nlwases by various con-
cerned State Governments the likely date 
of complet ion of each project cannot be 
indicated. 

(c) In addition to the Yatrikas and 
Yatri Niwases referred in the answer to the 
Lok Sabha Question No. 667 on 7·11-1886 
fo1Jowing Yatrikas and Yatri Niwases have 
been sanctioned : 

Yatrikas one each at Mayapur. (West 
Bengal), Dwarkaji (Gujarat) and Mahesh-
war (Madhya prade",h). 

Yatri Niwases one each at Nagapatnam 
(Tamil Nadu), Konarak (Orissa), PabaJgam 
(J&K) , Quilon, Trivandrum, eochln, 
Trichur (Kcrala), Hydcrabad (Andhra 
Pradesh), Shcgaon (Maharashtra) Allaha-
bad (U.P.), Aizwal (Mizoram), Agartala 
(Tripura), Kohima (Nagaland). 

(d) The Yatrikas and Yatri Niwases 
mentioned in para (c) above are at various 
stases of construction. 

PaDchayati Raj 

5584. PROF. NARAIN CHAN 
PARASHAR: Will the Minister of 
VGRlCULTURE be pleased to state: 

(a) whether Union Government are 
aware of the action iaken by State 
Governments on the Singhvi Committee's 
Concept Paper on Pandhayati Raj circulat-
od to them; 

(b) if so, tne details thereof; and 
(c) whether Union Government propose 

to persuade the State Governments which 
have not taken action in this regard 
todate ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE <SHRI JANARDHANA 
POOJARY) : (a) to (c) The Draft Concept 
Paper on "RevitaJisation of Panchayati-
Raj Institutions for Democracy and Deve 
lopment" prepared by a Committee under 
the Chairmanship of Dr. L.M. Singhvi was 
circulated for comments to State/UT 
Governments. The Draft Concept Paper 
was also discu.,sed in a meeting of the 
Chief Ministers of se]ected States heJd 
under the Chairmanship of Union Agricul-
ture Minister on 7th August, 1987. While 
most of the States were in favour of hold-
ing of Panchayati Raj ejections on a 
regular basis and also delegation of 
sufficient po\\eJs to them, there was no 
unanimity on the question of amending the 
Constitution for the purpose. 

Foreign Assistance to Statea for 
Rural Dri~king Water Supply 

Schemes 
5585. SHRI CHINTAMANI JENA; 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any foreign assistance has 
been provided to the States for augmenta-
tion of rural drinking water supp]y schemeli 
during the years 1986 .. g 7 and J 987-88; if 
so, the details thereof; and 

(b) the names of the States which are 
likely to be benefited with the foreign 
assistance ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT IN THE MINISTR.Y OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) and (b) Yes, Sir. A 
statement givinS State-Wise details of 
externally assited rural water supply 
projects which were approved in 1986-87 
and 1987 .. 88 is liven below. 
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Pro,lslon or Electricity' and Water 
a Coal Depots by D.D A. 

5586. SHRI PRAKASH CHANDRA: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state ; 

(a) whether the Delhi Development 
Authority has not provided electricity and 
water at coal depots sites which were 
allotted five years ago on licence fee basis 
under JJR scheme; 

(b) if so, the reasons thereof and the 
number of coal sites which are without 
electricity and water till date; 

(c) whether the DDA has recently 
provided authority letters to the allottees 
to take electrJc and water connections in 
their names; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) DDA has 
reported that 'No Objection Certificate' for 
Irant of individual electric and Water 
connections for ceal depot si tes are given 
to the aIJottees on their request. Water is 
available in most of the resettlement 
colonie~ and whosoever applies for water 
connections, he is given by DDA. Indivi-
dual electric connections, are to be obtain-
ed by the individuals from DESU. 

(d) Doe~ not arise in view of reply to 
part (a) above. 

(c) DDA has denied it. 

(d) Does not arise in view of reply to 
part (b) above. 

leAR Units 

5587. SHRJ SHANTARAM NArK: 
Will the Miniter of AGRICULTURE be 
pleased to state : 

(a) the number of leAR units func .. 
tioning in the country State-wise; 

(b) tbe number of units opened or 
proposed to be opened duri nl the Seventh 
Plan period; 

(c) the main achievements of the leAR. 
units in Goa durin. the last three years; 
and 

(d) the future pJan envisaged for Goa 
in thi s reaard ? 

THE MINISTER OF STATE FOR 
AGRICUL TULE RESEARCH AND 
EDUCA1'ION IN THE MINISTY OF 
AGRICULTURE (SHRI HARI KRISHAN 
SHASTRI): (a) The Statement showing 
the different projects in various States is 
given blow. 

(b) 39 more projects have been added 
during the Seventh Five Year Plan, 

(c) ICAR Units of crops, 1ivestock, 
fisheries and Transfer of Technology are 
operating in Goa. The main achievements 
of these Units are: 

I. Crops 

Food Crop. The following promisng 
varieties were identified. 

Paddy. Bhavani and lET 6623. 

Maize. Ganga-5. 

Groundnut. Spanish Improved. 

Sugarcane. Co-7 527. 

II. Hotriculture Crops 

Promising varieties of cassava, sweet 
potato, coconut, pepper and cashew identi-
fied. Fruit varieties in mango, banana, 
sapota, pineapplo identified. 

II I. Fisher;eJ 

(j) Studies have shown that dusk 
operations are more effective than 

. dawn operations on encircling 
gi Ilnets for capture of macherets. 

(ij) Gears fitted with pdppering jibs 
land more shrimps and fish than 
net fitted with straight jibs. 

Traditional gear improvement led to 
the introduction of Chinese diplets for the 
first tIme in Goa. 

IV. Transfer of Technology 

(i) 148 crop demonstrations have 
been conducted through National 
Demonstrations in Which 3394 
farmers and farm women partici-
pated. 
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(ij) Highest paddy yield on the demo-
nstrations plots ranged between 78 
q/ha to 112 q/ha. 

(iii) Krishi Visyan Kendra organised 
1 21 training courses in which 
2381 farmers, form women and 
the rural youth were trained, 

v. Livestock 

In rabbits, 'Russian Chinchilla' 
showed good adaptability. Several 
bleeds of poultry, ducks quails 
were evaluated. 

(d) The following are the future 
plan s : 

0) To identify better vrieaites 
crops inc)udin. fodder breeds of 
animals, birds. and croppinl 
systems to be adopted. 

(ii) Monitoring and assessment of 
marine fishery resources and 
improvement of indigenous lear 
designs. 

(iii) To organise on-farm and institu· 
tional training programmes 
through Krishi Vigyan Kerdra. 

(iv) National Demonstrations. 

l'art-(a) Stult-w;se hrtak-up of Projects 

SI No. State/Union Territory 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Andaman &. Nicobar 
Islands 

4. Bihar 

s. Gujarat 

6 Haryana 

7. Himachal Pradesh 

8. Kerala 

9. Karnataka 

10. Maharastra 

11. Madhya Pradesh 

12. Megh.laya 

13. New Delhi 

14. Nagaland 

15. Orissa 

Institute National 
Research 
Centre 

- -------~ 

3 

1 

1 

5 

1 

4 

I 

4 

2 

3 

2 

3 

1 

1 

3 

t 

I 

2 

1 

2 

1 

1 

1 

Project AU India Total 
Diretorate Coordi-

3 

1 

t 

2 

nateed 
Research 
Project 

4 

1 

1 , 
4 

2 

7 

6 

17 

13 

1 

2 

2 

16 

6 

7 

11 

8 

10 

I 

23 

1 , 
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16. Punjab 

17. Rajasthan 2 

18. Tamil Nadu 2 

19. Uttar Pradesh 9 
20. West Bengal 3 

Labour Welfare Scheme in Goa 

5588. SHRI SHANTARAM NAIK : 
WilJ the Minish~r of LABOUR be pleased 
t ) state: 

(a) the details of the labour welfare 
schellles in force in the State of Goa; 

(b) the nature and scope of each of 
the schemes~ separately; 

(c) the achivements made under each 
of the schemes during the last three years; 
and 

(d) the machinery through which the 
schemes 8re implemented? 

4 5 6 7 

2 2 

t 3 6 

t 3 

4 2 7 ~2 

1 .. 
THE MINISTER OF STATE OF. 

THE MINISTlt Y OF LABOUR (SHRI 
JAGDISA TYTLEK): (a) and (b) The 
schemes framed under t he Iron Ore, 
Managanese Ore & Chrome Ore Mines 
Labour WeJfar Fund are being implemented 
in Goa. These primarily relate to provision 
of medical. educational. housing, water 
suppJy aud recreational facilities 

(e) The achievemen ts made under the 
schemes during the last three years are 
liven in the statement below. 

(d) The administrative machinery for 
impJementation of the schemes is headed 
by the Welfare Commissioner with head· 
quarters at Nagpur. He is assisted by and 
Assistant Welfare Commissioner posted in 
Goa. 

Statement 

Details of w~'rare act;vil;es undertaken by the Welfare FUlfd, in Goa for ;ra" 
ore/ mal1ganese ore miners and their depende"ts during last 3 years 

Head 

1 

1984-85 
Years 

1985·86 
-- - - ---------- -- -- -_.- '---

2 3 

1986 .. 87 

4 
-.-- -- _._---_._- ---- ---------~-- ._--

HEALTH 

a) Payment or grant .. 
in-aid to naines .. 
managements for 
maintenance of their 
d ispensarie s 

b) Payment of Irant 
for purchase of 
Ambulance Vans to 
mir.tes-manaaemeuts. 

c) Financial assis-
tance to cancer 
"atient. 

Rs. 

47.450.00 

Rs. Rs. 

3,38,900 3,90,000 

55,000 1,05,659 

4,906 

Remarlcs 

5 

One patient 



2 3 4 
-~------------------------.-----------

d) Financial assistance 363,00 1,184 4,177 
to dependents/ 
widow or iron ore 
mmcrs under Fata J 
& Serious Accident 
Benefits Scheme 
In addItion to a 60 beJded Central Hospital at Tisca and a Statle-cum-mobjJ~ 
Disp~nsary at Curchorme (Sanwarde) :xists for providing medical fadJities to 
mine \\orkers and their families. 

HOUSING 

No 0/ houte,> con~truclt!d 

Under Build Your Own 
House Scheme 

EDUCATION 

4 

1. Award of scholar- 1,12,540.00 1,27 t S90-00 1,43,430.00 
shlp~ to the children 
of iron ore/ 
mangncse ore 
miners. 

RECREATION 

1. Payment of financial 
assistance to mmes-
managements fer 
organising social, 
cultural and sports 

5,860.00 

2. Grant of management 1,060.00 
for purchase of sports 
materials. 

De,eJopment or Fisheries in Goa 

5589. SHRI SHANTARAM NAIR: 
Will the MlOlstel of AGRICULTURE be 
pleased to state : 

(a) whether Government have any pJan 
of large-scale development of fisheries In 
Goa: 

(b) if so, the details ther,eof 7 

(c) the Central Schemes in regard to 
the development of fisheries in force in 
Goa; and 

(d) the details in respect of each 
Icheme? 

7,437.00 8,876.00 

4,178.00 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL Y ADAV): <a) to (d) (entralJy 
Sponsored Schemes launched by Govern-
ment of India durina VII FIve Year Plan 
in Goa are indicated below : 

(1) A brackishwater aquaculture farm 
with an estimated cost of Rs. 19.7U lakhs 
to cover an area of 35 hal and a brackish 
water Prawn Seed hatchery w4th an 
estimated cost of RI. 96 (,0 Jakbs have 
been sanctioned in 1986 and 1987 respec-
tively under the Centrally SPQDsored 
"Intesrated Brackish Water Fis~ Farm 
Development" scheme. 
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(2; 9,500 Fishermen have been insured 
under the :' Group Accident 'Insurance 
Sche~ for Active Fisbermen." Govern-
ment cf Indiats share for this scheme uplo 
1987 88 has been reJeased. 

(:, Conseruction of 100 huuses, 1 
Community Half and 5 tubeweJls for one 
Fishermen viIJaae has been sanctioned 
undeJ the Centrally Sponsored Scbeme 
., Nahonal Welfare Fund for Fishermen". 
An amount of Rs. 3,15,600 has also been 
releas~d during 1987·88. \. 

(~, For motorisation of 20 Craft under 
the Centrally Sponsored Scheme (I MOlori-
'iation of Traditional Craft" an amount of 
Rs. j 5,000 has been releac;ed durina 
1987~88. 

Supply to FoOli Articles to Goa 

S~90 SHRI SHANTARAM NAIK: 
Will tile Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

Year 

(a) the quantity of food,rains allotted 
and lifted by Government. of Goa durin. 
the last three years. year-wise and item-
wise; 

(b) whether any complaints regardina 
the supply of poor quaJity foodgrains have 
been received from Government Lf Ooa; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
M1NISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : (a) For 
Public Distribution System, the fol1owiDI 
quantities of wheat and rice ",ere allotted 
to and lifted by the Government of Goa 
durin& the las t three years : 

FilS. in '000 tonnes) 

Wheat Rice 
-~------------Allotted Lifted Allotted Lifted 

- - - - ---- - - - - -- --- ---------
1985 

1986 

1987 

27.6 

27.6 

22.8 

12.7 

12.6 

13 3 

44.S 

54.8 

51.7 

39.4 

41.6 

51.4 

(Figures are mclusive of Daman and Diu as well till July, 1987). 

H,) and (c) During J 98 7, no complaint 
regarding supply of poor quality food-
grain~ has been received in this Ministry 
from .he Gq.vt. of Goa. Hcwever I a few 
such camplaints were received earlier. 
which were duly investigated, and remedial 
measures were taken by the Deptt. to 
ensure supply of only good quality food-
grains to the State Govt. of Goa for 
Public Distribution System. 

FIC.I. Godowns in Welt BeDlal 

S,91. SHRI PURNA CHANDRA 
MAUK : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(,) the number of the Food Corpora-
tion of India aodowns ih West Ben,a) and 
their location; Illd 

(b) whether there is any proposal to 
construct more godowns in that State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM): (a) As on 
1.1' J 988, the number of centres in West 
Bengal where the Food Corporation of 
India (FeI) bad owned and hired storage 
godowns, was J 55. A statement showing 
the location of these centres is liven 
beJow. 

(b) A storap capacity of 10,000 
tonnes is a.t present under construction by 
Food Corporation ~ India at DhankuD i 

-(Diltt. Howrah). 



127 Writ"" Answ", APRIL ., t 988 ",1111" AIISWt,,, 12. 

Stat.eat ----- ~.---

S. No. Name of the Centre/ Revenue Djstrict 
location - - - -

1 2 3 
-- --------- -------~ --- -------- ... ---- -- -- -----~-

1. Bankura , 
2. Beliatore I 
3. Bishanpur I 
4. Indus I 
5. Indpur I BANKURA 
6. Meghia I 
7. Ranibandh I 
8. Somamukhi I 
9. Shankarlee t 

10. Saltora I 
11. Ahmedpur , 
12· Abinaspur , 
13. Bo)pur I 
1 ~. Dubrajpnr I 
1 S. Mollarpur , BIRBHUM 
16. Rampurhat I 
17. Sainthia I 
18. Suri I 
19. Asansol , 
20. Burdwan 

1 21. Gushkara 
22 Galsi t 
23. Katwa I 
24. Kalna 1 
2S. Mcmari I BURDWAN 
26. Raniganj , 
27. Ramjibanpur t 
28. Sitrampur I 
29. Sehrabazar I 
30. GopaJpur I 
31. Durgapur I 
32. Shyamnaaar I 33. Agarpara 
34. Barrackpore I 
35. Kbardah Jute Mill I 
36. Kelvin Jute Mill I 
37. Suburban I 
38. Cossipore , 
39. Amhica Jute Mill I CALC1}TTA 
40. Bengal Jute Mill I 
41. Foresbere I 
42. Hanumanaarh Jute Mill , 
43. Howrah I 
44. Shalimar 

\ 45. Bebala 
4'. Lake I 47. Calcutta Silo PlaDt 
48. Brook lID I 49. Jinjer Pool 
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so. Cooch Bihar I ,1. Dharab.ba I 52. Dinahata 
53. Gossairhat 
54. HaJdabari I COOCH BIHAR. 
55. Tufanaanj I 
56. Chanarabandha . I 
57. Anta I 
58· Andul I 
59. Ananlpur I HOWRAH 
60. Balnan I 
61. Munshirhat I 
62. Panchpara I 
63. Arambagh I 
64. Bclmuri I 
65. Bhadreswar I 
66 Champadanla l 
67, • Chinsurah I HOOOHLY 
68. Chanditola 1 
69. Jangipara 
70. Khankul 
71. Mogra 
72. Mandai 
73. Pandua 
74. Rishra 
7 '5. SeraQ1pore 
76. Tarakesw~r 

77. Alipurdwar 
78. Birpaf'a 
79. Berubari 
80. Debgram JALPAIGURI 
81. Dhupguri 
82. FaJakala 
83. Haldihari 
84. JaJpaiguri 
85. Malbazar 
86. Maynaguri 
87. Oodlabari 
~8. Sourani 
89. Sukhiapokri 

90. Algarrah I 
91. Darjeeling I 
9.'. Ohoom I DARJEELING 
93. Kurseona I 
94. KalimpoDI I 
95. Kamakahyaauri 

, 
96. Bulbul Chandi I 
97. Hari ibcbandr apur I MALDA 

98. M.n.albari l 
99. Sam,hi I 
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1 2 3 
100. Belda I 
101. Balughata I 
102. Balichak I 
103. C.K. Road I 
104. Garbeta I 105. Ghatal 
106. Conta. I 1 tJ7. Jhnrgram 
108. Midnapore , MIDNAPUR 
109. Kharagpore 
110. Pansbkura , 111. Terrapokhia 
112. Tamluk 
113. Andl 
114. Beldanga 
J J 5. Berhampur 
116. Dhulian 
] I 7. Cossimbazar MURSHIDABAD 
118. Jaiganj 
119 Kandi 
120. Raghunathganj 

121. Bhatjungla 
122. nagu)a 
123. Nabadwip 
124. Karimpur 
125. PJassey NADIA 
12 (). Tchatta 
127. Krishnagar 
128. Kalyam 
129. Ealrampur 
13O. Charrah PURULIA 
131. Jhalda 
232 Adra 
133. Ashoknagar 
134. Bonganon 
135. Baslrhat 
136, Bara~at 24·PARGANAS 
137. Canning 
138 Harbour 
1 ~9. Kakdwip 
140 Mathurapur 
141. Naihatl 
142. Ha~nabad 

143. Santoshpur 
144. Mograhat 
145. Joka 
146. Budge-Budge 
147. Buniadpur 
148. Belurghat 
149. Bangalberi 
150. Dalkolha WEST DINAIPUR 
lSI. Gangarampore 
152. Hill 
153. Islampore 
IS4. Raiganj 
ISS. Debaram GOPcUPUR. 
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AMocatloB fot Ft8b Lantlol Celltrel 
In ICe ..... 

SS92. SHRI MULLAPPALLY RAM-A 
CHANDRAN: Will the Minister of 
AGRTCUL TURE be pleas ed to state : 

(a) whether any allocation bas been 
made to the State of Keral. for settin, up 
fish landing centres in the State for 1987 .. 
88 and 1988-89 ; 

(b) if so, the details thereof ; and 

(c) the proposed location of these 
centres? 

THE MJNISTER OF STATE IN mE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TURE (SHRI SHY AM LAL 
Y ADA V) : (a) and (b) Statewise allocations 
are not made but expenditure on fish 
landing centres sanctioned for Kerala is met 
ottt of the respective annual budget aJloca-
tion for tbe scheme of fishing harbour 
facilities at minor ports. 

(c) No proposal for the fish landing 
centres in Kerala was sanctioned during 
1987-88 and 1988-89. However a Jist of 
fish landing centres sanctioned and presently 
under construction is given is the statement 
J below. 

-
Statemeat·1 

1 iSI of fish landing 0/ lent res sanetiolted 
and Presently under Con$truct;on 

KerBle 

1. Kasaragode 

2. Cheruvathoor 

3. Neeleswaram 

4. Palacode 

s. Dharmadam 

6. New Mahe 

7. Munakkakadavu 

8. Chettuvai 

9. Thottappally 

10. South Paravoor 

11. Vallikkunnu 

12. ChaliJ Gopaletta 

13. VeJJayiJ beach 
14. PalJithottam (QuiJon Port) 
IS. Vizbinjam North 

16. Vizhinjam South 

Outstanding Performance of IfACT 

5593. SHRI MULLAPPALLY RAMA· 
C'HANDRAN: Will the Mjni~ter of 
AGRICULTURE be pleased to state: 

(a) Whether the Fertijizers and Chemi· 
cals Travancore Limited (FACT), (Kerala) 
has received any internationaJ award during 
1987-88 for outstanding performance; and 

(b) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) (a) and (b) Yes, Sir. 
MIs. Fertilizers and Chemicab Travancore 
Ltd (FACf) were selected by the Trade Lea. 
ders Club, Madrid for presentation of the 
lInd IAternational Europe Award, 1988. 
The award has been instituted by the Trade 
Leaders Clwb, Madl iciin association with the 
Editorial Office, an international publishing 
Company and is given annuaJJy to seJected 
companies from ] 20 European countries 
based on performance. Nominations for 
thiS' award are made on the basis of infor-
mation received from the Chambers of 
Commerce, InternationaJ Organisations and 
surveys and market reserach carried out 
periodically by the Editorial Office. 

Setting up of Fisheries Cooperative 
Socieiles ill Kerala 

~S94. SHRI MULLAPPALLY RAMA. 
CHANDRAN: WiJI the Minjster of 
AGRICULTURE be pleased to state : 

(a) the quant~m of grant I assistance 
aBacatcd to Kerala for setting up of fisher-
ies cooperative societies and fisheries villa-
ges in the State dUring 1986-87. 1987-88 
and 1988-89; 

(b) the quantum of funds utilized durin. 
the last two years ; .... 
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(c) whether Government have any 
agency to monitor the proper utiJjzation of 
ther;e funds ; and 

(d) if so, the details thereof? 
THE MINrSTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE <SHRI SHYAM LAL 
YADAV) : (8) to (d) N.C.D.C bave allo .. 
cated Rs. 222.224 Jakh in 1986·87, Rs. 
119.333 lakh in 1987-88 and Rs. 177.193 
lakh for 1988-89 (provi::,ional) for develop-
ment of Fishery Cooperatives in Kerala. 

Kerala Government utilised an amount 
of Rs. 234. 607 lakh (Rs. 162.94 Jalch as 
Joan and Rs, 7 J 667 lakb as subsidy) in 
1~8S·86 and Rs. 92.086 Jakh (Rs. 77.068 
lakh as loan and Rs 15.018 lakh as sub· 
sidy) in 1986·87. N.C.D.C is momtoring 
utilisation of the funds by obtaining quart. 
erly progress reports and by periodic field 
visits by officers of Head Office and Reg-
ional Office at Bangalore. A Project Office 
at Trivandrum has also been established 
in December, 1987 for closer monitoring 
of the projects. 

Under the Centrally Sponsored Scheme 
of Nationai Welfare Fund for Fishermen. 
an amount of Rs. 400 lakh has been earm-
arked as grant in the Seventh Plan (or 
extending welfare activities to the fisher-
men. Under this scheme six Fishermen 
VHJaaes have been aHotted to KeraJa in 
1987· 88 to provide welfare activities at a 

cost of Rs. 76.94 lakb. Pattern of assist-
ance being SO : 50 for sbLring between the 
Central Government and State Government. 
Rs. 10 Jakh has been reJeased as Central 
Government Share to KeraJa in 1987·88 
for providing facilities to 3 fishermen 
vHlalcs. . 

ForeilD Assistance For Fisheries 
Development 

5595. SHRl MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there are any proposals for 
fisheries development with forcian assistance 
in the State of Kerala ; 

(b) if so, the details of projects, the 
countries extending heJp and the quantum 
of assistance proposed to be granted by 
stuh countries; 

(c) whether prawn culture, fresh wafer 
thh culture and deep sea fi~hinl are also 
proposed to be undertaken ; and 

(d) if so, the details thereof 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULruRE 
AND COOPERATION IN THE MINIS. 
TRY OF AGRICULTURE (SHRJ 
SHYAM LAL YADAV): (a) Yes, Sir. 

(b) to (b) A Statement is aiven below 
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Int .... d ... ' C.feIICIoa .. F ... 
TeehMI.., 

SS96. SURI V. KllISHNA RAO: 
SHIll S.M,. GUBADDI,: 

SHRIMATI 
WARI: 

BASA V AR.AlJiS.. 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pJeased to state : 

( a) the impact of food tochDoJ0IY 
imports on self·reliant development in 
Africa was discussed at the Second Inter-
national Food ConveDtioD IMJd in Mysorc 
on 2 3 February. 1988 ; 

(b l if so, whether India bas also airced 
to h."c a tcchnolou to employ it. in the 
food probuction ; and 

(c J the countries that havo liteed to 
transfer techno)olY for the alriculture 
production ? 

THE MINISTER OF STATE OF 
THE MIN~TRY OF FOOD AND CIVIL 
SUPPl.IES (SHRI SUKH RAM) : (a) to Cc) 
Tile iaformatlOD is beiDI collootod. from 
tb. cGDcorJlId DopartmoDt/OrpDwationa .. 

Sate of Allad Ffat. 

SS,)7. SHJlIMATl D.K THAilA DEVI 
SIDDHARTHA: Will tb. Mitltttor of 
URBAN DEVELOPMENT be pleased to 
state . 

(a) Whether Government propose 10 
I.n tho remainin8' J\S<.iad lata ; if so, the 
detaHs thereof; and . 

(t.> the orit.,ia pmpgsed tG be followed 
for their disposal ? 

TO MlMI_. OP aTA1lJi IN 'illS 
MINISTRY OF URBANI DIlV~T 
($HR.l DALBIR. SlNWl) : W aDd (b) Tbe 
._Iter is u.nder ~Illi~ioa .r tbe 
Gov._cal, 

Pension Scheme for JolII'bItltttl 

SS98. SHRI PRAKASH CHANDltA: 
SHRI MANIKRAO HODLYA 
GAVIT: 
SHRI MANIK REDDY : 
SHRI SUBHASH Y ADA V : 

SHRI SITARAM J. OAVALI: 

Will the Minister of LABOUR b& ple-
ased to stale : 

(a> whether necessary detail I .. , lb. 
scheme for a 'pension scheme' for the wor-
kina journalists, as announced by the 
Minister of Fiaance in his budaet speech, 
have been worked out; 

(b) if so, what are the .c:fetat.ls; and 

(c) when the scheme will be iDtro-
duced? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR <SHRI JAODlSH 
lYTLER : (a) No, Su. 

(b) Does not arise. 

(c) Various suuestions- have bton 
rcceivcd_ as already stated by the Finaace 
MiDister in his Budlet speech. The procC8S 
of consultation with a1l concerned will have 
to be completed before the scheme can be 
intcroduced. 

Personnel of New HoasJDI Bodies in Deihl 

5599. SHRIMATI VIIAYANTHI-
MALA BALI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(8) Whether the offiCials to man the 
Delhi HousinB Board and Delhi Slum Impr-
ovement Board wil1 be drawn from tbe 
present DDA itself or from various otller 
Departments and States; and 

(b) if so, the details 0( the scheme in 
this reaar41 

THE MINISTER. OF STATB IN! THE 
MINISTRY OF URBAN DEVELOIIMBNT 
<SHRI DALBIR SINGH): (a) and (b) It 
is proposed to man the Dtlbi RouliDI 
Board', Delhi SJum Improvement Boar" by 
re-deployment of the existio, staft' workin, 
h~ dat gresoott ODA and. tlMre il .. pro-
posllal pr~' to 4r4W aar .... fNalG$e, 
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departments and states for the Delhi 
Housing Board and Delhi Slum Improvement 
Board. DetaUs of the scheme are. however, 
yet to be worked out. 

Amount Allocated to States fOI 
Tourism Sehemel 

5600. SHRI RADHAKANTA DIGAL : 
Will the Minister of TOURISM be pleased 
to state: 

<a> the total outlay in the Seventh 
Five Year Plan for development of tourism; 

(b) the amount spent so far out of 
that outlay; and 

(c) tbe details of schemes taken up by 
State Governments for development of 
touriam and the amounts allocated and 
released to them so far for these ~hemes 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRI-

DHAR. GOMANOO) : (a) and (b) An allocat-
ion of Rs. 68.68 crores has been made by 
the Planning Commission for Seventh Five 
Year Plan for the Department of Tourism. 
The following amount has so rar been 
utiJ1sed out of this allocation: 

(Rs. in crores) 

Year Amount ulili~ed -------- - -------- . 

J 985-86 

1986 .. 87 
1987-88 

12.85 

18.42 
18.81 (upto 25.3.8S) 

(c) A statement giving details of 
amounts sanctioned and amounts released 
to States/Union Territories for various 
schemes durina the Seventh Five Year Plan 
is laid on the Table of the House [Placed 
in Library. see No 585S/SS], 

Bonded Labour In Orl ... 

5601. SHRI RADHAKANT A DIGAL : 
Will the Minister of LABOUR be pleased 

.to atate : 
(a) the numLer of bonded labour ide-

ntified aDd rebabilitated in Orissa durina 
IP87-88 ; 

(b) tbe number of Scheduled Caatnl 
jgb.dultd Tribll out of them; and 

(c) the amount spent on tboir rehabili-
tation durina the 1987.88 under the Ceo-
traUy Sponsored Schemes. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRJ JAGDISH 
TYTLER): (a) and (b) The required in· 
formation as received from the State 
Government of Orissa on identification and 
rehabilitation of bonded labour durin, 
198 7 .. S 8 is liven below: .. 

Po ilion as on 31.12.1987 

Scheduled Scheduled Others Total 
Castes Tri bes 

Idtntl/icat Ion 

438 7.1 S7S 1754 

Rehabillat Ion 

669 1215 616 2500 

(c) Information about amount spent on 
rehabiliation in a particular year is maio-
tained by the State Government. However, 
a sum of Rs. 840,875 has been released as 
Central share, to the Orissa Government 
duriD8 1987-88. 

Hlah Rates 01 Fert'Uzen 

5602. SHRI PRAK.ASH V. PATIL : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that fertilisers 
are beiDa sold to farmers at a very hiah 
ratc mainJy because the tax component is 
very hiab and this has discoura.cd the usc 
of more fertilisers in the COUDtJ Y ; 

(b) is so, the real cost of fertiJiscTI per 
baa (SO ka.) and the las levied OD j t ill 
different States ; 

(c) the total amQun t Government coll-
ected by way of tax durinl 1986 and 19~7 
all over the country and the total subsidy 
liven (\D fertilisers duriDI this period ; and 

·(d) the reasons why the tax component 
is Dot being reduced and whether aoy excer· 
eise is beinl blade in tbis direction. if 10, 
.tbe details thereof 7 

THE MINISTeR OF STA.TE IN THE 
DEPA.R.TMENT OF AGRICULTURE 
·AND COOPERATION IN THi MINISTRY 
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OF AGRICULTURE ,SHRI SHYAM LAL 
YADAV): (a) No, Sir. Y 

(b) Question does not arise. 

(c) The Central Government do Dot 
collect any tax on (ertiJisers. Sales tax 
~inl the State subject of Taxation under 
the Constitution, different States have tbe 
powers to levy different rates and adopt 
different procedures in respect of 8!'sessment 
and coJlection. 

The total subsidy paid on fertilisers by 
the Central Oovernmet durin, 1986·87 and 
198 7~8 3 is about ks. J 900 crOTes and 
Rs. 2200 crores, respecri veJy. 

(d) The State Governments, where fer-
tilisers are subject to tax under the State 
Sales Tax Act, have hern requested, time 
and again, to exempt fenilisers from the 
p~ rview of sales tax and other levies or to 
reduce their rates to the minin1um possible. 
The State Governmcts concerned are not in 
favour of any reduction due to financial 
constraints. 

Allistance From Internatloqal AgenleJ 
For Hou"ng 

5603. PROF. NJRf\1AlA KUMARI 
SHAKTA\VAT : WJJl the Minister of 
URBAN DEVELOPMENT he pleased to 
state : 

(8) the financial al)sistanC"e received 
from the internalional ins,ilutions during 
the last two years to so Ive housin& oroblem 
in the country; and 

(b) the places in the countr), where 
bousioi development aCljv;ries were under-

taken with the help of the money received 
from these institutions and the number of 
housina colonies for houses constructed in 
each State? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (8) and (b) 
The d¢taiJs of financial assistance rocejved 
from international agencies for housin, and 
related programmes are as below : 

Institution Proaramme Foreign Amount 
country/ 
agency 

1. BUDeO HUOeO-1 United £ 14.75 
Kinadom MiJhon 

2 HlJDCO HUDCO·JI 

3. HUDCO KFW-
Phase·) 

4 HDFC 

t' £24.0 
MilJiOD 

West Rs. 69.1 
Germany MiJJion 

United '40.0 
Stales MjJJjon 
(USAID) (Rupee 

equiv-
alent) 

The details of schemes sanctioned by 
HUDCO under these proaramrres are indi-
cated in Statements I, 11 & III below. 
The HDFC by itself does not undertake 
construction activities directly as it offers 
only financial assistance for house constru-
ction to individuals, Cooperative Societies 
companies etc. Details of housing units 
constructed through this assistance are 
hene: not available. 
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[ TrtVfsiation 1 
University Status for National Dairy 

Research Institute 

5604. PROF. NIRMALA KUMARJ 
SHAKTAWAT: Will the Minister of 
AGRICULTURE be pJeased to state: 

(a) whether the National Dairy Rese-
arch Institute, Karnal is proposed to be 
given the status of a University; 

(b) whether any commjttee has been 
appointed t-.y the U.G.C. in this regard and 
if so, the salIent f~.'aturcs of its report; 

(c) whether Government propose to 
open blanches ot the National Dairy Rese-
arch Institute in various parts of the 
coun try ; and 

(d) if so, whether Dairy Department 
under Udaipur (Rajat;than) Univcristy would 
be affiliated wi th thj~ University ? 

THE MINISTER OF STATE rOR 
AGRICULTURAL RbSEARCH AND ED-
UCATrON IN THE MINJSTRY OF 
AGRICULTURE (SHRf HAR [ KRISHNA 
SHASTRI): (a) The rropo~al is under 
consideration of the Univer~ity Grants 
Commission. 

(b) A CommiUee has been constituted 
by the UniVC1~ity Grants Commi~sion to 
examine the proposal to grant the' cDccmed 
to-be University" Matus to the National 
Dairy Rcsedrch Institute, Karn-aJ (NDRJ). 
The Committee has already visited NDRI 
and the report of the committee is under 
consideration of the University Grants 
Commission. 

(cl No, Sir. 

(d) Does not arise. 

D.,eJoPQlent of Touri.t Spots fll 
Madhy. Pradeall 

Sl05. SHRI KAMMODILAL 
JATAV: Will the Minister of TOlJRISM 
be pleased to state: 

(a) the names of tourist centr.es opened 
during the last three years in Madhya 
Pradesh and the oxpend iture incurred 
thereon; 

(b) whet her poposa1s to develop the 
Shanidev and Shihonia-Kankan Math of 
Chambal division have been received from 
the State Government; and 

(c) if 50, the details thereof and the 
time by which a decision would be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
GIRIDHAR GOMANGO) : (a) The Cen-
tra) MiListry of Tourism does not under-
take opening of (ourist centres ill States 
but provides financial assistance to States 
for creation of tourism infrastructure. 
During the first three year~ of the 7th 
Plan so far, the Ministry has released 
Rs. 78.98 lakhs for various ongoing and 
new projects in Madhya rradesh. 

(b) No, Sir. 

(c) Does not arise. 

[English] 

Procurement of FoodgraiDs in 
Aadbra Pradesh 

5606. SHRI SRIHARI RAO; Will 
the l\-linistcr of FOOD AND CIVIL 
SUPPLIES be pleased to ~tate : 

(a) the normal proucrement target of 
foodgrains for Andhra Pradesh and how 
much is released back to that State for 
public distributjon system; 

(b) whether any request has been 
received from the Government of Andhra 
Pradesh not to procure grains during the 
eoming rice season in view of drouaht and 
flood conditions there; 

(c) if so, whether Government have .-
acceded to their request ; and 

(d) jf not, the reasons tlierefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM): (a> 
AnnuaJJy. about f 5 Jakh tonnes 01 levy 
rice are procured in Andbra Pradesh. out 
of which more than 10 Jakh tonnes are 
allotted to the State Government for the 
pubJic distribution system. 

(b) No, Sir. 
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(c) Lli d (d) Do not arise 

Threat to Sht'ep Production and 
Livestock Dev(liopment 

5607. SHRI H.A. DORA: 
DR. B L. SHt..lLESH ; 

WIll the Mimster of AGRICULTURE 
be plea~cd to state : 

(a) \\hcthcr high concentrat ion of 
nil) ate and magnesium in weIl wattrs is 
pO~lng a seJious threat to sheep production 
In (he and tracts, of RdJa~lhan accolding 
to studies undertaken by the Central Arid 
Zone Rc:,carch InstItute (CAZRJ), 
JodJlPur ; 

(b) whether the problem of nitrate 
tox Icity is abo posing seriouS hazards to 
lhc.,toc).. development in some bOlder 
dlbtrict~ of Rajasthan; and 

(c) jf ~Ot the f\teps PJ oposed to be 
taken to meet the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMbNT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRf 
HARI KRISHNA SHASTR1): (a) Yes. 
Sir. 

(b) A1though no invest;gation on the 
effect of high (oncentration of nitrate and 
magne~ium on ether livestock has been 
can led out, It i~ presumed that it will 
have similar effect. as in the case of sheep. 

(c) Animals, espcciaJJy, sheep can 
telerate concentration of these two salts 
uplO ].0 gm per litre and 4.0 gm per litre 
of water Icspective]y. To meet the situation 
dilution with fresh water will be helpful. 
CAZRI is working on methods for 
desalinization of water using solar 
en~rgy. 

leAR ProJe.:ts 

5608. SHRI ANANTA 
SETHI: Will the Minister 
CULTURE be pleased to state : 

PRASAD 
of A JRI-

(a) the total number of projecls which 
~tarted functioning under the Indian 
Council of Agricultural Research durina tho 
Sixth Plan; 

(b) the number of plojects added to 
them in the SC\lenth Fi\e Year PJf'n ; 

(c) the States which have been benefited 
by these projects ; and 

(d) the funds srent so far on these 
projects during the Seventh Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TtJRAL 
RESt-ARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HAR I KRISHNA SHAsTRI) : (u) The total 
number of projecl~ which started function-
ing during the Sixth Plan is J 9-

(b) 39 more projects have been added 
dUring the Seventh Five Year PIau. 

(c) The projects are for the J:>enefit of 
an the Sf ales in the country. 

(d) The funds spent so far on these 
projects during the Seventh Five Year Plan 
are Rs. 1097.20 Jakhs. 

('onsum~'r Awareness Tra~ning 

.5tl09. SHRT C. MADHAV REDDY: 
SHRI BANWARI LAL 
PUROHIT: 

Wd} the Minister of FOOD AND 
ClVIL SUPPLIES be plcdsed to &IUle : 

(a) whether Government have prepared 
any consumer awaleness training pI ogramme 
to educate the voluntary consumer organis-
ation~ and the publjc of therr nghts and 
protections under the various law.} ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
~ UPPLIES (SHRI SUKH RAM) : (a) and 
(b) Serveral measures have been ~ aken by 
the Government to create awaren~ss 

amongst cobsumers and consumer ~rganisa­
ti.)ns of their righ[s and obligations. Such 
measures include holding of ,;eminars, 
workshops, publication of bro:hures, etc. 
Mass media, particularly TV anO AIR are 
creatina awareness through their various 
prolrammes on consumer protection. 
However. Government has not prepared 
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any form:'!} training programme to educate 
the voluntary consumer organisations for 
this purf"Ose. 

Shortage of Funds for National 
Capital Region Plan 

5610. SHRI C. MADHAV REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: ' 
SHRI SITARAM J. GAVALI : 

SHRI PRAKASH CHANDRA: 
SHRI MUKUL WASNIK : 
SHRI SUBHASH Y ADAV : 

WJ}) the Minister of URBAN DEVELOp· 
MENT he pleased to stale: 

(lit) whether it j~ a fact that the 
National Capital Region Plan is not 
making any progre~s due t(1 shqrtage of 
funds; 

(b) whether the National Capital Region 
Board has prepared any revised plan in view 
of the swrtage of funds if so, the details 
thereof, 

(c) whether the revised plan has heen 
cleared hy the Plannins Commil:ision; 
and 

(1) whether Government have taken 
any mea~ures to expedite the implementat-
ion of the National Capital Region Plan 
and provide adequate funds for its timely 
imrlementation '? 

THE MINISTER or ST,A TE IN THE 
MINISTRY OF UnBAN nEVELOPMENT 
(SHRI IJALBJR SINcrH) : (a) No} Sir. 

(b) and (c) The N.C R. PJannina 
Board had prepared a project having an 
estimated cost of Rs. 305 5 8 crores-R~. 
146.11 (:rores in the Central sector for 
railways, telecommunications and national 
highway and Rs. 159.47 crOTes in the 
State sector for urban development schemes 
includina regional roads for the period 
1987-90. The Planning Commission is 
exploring the possibility of providing 
additional funds to the NCR Plannins 
Board. 

(d) The matter is beina reviewed from 
time to lime. 

Tourist Complexes In Ilt'lhl 

S611. SHRI C. MADHAV REDDY: 
WiJJ the Minister of TOURISM be pleased 
to state: 

(a) whether the tourist comp1exes cons· 
tfueted by the Delhi Development Autho~ 
rity near Nehru Place have not so far been 
made funct'0nal ; 

(b) if so, the details of such touJist 
resorts j n Delhi ; 

(c) whether Government have made 
any enquiry into this matter and if so the 
outcome thereof; and 

(d) the measures proposed to be taken 
to make such tourist resorts fully opera-
tional '/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) ; (a) and (b) Yes , 
Sir. The Tourist Re')orts constructc:d by 
the Delhi Development Aufhority in DeJhi 
which have not so far been made functional 
are as under :-

(i) Restaurant and Picnic Hut Com-
plex st District Park, Kalka Ji 
(Nehru Place) 

(Ii) Restaurant and Picnic Huts etc. 
at Woodland Area, Mehrauli 

(c) and (d) De1hi Administration has 
proposed that the above complexes may be 
handed over 10 Delhi Tourism DeveJop-
ment Corporation for operation. 

National Housing Policy Draft 

5612. PROF MADHU DANDA-
\ATE : Will the Minister of URBAN 
DEVELOPMENT be p)en1.\ed to state : 

(a) whether it is a fact that March 
1987 draft of India's National Housin~ 
Policy was placed before U. N Commission 
011 Human Settlements in April. 1987; 
and 

(b) whether Government wilJ place 
the NatlonaJ Housing Policy draft finalised 
after discussions in Parliament, before the 
next U.N. Commission on Human Settle-
ments scheduled to meet at DeJbi on 6th 
April, 1988 ? 
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THE MINISTER OF STATE iN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) ~o Sir. 
The March 1987 preliminary draft of the 
National Housing Policy wa~ not placed 
before the UN Commission on Human 
Settlements but its copies were circulated 
among the delegates who had come to 
attend the J Oth Session of the Commission 
heJd in April. 1987 at Nairobi (Kenya) as 
as a part of the exchanae of jdeas and 
experIences. 

(b) No Sir. 

Clearaol"C of Irish Butter 
Consignment 

5613. SHRI SANAT KUMAR 
MANDAL: 

SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of AGRICULTURE 
be pleased to srate : 

(a) the manner in which the consign-
ment of 3,000 tonnes of Irish butter is 
proposed to be released by the National 
Dairy Development Corporation, following 
clearance by the Supreme Court ; 

(b) the remaining shelf life of the 
butter; 

(c) whether it was received as gift or 
purchased by Government; 

(d) the price at which the butter is pro-
posed to be sold ; and 

(e) whether the fact that butter is 
imported shaH carry any lahel along with 
the date of its manufacture and expiry of 
the shelf life? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGR1CULTURE (SHRI SHYAM 
LAL YADAV) : (a) The butter is being 
released by the National Dairy Develop-
ment Board (NDDB) to Dairies for recons-
titution into liquid milk. 

(b) The butter is of good quality and 
itl quality is periodically cheeKed and 
monitored. 

(c) The butter was received al lift. 

(d) The current NDDB issue price of 
butter is Rs. 20,000/ .. per M.T. for Metro 
Dairies anl; Rs. 30.000/. per M. T. for 
Non· Metro Dairies. 

(e) Th~ date of manufaclure is men-
tioned on the cartons ~ind quality of butter 
is periodically checked. 

Lease Rent of Meridian Hotel 

5614. SHRI SOMJlBHAI DAMOR 
WiU the Minister of URBAN DEVELOP· 
MENT propose to take to realise the out-
standing lease rent amount due from Hotel 
Meridian, New Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : The NOMe 
have entered into a licence agreement with 
M/s. C.J. International Hotels Ltd. for 
constructing a five star hotel at Windsor 
Place. They have Jeported that in order 
to facilitate the completion and commission-
ing of the hotel and taking into account 
the availability of eash liquidity with the 
hotel they have granted moratorium to the 
hotel from payment of licence \ee upto 
September, 1988 The entire amount due 
from the hotel as licence fec for the period 
of moratarium alon"gwith illterest wlJl he 
recovered from them by the NDMe after 
the period of moratorium is over. 

National Water-Sht"d Development 
Programme 

5615. SHRI SOMNATH RATH : 
Will the Minister of AGRICULTURE be 
p1eased to stale: 

(a) whether the Orissa State Govern-
ment has prepared comprehensive schemes 
for soil conservation work in catchment of 
upper Kolab and Indrawati ; if so the 
estimated cost thereof; 

(b) whether scheme for integrated 
water-shed management of flood-prone 
river Subarnarekha has been prephred by 
Orissa Government and sent to the Union 
OovernMent; if so, the details 0' the 
estimated cost ; and 

(c) whether Orissa Government has 
writttn to Union-Government for providina 
funds in the Centfal sector for imptetntn-
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tation of these schemes during the Seventh 
Plan ; if so, details of action taken 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOP1'RAT10N IN THE MJNIS-
TRY OF AGRICULTURE (SHRJ SHYAM 
lAL YADAV) : (a) and (b) Ye~, Sir. In 
the year 1985. Oric;sa Government 
had furnished proposals for Soil Conserva-
tion works in the catchmentc; of Upp~r 
Kolab, Indravati and Subarnarekha at an 
estimated cost of R~. 32 03 crores. Rs. 
32.10 crores and Rc;. J 8 85 crOIOS, res-
~ctjvely. 

(c) Yes, Sir. The new catchments 
proposed by Government of Orissa were 
considered in consuJtaticn \\ ith the Plann-
ing Commission for inclusion in the 7th 
Plan by extending the covl!rage under the 
two on·g Jing Centrally Sponsored Schemes 
of 'Soil Conservation In the catchments of 
River V.lIley Proj,!cts' and 'rntegrated 
Watershed Man 1gement 10 the Flood Prone 
Rivers of Gangetic Btl~in'. However, due 
to resource! con~trdint') it Wdlol not possible 
to includt! these catchment" in the: 7th Plan 
$chemes. 

Inland Fish Production 

5616. SHRI SO\11\l\TH RATH 
WJll tbe M(ni~t.:r of AGRr'_;UL TURE be 
pleased to slate ; 

(a) the inland fish produced vis· a-vis 
target fixed in the country during the last 
three years, State-wise; and 

(b) the steps taken for producing 
quality spawn and fry and providin, facili-
ties for pisiculture. to the fishermen, 
particularly in Orissa, and its acLievc-
ments ? 

THE MiNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AORICUL TURE (SHRI SHY AM LAL 
YADAV) : (a) Stale-wise inJadd fish pro· 
duction targets and achi evements durini 
the last three years are furnished In the 
statement below. 

(b) In Orissa, for production of quality 
fish seed, 4 commercial fish seed hatcheries 
arc uDder operation and one hatchery is 
under construction, under the World Bank 
assisted InJand Fisheries Project. These 
fish seed hatcheries are designed to pro-
duce about 93 million fish seed per annum 
on full production level. 

For developmeut of pisciculture 13 Fish 
Farmers' Development Agencies (FEDAs) 
have been sanctioned in 13 districts of 
Orissa under the World Bank assisted 
Inland Fisheries Project. These FFDAs 
have so far brought under fish culture about 
22,432 ha water area benefiting nearly 
33,000 fishermen/fish farmer's 
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Annapurna Varlet:,.' or Grain 

S617. SHRJ BALASAHEB V1KHE 
PATIL : Will the Minister of AGRICUL· 
TURE be pleased fo state ; 

(a) whethel the National Bureau of 
Genetic Plan Research, regional station, 
Simla.. has recently developed a high-
yielding drought-res i:;tan t variety of grain 
calledAnnapurna : if so, t~e details thereof; 
Hnd 

(b) whether Government has made usc 
of this grain, jf so, the details thereof 1 

THE MINISTER OF S rATE TN THE 
DEPARTl\IENT OF AGRICUL TlJRAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SrlRI 
HARI KRISHNA SHASTRl) : ("a) Yes, 
Sir Annapurna variety of grain Amaranth 
developed by Regional Station of National 
Bureau of Pbnt Genetic Resources 
(NBPGR) located at Shimla, is drought 
resistant 3n4 has a potenti aJ Lo yield of 
20-25 q!ha. It has been recommended for 
reJease in 1986. 

(b) The seed of AmlJpurna has beeR 
multiplied and supplied to farmers and 
other agencies fer further multiplication 
and cultivation in the hiHy region~ of north 
India. 

Per Cap~ta Const!mption of Edible 
OJ) 

5618. SHRJ BALASAHEB VIKHE' 
PATIL : Will the Minister of FOOD AND 
CrVIL SUPPLIES be plea,sed to state: 

(a) the per capi ta consumption of 
edi bJe oil in tile country ; 

lb) the steps taken to make the coun-
try self-sufficient III the requirement of 
edible oil ; 

(c) whether priority is given to self· 
reliance in oil-seeds under the technology 
mission to boost its production; and 

(d) whether there is a shortage of 
edible oil and jf so, the reasons thereof? 

THE MINISTER QF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHRI SUKH RAM) : (a) The 
average per (;a~ta consumption for oil 

years 1985·86 to J986 .. 87 is about 6.6 KS. 
per annum. 

(b) The various measure,; taken/to be 
taken by the Government to increase the 
production of oiJseeds/oiJs are given below: 

(i) Introduction of special OHseeds 
Production Thrust Programme 
(OPTP) with 1 00 /~ a~sistance to 
Stales for rendering heJp to oil-
seed farmers regarding seeds. 
plant protection and extension of 
technol08Y, in addition to tbe 
Implementation of National Oil. 
seeds Project. 

{ii) NatIOnal Dairy Development 
Board's Oil'ieeds Projects. 

(iiI) Better incentl\iC (0 ploducers 
through fixation of minimum 
~upport price. 

(iv) Intensification of research efforts 
for increasing the prcducti\ iay of 
oilseeds. 

(v) Increa~e In area under non·fradi-
tional oilseeds crop like soyabean 
and sunfloYter and exploitation of 
oiJsecds of tree and forest origin, 
I ice l'ran, etc, 

(vi) Setting up of a Technology Mission 
on oilseeds product jon under 
orders of the Prime Minister. 

(c) Yes, Sir. 

(d) There IS a gap between demand for 
and supply of indigenous edible oils. The 
mbin reasons for the shortfall are (i) lower 
production of oilseeds during the last two 
years and (ii) way-Vtard behaViour of mon .. 
soon 

Uniform Prices of Edible on in 
States 

S619. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FOOD AND 
CJVIL SUPPLIES be pJeased to state: 

(a) whether the Eastern India Oil 
Industry has made suagestJon to Union 
Government recently for uniform prices of 
edi ble oil ; and 

(b) if so, the decision taken thereon 1 
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THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUp· 
PLIES (SHRI SlJKH RAM) : (a) No such 
sUllestion has been received recently. 

(b) Does not arise. 

Den~lopment of Tourism in 
Maharashtra 

5620. SHRf BALASA.HEB VIKHE 
PATIL : Will the l\tlinisler of TOURISM be 
ple!sed to sLate: the schemes taken up or 
proposed to be taken up and the amount 
released for development of tourism in 
Maharashtra during the current Five Year 
PJan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRf GIRl· 
DHAR GOMANGO) : Dunng the current 
Five Year Plan so fu, the Central Minis· 
try of Tourism has provided financial 
assistance fOJ the following tourism pro-
jects in ~1aharashlra : 

Name of the Project 
(Rs. in lakhs) 

Amount 
released 

1. Floodlighting of Bibi-ka-
Maqbara, Aurangabod .2.56 

2. Provi"ion of toilet and 
drinking Water facilities 
at Elephanta, Ajanta and 
Ellora 3.00 

3. Beach Cottages at Can-
patipule .5 .OU 

4. Beach Resort at Velnesh· 
war 10.00 

.5. Yatri Niw8S at Shegaon 10.00 
6. Development of Ajanta 

Foothills 2.00 

7. Wayside amenities at 
Khopoli 15.00 

TotaJ 47.56 

The Ministry provides financial assis-
tance to States for creation of tourism 
infrastructure ou the basis of specific pro· 
posals received from the State Govern-
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ments. The proposals recoived from the 
Government of Maharashtra will be COD8i .. 
deTed for financial assistance subject to 
merits of tbe proposals, availability of 
funds and inter-so priorities. 

Inellan Labcurf'rs In Foreign Countrlel 

562]. SHRI H. N. NANJE GOWDA: 
SHRIMATI BASAVARAJESW· 
ARI: 

Will the Minister of LABOUR be plea-
sed to state: 

(a) whether there has l een an increase 
in the demand of Indian labour in foreign 
countries during 1987-88 ; if so, the details 
thereof ; 

(b) whether there was a faJ) in the 
demand of Indian labour in foreign count .. 
ries during 1984-85 ; 

(c) the total number of Indian labour-
ers working Jll foreign countries including 
Gulf area and increase expected in their 
number in near future ; 

(d) whether the Jndian labourers are 
getting the wagn, as ~ettled at the time of 
recruitment; 

(e) whether the service conditions and 
welt are of Indian labour abroad are rulJy 
ensured; 

(f) whether some cases .r misbehaviour 
with Indian labour have come to the notice 
of Government; if so, the details thereof 
and the steps taken in this regard; and 

(g) the total number of Indian labour-
ers w.!iting clearance by Government durina 
1988 ? 

THE MINISTER OF STATL OF THE 
MI \lJSTRY OFLABOUR (SHRJ JAGDISH 
TYTLER): (a) Yes Sir, Indian manpower 
export registered 10% increase in the year 
1987 as ctmpared to 1986. 

(b) Yes, Sir. 

(c) About nine Iakh Indians are work-
ing abroad includiol Oulf area. Some 
increase in overseas employment is opected 
durinl 1988. 



17 J Written Answ~r$ APRlL 4, t 988 •• rit ten A ,,~"',.,.s t ~ 2 

(d) to (f) Wages settled ~t the time of 
recruitment ale generally raid to workers 
besides adequate service conditions and 
welfare. However, a few complaints are 
received regarding ill.tlcatment/mi:,behaviour 
and lcs~ payment of wages etc. On receipt 
of such compJaints, the matter is taken up 
wjl h foreign employers through Indian 
Mi~')jons in respect Ive countries. 

(g) Emjgration clearance is granted on 
reeelpt of an appJieat ion furnishing nece-
ssary information. 

Toursim at par "ith Export Industries 

.5622. SHRJ I-I.N. NANJE GOWDA: 
\ViJl the Mini~'er of TOURISM be 

p}ea'Sed 10 state: 

(a) whether a tlch, gation of repre-
~entatives of tourism industty, compflsing 
of ('o\ernment, private and publa; sector 
oftKlals, havc ~ubmittcd a memorandum 
~nd urged the rrm e Minister to put toursirn 
industry at par with other export indu~tnes 
for incentives and support measurc~ ; 

(b) if so, the contents of the mernorun-
dUlll and v.hethcr Government are consider-
ing their proposal; ano 

(c) the time by which a decislon in thIs 
regard will be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OE TOURISM (SHRI GrRI-
DHAR GOMANGO): (a) Yes Sir The 
Exe~utive Commitce of Pacific Asia Travel 
Association Ondia Chapter) which comprises 
Government, private and pubJic sector 
officials, ~ubmi(ted a memorandum to the 
Prime Mini~ler last month. 

(b) The memorandum contained, among 
othcr things, proposal~ tor the placement 
of tOUI bm industry at par wHh other export 
im.lustric~, grant of b~cal reliefs, augment-
ation and implovement of tourism infrast· 
ructure facilities in the country. Consider-
ation of such proposals is continuing 
process in the Ministry of TOUI ism 

(c) The decision of various proposals 
will depend on the concurrence of the 
concerned Ministries/Departments. 

Horticulture Crops in B8Dga'ore 

5623. SHRI H.N. NANJE GOWDA: 
Will the Minister of AGRICULTURE be 
pleased to state-: 

(a) "brtber \\iJstc1and c()uJd te used to 
grow horlilultmal (J('r~ in PM ~(!lctc as 
sugge~ted by the ]Ildiun Jns1 it ute of Hor-
ticuHural Re~earch ; 

(b) if so, the amount a]Jocated for this 
work; 

(c) the time by which the ",OJ k is likeJy 
to be started; and 

(d) whether it would heJp in douhling 
the, lOPS in the country? 

THE MINIS fER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINJSTRY OF 
AGRICUL1URE (SHRI SHYAM LAL 
Y ADAV): (a) Some of the wasteland in 
and around Bangalore could be used for 
growing horticuJtural crops. 

.( b) to (d) No proposal has been recei-
ved from the State Government in this 
regard by_the Ministry of Agriculture. 

District Coopcra til e Banks 

5624. SHRI SYED SHAHABLJDDIN : 
WiH the Minister of AGRICULTURE be 
plea~ed to stale: 

(a) the number of distfJtts, Slace-wlse, 
where District Cooperative Banks were 
found ineJilibJe for financial assistance by 
the National Bank for Agricultural and 
RllraJ Development ; 

(b) the financIal assistance given by the 
National Bank for Agricultural and Rural 
DeveJopment during 1987-88, State-wise ; 

(c) whether the National Bank for Agri. 
CUltUI al and Rural Development has received 
any complaint regarding the mhmanagement 
in eAtension of Joans to the farmers and 
the njal-administration of the primary coo. 
peratives : and 

(d) if so, whether National Bank for 
Agricu)t ural and Rural Development has 
set up a monitoring mechanism to ensure 
that their assistance is properly utihsed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURb AND 
COOPERATION IN 1HE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : (a) to (d) The int'ormation is 
beiDa collected and w ill be laid on the table 
of the House. 



173 Written Answ'rs I CHAITRA~S, 1910 (SAKA) Written Answtrs 1 74 

Mandays Lost Due to Lock Outl, 
Strikes and Closure in Orgaolled 

Industrial Sector 

5625. SHRI SYED SHAHABUDDIN : 
Will the Mini~ter of LABOUR be pleased 
to state: 

(a) the number of mandays lost due to 
lock outs, strikes, clof)ures and lay otIs in 
the organised industrial sector during the 
last thr~e years. year-wise ; 

(b) the number of industrial units 
which remained closed due to labour pro-
blems for more than 90 working days 
during these years, year-\\-ise ; 

(c) whether Government propose to 
revic:w the institutional machinery for 
settling iqdustrial disputes and for minimi-
sing production los~ ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI JAG DISH 
TYTLER) ; (a) According to latest infor-
mation received from tho Labour Bureau, 
the loss of mandays due to strikes, lock-
outs and lay-off's was 29.86 miUion in 1985, 
36.09 million in 1986 and 31.08 million in 
1987. 

(b) The number of industrial units 
which were affected for more than 90 days 
due to strikes and lockouts was 259 in 
1985,279 in 1986 and 293 in 1987. 

(c) and (d) In order to restructure the 
industrial relat ians and the disputes-settle-
menr systems. a number of amendments are 
proposed to be made to the Industrial Dis-
putes Act, 1 947. The proposed amend-
ments among other~ provide for the 
establishment of high powered Tribunals. 

HOtisinR Sbortaue in Urban Areas 

5~26. SHRI SYED SHAHABUDDIN : 
Will the Minister of URBAN DEVELOP· 
MENT be pleased to refer to the reply liven 
on 7 March 1988 to Unstarred Question 
No. 1 719 reaarding housing shortage iA 
urban areas and state : 

(a) the actual achiev~ment under the 
three schemes of rural housinl for which 
taraets were fi~e.d, year-wise ; 

(b) the total amount invested under 
these schemes, year-wise; and 

(c) the names of the funding agencies 
involved and the break-up of the invest-
ment, agency-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<SHRI DALDIR SINOH~ (a' to (c) 
Information is being collected and will be 
Jaid on the TabJe of the Sabha. 

Bihar's Request For Revision of 
Royalty Ra tes 

5627. SHRI SYED SHAHABUDDIN: 
Will the Minister of STEEL AN" MINES 
be pleased to state: 

(a) whether ~he Government of Bihar 
has reqested for a review of the royalty 
payable on coal and other minerals/orers 
mined in Bihar; 

(b) the date of their last fixation ; and 

(c) the reasons for the delay in revie-
wing the royalty 1 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : 
(a) For revision of royally on minerals 
Governmet of India had set up two Study 
6ruups in 1984 - one by the Departmeat 
of Mines for minerals other than coal, 
lianite and sand for stowing; and the other 
by the Department of Coal in regard to 
coal. Government"of Bihar had sent their 
suggestions for revision of roya1ty rafes on 
various minerals including coal. 

(b) and {c) The revised royalty rates 
for minerals other than c.JaJ, lignile and 
sand for stowing was notified on the 5th 
May, 19M7; the royalty rate for coal and 
sand for stowing was last notified on 12th 
February, 1981 and the recommendation. 
of the Study Group regarding revision of 
royalty on coal are under consideration. 

Modernisation of Rice Mills 

5628. SHRI LAKSHMAN MALLICK: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleas~d to state : 

<a> whether any scheme ha.s been 
ovolved by Governmont to compulsorily, 
modern i.e the ri~ mUI, in fhe country ; 
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(b) whether any directions were issued 
to the State Governments to ensure compul-
sory modernisation of rise mills; and 

(c) jf so, the details of the prolress 
made so far in this regard, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUpp-
LIES (SHRI SUKH RAM): (a) and (b) 
The modernisation of rice mill~ is provided 
for, statuiorily. in tbe Rice Milling Jndustry 

(Regulation and Licensing) RuJes, 19S9. 
An extract of the relevant portion of the 
Rules is laid on the table of the House 
IPlaced in library .See No LT.S856/88). 
The enforcement of the Rules IS \he 
responsibility of the State Governments. 

(c) A statement, \\hich is based on the 
information received from the State Go\'ern-
melllS, is..siven below. 

Statement 

S. No. Name of the State/ Total No. of Modern/Modernised 
Union Territory rjce miJJs rice mHls 

-----... --------- ----- ---
I 2 .') 4 

----------
1. Andhra Pradesh J9730 11728 

2. Assam 3287 1016 

3. Bihar 4872 51 

4. Gujarat 3394 1052 

,. Haryana 1887 J090 

6. Himachal Pradesh 1181 ~13 

7. Jammu & Kashmir Information not received 

I. Karnatalea 10855 137U 

9. Kerala 14796 1303 

10. Manipur 169 1 

11. Maharashtra 4623 890 

12. Madhya Pradfth 3674 -94 

13. Meahalaya 93 

14. NalMlland Information not received 

15. Orissa 743 289 

16. Punjab 5940 1789 

17. Rajasthan 441 86 

18. Sikkim --No rice mill 

19. Tamil Nadu 20841 2728 

20. Tripur& 703 1 
21. . Uttar Prad.b 5485 2216 
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1 2 

22. West Denaal 

23. ChandiBarh 

24. Delhi 

25. Pondicherry 

26. Andaman & Nicobar Islands 

27. Arunachal Pradesh 

28. Dadra & Nagar Haveli 

29. Laksbdweep 

30 .... Goa 

31. Mizoram 

TOTAL 

Aid To U.P. For Poultry and Fisheries 
Development 

5629. SHRI RAJ KUMAR RAI: 
Will the Minister of AGRICULTURE be 
pleased to state _: 

(a) the amount sanctioned for promo-
tiD, poultry and fisheries in Uttar Pradesh 
during the last three years ; 

(b) whether the entire amount sanctioned 
therefor has been utilised; if so, the way 
iD whicb it has been utilised; 

(c) jf Dot, the reasons therefor ; and 
(d) the amount proposed to be provi-

ded to promote tbe aforesaid industries 
durina the next two years 1 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE <SHRI SHY AM LAL 
YADAV): (.> The amouDt releued, as 
ctDtr.l .. bare, on aid to Uttar Pradesh for 

3 4 
.-- -----------'" 

9462 250 

29 27 

33 26 

220 30 

No rice miH 

No rice mill 

32 23 

No rice mill 

685 17 

No rice milJs 

1,13,181 26,390 

poultry and fisheries development, durin. 
the last three years is as under: 

Poultry 

Fisheries 

(Rs. in lakbs) 

1985-86 1986·87 1987-88 
5.0 I.S0 

0.611 82.00 43.64 

(b) The central share is utilised-G) 
towards the establishment of backyard 
poultry production units for the benefit of 
rural poor and providing employment opp-
ortunities to women in backward / tribal 
and other remote areas; and to provide 
financial assistance to national and State-
level poultry corporations/federations and 
other similar organisations to streamline 
marketing of eggs and poultry and suppJ, 
of feed. 

(ii) towards development activities 
on fish pond development and first year 
inputs as subsidy, traini~8 of fish farmers 
and cost of incremental staff salary etc. 

(c) Dones not arise. 

(d) A tentative allocation of Rs J OS.30 
laths is proposed to be made for Uttar 
Pra40lh durio& tbe OCJ(t two years. 
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Compensation Paid Under Crop la.uraaee 
Scheme 

5630. SHRI RAJ KUMAR RAI: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the number of fanners in Uttar 
Pradesh who are to be paid compensation 
under the Crop Insurance Scheme for their 
croplii which had got damaged due to 
drought in the state ; 

(b) the amount of compensation to be 
paid to the farmers in the State; and 

(c) the time by which compensation 
amount j s likely to be paid to the farmers ? 

THE MINISTER OF STATE IN THE 
.DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TURE (SHRI SHY AM LAL 
YADAV): (a) to (c) In Kharif 1987 
s~ason, 4 58 lakh farmers were covered 
under the Comprehensive Crop Insurance 
Scheme in Uttar Pradysh~ Details, regar· 
ding number of such farmers whose insured 
crops have been damaged due to drought 
and the amount of indemnity claims payable 
to such fJrmers have not been finalised by 
the General Insurance Corporation of 
India. No time frame for payment of 
compensation to the farmers has been fixed. 

As~istnnce to Uttar Pradesh tor 
Drinking Water Supply Schemes 

5631. SHRI RAJ KUMAR RAI : Will 
the Minister of AGRICULTURE be pleas-
ed to state: 

(a) the detailli of the Central ass is· 
tance sanctioned for the rural drinking 
water supply scheme., in Uttar Pradesh 
durirg the current year; 

(b) the number of viIJages to be in-
cluded in these schemes; and 

(c) the time by which the remainina 
viUages will be included in these schemes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI. 
CULTURE (SHaI JANARDHANA 
POOJARY): (a) Central assistance (or 
implementing rural drinkin8 water supply 

scbemes is provided to States/UTs under 
the Centrally Sponsored Accelerated Rural 
Water Supply Programme (AR WSP), Dur. 
ing 1987-88, an amount of R~. 37.50 
Cl'ores has been provided to U.P, under 
ARWSP. 

A sum of Rs. 10 lakhs each has been 
given under the National TechnololY 
Mission on Drinking Water for Mini. 
Mission Project areas (districts) of Agra; 
Sultanpur and Unnao. 

As part of drough t relief assistance, 
ceilings of expenditure of Rs. 8. 70 ~crores 
were approved for tackling drmking water 
~uppJy situation in rural areas apart from 
Rs. 53 lakhs approved for purchase of rigs 
and geophysical equipment. 

(b) During 1987·88, the target for 
coverage of ProbJem VilJages with safe 
drinking water facilities in U.P. under 
AR WSP and State sector M iflimum Needs 
Programme (MNP) is 9700. 

(c) It is expected that al1 residual 
Problem ViJJages wjJ1 be covered with safe 
drinking water suppJy facilities by the end 
of the Seventh Plan period (March, 1990). 

[English] 

Cases AgaInst Travel Agents 

5632. SHRI THAMPAN THOMAS: 
Will the Minister of LABOUR be pleased 
to state; 

(a) the number of cases taken up by 
the Protector General of Emigrants agajnst 
the travel aaents and other persons for 
violating the ruJes for recruitment of JaboDr 
to work in foreign counhies during J 987; 
and 

(b) the effective steps taken by Gover,» .. 
ment to prevent exploitation of labour by 
such agencies ? 

THE MINISTER OF STATE IN TaE 
MINISTRY OF LABOUR (SHRI JAG .. 
DISH TYTLER): (a) and (b) During 
1987, 31 cases were resisterod ",alast the 
recosoisetf recruj tin. agencies on the b •• 
of wlliw. 8 persons wore arrested. 8iftIj .. 
lady. 268 cases were nwistQred ...... 
tbe un .. recogDsied recruitiJJg a.aeuoi.. III 
whicb 2'l porSODS were arcested ..... 6 
QODVjcted. Bosides poUee action, the ro-
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giseration certificates of 6 erring recruiting 
8aoncies have been suspended and 1 can-
coUed after verification of complaints. 

Man-Hours Lost in Karnataka due 
to Power Sbedding 

5633. DR. V. VENKATESH: Will 
the Minister of LABOUR be pleased to 
state : 

(a) the number of man-hours lost in 
Karnataka due to power shedding in 1986-
87 and 1987-88 upto·date ; and 

(b) the steps taken by Union Govern-
ment to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI JAG-
DISH TYTLER): (a) Information on Joss 
of mandays due to Jay-offs resulting from 
power shortage is maintained by calendar 
years. According to information received 
in the Labour 8ureau. the Joss of mandays 
in Karnataka due to Jay-offs on account of 
shortage of power during 1986 and '1987, 
rcsrectivcly, was 310,854 and 229,751. 

Karnataka gets its shar~ of power from 
the Central Sector stations of Rarnagundam 
STPS, Madras Atomic Power Project and 
Neyveli second mine cut in addition to 
which as~istance is also provided to the 
State from the neighbouring systems to the 
extent possible. During the Seventh Plan 
Period, a capacity of 593.25 MW is rro-
grammed to be commissIoned in Karnataka. 

Coconut Trees along Gujarat Sea 
Shore 

5634. SHRI MOHANBHAI PATEL: 
Wi]) the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any experiment has been 
made on the Gujarat sea shore to plant 
coconut trees ; 

(b) if so, the dt"tails thereof and the 
result achieved ; and , 

(c) jf not, whether Government propose 
to cons. der to plant coconut trees along 
the Gujarat sea shore to increase the pro-
duction of coconut in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-

TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): (a) to (c) Government of 
India appointed an Expert Committee to 
study the feasi biJity of t ahing coconut 
plantation on the saline fallow lands of 
Khambat in Gujarat in 1986. According 
to the report submitted by the Committee 
in 1987 this land in Gujarat is only mar-
ginaJJy suitable and extensive coconut cul-
tivation will be risky. The Committee, 
however, recommended to start a pilot 
plantation in ten hectares to study the 
performance of cooonut by the C",conut 
Development Board. The Coconut Deve-
Jopment Board has requested the State 
Government to alienate ten hectares 1and 
for the Jlurpose. 

Conversion or Indian Institute of 
Advance Study Builidiug into Hotel 

5635. PROF. NARA[N CHAND 
PARASHAR: Will the Minister of 
TOURISM be pJeased to state : 

(a) the latest progress in .he proposal 
to take over the existing building housing 
the Indian Institute of Advance Study at 
ShimJa to convert it into a Five Starl 
Four Star Hote] ; 

(b) the likely date by which the buHd-
;ng would be taken over and Class 111 and 
IV employees will be absorbed in the new 
establishment ; and 

(c) if not, the alternative arrangements 
proposed to be made for rehabilitating the 
existing staff ? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRl-
DHAR GOMANGO) : (a) to (c) There is 
no provision in the Seventh Plan for 
setting up a Five Star/Four Star Hotel in 
the building housing the Indian Institute 
of Advanced Studies at Shimla. 

Aid to Pilgrimage Centers In 
Assam 

5636. SHRI BHADRESWAR TANTI: 
Will the Minister of TOURISM be pleased 
to state : 

(a) the names of pilgrimage centres in 
the Stato of ASlam which have received .id 
durin, the last throe yoars ; and 
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(b) the amount earmarked in the 
Eighth Plan for the development of tourism 
and pilgrimage centres in the State of 
Assam? 

THE MINJSTER OF STATE IN THE 
MINISTRY Or TOURISM (SHRI GIRI-
DHAR GOMANGO): (a) The Central 
Ministry of Tourism has nut received any 
specific proposal from the Government of 
Assam for aid to any pilgrimage centre in 
the State. 

(b) Allocati('ns in the Eighth PJan for 
development of tourism and piJgrimage 
'Centres have Dot yet been finaJi7ed· 

Houses for Low InCODJe Group in 
Assam 

5637. SHRJ BHADRESWAR TANTI: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to ~tate : 

(a) the number of houles buHt for 
lower income group people/weaker sections 
in Assam under 1 he various housing 
schemes durmg 1985-86 t 1986·87 and 
] 98'-88 ; and 

(b) whether such hou'ses have 1 cen 
built in rural areas of Assam and if so, 
the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBTR SINGH) : (a) and (b) The 
schemes of Allotment of House-site·curn-
Construction Assistance for Rural Landless 
Workers and Indira Awas Yojana Sle in 
operation in rural areas of Assam. Simi-
larly in url-an areas of Assam houses are 
built under (he schemes of EWS Housing 
and L.I G. Housing. Year-\\ise achive-
ment in respect of 1he above schemes in 
Assam during 1985-86, 86·87 and 87·88 
is as below: 

-.. ------ -----------.. --- .. --~-- ----------... - -
1985-86 ] 986-87 1987-88 

(a) AIJotment of House-
sites (Fanlilies) 

(b) Provn. of Constn. 
Assistance 
(Families) 

(c) Indira Awas Yojana 
(D9;elJing Units) 

(d) E.W.S. Housing 
(Dwelling Units) 

(e) L.I.G. Housing 
(Dwelling Units) 

9551 

9551 

N.R 

2589 

N.A. 

N A.-Net AvaiJable. N.R. Net Reported. 

Vanaspati Quota to Assam 

5638. SHRI BHADRESWAR TANTI: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the annual allotment of Vanaspati 
made to Assam during 1987-88 ; 

(b) whether the aUotted qunantity is 
adequate to meet the demand ; and 

(upto 31.12.87) 

10000 5476 

10000 5476 

N.R. 215 

228~ 1757 

N.A. 74 

(c) if not, the steps being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) to (c) 
Government does not make any allotment 
of vanaspati to States. However; no 
shortale of vanaspati in Assam has been 
repGtted. 
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Sfep. to Sell Commodities at Fair 
Prite. 

S639. SHRI BHADRESWAR TANTI: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to slate: 

(a) whether any steps are taken by 
Goverftment to ensure t hat traders sell 
tbeir commodities at fair prices; 

(b) if so. the details thereof; and 

(cl if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHRI SUKH RAM): (a) to (c) 
Government is making available seven 
essential commodities, namely, wheat, rice, 
levy sugar, imported edible oils. controlled 
cloth, kerosene and soft coke to t he people 
at reasonable prices through the POS. 

FoJIowing are some of the measures 
taken by the Government to ensure that 
traders seH their goods at reasonable 
prices: 

(i) States/UTs have l"een asked to 
gear up their enforcement rrachi-
nery and launch drives against 
hoarders, bJack .. marketeers, specu-
lators, etc. to preven t cornering 
and hoarding of stocks. 

(ii) The States/UTs have been advised 
to constitute Advisory Committees 
consisting of eJected representa-
tives, representatives of consumer 
organisations t industry, trade, 
voluntary organisation., etc. at 
the State, district, sub ... divisional 
and fair price shop Jevels for 
surveillance and monitoring of 
prices and availability of essential 
commodities. 

(iii) District Collectors have been 
asked to (a) review the availabIlity 
and prices of essential commodi-
ties on a continuous basiS; (b) 
undertake a constant dialogue 
with the Trade and Industry to 
ensure the availability of essential 
commodities at reasonable prices; 
(c) cldsely review the availability 
and prices of selected essential 
commodities Jike food81'ains, 
edible oils, pulses: meat.t ea, 
colfee, suaar. 
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(jv) A Control Room bas been set up 
in the DepU. of Civil Supplies for 
the continuous monitoring of 
prices and availability of essential 
commodities. States/UTs have 
also been advised to set up such 
Control Rooms 

Fishing Harbours 

5640. SHRIMATI JAYANTI PATM 
NAIK : Will the Minister of AGRICUL-
TURE be pJeased to state the steps taken 
to expedite the construction work of the 
fishing harbours under construction in the 
country '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TJON IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL Y ADA V) : Implementation of minor 
fishing harbours according to schedule. is 
the responsibility of the State Governments. 
The Central Institute of CoastaJ Engineer-
ing for Fishery (CICEF) provides advice 
on technical matters to State Governmen t~ 
during the period of construction. 

Major P(\rt Trusts are responsible for 
timely implementation of fishing harbours 
at major ports. 

The progress of implementation of 
fishing harbours is regularly monitored 
through field visits, reports and discus-
sions. 

Assistance to Small and Mar linal 
Farmers 

5641. SHRIMATI JAYANTI PAT· 
NAIK: Will the Minister of AGRICUL· 
TURE be pleased to state : 

(a) the States where Centrally Spon ... 
sored Schemes for the tenelit of small and 
marginaJ farmers are under implement ... 
tion ; 

(b) the amount contributed by Union 
Government and State Governments for 
implementing the programme; 

(c) whether State Government which 
have roque_ted Union Government to in-
cr~ase the Central contribution for ~ this 
programme; and 

(d) the stops takOD by Union Govern-
ment in that direction 7 
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THE MINISTER OF STAlE IN THE inc·Jrnpletc projects. The ~piJl over costs 
DEPARTMENT OF AGRICULTURE is taken to be the exces~ of the total cost 
AND COOPERATION IN THE M'NlSTRY of approved projects over the releases 
OF AGRICULTURE (SHRI SHY AM LAL . during the previous year. The ceilin, 
YADAV): (a) The Centrally Sponsored limit for Orissa for the year 1687-88 \Vas 
ScheNe for Assistance to Small and Mar.. Rs. 37.S l crores. Against this. the 
ginal Farmers for Increasing Agricultural Government of India approved the 
Production is in operation in all the States/ projects worth Rs. S 2.85 crores durina the 
Union Territories. year. This is far in excess of what could 

(b) A sum of about Rs. 73 crores has 
been released' to the States/Union Terri· 
tories durinl 1987·88 as Central ~hare. 
The scheme provides for equal contribu· 
tion by the State Governments. 

(c) and (d) Funds arc released to the 
State Government based on the utllisatjon 
of funds and the matching grants provided 
by the State Governments in their budget 
for the implementation of scheme. 

Proposal Submitted by Orissa under 
RLEGP 

5642. SHRIMATI JAYANTI PAT· 
NAJK: WiJJ the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether some proposal submitted 
by Government of Orissa under tbe 
RLEGP are pending cJearan ~e by Union 
Governmen t; 

(b) if so, the detai Is thereof; 

(c) the steps taken to approve those 
proposals; and 

(d) the details 'hereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELLOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY) : (a) and (b) There is only 
one project relating to canal and river 
embankment roads over right bank of 
Daya West branch canal etc. jn Puri 
dist.rict which is under consideratioD of 
the Government of India. The additionaJ 
details calJed for from the State have only 
recently been received. 

(c) aDd Cd) POI each Slate. thero ia a 
ceilina for approval of new projects during 
a year, This is worked out after reducing 
from 200% of the State allocation for the 
year the spH) over costs of tbe pendinal 

be done durirg 1987-88. Nothing more 
could accordingJy be approved during the 
year. 

Rural Sanitation Programming in 
Olrssa 

5643. SHR1MATJ JAYANTf PAT-
NAIl( : WiIJ the Minister of AGRICUL-
TURE be pleased to slate: 

(a) the amount sanctioned to Orissa 
under the Rural Sanitation Programme 
during 1986 .. 87 and 1987-88; 

(b) whether the programme needs 
expension; 

(c) jf so, the a 1location made under 
this programme to Orissa for 1988-89; 
and 

(d) the steps proposed to be taken to 
increase this allocation? 

TAE MINISTER OF STA TE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY) : (a) Under the Centrally 
Sponsored Rural Sanitation Programme 
(CRSP), Rs. 37.10 ]akh was released to 
Orissa in 1986-87, and Rs. 23.00 lakh in 
1987-88. 

(b) Yes, Madam. 
(c) U .1der CRSP. a provisional 

aJJocation of Rs. 71.40 lakhs has been 
made for the State for 1988 .. 89. 

Cd) The provision at allocation for 
1988·89 has been increased substantially 
compared to allocation for 1986·87 and 
amount released in 1987-88. 

U.G.C Scales for Teachers of Ari .. 
cultural Universities 

5644. SHRIMATI BIASAVARA· 
JESWARI: WilJ tbe Minister of AGRJ· 
CULTURE be pleased to stqto : 
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(a) whether the Association of Teachers 
of fhe University of AaricuJtura 1 ScienCes 
bas urged State Governments to implemebt 
tbe revised pay scales of the UGC for 
teachers of agricultural Universities in their 
States; 

(b) if so, whether Union Government 
also prof)ose to ex tend Universities Grant 
COmmission's Pay scales to all agricultural 
universiUes in the country; 

(~) the number of States which have 
agreed to and implemented the decision; 

(d) whether Karnataka Government 
has not so rar taken any action in this 
regard; and 

(c) if so, the reasons therefor 1 

1HE MINJSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARf KRISHNA SHASTRI) ; (a) The 
information is being collected from the 
Government of Karnataka State, 

(b) The Government of India/Indian 
Council of Agricultural Research (ICAR) 
have already agreed to provide necessary 
financial assistance to aU the State Govern-
ments for Implementing the revised Univer-
sity Grants Commission <u.G.e,) pay 
scales in ,heir respective State Agricultural 
Undversities, subject to the State Govern-
ments accepting tbe terms and condition 
of the UGC scheme, All the State 
Governments and State Agricultural 
Universities have been informed by the 
leAR accordiugly, 

(c) The jnformat~on is being collected 
from the State Governments. 

(d) and (e) The information is being 
collected from the Government of Karna-
taka State. 

Salem Steel Plant 

~64S. SHRIMATJ BASAVARA-
JESWARI: Will tbe Minister of STEEL 
AND MINES be pleased to state : 

(a) whether Union Oovel'nment bas 
finally cleared the second Sendzimir mill 
of the Salem Steel Plant of the Sleel 
Autbority ot India; 

(b) if so, the tol al amount to be aptnt 
on tlris miJJ; and 

(c) the 'capacity of the plant? 

THE MINISTEk OF STATE IN TffE 
DEPARTMENT OF STEEL IN THE 
MOOSTR.Y OF STEEL AND MINE'S 
(SaR.I YOGENDRA MAKWANA): (a> 
Yes, Sir 

(ti) Rs. 69.37 crores (base first quarter 
1987 prices). 

(c) 70,000 tonnes of stainless steeJ per 
annum, including 32,000 tonnes from 1 st 
Sendfimir mill. 

Allocation of edible 011. sugar, 
kerosene 011 In PUDjab 

5646. SHRI KAMAL CHAUDHRY: 
WiJl the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a~ the steps taken by Government to 
meet the demand of edibJe oil, sUlar, 
kerosene oil in Punjab due to acute shor-
tage for the Jast year; 

(b) the additional quantity of these 
commoditIes allotted Bnd lifted by that 
item-wise, and month-wise; 

(c) whether any guidelines have been 
issued for fair distribution of the above 
and other essential commodities to tbat 
State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM): <a) to 
(d) Allocation of imported edible oils to 
StateS/Union Territories is decided from 
time to time keeping in view the avaHabJity 
of stocks with the Central Government, 
relative needs of various States/UTa, 
market availability, etc. The allocation 
of imperted edible oils is supplementary 
in nature and i!l Dot expected to the ontire 
demand of a State. 

Allocation of kerosene oil to Punjab, 
like in other States, bas been made at a 
rate of 7 to 71 % over tbe alJoc~tioD 
made for tbe corrcspondiDI period of the 
previous year. Suitable ad .. hoc releasea, 
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as and when asked for, are also made to 
States/UTs to meet specific situations like 
drought t floods, shortage of LPG etc. 

Th. monthly sugar quota is allotted to 
States/UTs on uniform basis of 42S arams 
per capita availability for the projected 
population as on 1.10.86 2nd not on the 
basis of demand or requests received from 
them. 

Guidehnes have been issued to all the 
States including Punjab, to strengthen and 
streamline the PDS to ensure adequate 

supplies of PDS items. Amona other 
SUIPstions, it has als 0 been impressed 
upon the States/UTs that enforcement 
measures should be intensified to ensure 
that the fair price shops function properly 
and essential commodities reach the people 
for whom these are meant. 

The month-wise position relardina 
allocation and lifting imported edible oiJs, 
levy sugar and kerosene oil in respect of 
Punjab for the Jast one year is aiven in the 
statement below. 
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Action Plan for Develo ..... t of 
Paddy 

5647. SHRI SURESH KUJ\\1P : W.II 
the Ministrf of AGRICULTURE be pleased 
to state: 

(a) whether an Action Plan has been 
forrnul.:ited by Union Government for the 
development of paddy cultivation; 

(b) if so, rhe names of the States tbat 
are included within the purview of this 
plan; 

(c) whether KeraJa has not been 
included in thb Plan: and 

(d) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): (a) Yes, Sir, an Action 
Plan for Special Foodgrain Production 
Programme for increasing Foodgrain 
production including paddy during the 
remaining two years of Seventh Five Vear 
Plan has heen formulated 

(b) t 3 States viz., Andhra Pradesh, 
Assam, Blhar, Gujarat, Harya .. , Karna-
taka, Madhya Pradesh. Maharashtra, 
Orissa, Punjab, TamiJ Nadu, Uttar 
Pradesh and West Bengal Iilave been 
selected for Special Foodgrains ProductioH 
Programme on rice. 

(c) Yes, Sir. Kerala has not been 
included in this Programm(1. 

(d) The States have been identified 
on the basis of their productio. potential 
and the contribution they can m~ke for 
enhancing foodgrain production during the 
remaining two years of the Seventh Five 
Year Pian, In the case of Korala, there 
is declining trend of paddy production for 
the last five years, and it has come down 
from 13.06 lakh tonnes during 1982-83 to 
11.34 lakh tonnes during 1986·87. The 
contribution of this State to be total Rice 
Production in the country clurina 1986-" 
was bardly 1.8 percent Comperativ~ 
there is lesser potential for i.QlIllHoa t. 
rice production spectacuJarJ) in the next 
two years in this State and as such it baa 
not been incJlldcd for the impJIDlCDtatioD 

of the prolramme. However, the normal 
programmes to promote the production of 
foodarains in Ke.raJ. is beina continued. 

Project tor Weill under NREP / 
RJ.EGP 

5648. SHRIMATI USHA CHOU· 
DHARY : Will rhe Mjnister of AGRICUL-
TURE be pleased to state: 

(a) whether Government have formula-
ted a project for one miJJion \\-eUs under 
NttEP with 20 per cent funds for the 
benefit of Scheduled Castes/Scheduled 
Tribes; and 

(b) if so, the detail! of the proposal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CUL TUitE (SHRI JANARDHANA 
POOJAIlY) : (a) Yes, Sir. A 5cheme for 
construction of a miJlion wells for Schedul-
ed Castes/Scheduled Tribes under National 
Rural Employment Programme (NREP) 
and Rural J ... andJess Employment Guarantee 
Programme (RLEGP) durin, the year 
1988-89 has been formulated. Over 30/~ 
of the allocations under the two proa' am-
me'i are likeJy to be utilised on this 
scheme. 

(b) A copy of the Scheme is Jaid on 
the table of the House, Pleaced;n Jiberary 
~ee. No. LT-S8~7/88] 

R.,ival or token System in D,M S. 

5649. KUMAR,1 MAMATA BANER-
JEE : Will the Minister of AGRICULTURE 
be pleased to s:ate : 

(a) the year in which the token 
system for distribution of milk from the 
booths under the Delhi l\filk ')cheme was 
discontinued; and 

(b) whether Government propose to 
revive the token system of the acute mal. 
distribution in DMS milk .? • 

THE MINISTER OF STATE OF THE 
DiPARTMEN'r OF AGRICULTURE 
I\~D COO'BllATION IN THE MINIS. 
'l)v Of ~RlCULTVRE (SHRI SHYAM 
LAL IY ADAV); (a) and (b) The tok en 
system was discontinued in 1978. Tho 
.)'Item was, however, reintroduced in a 



few areas in 1 ~83 but was d(s,(;ontinuod in 
J 985. A~ tl\~ prese", system is worJcin. 
satisfactorHy, there is no proposal to 
revive- tOe .oken system. 

KrislU Mela 

~6S0 SHRT P. M. SAYEBD: Will 
fJre Mfnister of AGRICULTURB be 
pleased to state. : 

(a) file important features of the 
a11mtaf K ri$/ti Mela orgam'9ed by tbe (CAR 
in New Delhi : 

{b} whether the ICAR. invites farmers 
and agriculturists only from alricufture 
institutes or invitation is also extended to 
viHage Panchayats to send their representa-
tive~ to visit the Me/a; and 

(c) the approximate expenditure incur-
red on the Mela ? 

THE MINISTER OF STATE IN THE· 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THB 
MINISTRY OF AGRICULTUR.E (SHRI 
HARl KRISHNA SHASTRI): (a) The 
Knslli Vigysn Mela is or,anised aRnuaJJy 
by the Indian AgrieulturaJ R.esearch 
'n~ri tute futtc t iol1ing under the ICAI., to 
p~af'fse' the important advances made in 
8IHculturM science and teehofolY cspectal.y 
among' t·he farmere aad agricultural exten-
sion workers Keeping in view the policy 
of the Government in the field of agricul-
ture. a focal theme is selected every year 
to highlight the importance of a particular 
aspect requiring attention to achieve the 
targetted goals. The focal themo for this 
year's Krlshi Vigyan Mela was 'Low Cost 
Agricultural Technology ror Hillier Plodue-
tiont 

(b)· The Matitute extends iavitation oot 
only to farmers and agriculturists fr~ 
agricultural institution~, but also to 
vi llaJ&-1eveil woricl'$ add fanners through 
the District Agricultural Officers in the 
CGUatrt. Wide publicity is Biven tc) the 
111 fill through malS media sach as TdkWi· 
sion, Radio,. NoWl'f)aporI for la,pt rtarti-
cipation of the agricultural clientele. 

(0) Tho B;J)JoJlimato .. ~itute jlJOl)r. 
- en: tbe Me. in :bi8? .... was ti. 
39.000/". 

",rillell Ifnawel''' J 9 t 

n..rdlng 01 FON Items in Deilli 

5'6'1. iHRI P.M. SAYEED: WiU 
tla, Minister of FOOD AND CIVIL 
SUppupS be pleased to state: 

(a) whether the Delhi Administration 
ha. rGlftttulat.d a separafe wing to conduct 
raids to unearth essential food articles 
boartled by the dealers; 

(b) if so, the detaiJs of the functions 
of that wins and the number of cases 
checked by it during the last six months; 

(c) the number of cases filed and the 
action taken against the defaulters; and 

(d) tbe details of food articles recover-
ed a.d seize. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND C1VIL 
SUPP~IES (SHRI SUKH RAM): (a) to 
(c) The Enforcement Branch and Anti-
boardiDI/Antl Profiteering Cell of the 
Crime Brnch of Delhi Police funet ionins 
under tbe control of Commissioner of 
Food, 5uppJy and Consumer Affairs of 
Delhi Admin. are the agendes responsible 
to conduct checking/raids on licencees, 
boarders and black-marketeers of essential 
comm04ities. Duriog the last six months 
' .. om ieptember, 1987 to February, 1988, 
1,711 checkings/raids were conduc{ed by 
these agcRcies. 

lh. foUo.wing action has been taken as 
a result of these .heckings/raids : 

(i) De,artmental aetion leading to 
forfeit.to of security amount in 
611 cases. 

(ii) Stern departmental action amount-
iRa to suspension/canceHation of 
licence was initiated in 40 cases. 

(iii) FIRs were lodged in 55 cases. 

(d) The folJow;DI food articles were 
seized: 

items 

drountmut oil (1 S kg) 

Edible Gil (iml'Ol'ted loose 
t"> . . 

R.apeseed oi I (2 k. pack) 

Quantity 

439 tins 

7560 tins 
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Rapeseed oil (15 kl) 
RBD palm oil (15 kg) 
Pulses 

Edible oil 

46 tins 
OS tins 

316 balS 

1500 Kg. 

Construction Activities In A.damaa 
and Nieobar 

5652. SHRI RADHAKANTA 
DIGAL: Win the Minister of URBAN 
D~VELOPMENT be pleased to state : 

(a) whether there is a need to monitor 
and review the construction activities in 
the Andaman and Nicobar and Laksha-
dweep Islands; and 

(b) If so, the details of steps taken "y 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMFNT 

(SHRI DALBIR SINGH) : (a) and (b) The 
Government has constituted two Apex 
Bodies !or the purpose, one each for the 
Andaman & Nicobar Islands and the 
Lakhadweep Islands. A copy of Govern-
ment of Tndia Resolution No. 28812/124/ 
85-W 4/W.3 dated 2nd February, 1988 in 
this regard is laId on the Table of the 
House. [Placed in Library. Se~ No. 
LT-S858!88] 

Assistance to Soviet Union in Con-
struction of Houles 

5653. SHRI RADHAKANTA DIGAL: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Soviet Union have souaht 
Indian expertise for construction houses in 
their country; and 

(b) if so, the reaction of Government 
thereto : 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) No 
such proposal has been received. Ho~ever, 
for construction of three hotels in USSR. 
contracts have been awarded to Indian 
firms. 

Percentl.e or Cholesterol In PaJ.~ 
molefn Bleached 011 

5654. SHRIMATI D.K. BHANDARI: 
Will tbe Minist~r of fOOD AND 
CIVIL SUPPLIES be pleased to refer to 
reply given on 17 November; 1987 to 
Unstarred Question No. 1528 regarding 
percentage of cholesterol in palmolei D 
bleached oil and state : 

(a) tbe other major constituent in 
refined. bleached and deodorised palmolein 
apart from minor constItuents; 

(b) the reasons for not printina tbese 
constituents on the containers; 

(c) whether it ts a fact that reaular 
consumption of Palmolein IS harmful to 
tbe health; 

(d) if so, the details thereof; and 

(e) if not, the medical advice on the 
constituents of the refined bleach~d and 
deodorised palmolein oj) and the remedial 
measures supposed to be taken by the 
consumers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM): (a) The 
other major constituents in refined, bleach-
ed and deodoClsed palmolein are aJycerides 
of palmitic and oleic & linoleic aCids. 

(b) The ehemical composition of 
ingredients in food products is not required 
to be given on the la bel as per the provi-
sion or P.F.A. Rules. 

(c) No, Sir. 

(d) Does not arise. 

(e) The palmolein is an edible oil and 
no precau'ion is required when used by the 
consumers. 

Distribution of Palmoleln In Deihl 

~6SS. SHR[MATI D.K. BHANDARI 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the total humber of 2 Ka. tiDS of 
PalmoJein supplied to Fair Price Shops in 
Delhi between September, 1987 and March, 
1988. month-wise; 
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(b) whether the tins sUpplied bear the 
names or packers from KandJ. j n 
Gujarat. 

(c) whether the quality of these tins as 
compared tb the fins' packed and supplied 
by the Hindustan Vegetable on Corpora-
tion was found to be sub-standard; 

(d) jf so, the reasons for such a 
difference in quality; 

(e) whether it is a fact that all Fair 
Price Shops in Delhi are getting supphes of 
PaJrnolein after 20 to 25 days from the 
date of making payment; and 

(f) if so, the action Government 
propose to simplify the existing practice to 
ensure iuppHes at a shorter time 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : (a) The 
Delhi Administratioll suppJied the following 
quantities of P.ttlmolein (2 kg. small packs) 
to the Eair Price Shops during September, 
1987 till 25th March, 1988 : 

September, 1987 

October. 

November, 

December, 

" 
" 

" 
January, t 988 
February, 0, 

March, It 

(upto 25.3.88) 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Does not arise. 

143000 Tins. 

8600J " 
193000 " 
156000 " 
72172 " 

57800 " 
20000 " 

(e) Accordidg to Delhi Administration, 
it is not correct. 

(r) Does not arise. 

Simplification of Procedure for Import 
of Iron and Steel 

5656. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
STEEL AND MINES be pleased to state: 

(a) whether Gov~rnment are consider-
ina to simplify the procedure for import of 
iron and steel? 

(b) if so, the details thereof; and 

(c) the difficulties heiD8 felt under the 
existing procedure? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) to 
(c) The New Import Policy announcement 
of Ministry of Commerce for the years 
1988-91 takes care of the simplification in 
procedure to the extent necessary. Dimcu)· 
ties, jf any, under this Procedure will be 
known only after the new Policy/Procedure 
has heen given adequate triR). 

[ Trails/arion] 

Oilseed! Production 

5657. SHRI KALI PRASAD 
PANDEY: Will the Mini~ter AGR ICUL-
TURE be pleased to state: 

(a) the dcta jJs of steps taken by States 
to encourage production of oilseeds with 
the help of Uniun Govel nment during the 
Jast tbree years; 

(b) the expenditure incurred. targets 
fixed and oiIseeds produced during the 
last three years. State·wise and year-wise; 
and 

(c) the States where the production of 
oilseeds was below the targets together with 
the reasons therefor during the said 
period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) DuriuJ the last three 
years seventeen oilseeds growing States are 
implementing the National Oilseeds 
Development Project (NODP) sponsored by 
the Government (If India for increasing the 
production of oilseeds. The project 
provided 100 % Central assistance durin, 
1984-85 to the States. From 1985-86 
onward. the assistance has been provided 
to the Staees on SO: 50 baSIS. 

In addition, another Centrally Spon-
sored Oilseeds Production Thrust Project 
(GPTP) with 100 % Contral assistance hal 
been put into operation durin, 1981:88 
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Crop. IDlUred under Crop. IuuraDee 
Sclaeme 

5658. SHRI SRIB~Ll.:A V PANI· 
GRAHl : Will the Ministor of AGRI~UL­
TURE be pleased to state : 

(a) tbe different .crops il1sured in Ori~sa 
under the Crop. Insurance Schemes ; 

(b) whether there is any proposal to 
brinl ,roundnut under Crop. Insurance 
Scheme as it has emeraed as the second 
crop in the State ; and 

(c) if so, the steps taken by Govern· 
ment to bring groundnut under the Crop 
Insurance Scheme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE 
(SHRJ SHYAM LAL YADAV) : (a) The 
Comprehensive Crop Insurance Scheme 
covers Wheat, Paddy, Mil1ets (including 
mazie). Pulses and OJ Iseeds (inc)uding 
Groundn~t). However, the State Govern· 
menr of Orissa has so far covered only 
Paddy crop under the Scheme. 

(b) and (c) The State Government is 
free to cover aroundnut under the Scheme: 
provided the required yield data could be 
liven by them, 

New Tecboolop foy FertWler 
Plantl 

5659. SHRf SRIBALLAV PANl-
GRAHl: Will the Minister or AGRICUL-
TURE be plaesed to state : 

(8) whether Government have a pro-
posal to adopt new technology in some 
fertili.er plants in the country ; 

(b) whether tbe adoption of new tach-
DololY is a part of tbe modernisation pro-
Iramme of the fertilizer plants; 

(c) if so, the names of the fertUiser 
plants where new tccbnololY is ,oinl to 
be adopted; and 

(d) the details 1holeof ? 
THE MINISTER OF STATE IN· THE 

DEPARTMENT OF FERTILIZEIlSS IN 
THE MINISTRY OF AGRICULTURE 
(SRRI R. PRABHU) : (a) Ther. is DO pro· 
posal to adopt a new tecbnoloay for 
,.tillar planta, at prescDt. 

(b) Modernisation prOlrammes of the 
cxistina plants involve upgradation of 
technnlolY by retrofits aimed at enerl), 
conservation and improved effiCiency and 
not necessarily replacemont of the existing 
technology by new technology. 

(c) and (d) Do not arise. 

Discount Pack_Ie Tours to Middle 
Cla.1 Tourists 

5660. SHRI SRIBALLAV PANI· 
GRAHl: WiJJ the Minister of TOURISM 
be pleased to state : 

(a) whether the Delhi Tourism Deve· 
lopment Corporat ion have introduced a 
cheaper tourist rack age scheme to encouraac 
middle-class tourists ; 

(b) if so, the details of the scheme ; 

'(c) the response to the ne.w tourist 
pack age scheme ; and 

Cd) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRI-
DHAR OOMANGO\ : (a) and (b) The 
Delhi Tourism Development Corporation 
has introduced cheaper packale tours to 
promote tourism (domestic) as well as to 
cater to non-affiuent tourists. The details 
are os under : 

U) EcoDomy )ocal sight seeing tour: 
Inclusive of guide and entry fee 
for Rs. 2Q/. for full day. 

(2) Same day Tour to Agra and 
Fatehpur Sikri : Inclusive of 
Guide and entry fee for Rs. 12 S /-
per bead. 

(3) Museum and Appu Ghar Tour: 
<IIi For Rs.' 2S/. to encouraae children 

and students. 

(4) Picbic Tours 
students. 

For school 

(5) Delhi by EveniD, Tour: Showina 
Birla Mandir, India Gate, Appu 
'Ghar, Sound and l..ilht Show at 
aid Fort. 

(6) LTC Tours are made available to 
Srinaaar-GuJmar.. Badrin.th. 
Kedarn.tb, Badriolth, SlUmla. 
Kulu·Maaali, NaiDital, "'1Il.,- , 
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Goa, South India. J(atbmandu at 
reasonable rates in the months of 
April, May, June, July. September, 
October and December. 

(c) and (d) The Delhi Tourism Deve-
lopment Corporation has receivelr cncourag-
in. responso to their packaae tours. The 
details are as follows :-

( J) Local Silht SeeiDI Tour (Econo-
my) : This tour has becn intro-
duced with effect from September, 
1987 and so far 5,752 tourists 
have availed of this tour. 

(2) Same Day Agra-Fatehpur Sikri 
Tour is a resular tour and since 
1.4·1987, 6.281 tourists have 
avajJed of it. 

(3) Delhi by EveniDa Tour: 1,909 
tourists have availed of this tour 
since 1.4.J987. 

(4) Museum and Appu Ghar Tour : 
405 tourists have undertaken" thi s 
tour since 1.4.1987. 

Wl'llIell AIIsH.'eI'J 2 J 0 

(5) Haridwar-Reshikosh Tour : 420 
tourists have undertaken this tour 
si nce 1. 4.1 987. 

ProduetloD Target or Bharat 
AJ •• Jalum C_,aay 

5661. DR. KRUPASINDHU BHOI : 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) the iaraet set tbr the production of 
aluminium by Bharat Aluminium Company 
in 1987-88 ; 

(b) the achievement made in the pro-
duction of aluminium by Bharat Aluminium 
Company Limited during that year; 

(c) whether highet targei has teen 
fixed by Bharat Aluminium Company for 
aluminium production in 1989 .. 90 ; and 

(d) jf so, the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) and 
(b) The target and actual production of 
saJeaJiJe aluminium products of 
Bharat Aluminium Company Limited 
(BALCO) during 1987-88 at .its Aluminium 
Complex at Korba in Madhya Pradesh are 
as under :-

-------------------------------
Year 

1987-88 

Illstalled 
Capacity 

1.00.000 
tonnes 

The tarlct and actual production 
of saleable aluminium products at Fahrica-

Year 

1917-88 

ASlessed 
capacity on 
take over in 
1978 

6400 
lonnes 

Tarlet 

------------
97.000 
tonnes 

Actual 

i) 82.629 tonnes (up-
to Feb. 88) 

ii) 91.100 lonnes 
expected upto 31 st 
March, 1988,) 

lion Unit of BAl.CO at Bidhanbag in West 
Bengal during 1987·88 are as under :-

Target 

3000 
tonnes 

Aetual 

j) 1497 tonDes (up-
to February. 88) 

ii) 1610 
(expected 
31st 
1988) 

tonnes 
upto 

Marcb, 
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"The Sick Unit at Bidbanbaa wbich has 
old and worn-out pJ ant and equipment was 
nationalized and vestod with BALeO in 
June, 1984. 

(c) and (d) The tareet of production of 
saleable alumininm products for the year 
1988-89 at Korba Complex of BALeO has 
been kept at 95,0('0 tonnes. 

The target of production of saleable 
aluminium products for the year 1988 .. 8'9 
at . Bidhanbag Unit of BALeO has been 
kept at 2,000 tonnes. 

The target of production of DALeO 
for t~e year 19S9-90 has not been fixed. 

Exploitation of Salt Worken 

5662, DR KRUPASINDHU DHOI: 
Will the Minister of LABOUR be pleased 
to stase : 

(a) whether salt workers in salt pro-
ducing units in V,tr:ous States are bein. 
exploited ; and 

(b) if so, the steps taken by Govern-
ment for their Protection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI JAGDISH 
TYTLER) : (a) and (b) Information which 
is being col1ected wW be laid on the Table 
of the House in due course. 

Energy Conservation Measures taken 
by Bbarat Aluminium Company 

5663. DR. KR lJPASINDHU BHOI : 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Bharat Aluminium Com-
pany has taken some energy conservation 
measures; 

(b) if so, the success achieved by 
Bharal AluminIum Company in fuel 
saving; and 

(c) the details of the energy conserva· 
tion measures taken and success aohieyed 
by Bharat Aluminium Company? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): <.> to 
(c) With the assistance of UNIDO, Bharat 
AJuminium Company Ltd. (DALeO) bal 

lIndertaken modification of one of the two 
rotary alumina ca1ciners of Aluminium 
COmpJex at Korba (Madhya Pradesh) to 
conser,'e fuel oil. The modjflcations are 
JikeJy to be completed in June 1988 which . . 
IS expect~ to reduce fuel oil consumption 
by . about 21 %, resulting in tPn annual 
~avlng of about Rs. 1.4 crores. Beside •• 
~n an attempt to conserve electrical energy 
In smelting operation, plant scaJe ex~erj· 
ments afe proposed to be conducted in 
1988·89 to study the efficacy and economics 
of use of Lithium Carbonate in conserva-
tion of energy and to establish the process 
parameters. 

The Company had launched an ~DerlY 
copservation drive in J 987·88 which has 
resulted in 19% saving in fuel oil cons-
umption in the Foundry shop of its Plant 
at Korba. The annual saving in tbis 
regard is estimated at Rs. SO Jakhs. 

COMtrudioD of a Tourist Lodge at 
Rewalsar, H.P. 

5664. PROF. NARAIN CHAND 
PARASHAR ; Will the Minister of 
TOURISM be pleased to state: 

(a> whether the project for the cons-
truction of a tourist lodge at Rewalsar in 
Mandi District of Himachal Pradesh has 
since been finalised ; 

(b) if so, the estimated cost. other 
details of the Project, the date of com-
mencemeat of the construction work and 
the likely period of completion ; and 

(c) if not, the likely date by which the 
projeci would be finalised, sanctioned and 
taken up for construction 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF TOURISM (SHRI GIRl· 
DHAR GOMANGO) : (n) Yes. Sir. 

(b) On the basis of a proposal received 
from the Government of Himachal Pradesh, 
the Centra) Ministry of Tourism sanctioned 
an amount of Rs, J 2.05 laths for cons· 
truotion of a Tourist Inn at I:twalsar. 
The project comprises eight dormotjries~ 

six suites. a kitchen, a dining room and a 
cloak room. The construction WOJ k com-
mODced on 16th June. 1987 and is likely 
to be completed by March, 1989. 

(c) Doos Dot arise. 
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Flnaneial Status of Kudremokb lroa 
ore Project 

5665. SHRIMATI O.K. THARA 
DEVI SIDDHARTHA: Will tbe Minister 
OF STEEL AND MINES be pleased to state 
the profit and loss occount of Kudremuk.h 
Iron Ore Project, during the last three 
years. year-wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
M1NlSTRY. OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : 

Kudremukh Iron Ore Company 
Limited (KIOCL) has incurred the folJow-
jng losses during the last three years 
operations· 

Year 

1984·85 
1985-86 
1986·87 

Loss Rs./crores 

22.27 

11.03 
14.92 

Indo-(;erman Talks on Modernisa-
tion Rourkela Steel Plant 

5666. B. L. SHAIlHSH: Will the 
Mintster of STEEL AND MIEES be pJeased 
to state: 

(a) whether at the meeting of the Indo-
German Joint Committee on Economic 
Co-~peration held on 14 March, 1988 in 
New Delhi, any discussion was held 
regarding the modernisation programme of 
the Rourkela Steel Plant; and 

(b) if so, the financiaJ package offered 
by the German GoVC'rnment in this 
behalf 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
<SHRI YOGENDRA MAKWANA): <a> 
Yes, Sir. 

(b) No financial package has yet been 
offered by the West German Government 
for Rourkela Steel Plant modernisation. 

Dandia AsRidauce for Animal 
flusbaadry 

5667. SHRI CHNTAMANI JENA: 
WiJl the Minister of AORICUL TURE be 
pleased tostate : 

Ca) whether Damsh International 
Development Aaency (DANIDA) which 
visited Orissa in J 985, advised the State 
Government to formulate a project report 
on development of anima) husbandry, 
scbeme for Koraput District ; 

(b) ir so, the objectives of the project; 

(c) whether Union Government have 
received the survey report ; and 

(d) if so, the action cuntemplated by 
Government thereon ? 

THE MINISTFA OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV) : (a) Yes, Sir. 

(b) Basic developmental objectives of 
the project proposal are: 

(j) to progressively develop uniform 
uniform types of cattle and 
butTal~s with improved pro-
duction efficiency for milk and 
draught capacity. 

(ii) to build a cooperative 'milk 
marketing structure on Anand 
pattern. 

(iii) to iml'rove the economic status of 
livestock owning farmers in 
general and those among the 
poorer strata of rural population 
in particular, in the project 
area. 

(c; Yes, Sir. 

(d) The project proposaJ together with 
the survey report has already heen sent to 
the Danida Mission. The Damida autho-
rities are expected to mount an Appraisal 
Mission in due course, based on the report 
of which the project proposal may be 
finalised jointly by the Government of 
India and Danida Mission, in consultation 
with aU concerned. 

Ca ttle Development in Orissa 

5668. SHRI CHINTAMANI lENA: 
WiJl the Minister of AGRICULTURE be 
pleased to state : 

(a) whether artificial insemination with 
rrozen semen is more beneficial than ioso-
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mination with liquid semen, for the battle 
breeding programmes; 

(b) the places in Orissa where frozen 
semen banks are situated and the names of 
animals which are or being inseminated; 

(c) whether any proposal has been 
submitted by State Government for cattle 
breeding programme ; and 

(d) jf so, the action taken by Govern-
ment thereon ? 

THE MINISTER OF STATE lN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : (a) Yes, Sir. 

(b) Frozen Semen Banks are 
located in Cuttack. Kalahandi Koraput. 
Bolangir, Phulbani and Sambalpur. Both 
cattle and buffaloes are being Inseminated. 

(c) Yes, Sir. 
(d) Central assistance of Rs. 7.15 lakbs 

and Rs. 9.67 lakhs has been reJeased to 
the State Government during 1987-88, 

·"Own Your Flat Scheme" io Delhi 
5669 SHRI HARIHAR SOREN : Will 

the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether any proposal like cown 
your Bat scheme' has been introduced by 
the Delhi Development Authority; 

(b) if so, how many members of group 
housing societies have benefited under the 
scheme so far ; and 

(c) the number of new group housing 
societies registered during 1987-88 '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH), (a) No. Sir. 

(b) In view of reply to part (a) quest-
i9n does not arise. 

(c) Informotion is beina collected and 
will be laid on the Table of the Sabha. 

Allocation ror Housing Scbemes 
5670 SHRI T. BASHEER: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the lotal allocation made by tbe 
Centre under the various housing schemes 
in Ketala during the Seventh Five Year 
Plan period so far year·wise ; 

(b) whether any target bas been fixed 
regardfna the number of houses to be built 
with this allocation ; and 

(c) if so, the targets achieved, year-
wise? 

THE MINISTER OF STATE IN THE, 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Housina is a 
State subject and all social housing sche-
mes are implemented by State Governments 
and U.T. Admns. as per their requirement 
and plan priorities. Central financial assist-
ance is given in the shape of block loans 
and block grants without being tied to any 
particular scbemes or head of development. 

The seventh Plan allocation and allo-
cation made for housing in Kerala for the 
first three years of Seventh Plan are as 
foHows :-
-~---------------------~ 

Seventh Plan 1985 .. 86 1986·87 1987 .. 88 
(Rs. in lakhs) 

6500 1000 800 889 

(b) and (c) The targets are fixed for 
M.N.P. schemes namely Rural House. 
Sites-cum Construction Assistance schemes 
by the Planning Commission in consultation 
with State Governments. The targets are 
fixed on year to year basis and the details 
fo the last three years and the achieve. 
ments are as under : 

J 987·88 

T. A T. A T. A. 
(a) Allotment of 

house-si tes 
-(Families) 

(b) Provision of 
construction 
Assistance 
(famities) 

8000 11039 6000 7892 5000 4013 .. 

8000 3237 3000 3656 l~OOO 16606* 

·upto 29.2.88 
T-Taraet. 
A-Achievement. 
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Visit of Forelan Tourists to Ktrala 

5671. SHRI T. BASHEBR: Will the 
Minister of TOURISM be pleased to state: 

(a> the number of foreign tourists who 
visited Kerala duainl the years 1986 and 
J 987; and 

(b) the steps ta ken or proposed to be 
ta ken to increase the flow of foreign tourists 
to the State or Kerala ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) As per the stati-
stics available (rom the State Government, 
the foreign tourists visi ting some of the 
centres ih Kerala during 1986 and 198 "I 
are ;U gi ven below : 

Centre 1986 1987 

Kovalam 44,626 39,526 
Coehin _'4,~~8 26.813 
Trivandrum 6,215 12,287 

Thakkndy 10,238 10,213 

The Stafe Government has not yet 
stlrted the collection of slathtics in other 
centres. 

(b) The steps taken by the Union 
Government to increase the flow of foreign 
tourists to Kerala include wide publi-
city of places of tourist interest in that 
State and strengthening of tourism infrast-
ructure. 

Relief Work in Kerals 

5672. SHRI T. BASHEER: Will the 
Minister of AGRICULTURE be pJeased to 
state: 

(a> the number of the districts of 
Kerala, affected by drought, where relief 
prolrammes are beiDa run ; and 

(b) the dctaiJs of cxpenditure incurred 
OD providiDI financial assistance for various 
items viz. irrigation drinking water, agri-
culture, food grains etc. ? 

THE MINISTER OF STATE IN THe 
DEPARTMBNT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUR.E <SHRI SHY AM LAL 
YADAV) : <a) The Government of 
Kertle reported tbat 14 districts were 
dected by drouaht in 1987. The State 

Government decides the nature and volume 
of relief prolrammes in various districts kee-
pins in view the (jeverity of drought in each 
district. 

(b) The expenditure reported hy tbe 
State Government as on J 5th January, 
1988 in respect of various items is liven 
below:-

1. 

Item 
(Rs. in crores) 

Expenditure 

Employment generation works 3.16 
(including irrigation works) 

2. Drjnking water 12.25 
3. 
4. 
5. 
6. 

Special nutrition programme 
Cattle conservation 
Gratuitous relief 
Agriculture input subsidy 

Proposed Master Plan For Pepper 
Productivity 

1.50 
0.7J 

1.05 
3.90 

5673. PROF. P.J. KURIEN: Will 
the lvfinister of AGRICULTURE be pleased 
to state: 

(a) whether a master plan is being pre-
pared to set up production and productivity 
of pepper ; and 

(b) if so, the details thereof? 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE <SHRI SHYAM LAL 
YADAV) : (a) No, Sir. 

(b) Does not arise. 

Import or Milk Products 

5674. DR. G. VIJAYA RAMA RAO : 
WiJl the Minister of AGRICULTURE be 
pJeased to State: 

\a) whether milk products imported IS 
gifts or on commercial basis by NDDB are 
suppJied to State Governments as is done to 
Mother Dairies operated by NDDB ; 

(b) if 60, the quantity of milk products 
imported as gifts or on commercial basis 
by National Dairy Development Corporat-
iOD, durin. the lut three years, year-wj" : 
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(c) the quanti ty of milk products sup-
"lied to the States in the above period, 
year .. wist, and SIate."'ise; and 

(d) the price charged and the purpose 
for which tbese prt'duct were supp'ied to 
the St.les ? 

THE MINISTER OF STATE IN TH'E 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AORICUL TURE (SHRI SHY AM LAL 
YADAV) : (a) to (d) The information is 
being collected and will be laid on the 
Table of the H'ouse. 

loternational Conference on Tourism 

567S. SHRI HARIHAR SOREN: 
Will the Minister of TOURISM be pleased 
to state: 

(a) whether any internationaJ Confer-
ences on tourism in which India participated 
have been arranged during 1987·88; 

(b) if so, the venue of the international 
conferences and t he names of the countries 
who participated; and 

(c) the oukome thereof ? 
THE MINISTER OF STATE IN THE 

MlNISTRY OF TOURISM (SHR' GTRI-
DHAR GOMANGO) : (a) to (c) The in· 
formation is being collected and will be 
pJaced on the Table of the Sabha. 

U. K. Asslst.ace (or DriaJtinl Water 
Scheme; f. Urban Areal . 

5676. SHRI H.N. NANJS GOWDA: 
WiJl the Minister of URBAN DBVSLOP-
MENT be pleased to state ; 

(a) whether U. K. Government have 
81reed to provide assistance for drinking 
water scheme in the Urban areas ; 

(b) if so. whether any agreement in 
thi~ regard has been signed; 

(c) the amount of aid that will be 
proviciod ; and 

(d) the schemes that arc proposed to be 
undertaken with this aid ? 

THE MINISTER OF STATE IN THE 
MtNIS1ltY OF URBAN DEVELOPMENT 
(SUitt DALBIR' SINGH): (8) No. Sir. 

(b) to (d) Do not arise. 

SetUIII up or Ammonia and Urea 
ProJedl at Paradefp in Orissa 

5677. SHItt CHJNTAMANI JENA: 
Will the .Min;sler of AGRICULTURE te 
pleased to Itate : 

(a) whether the Orissa Government had 
recommended to the Industrial Development 
for issue of letter of Intent to.an Industrial 
unit to establish a 900 TPD ammonia and 
1,500 TPD Urea project at Paradeep in 
Orissa, if so. the details thereof; 

(b) whether the proposed project bas 
the facilities of the raw materia] and finis-
hed product being transpOI ted by sea there· 
by reducing the burden on the rail trans-
port; 

(c) whether the report of the Expert 
Gr~up has been received and is under 
consideration ; and 

(d) if so, the decision taken in the 
matter 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) to (d) A ~tate­
ment is Jiven below. 

Statement 

An application for issue of a L~Uer of 
Intent to Mis. Century Spinning &: Man-
ufacturing Company Ljmit~d for sellin. up 
of a 500 mtpd AmQnia plant and 1500 
mtpd Urea plant at ParadeeI' in the State of 
Orissa was forwarded to the Department of 
Fertilizers by the Ministry of Industry 
(Department of Industrial Development) on 
J 2-5-1986. The Government of Orissa has 
also recommended to the Dc!)artment of 
Fertilizers for issue of Letter of Intent to 
the Company. 

The cost of the projec t is estimated to 
be around Rs. 600 crores. The project 
eDvisqes transportation of feedstock 
(naphtha) by sea as also despatch of urea 
by coastal shipping to Visbakpatnam and 
Calcutta. 

With TOgard to the setting up of new 
projectl, duriaa VIII pJan the GOv.r..otnent 
oIlndl. constituted a Stlldy Group m June 
1986 to indicate suitable l~ionl, Dum .. 
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ber( s) and size(s) and nitro8enoos fertillar 
pJa,nts and thejr feedstock. The Report of 
the Study Groul" has sin~e ~n :ec.ived 
and is under the active consideration ot the 
Government. 1 he Government has yet to 
take a final view in the matter. 

Equal Pay (or Equal Work 
Sb78. SHRf KAMLA PRASAD 

SINGH: 
SHRIMA TI KISHORI SINHA: 

Will the Minister of LABOUR be ~~. 
sed to state : 

(e) whether any steps have been taun 
to implement the principle of equal reaws-
eration to men and women workers tor the 
same work or the work of similar nature 
"as embodied in the Constitution aad 
various judjcial pronouncement. of IU 
Supreme Court" ; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LABOUR <SHRI JAO. 
DISH TYTLER): (a) and (bl The princi-
ple of equal remuneration fO men and 
women workers for the same work or work 
of a similar nat ure is incorporated in 
Section 4 of the Equal Remuneration A\! •• 
1976 which provides that no emp,lpyer 
"11 pay to any worker, emplyed by him in 
anf establishment or elllPJ9yment, r~un­
eratioD. whether payable in cash or in kjn~. 
at rates less favourable than those at 
which remuneration is paid by him to 
workers of th~ opposite sex in such establi-
shment or employment for same work or 
work of a similar nature. ' 

ProductioD of Pepper 

'~79 PROF. P.I. &URIEN: Will 
the Minisfer of AGRlClJLTURE be pleate4 
to state: 

(a) the total prQ~uctioD of ptpper in 
1987-88 ; 

Cb) how much was exported la.t 1,~r ; 
Cc) whether the productivity of ~pper 

bas ihcreased ; ahd -

(4) if )so, thq details ~"~fepl1 
1IIB iNfNI4TBR OF JiI''M'B ~N ~1IE 

~MBNTOFAG~LIUR.A~ 
COOPERATION IN THE MINISTlt_' QF 

AGafCULTURE (SHRI SHYAM LAL 
\'AOAV) : (8) Accori:Un, to tbe ratest 
available statfstics tbe production ot hl.~k 
pep~ In 1986-87 was 32.900 tcnnes. 

(b) According to the tentative fi.ures 
.,.ih,b1e for the year 1916-87 tbe Qtl8Dtily 
of pepper exported was 36,1819 tOJlnes. 

(c) aDd (4) The productivity of black 
pepper has increased from 1 67 kls./ha. in 
1984-8' to 240 kss.lha. in HUf6-(S7. . 

C •• tl,.tloD ., Black Pepfer ID P ....... 
District of Od_ 

'4'0. S~RI RADHAKANTA DlG-
AL : Will the Minister of AORICUL ru~ 
be pleased to state: 

(a) whether the climate of PhulbaDi 
district, Orissa is favourable for black 
pepper cultivation ; 

(b) jf so, tbe steps taken by Govern· 
ment to .row black pepper in that area ; 
and 

(c) the totAl ilectares of lARd iD ,that 
area brou,ht UDder black Pepper eultivatioD ? 

THE ¥IN'IS~ OF STATE OF 1'1rI~ 
DEPARTMENT OF AQRlCULTUlW .~l) 
COOPERATION IN THE MlNISTRY OF 
AORICULTU1\E (Sl-lRl sHYAM LAL 
YAD~V): (a> Yes,8ir, 

(b) Government of India sanctioned a 
scheme tor establishment of 2.5 ha. pepper 
proaenc, .arden dpriDB~ 1978-79. 

(c) The estimates of area brought under 
black pepper cultivation in PluaJbani cHltrict 
of Orissa are not .vailable. 

JIM .... 

PROF. MADHU DANbAVATB 
(Rajapur): Mr. Speaker Sir, I have (me 
su~issiop JO mat.e. The ~.tiqn in 
rUlljab is vcr, serio»,. (/~rr"t"ltI) 

PROF. X.X. TBWARY (Duxar) : I am 
,oiDa to raise a veryt iarPOrtaDt mitt.r. 
The massacf9 ~ IPpnjab~_"\dJe .,. ODe 
week is an extremely serious matter. Tbe 
Government il Ja ...... n of evid.DC:O 
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that· Pakistan bal lot a direct hand in it. 
Why is not tbe Government lodaina a 
protost with Pakistan? We want a 
discussion. We want tbe Government 10 
respond this, (Interruptions) 

Sir. by the way the Opposition has 
bebaved by opposina Fifty Ninth Amend· 
ment Bill and spread dis information I they 
have encouraled the terrorist". The terror 
in Punjab is the direct result of that ... 
(lnttrruptionl). Througbout the country 
disiruormation is spread by the oPPosition 
parties (Interruptions). 

SHRI SHANTARARAM NAIK 
(Panaji): The opposition is responsible. 
Tbey are encouragin .•• (lnterruptions) 

MR. SPEAKER: Order. Order. 

(Interruptions) 

PROF. MADHU DANDAVATE: Sir. 
I want to submit that 1 he situation in 
Punjab is extremely serious. There seems 
to be involvement of fortian arms and the 
terrorl'Sts have actually destroyed. Article 
21, I mean. the protectioD of life and 
liberty is not there. Therefore, we should 
have a discussion' on ~ tbis subject uDder 
R.ule 193 ... (Intrrruptions). 

SMRI SHANTARAM NAIK : You are 
indirectly aivinS support to them (Int,rrup-
tlons). 

MR. SPEAKER : We will do itr 

(In t,rruptlons) 

MR.. SPEAKER: Order Order 
please. 

(Int~rruptlons) 

PROF. MADHU DANDAVATE 
Today probably tbe attendance in tbin. 
You Play 6x it up OD some other day 
(1nt.rr.tlon,). 

TJac House is Dot divided OD this 
issue. Let us not divide the House on this 
issue. We a1l want a djscussion on tbiB 
i •• uo (In,,rrupli.ns). 

Ma. SPBAKER: I know. 

(/nl"'''''M,) 

[ Translation] 

MR. SPEAKER; Let me also speak 
Now you sit dowD. 

(Interruption,) 

MR. SPEAKER: Do you waDt to say 
somethina? 

(Interruptions) 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI 
H K.L. BHAGAT) : Sir t I wish to submit 
tbat the Government would very much like 
tbe situation in Punjab to be discussed in 
this House as quickly as possible. We can 
a,fee on the time and date and we can 
bave a discussion on Punjab. The happen-
iDIS in punjab do require a discussloD-
(Interruptians) 

[ Translation 1 
MR. SPEAKER: In my opInIon it 

would be better if you take it up unitedly. 
See that Punjab is not lost sipt of. 

(In/~rruptlons) 

[Enlllsh] 

PROF. MADHU DANDAVATE: We 
do not want to dcvido the House. We are 
,lad thal there wiH be a discussion (Inter-
ruptIons). 

SHRI SANTARAM NAIK: Let thom 
speak with lome sense (/nterruplion,). 

[ Trans/41ion] 

MR. SPEAKER: Life il doar to 
everyone. You have luaranteed security of 
life. 

(/nt."u, tton.r) 

fEn,lish) 

PROF. MADHU DANDAVATB : 
Restr.iD tbis Member pleale (Inte"llPtkHu). 
When we say that the ontire Hou.. is 
UDittd. OIl. Member baa, the temerit)' 10 
say. Ie' tlMa bave a •••• of ••• (Inl", .. 
lion,). 
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SHRI SHANTARAM NAIK: Why did 
you oppose the Fifty Nintb Amen~t? 
(Interrupt;ons) 

SHRI S. JAIPAL REDDY (Mahbub .. 
nalar) : You are asainst democrac, (Inler 
ruptions). 

MR. SPEAKER: Okay. We will do 
it. 

(Interruptions) 

11.58 hrs 

PAPERS LAID ON THE TABLE 

[English] 

Annual Reports and Reviews on the 
working of Natiohal Federation of Labour 
Cooperatives Ltd New Delhi for 1986-87 
and National Federation of Fishermen's 
Cooperatives Ltd. New Delhi fol' 1986·87 
etc. 

THE MINISTER OF AGRICUL TVRE 
(SHRI BHAJAN LAL): I beg to tay on 
the Table-

(I) (i) A copy of the Annual Report 
(Hindi and Enalish versions) of the 
National Federation of Labour Conpe .. 
ratives Limited, New Delhi, for the 
year 1986 .. 87 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
Enllish versions) by the Government 
on the working of the National Federa. 
tion of Labour Cooperatives Limited, 
New Delhi. for (he year 1986·87 fPlaced 
in Library. See No. LT 5839/88] 

(2) (i) A copy of the Annua) Report 
(Hindi and Engli sh versions) of the 
National Federation of Fishermen's 
Cooperatives Limited, New Delhi, for 
the year 1986-87 along with Audited 
Accounts. 

(U) A copy of the Review (Hjndi and 
English versions) by the Government 
on tbe \\oorking of the National 
Pederation of Pish.rments Cooperatives 
Limited, New Delhi, for the year 
1986-87. [Placed in Library. See No. 
LT.S840/88. 

(3) () A copy of the AOllua Repor 
(Hindi and Bnalish versions) of tbe 
National Federatwn of Cooperatives 
Sugar Factories Limited, New Delhi, 
for the year 1986-87 aJoDl with Audit. 
cd Acco\lnts. 

(ii) A copy of the Review (Hindi and 
English versions) by 'he Government 
on lhe working of National Federation 
of Cooperative Sugar Factories Limited, 
New Delhi, for the year 1986-&7. (Placed 
in Library. See No. LT 5141/88]. 

(4) (i) A copy of the Annual Report 
(Hindi and EngUsh Ve1'SioD1) of the 
All India Federation of Cooperative 
Spinning MiJts limited, Bombay, for 
the year 1986·87 along with Audit("d 
Accounts. 

(U) A copy of the Review (Hindi and 
English versions) by tbe Government 
011 the workmg of the AIJ India 
Federation of Cooperat ive Spinning 
Mills Limited, Bombay, for the year 
1986 .. 87. {Placed In Library. See No. 
LT~S842/88J. 

(5) (i) A copy of the Annual Report 
(Hindi and· Enghsh vC'rsions) of the 
National Cooperative Aariculturr. and 
Rural Development Banks' Federation 
Limited, Bombay, for the year 
1986·87. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
National Cooperative Agriculture and 
Rural Development Banks' Federation 
Limited, Bombay, for the year 1986-87 
toaether with Audit Report thereon. 

(iii) A copy of {he Review (Hindi and 
English versions) of the National 
Cooperative Agriculture and Rural 
Development Bank's Federatjon Limit-
ed. Bombay, for the year 1986.87. 
[Placed in Library. See No. LS-
~843/88]. 

(6) (i) A copy of th~ Annual Report 
(Hindi and English versions) of the 
National Federation of ~tate Coopera-
tives Bank~' Limited. B~mbay, tor the 
year 1986·81. 

(ii) A copy (1f the Annua) Account. 
(Hindi and EnaUslt ver$ions) Of tho 
National Federation of State Cooper.-



227 Papers Laid APIRL 4, 1988 Message from R.S. 228 

rShri Bhajan.Lal] 
tive Banks Limited, Bombay, for the 
year 1986·87 together with Audit 
Report thereon. 

(i jj) A copy of the Review (Hindi and 
English vers ions) of the Government 
on the working of the National Fede-
ration of State Cooperative Banks 
Limited. Bombay. for the year 
1986· 8 7. [Placed in Library. See No. 
LT-S844!88]. 

Ntlfication onder Essential Commo. 
dities Act 1955 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THB MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL Y ADA V) : I beg to lay oh the Table 
a copy of the Fertiliser (control) (Amend-
ment) Order, 1988 (Hindi and English 
ver sions) oublished in Notification No 
5.0. 252(E) in Gazette of India dated the 
t lth March, 1988 under sub~scction (6) 
of section 3 of the Essential Commodities 
Act, 1955. rPlaced in Library. See No. LT· 
5845/88] 

Notification under Conlumer Protec~ 
tion Act 1986 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
S11PPLIES (SHIU SUKH RAM) : On 
behalf of Shri D.L. Baitha. 

I beg to lay on the Table a copy of the 
Delhi Consumer Protection Rules, 1987 
(Hindi and Engli~h ver~ions) puhlished in 
Not ification No. F. SO( 131)!86~F&S/CA 
in Dclei Gazette dated the 29th September, 
1987 under sub·section (1) of section 31 
of the Consumer Protection Act. 1986. 
tPlaced in Lihrary See No. LT-S846/88] 

r< filter uptions) 

IEl1glirhl 

PROF. MADHU DANDAVATE 
(Rajapur): Todays the news has come 
that the Indian High Commissioner in Sri 
Lanka has revealed that lakhs of rupees 
were paid to Mr. Prabhakaran in order to 
have a secret deal on Sri Lanka. Thi. i. a 
serious matter (Interruptions). 

[ Transla~lon 1 
MR. SPEAKER. : You give me in 

writing. I shall get the facts. 

(Interruptions) 

[English1 

PROF. MADHU DANDAVATE: Let 
them make a statement on this (Inltrrup. 
lIOns) 

MR SPEAKER: I wi)) have to find 
out. 

(Interruptions) 

PROF. MADHU DANDAVATE: If a 
secret deal has been arrived at it is a 
seriods matter (IlIlerruprions) • 

MR. SPEAKER: 1 will have to find 
out. 

(I nterruplions) 

PROF. MADHU DANDAVA TE : Will 
you direct them to make a statement on 
tbis 1 (In terrllprions). 

MR. SPEAKER: I will find out .. 

( Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir. Haldia Petro Chemicals 
Project in West Bengal is a long pending 
project. Mmistry of Industry have already 
stated that they have cleared • ;s project. 
But it is not cleared. The Finance Minister 
should clear this project as early as possi· 
ble hecause it is an important project of 
my State (InlerrUpriolls) 

MR SPEAKFR: We will see to it. 
(Interruption,!; ) 

MR. SPEAKER: Secretary· General. 

12.00 brs 

MESSAGE FROM RAJY A SABHA 

fEnglilh] 

SECRETARY·GENERAL : Sir, I have 
to report the following massage received 
from the Secretary-General of Raj),a 
Sabba: 
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[English I 

"In accordance with the provi .. 
sions of·ruJe (6) of rule j 86 of 
the Ru1es of Procedure and 
Conduct of Business in the Rajya 
Sabha, 1 am directed to return 
herewith the High Court and 
Sureme Cour Judges {Conditions 
of Service} Amendment Bill, 1988, 
which was passed by the Lok 
Sabha at its sitting held on the 
21st Match, 1988 and transmitted 
to the Rajya 8abha for its recom· 
mendations and to state that tbis 
House has no recommendations 
to make to the Lok Sabba in 
regard to the said Bill." 

SHRI THAMPAN THOMAS (MaveJ;-
kara): Sir, Sri Lanka issue has to be 
discussed ... (I1l1 errllp I ions) . 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Sir, in pakistan, there is forcible 
and full conversion of Hindu Scheduled 
Castes women. This is a violation of 
Human Rights. It is not the internal 
problem of Pakistan. So, I have gIven a 
notice. Kindly allow it. 

MR. SPEAKER: I will ask the 
Minister about the information. 

[ Trans/atioll] 

THE MINISTER OF AGRJCULTURE 
(SHRI BHAJAN LAL) : Mr. Speaker, Sir. 
I would like to take one minute. We 
have got an enquiry conducted into the 
fertilizer sample which was di!'pJayed some 
days ago in the House by some hone 
Members belonging to Punjab. The 
enquiry report would be placed on the 
Table of the House with your permission. 
A forma) case has been registered against 
two manufacturers, the society concerned 
and other persons found guilty. Arrest has 
been made and stern action has been taken. 
(Illtsrruptians) 

[English] 

PROF. MADHU DANDAVATB (Raja .. 
pur): How can he just act up in the 
House and make a statement ? He has to 
aive a notice under the rules aDd tben mako 
• statemenl .•• (/nterrup (10118). 

SHRI S. JAIPAL REDDY (Mahhub .. 
na,ar) : Under the rules, he has to give a 
Dotice for makina the statement ... (/1l1errup .. 
t;01ls). 

PROF. MADHU DANDAVATE 
First ask him to read the rule~. 

[ Translation 1 
MR. SPEAKER: You do one thing. 

you give me in writing and then you make 
tbe statement in the House. 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir. you had asked to furnish the informa-
tion within a week. 

MR, SPEAKER: I agree with you. 
But you give me in writing so that it is 
done ander tbe rules, Thereafter, you can 
make a statement in the House accord-
inlly. 

[English] 

We should not break the rules. 

SHRf THAMPAN THOMAS: Al"out 
Sri Lanka J have given a motion, sir. 

MR. SPEAKER: I have seen it, I am 
geUing the facts. I told you also. 

SHRI S. JAIPAL REDDY: OUf High 
Commissioner has made a statement. 

MR. SPEAKER : I do not know 
whether he has made a statement or not. 
I have to find out. Whether he has said it 
or not. I have to confirm it. 

SHRI S. JAIPAL REDDY: Our High 
Commissioner in Colombo ... (Interruptions) 

MR. SPEAKER : That is what I have 
said. He might have said it, be might not 
have said it. I have to get the facts and 
then come to you. 

SHRI THAMPAN THOMAS: It is 
said tbat billion dollars ... (lnterruptions). 

MR. SPEAKER : Might be, whatever 
it is. 

SHRI S. JAIPAL REDDY: We are 
paying even for peace aareement ! 

[ Translation] 

MR. SPEAKER: Nothiol is achieved 
in this world without payina a price. Even 
lif. hal to be lacrified for thatt 
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PROF. MAO!IU DANDAVATE: We 
have sacrified lives and are also paying 
money. 

MR SPEAKER : How can we say 
whether In()ney has been p,!id or not? 

[English] 

That is something else whIch ha~ to be 
found out. 

11.03 hrs. 

STATEMENT RE. INCIDENTS AT 
AIZAWL ON 29TH AND 30TH 

MARCH, 1988 

lEngJi.tlr] 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): AizawJ, (he capital 
of Mizoram war; affected on the 29th and 
30th March by two unfortunate incidents 
involving the personnel of 22nd Battalion 
of Assam Rifles and local civilans resulting 
in the Joss of tt;!n Jives. These were 
sparked off by misb-.!haviour of an Assam 
Rifles jawan under mfluence of liquor with 
the Superintendent of Police, Aizawl. The 
situation is returning to normal. Reinforce-
ments of para-military forces were provided 
to assist th~ State Government in restoring 
normalcy. A magisterial enquir), has been 
ordered into the incidents by the State 
GOl'ernm~nt. The Army authorities have 
also ordered a court of Inquiry. The 
concerned Assam Rifles jawan has been 
placed under arrest. I would like_to 
inform the Honourable Members about the 
details of the incident s, 

On the evening of March 29, 1988 
around 7 p.m. Superintendent of Police, 
Aizawl who wa~ proceeding in his vehicJe 
found an Assam Rtfles jawan misbehaving 
in a drunken state in front of Assam 
Riftes Battalion Headquarters Jocated in 
Aizaw). There was an altercation between 
the bodyguard of the S. P. and I he Assam 
Rifles jawan. Me'tnwhile more Assam 
Rifles jawans came from tbe nearby 
Battalion Headquarters and in the scufile 
that ensued. the S.P. was manhandled as 
a result of which he was hospitalised. 
The S.P. bodYlllard who was serloualy 

injured was also removed to t-he hospital 
where he later succumbed to the injuries. 
Local people rusbed to the spot soon after 
the incident and surrounded the Assam 
camp area. The mob jndulged in heavy 
stone throwing, damaged a portion of the 
compound waH and the Unit temple. The 
mob aJso tried to set fire to leO's club 
and the temple. Repootedly, there were 
attempts at snatching weapons from the 
sentries and rushing in the camp area. At 
about lOp m the Assam Rifles personneJ 
opened fire. They again resorted to firing 
.late at night. In lte til ing, 34 civili lOS 
injured, 13 of them seriously. 21 pertons 
were djsch~rgcd after first aid. Orders 
un(ler Section 144 Cr. P.C. were clamped 
in the area thereafter. However. defying 
ban orders, a mob surrounded and tried 
to storm the camp area again on the 
morning of M,.rch 30. 1988. As a result 
thereof. the Assam Ri lles personnel bad to 
resort again to firing in which 3 persons 
were killed and 14 injured. The total 
number of persons who died in these 
incidents is now ten. These include 3 
Mizoram Armed Police personnel. Two 
personnel of As\Sam Ri fles have also 
received head injuries Curfew was imposed 
by the State Government in Centra1 
Ai/~awl. Additional reinfolcements of para-
miJitary forces were moved in and placed 
at the disposal of the State Government of 
Mizoram. Director General. Assam Rifl.s 
reached Aizawl around noon on the 30th 
March. He visited the Assam Riftes camps 
and ordered that the troops would be 
confined to the Unit hnes and would not 
move out. The Assam Rifles jawan who 
misbehaved l.)I] the 19th bas been placed 
under arrest. Director Genera) t Assam 
Rifles met the Chief Secretary, IGP and 
other ofhccrs. He also cal led on the Chief 
Minister of Mizoram and explained to bim 
the action taken by him including ordering 
of a Court of Inquiry He assured the Chief 
Minister that the 22Qd Battalion of Asaam 
Riftes now located in Aizawl wouJd be 
replaced. He held detai1ed djscussion with 
civilian authorities to work out the 
modalities for defusing the situation. The 
Corps commander. 3 Corps also arrived at 
Aixaw] on 31st March, ]988. He called 
on the Chief Minister and assured bitn 
that 22nd Assam Rifles would be replaced 
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by another Battalion in phases. The 
situation, improved on 31 st Marzh when 
schools were functioning, shops were open. 
vehicles were plying and Govetnment 
Offices were functioning normally. 

We are in touch with the State Govern-
ment of Mizoram and are closely monitor· 
ina the situatioD. The night curfew is 
continurns as a precautionary measure and 
no untoward incident has been reported 
after 30rh March. The ,tate Government 
of Mizoram have announced ex·gratia 
grant of Rs. 50,000/. each (or the kith & 
k in of those k ilJed and Rs. 20.000/- each 
for those injured ill the incidents 

J express my heartfelt sympathies to 
the unfortunate victims. Whi Ie the 
enquiries ordered by the State Government 
and the Army will bring out the circum· 
stances leading to the incidents resulting in 
loss of lives and fix the responsibility. 
the need of the hour is that the State 
Government and the Assam Riffeo; authori-
ties should make all possible efforts to 
defuse the situation. The State Gov~rn­

ment and the Assam Rifles authorities are 
working in close coordination and the 
situation has shown considerablt: and 
steady improvemen t. 

PROF. O.G. SWELL: There should 
be a discussion on the Statement, Sir. 

MR. SPEAKER: Shri H.K.L. Bhalat. 

12.8' brs. 

BUSINESS ADVISORY COMMITTEE 

[English] 
Flfty-fint Report 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMA TION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): I beg to 
move : 

"That this House do agree with 
the Fifty·first Report of the Busi-
ness Advisory Committee present-
ed to the House on the 30th 
March, 1988." 

PROF. MAPHU DANDAVATE 
(Rajapur) : Sir, we eouid not bear wllat he 
laid. 

Could yoa hear, Sir? (Intsrruptio17s). 

From his lip movement, you cuouJd 
imagine what he had said. 

MR. SPEAKER : Motion moved : 

That this House do agree with the 
Fifty-first Report of the Business 
Advisory '''oOlmittee presented to 
the Hcuse on .he 30th March, 
1988." 

SHRI SHARAD DIGHE (Bombay, 
North Central) : Sir, I want one c1ariflcs-

[tion. According to this Business Advisory 
Committee Report, Friday the J 5th is 
going to be a holiday, no sitting of the 
House and for that day Private Members 
Resolutions arc already baJlotted. My 
Resolution has also cotr.e in the ba]]ot. 
Therefore, I would seek a clarification from 
you. I request that they may be carried over 
to the next Private MembeJS Resolutions 
day. Subj'!ct to that, this may be passed. 
I have written a letter also to this effect. 

SHRI THAMPAN 1 HOMAS: (Maveli. 
kal a): Sir. questicms were also balloted 
and my question has come ID the ballot. 

SHRI SHARAD DtGHE: The Private 
Munbers ResoJutions Inay pJ~ase be carried 
over to the next Friday. 

[ Translation] 

MR. SPEAKER : It can be done only 
if the House agrees to do so. Mr. Bhagat, 
they are asking that if 15 lh is going to be 
a holiday, when wouJd the Private Mtm-
bers' Resolutions be taken up ? 

[English] 

SHRJ SHARAD DIGBE; My ResoJu· 
tJon has already come in the ballot. Let 
it be carried over to the next Friday fixed 
for Resolutions. 

MR. SPEAKER : What is your view. 
Shri Bhagat ? 

SHRI H.K.L. BHAGAT : If the House 
wants it, I am in your handa. ND 
problem. 

MR. SPEAKER: Does the House aaree 
to this? 

SOMB HON. MEMBERS : Yes. 
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MR. SPEAKER: Okay. 

The question is : 

II That this House do agree 
with the Fifty·first Report of 
the Business Advisory Com· 
mittee presented to the House 
on the 30th March, 1988." 

The mQtion waS' adopttd. 

12.10 hrs. 

[English] 

MATTERS UNDER RULE 377 

(j) Commissioning of Electronic Tele-
phone Exchange at Nagpur. 

SHRI BANWART tAL' PUROHIT 
(Nagpur): Nagpur city consists of four 
TeJephone Exchanges namely, Main, Itwari, 
Hingna and Kamptee. with a total installed 
capacity of 20100 lines. 

12.101 hrs. 

lMR. DEPUTY SPEAKER -in the 
C/;air.: 

Again'lt this. there is a wait ing list of 
about 15,000 This clearly indicates the 
backlog and the urgency to commission 
more Exchanges at Nagpur. Bven the 
existing exchanges are very old and out- ' 
dated Electro-Mechanical type. It is under-
stood that there is a proposal to lijnstal 
10,000 line Electronic Exchange which 
is pending sjn~e long. It is essential that 
this E(change is commissioned immediate-
ly. In addition, there are proposals to 
open new E~changes at Sakhardhara, 
V.R.C E., Hingna and Kamptee. Due to 
the delay in setting up new exchanges, the 
old equipments are anowed to continue 
thereby adversely affecting the service to 
the public. Even this waiting list of 15,000 
is not a real indication of the actual tele-
phone demand at Nagpur as people hesitate 
to block their moiley, there being no scope 
for new connections being given in the 
immediate future. 

In view of the position mentioned 
above, I earnestly urge upon the Govern-
ment to immediateJy implement the propo· 

sal of commissioning of J 0,000 lines 
electronic exchange at Nagpur. Action 
should also be initiated to open New 
Exchanges at Sakhardhara. VRCE, Hinana 
and Kamptee. 

[ Translation] 

(ii) Need to build a memorial for Shri 
Ganesb Shankal Vidyarthi and to 
declare March 2S as National 

Integration Day. 

SHRI JAGDISH AWASTHI (Bilhaur) : 
The metropolis of Kanpur occupies a 
glorious place in the history of the country 
for the role it played in the nalional 
freedom struggle and also in majntaining 
and strengthening the national unity, inte-
grity and communal harmony. The great 
martyr, Ganesh Shunkar Vi4yarthi ranks 
among those front line martyrs who laid 
down their Jives for the cause of nation. 
He was a man of undaunted courage who 
valued his principles and ideals higher 
than his life As an irrepressible journalist, 
he always held the torch of freedom high. 
He made relentless efforts to make people 
aware of their duties towards the nation. 
Vidyarthiji displayed indomitable courage 

·in frustrating the despicable conspiracy of 
the foreign rulers when they tried to give 
a communal colour to the violence which 
erupted foHowing the hanging of the great 
son of the nation, Bhagat Singh on March 
23rd, 1931. In the wake of this voiJence, 
he tried '0 maintain communal harmony 
nnd even laid down his life on 25th March, 
1931 in this persuit. On being impressed 
by his sacrifice, Mahatma Gandhi had 
commented that his sacrifice inspired the 
countrymen to foHow his path. But it is 
highly regrettable that no memoriaJ has so 
far been raised in the memory of this great 
martyr. 

Therefore, the Government is requested 
to raise a memorial in the memory of the 
immortal martyr Ganesh Shankar Vidyarthi 
at the si te where he laid down his life and 
declare 25th March as the communal har .. 
mony and national integrat ion day. If 
possible, 2Sth March should also be 
declared a holiday add tbe people should 
be inspired to follow the ideals of late 
Ganesh Shankar Vidyartbi in order to 
maintain communal harmony. 
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(iii) Flaaadal Assistanee to Goa for 
purchase of Ferry Boats 

SHRI SHANTARAM NAIK (Panaji) : 
Since the collapse of Mandovi Brjdae on 
the river Mandavi in Goa on 5th July. 
1986. the Department of River Naviga. 
tion in Goa has been operating additional 
ferry services across the River to ferry 
passenaers and vehicles. On an average, 
the River Navigation Department is ope-
rating round the clock 10 ferry boats and 
3 motor launches per day to transport 
about 1 lakh passengers and 20,000 
vehicles across river Mandovi. To meet 
this huge dema_1d of traffic at least 25 
ferry boats were assured by the Transport 
Ministry to the Goa Government when an 
official team visited Goa immediately after 
the collapse of the Bridge. The Ministry 
had also assured a sum of Rs. 50 lekbs 
for the purchase of 2 motor launches. 4 
fetry boats and 4 R.P.L. vessels provided 
by the Transport Ministry to the Goa 
Government to meet the sjtuation are found 
to be inadequate. The R.P.K. vessels are 
lying practically unused as they have been 
found not to be in good work ina condition. 
The River Navigation Department had 
also requested the Transport Ministry to 
utilisel reinvest monthly revenue of Rs. 3 
lakhs obtained by the Department from 
thtJ sale of tickets on ferry services. 

In the circumstances, I request that tbe 
transport Ministry should provide neces· 
sary funds to the Goa Government for the 
purcnase of new ferry boats and also allow 
them to' utili~e Or re·invest the monthly 
amount of Rs. 3 lakhs obtained from the 
sale of tickets. 

(iv) Need to tJlke steps for modernisation 
of Vls,asvaryya Iron and Steel Ltd. 

SHRt O.S, BASAVARAJU (Tumkur) : 
Sir, the Visvasvaraya Iron and Steel 
Limited was started by the great statesman 
Bharat Rataa, Sir, M. Visvasvaraya in the 
year 1922 and was the first public sector 
steel plant in the eountry. 

It has grQwn up to the level of biahest 
alloy and ~pecial steel plant in the country 
aod enjoys reputation for its quality in tbe 
market. 

The factory is jointly owned by the 
Government of India through SAIL and 
State Government in the ratio of 40 :60 
respectively. Due to paucity of funds, 
steps for its modernisation have not been 
taken so far. 

The State Government is not ;n a 
position to invest more funds for moderni-
sation of the plant. 

Ten thousand people are workillB in 
this plant. i, therefore. reque~t the Govern-
ment of India to take steps for its moderni-
sation and take over. 

( v) ConversloD of bighway between 
Hyderabad and Ramagundam Into a National 
blgbway. 

SHRI G. BHOOPATHY' (PeddapaUj) : 
Sir, Ramagundam is an important indus-
tria1 area with larae potentia] for growth. 
It has large coal reserves. Offices of 
N. T.P.C., Fertilizer Corporation of India 
and cement factories are located here. 
Ramagundam being such an important 
industrial centre, the road between Hydera-
bad and Ramagundam which is a State 
highway is inadequate to cater to the 
needs of such an important industriaJ 
centre. 

I, therefore, urge upon tbe lvIinistry 
of Surface Transport that the State hiahway 
may be taken up by the Centre as a 
National Hisbway. 

(vi) Need '0 provIde drillklng water and 
otber basic amenities In Roblnt Residential 
Scbeme, Delbl. 

SHRJ PURNA CHANDRA MALIK 
(Durgapur) : Sir, in 1979. Delhi Develop-
ment Authority invited applications for 
the plots deveJoped by it in the Rohini 
Residential Scheme, Delhi As per infor-
mation given by thc Minister of Urban 
Development, the number of plots were 
more than the number of applications 
rec¢ived by the DDA for thiS scheme. 
1982 onwards, DDA started allottio, plots 
to tho applicants The aUottces were 
liven l years' time to construct tbe hO\l~ 
on the plots. A Jarac number of bQqllS 
have come up in sectors 3, 7 and 8 but 
the DDA has failed to pro \I ide the b.,ic 
amenities oC water, road. electricity and 
sanitation. Those who have Dot buU, 
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[Entll.fh] 

MR.. DEPUTY SPEAKER: You have 
to read whatevor you have written. On]y 
tbe approved text will ao aD reeord. 

12.24 hr •. 

DEMANDS FOR GRANtS-1988-89 
Contd. 

{Entllsh] 

(i) Mlnl.try of Human Resource 
Deyelopment - Contd. 

MR. DBPUTY SPEAKER: Now we 
wHI take up further discussion and voting 
an the Demands for Grants under the 
control of Ministry of Human Resource 
Developmenl. 

[ Tranllatlon] 

THE MINISTER OF STATE IN THE 
DEPARTMENTS. OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L. p, SHAHI): Mr. Deputy Spea-
ker. Sir, the discussion ha~ been goins on 
tbis House on the Demands for Grants 
relating to the Departments of Education 
and Culture and several hon. Members 
have ex.pressed their views )f this reg~rd. 
Without loing into details, I would like to 
elaborate only one of its aspects. A lot 
of discussion bas already taken place 
durina question hour in this session 
OD the primary education, of which second-
dary education is a part. During", the 
discussion on Budget, several hon. Mem· 
bersc raised questions about Navodaya 
Vidyalayas and Central Schools also. 

In 1985, the total number of secondar) 
and Hilher Secondary Schools in the coun-
try was 66290. whereas the number of 
Primary schools was 5 lakhs and 28 thous-
aDd. The number of students in SecondaTY 
Schoole was approximately 169 lakhs. In 
.rlddle'Schools. the number was 281 Jakhs 
.atic) 'in primary schools it was 864 lakhs. 
TWIte can be a sliatlt vatiatioD in the' 
~ as they I I;'C'rtatn . to be period upto 
'ft':8' only. The numbit of teachers' in 
SIOODdaty acboolt is 11 lakbs •• in Middlo' 

schools, it is about 10 Jakhs and in Primar, 
scbools the number is 15 laths and 10 
thousands ; i.e. about 25 lakhs teachers are 
teachina in Primary and M iddJe Schools 
and 11.5 lakh teachers arc teacbin, in 
Secondary schools. 

Now the question before us is as to 
what modifications are being introduced'ill 
the eJisting education system under the New 
Educatjon Policy. Are efforts being made 
for its qualitative and quantitative impr<> 
v~ment? Age of 1 B years has been 
accepted as an international standard by 
almost every county of the world to pass 
secondary course. In OUT own country also 
the students who are eligible to get admi. 
ssion in the Secondary course belong to the 
same age group. But the Government 
cannot afford to provide free education to 
all of them. They are. at present concen· 
trating on the universalisation of primary 
education. Universalisation of secondary 
has been achieved only by the developed 
countries like Ameria and Russia. Since 
our emphasis is on uDiversaHsation of 
primary education, a large number of child· 
ren of schoo1 going age are stiJl deprived of 
getting secondary education. But through 
the New Education Policy. it is our ende--
avour to improve the standard of educatioD . ' Increase the resources for betterment of 
scbools, introduce reforms in examioatioD 
system, and prepare such text-books \\'bich 
could be heJpful in giving a new outlook to 
their education, 

The matter of disparity between scheols 
is often raised here. We are of the view 
that disparity can be removed only by 
providing better teaching facilities in all 
schools anci by improving their standard. 

Next comes vocationalisation of educa-
tion which provides an opportuni ty to the 
students to learn some practial work aloDa 
with their regular studies. so that they could 
find themselves in , position to do some 
work after completion of school edueatioG 
and mi$ht not feel that tbey would becoJ:M 
educ~ted unemployed. The target fQt intro-
ducing vocation~l education in Hiah SchQOls <4 

by 1~90 is 10%. Voeati~l EudcaUon is 
in vOiJue in schools of TamUltladu for quito' 
ao~c time. Vocational Education cO'Jncil 
is proposed to be set up at NatiOJtal __ nd 
state level and a Dumber of c0tldel are 
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• being designed for this purpose. It is 

believed that one can l~arn as many as 60U ~ 
trade~ in different fietds like agriculture. 
horticulture, commerce, craft and industry 
through various courses being taught under 
this scheme. 

SHRI AZJZ QURESHI (Satna) : 
Proper sitting arrangements is not there in 
schools in rural areas. The schools do not 
have even mats for the students to sit on. 
First of ull. you give priority to making 
proper sitting arrangement in primary 
schools. 

SHRI L. P. SHAH I : You were not 
i?resent on the day when discussion on this 
subject took place. 

SHR1MOHD.MAHFOOZAUKHAN 
(Etah): Sir, the same is the situation in 
Uttar Pradesh. Neither black- boards nor 
mats are there in the schools in rural areas. 

. i· SHRJ L.P. SHAHI: Improvement ID' 
Science Education is the third point. We 
shall try to bring unjform~ty in schools by 
providing them science kits in a phased 
manner. 

Fourth item is class project which is 
primarily meant for removing mysticism 
about conlputer or imparting knowledae 
about it. This is calJed class project. 
1200 computers have already been supplied 
to High Schoot~ and some mOre .are likely 
to be provicit'd in the near future. More~ 

over. brilliant students do not come from a 
particular class or parentage. They are 
the wealth of society and the country. We 
are paying special attention towards their 
education. Government bears the expenses 
on education of students selected on com~ 

pectilive hasis under the National Talent 
Scholarship Scheme. In Navodaya Vidya-
layas also, admission is given on competi-
tive tlasis ~nd the Government is obliged 
for the admission of even the poorest 
student hoJding the desired level of talent. 
We want the education of talented .children 
to get such a practical shape through these 
two schemes that they neither have to face 
any obstacle nor poor financial background 
could deprive them from their proper 
development. Thls is our endeavour to 
provide every talented child an opportunity 
to blossom. Besidos, overall improvoment 
also matters a lot. Further impro vementl 

are being brouaht about in the College of 
Teacher Education. These improvements 
are being effected by strengthening its phy-
sical assets and improving the quality. 

JNCERT has been charged with the respon-
sibility of suggesting changes in text books. 
We arc going to prescribe new text books 
in a planned manner and for this purpose 
we shaH pursue the State Governments to 
adopt these new text books 

So far as administrative front and school 
complex system is concerned, it has not yet 
been implemented. But there is a proposal 
to give supervision duty in re~pect of 5-10 
Middle schools or 25-50 Primary Schools 
located adjeccnt to a secondary school, to 
the PrincipaJ or the concerned staff of the 
Higher Secondary school. The School Com .. 
plex System Scheme was introduced some 
10-12 years ago, but it could not be imple-
mented properly except in some st ates wbere 
it was started on experimental basis. But 
now we propose to extend it gradually to 
more and more schooJs or areas. 

The other important issue is that of 
examination reforms. In the present system 
of marking, the examiner feeJs satisfied by 

awarding different marks to the students-say 
73 to one and 731 to the other. The 
students' attaIn first division or second 
division with a very slight difference.of 
marks. Sometimes even half a mark makes 
all the difference. But the question is that 
there arc a number of examiners and the 
level of concentration of different examj-
ners varies during actual checking of 
papers. Therefore, it has been decided tei 
reduce t he under importance of examina-
tions for the present system. It can be 
done by Ill6king regular assessment in pJace 
of terminal examinations in schools. It 
wHit yitld two henefits. On the one hand the 
sludt'nts \\ ill be regular in au ~ndence and 
on the other teachers wi II also be regular in 
teaching. The note books will 
indicate whether a particular lession has 
been taught or 1101 or whether the stud-
ents have grasped it or Dot. 

Moreover, it is quite difficult to find ou' 
who is more inteUigent from amongst thoa t 
who score marks witb a difference uf .one 
or two. Therefore, if the prescnt syste~ o~ 
awardinJ marks js converted into gradation( 
it will help in (ormina an exactitude Iql~ 
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there will be very little scop~ of under-evalu-
ation in a deserving case wlfich results in 
depression to the concerned student. 

Another issue concerns semester system 
and Credit Learning System. Semester 
system wHJ bring about improvement in the 
present examination system. Formal asse· 
s,ment of a student in 5-8 subjects is done 
under the present system of examination. 
Therefore, it does not reflect 'tbe overall 
taJent of an jndividual. Credit Learning 
System is a way to judge what qualities 
docs an individuaJ possess. Present exami-
nation system does not pro/ide any opport-
unity to reveal the capabilities of person in 
extra curricular act ivitics like, Nee,. 
Debates, participation in social service camp 
or sports. Therefore, we are of the view 
that Credit Learning System js supposed to 
include all these things so that the total . 
personality of an' ind:vidual could be 
reflected. We want to make furfher pro-
gress in this Jirection. 

DUring the discussion on Navodaya 
VidyaJayas in this House, many hon. 
Members suggested that we should not 
make haste in this matter. They said that 
W~ should go slowly and make efforts at 
consolidation. Their suggestion is good 
and it sound:, plausibJe in the wake of 
drought, because due to drought, our 
allotment has becn rcduced which has 
already slowed down our progress. We 
were planning to open more schools, but 
due to drought, we are not able to do so. 
In the meantim.!, the. pay scales of the 
teachers were revised upwards and we had 
to divert some funds from the plan to Non-
Plan, although our hon. Minister has made 
it clear on the very first day that we did 
not surrender any funds, We had a Budget 
of Rs. 1210 Cfores in the Plan and Non 
Plan out of which more than 1209 crOi\es 
have Itlready been spent. This figure too is 
based on the reports rccei ved four days 
back. It is not true that the scheme was 
stopped midway, Actually speaking, we have 
exhausted all the funds. For these reasons, 
we had to· divelt Rs. 85-86 crores from 
Plan to Non-Plan. So far as admission in 
Navodaya VidyaJayas is concerned, it is 
givt..n on merit. Some hon. Members have 
raised doubts as to the number of students 
belonling to poor famil ies or socially 
backward classes getting adm'ission in these 
schools. In this connectioD, I want to 

state that so far as the c"is1ing s<.hools art-
concerned, the percen tage of students 
belonging to scbeduled castes and scheduled 
tribes taken together is more than what is 
supposed to be on normal population 
basis, The percentage of students belonging 
to scheduled castes and scheduled trjbes at 
present is 18.1 and 10.2 respct."tiveJy. So 
far as the income group of parents is 
concerned, the students whose parents have 
an annual income of less than Rs, 3000 
constitute 19.4 per cent of the total 
students, those who have an annual income 
of Rs. 3000 to 6000 constitute 21.2 per 
cent and those. who have an income of 
Rs. 6000 to J 2000 constit:lw 22.3 per 
cent, Thus, you can see that 41 per cent 
students come from those falUili~s whose 
income js less than Rs. 6000 and 22 per 
cent students are from income group Rs. 
6000-12000. Thus 63 % of students are 
those ... 

SHRI VIR SEN (Khurja): These 
figures are from the Lekhpal's report. If he 
is given Rs. 100, he will i~sue income 
certificate the way one ·likes. 

SHRI L.P SHAI-II: You have been a 
Union Minister. Can you teJl me on \\hose 
reports you used to depend for figures'! It 
is only the official report~ that are to bo 
rep.lied upon for figures. 1 B per cent 
students are from the income group of 
Rs, 12000 to 18000. Half per cent students 
arc from the income group of Rs. 50,000. 
17 per cent students are from the income 
group of Rs. 36000- 50,000. Thus, an 
attempt has been made to reflect in it the 
social status of the country frolD income 
point of vjew. 

This is a new scheme and teachers are 
being appointed OD deputation from old 
schools. For ideal conditions, the teachers 
should have been first trained according to 
new scheme and then those trained teachers 
snould have been appointed in the new 
schools. But can we wait for such a long 
time? In democracy, there is always tbe 
pressure of doing thinrs at a fast pace and 
these schools were also slarted under these 
conditions. In 1985-86, two schools were 
opened. In 1986-87, 81 schools aod in 
the year 1987-88. 1 J 7 schools have been 
opened. In all, 200 sohools have been 
opened and some others are going to be 
.tar!cd soon. It is Ollr endeavour to mako 
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tbes. schools among the best and for this 
putpose good teachers are beiDg appointed. 
But loing by the prevailing situation in the 
matter of recruitment of teachers, the 
appointments for the time being will be 
made from amongst those who are already 
teaching in schools. They will be replaced, 
in a phased manner when we get good 
teachers duly trained on the new pattern. 
At present, the appoitments are being made 
on deputa~ion basis. They arc not appointed 
on permanent basis. 

Before concluding, I would like to say 
that J thought it appropriate to in tervene in 
order to clarify the points raised about 
the Secondary Education. 

[EnglishJ 
SHRI PARAG CHALIHA (lorhat): 

~fr. Deputy Speaker, Sir, I am sorry J have 
to speak something concerning my region. 
It will appear that the Kendriya Vidyalaya 
Sangathan has not been able to or has 
deliberately not given due importance to 
the peculiar faceb of the North·eastern 
region. The numl,er of teachers in Kendriya 
Viayalays say in Manipur, Nagaland and 
all the States of North-eastern region is 
very very low, absolutely not in conformity 
with the pattern followed in respect of 
other regions. In J 984 there was a special 
recruitment board constituted for recruit· 
ment of teachers in the. NOI th-eastern 
region for Kendriya Vidyalayas. Only 
people from outside the region who had 
their own relatives and managed to make 
sotne temporary. habitation there got 
recruited. So the position has not improved. 

There is another discriminatory thing. 
Those coming to opt for appointment in 
the North-eastern region wer~ a]Jowed 
extra allowance of 25 per cent over the 
b8 sic pay and the condition was that tbey 
would not ask for any transfer. This is 
discriminatory because the people of that 
region, supposing somebody from Manjpur 
is appoi Q,ted somewhere in Tri pura or 
Assam he is given but people from North-
eastern region are deprived of this special 
allowance. Am)ther peculiar thing itS that 
condition precedent upon that special 
allowance was that they would not ask for 
any transfer. But, somehow or the other, 
we have a record that a lot of people, 
enjoyiq that particular bonus. have been 
traraferred to their hometown. 

J have abeady t r(lltFht it to· the notice 
to the Ministers concerned-both Shri 
Sahi and Shri Rao-about certain very 
objectionable attitude! shown by some 
seJect principaJs of the region. I would just 
relate one instance. In the Kendriya 
Vidyalay, ~ Dipho. the principal was so 
averse to the JocaJ conditions that despite 
some very serious protests, he held the 
annual examination on the very day when 
Assam celebrates its most important festival 
Bohag Bihu, I brouaht this to the nQtice 
of the Minister. But till now. Dot a sinalc 
repJy has been received. 

Then, I refer to the centra) university 
which forms part of the Assam accord. We 
are sure, the hon Minister has been making 
some headway. But we feel that as there is 
a strong resentment about the Assam accord 
not being implemented, this particular 
central university should not become a 
political issue, as j t now appears to be. 
The very purpose of its being included as 
one of the provisions in the accord ·shows 
that we must bear to the pecuJitrities of 
the demands of the Jocal people. Therefore. 
the sooner the central university makes 
some concrete steps, the better it is, 

Another point is about historical 
monuments. Assam is' very rich in historical 
monuments But the tempo of any improve-
ment or tempo of any monument being 
preserved Is such that despite several moves 
from our side, nothing tangible has been 
done. We have now the Sarkaria Commis-
sion's report There have been references 
that a historical monument of a particular 
region should not be taken as beina 
important only to that region. Perhaps it 
has a national bearing. 

We have quite a Jot of people )ike 
Jaimati, the great heroine who sacrificed 
her life for the cause of the motherland 
and Lachit Borphukon who annihilated tbe 
MoghuIs. They are known as national 
heroes but nothing has been done for mak-
ing a national monument in their memory. 
We, therefore, impjore on our very astute 
and hon. Minister of Human Resource Dev-
elopment to look into this matter. This will 
create a lot of resentment that the histori-
cal alory of Assam bas not at al1 been in-
vesti.ated in any way, much less honoured 
and mucb less appreciated. 
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We"'have very efficient and experjenced 
Minister. In As,am, we have brought out a 
number of young men and women right 
(rom the rural areas. But the facilities 
afforded for the rural sports have not lXen 
up to the mark. We request ,ou '0 give 
lome ~pecial attention regarding how to 
bring out, how to imbibe certain facilities 
fot the rural youth of Assam to make their 
mark in the national forum. With these. 
words, I thank the Minister for doing so 
many things. But I particularly ask him 
to bear these points also in mind. 

PROF. NARAIN CHAND PARASHAR 
(Hamjrpur): Sir, I welcome the report 
presentfd to tbis House by the ton. Mini-
ster for Human Resource DeveJopment. 
Also, I support the demands presented to 
the House for this purpose. 

At the very outset. I would like to 
congratulate the Minister for improving 
efficiency in lhe implementation of the 
nationlJl policy on education for which the 
House gave its approval sometime back. 
It was on 3rd January 1977 that. with the 
assent of the President, the education te-
came a Concurrent Subject and our long-" 
standing grouse. that the Centre was not 
doina much in the field of education, was 
removed. But unfortunately, the new 
Government that took over did not utilise 
the opportunity properly and in fact, sought 
to transter the education back to the State 
List with the result that the precious days 
were lost. So, the first National Policy 
Resolution of 1968 could not be imple-
mented properly and it was only afterwards 
and speciallY in the year 1985 when th'e 
Government decided to go ahead with the 
programme and this policy and ultimately 
in May 1986, the new National Policy' on 
Education was evolved and presented to this 
House and was approved. 

Goins through the various aspects of 
the report and especially the implementation 
report, I am happy that the Government 
had taken adequate action and tried to 
move in with the advancement of technoJ-
olical aid and here is a report on improve-
ment in efficiency. The UGC has already 
sanctioned installation of computer system in 
93 univetstic$ and 200 colleges haee aJso 
been provided assistance in small computers. 
nis is not a very bi, Jeap but it a 

significant beginninl it the field oC bJahet 
educaf iOb and another .bing is that tbe 
Governmet set certain ,uideHnes to the 
State Governments for setting up of State 
Councils of Higber EducatioQ Andhra 
Pradesh Government started implementing 
this but the Supreme Court objected to it 
anJ new guidelines have been sent and 
therefore, jt is accepted that in due course 
State Councils of Higher EducAtion would 

-be set up. So, there is a lot to be said 
about the UGC. I "ish that the House 
wouJd find some time to discuss the 
Annual Report of the UGC which has Dot 
been discussed for many years so that tho 
higher education can be discussed in a 
detailed manner in this House as hiler 
educal ion and the standards of higher 
education, its maintenance, etc. is the res· 
ponsibility of tbe Central Government. 
Therefore, J plead with you to allot some 
time for a detailed discussion on UGC's 
Report. In higher eduatton, the Reports 
of the National Commissions on teachers 
were avaiJabJe and Mahrotra Commission 
was appointed 00 tcachers for their grievan-
ces. Negotiations took place and then 
it was implemented. Some discrepancies 
stiJ1 persist here and there, specialJy the 
Delhi University Teachers Assc)ciation, it is 
sti iI persisting on their demands. I would 
request the hon. Minister to take tbis 
also into stride and remove whatever 
grievances the teachers have so that har-
monious approach and concerted effort can 
be made on the part of all, the Parliament, 
the State Government, the teaching comm-
uni ty and everybodyelse concerned to put 
into practical shape the new educational 
policy in every camptfs, a colJeae or a 
university. 

I would also like to appreciate the IOod 
work by the NCER T which has gone ahead 
to help you in training the teachers to tbe 
new orientation that they require and 1.5 
lakh teachers have been trained. It is a 
gigantic task and the Prime Minister also 
had been pleased to appreciate the ,ood 
work by NCER T as one of the Jead intell-
ectuals we have. Last year, Director, Sbri 
Malhotra has been doing good work. I 
hope that NCERT will still come up in its 
effort to promote tbe quality of edUQatioD 
throuabout the country, especially in the con-
sultation with the various States and also to 
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carry out the programme which has also not 
been so far carried out for paucity of funds 
and things of this kind. !vIy main conc~rn 
is with the new higher institutes of education 
that are coming up, especiaHy regionaJ 
coJJeges of higher education. regional engin-
eering colJeaes, Indira Gandhi Nationl Open 
University and the new Central Universities 
that are being set up. 1 want that these 
institutions should be dispersed with a 
national approach and aU parts of the 
country should benefit. It should not be 
the atlempt of the Government that' histori-
calJy since some Central t;universities have 
be~n located in certain parts of the country 
where some other Central Universities may 

I also be located nearby, certain pressures 
have been developed. J request that all 
parts of the country, the north·western part 
Hke the Himachal Pradesh, Punjab, Jammu 
& Kashmir, Haryana. etc. and also other 
pclrts which have been left bhouJd also be 
the beneficiaries of the location of Central 
Universities bccduse they b~coine ultimately 
the pace setters I would plead for a 
Central University in the North-Western 
States and also a regional college of edu. 
cation in Himachal Pradc~h. 

I would also like the association of the 
representatives of the people, especiaJly the 
Members of Parliament, in aJl the Central 
schemes of education that you have been 
putting into practice, especiaIfy the one 
relating to the Navodaya Vidayalas and the 
Central SchooJs. As the people expect 
something from the Central Government, 
they do not approach the M.L.As, they just 
ap~roach the M J>s for betterment in stan. 
dards, for improvement iu quality and also 
sometimes for admission. Therefore, I 
would suggest that the Members of Parlia-
ment belonging to these areas, irrespective 
of the parties, to which they belong, should 
be involved in the implementation of the 
National Policy of Education. especially the 
new system that bas been started, Navodaya 
Vidayalas and the Central Schools, and the 
new institutions that you arc going to set 
up like the State Council of Higher Edu-
cation. It would strengthen your hands, it 
would give a voice and a role for the 
Parliament to play at the district and State 
level and that would be to the benefit of 
all. I am also sure that the M.Ps. would 
act in harmony with their State Governments 

because no Member of ParJirnent wants to 
work against bis own State Government or 
even the Gentral Government. It is In tbe 
interest of aU, the State Governmeot. the 
Central GoverDment, the Members of Parlia-
ment as also the Members of the State 
Leaislatures that a uniform pattern of 
management and participation of the repre-
sentatives of the peopJe is enforced at the 
district and the State level. 

I would now come particularly to the 
field of culture, which has been the focus 
of attention of the Prime Minister. It j~ 

with an eye on the cultural development 
that he undertook the task of setting up of 
seven Zonal Cultural Centres throughout 
the country It is a good sign that aU of 
them started functioning, but a Jot remains 
to be done in the field of functionios and 
performance. From the various lhings that 
I see, they are not performing the role 
which they should perform. One primary 
role was to integrate the region and harrno-
nile their difference and contradIctions. 
But in case the big functionanse are allowed 
to head these institutions, what happens is 
that they do not have time. In our own 
northern C~ntre, Mr Ray who is prc~occupied 
with t he Punjab atlairs is the Chairman of 
the Governing Board of the Cultural Centre, 
but he does not have enoulh time. May J 
request you to look into this aspect instead 
of big functionaries, the Heads of the 
States in which the institutions are located, 
if some men of eminence are made to head 
these institutions, I think. the partiCipating 
States would not be averse to this idea, 
because it is some sort of a very special 
attention tha1 these Centres require at the 
initial stage and unless special attention is 
given at the initial stage, it would not be 
proper to expect many good results from 
them. 

Now, I require your kind indul~ence for 
the promotion of languages. That is one 
field which has been neglected though the 
National Policy of Education has been 
prom9ted, accepted and approved by Parlia-
ment and implemented, the National Policy 
on Education is welcome, but the National 
Policy on Language. Development bal yet 
to come. There are many languages which 
are not included in the Schedule, but they 
are livins languages, languages haviba a 
Jong literar)' tradition also', but they Are not 
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lettin. adequate patronase. In this corin-
ection. I would welcome the evolution of 
Hindi as a national link languase. No-
body eouJd object to that and Hind i should 
be tbd repository of respect from all sides. 
Thouah Hindi is spoken by less than forty 
peJ cent of the people at the moment. but 
census figures do not matter much, because 
Hindi is our link language for the entire 
country and we welcome that. We would 
like that the regional languages should be 
given a greater importance and I would like 
to quot~ Shrimati Indira Gandhi in this 
respect: 

"India is a tapestry where many 
colours exist side by side to make 
a beautiful pattern. It is not a 
melting pot where the ingredients 
are cC'mpel1ed to Jose their identity. 
Hence the basic harmony between 
so many racial groups, reaions and 
languages in our tradition. Each 
has been able to retain its distin .. 
ctive personality and make its 
contribution to national life". 

So, it is retention, preservation and 
promotion of the dhtinctive personality of 
the langu3aes. that is important and for 
this the Government should come to the 
rescue, because though the deveJopinl laDI-
uages, spoken sometimes by more than a 
million people. are not gettina adequate 
resources and adequate patronage. Here, 
it is the role of the Sahi!ya Academy and 
the Depal tment of Culture that tomes out. 

I3.DO hrH. 

Sir t I am ,'~ppy to see that a beautiful 
report has been presented to this House by 
the Department of Culture and it is more of 
an artistic prcduction. There are very 
many good points in it but what I would 
like h.) refer to is this. In an answer to 
one of my Starred questions last month, tbe 
HOQ. Minister of State for Education, Shri 
Shahi was pleased to state that the Govern .. 
ment has decided to develop 34 such 
regional languages which are spoken b~ 
more than a million people and Paharl 
Jaqguagc of Himacb41 Pradesh is a~so one 
of them. Sir, many Sta te Akadomlcs are 
wor~ing and maflY other institutions at the 
voluntary level are also functioning for tbe 
promotion of these lanauaaes. They arc 
pre.ervina the rich cultural beritaae and 

our Department of Culture and the Ministry 
of Human Resource Development ower to 
the nation tbat the Jiving laneuaaes do not 
die away I that the folk lore is protected and 
that it is preserved. The Sabitya Akademi, 
Lalit Kala Akademi and the Sanaeet Natak 
Akademi have the responsibility to ensure 
the promotion of Art and culture of tbese 
languages. Sir, I would particularly appr-
eciate the, role played by the Sahitya 
Akademi which has recognised 22 languages'/ 
so, far, that is, more than those included in 
the Schedule. But there are many more 

which are to be developed and which afe to b'c 
recoanised, which are clamouring for recogni-

tion. But recognition is not given to them 
for one or the Of her excuse. So, I would 
expect a Iibera1 approach and J would SUI&est 
that the Langu8&e Development Board and 
the Sahitya Akadcmi may be encoura.cd, 

Sir, I would also welcome two other 
statements which were made recently, that 
is, the Nationa) Bureau of Translation and 
the National )nstituae of Translation are 
also beina set up. Sir, these are the two ins-
titutions that will bring the country toacther 
because myrind varieties of our cultural 

-patterns are spread out across the counlry 
hut they are not able to reach otbers. 
Because of lack of translation, is not 
possible to appreciate the beauty of the 
langua,c of other part of the courlty and. 
therefore. cannot contribute to the mains~ 

tream of cultural life. 1 would also SUllest 
that the link between education and culture 
be widened and in this re~pectJ J would 
like to point out a very sad d:screpency. 
Even -in the Central School the Music 
teacher is given only the scale of the 
primary schoo] teacher \\ herels the musjc 
is supposed to refine or lead to the refiae-
ment of the soul and the inte11ect. I would 
plead with you that all the subjects which 
are being taught and which are tbere in 
the syllabus of the Central Board of 
Secondary Ed\lcation ,houJd be introduced 
jn tbe Central schooJs. At the moment, 
Arts, Painting, Music and even the Physi-
cal education arc at discount in the Central 
schools. 

SHRI A.E.T, Borrow (Nominated 
Anlla-Indian) : Bccause the University do 
not recoanile Arts. 
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SHAll: Therefore, it is not the fault of 
tbe t_Iented students who want to have 
proficioncy in them. Our talent, may be 
in art, music or in any other field is going 
waste because the students do not find any 
opooiol after the 8th standard. Therefore 1 

please do something about it. The students 
in the Central Schools should get more 
attention and all the subjects which are 
traditionally very good for our country 
and which would bring about harmonious 
development of the country are also 
introduced at the hiaher level and stpdents 
are allowed to join late in the universities. 
S), there wiJl be close working and Hving 
c:onnectioD beaween the primary school 
and the secondary school, may be Govern. 
ment Secondary School of the State or 
Central schoool of the Union or Navodya 
Scbool and ultimately the University and 
tbe Minist ry of Education. 

Sir, now a word about the technical 
cddcation. Country looks forward to the 
advancement in Science and technology and 
you bave done many sood things by' 
startin, the Indira Gandhi National Open 
Udiversity and also the BngineeriDg 
colleae. Sir, in this respect I suggest that 
more study centres of the Indira Gandhi 
National Open University should be 
open.ed throughout the various "arts of 
India, especially the Special category 
State. which do not have many universities 
and many facilities for tbeir students at 
the Post.graduate level. 

Sir, with tltese words I would appre-
etate the 800d work beiDI done by the 
Department of Culture, the Secretary. the 
Joint Scoretary culture. Shn Manmohan 
Sinah. and various Akademies but what I 
would plead is that education should be 
linked and based on tbe culture. If you 
are able to do tbis, the education pattern 
of tbis country will survive and inherent 
strcnatb of our old educational, moral 
cultural an" .. -'. • \ :-.,__ _vlr(ual valu~s thai tnls 
eountry had in thr past whicb inspired 
Mahatma Gandhi, Swamy Vivekadanda 
aDd tbo scholars like Rabindcranath 
Ta,ore and others wbo started the experi. 
ment of the role of education would be 
fraitCUI in the 10DI rull. I would sUllest 
that your attempt to provide a teacher of 
Culture in each school is a laudable 
attempt but what is required more is that 

the cultural apparatus, the various infrA .. 
tructure, required for the culture should also 

be made available. The States, due to 
paucity of resources at the primary 
school level, du not have enough funds 
even to provide buildings for the schools. 
So, I welcome tbe arrangement you have 
made to gcot funds from the NREP, 
RLEGP, etc.. to construct buUdinls for 
primary schools at the grasstoot level. 
But, I would like to stress here that 
buildinss won't make schools. It is the 
educational and cullural infrastructure and 
weUtrained staff that would make schools 
proper centres of culture. 

Let every village bloom with its o",n 
com pIe" of culture through your initiative 
and let cultural and moral value. be 
dovetailed in the system right from the 
primary school to the university. That 
would be a happy day for the country when 
ultimately a chIld right from the primary 
level to tbe university level, would be abJe 
to develop his personaJity in association 
with culture in the lansuage of his own 
region t his motherCongue and -ultimately 
speak out through Hindi the national 
language and international ]anauagc like 
English which should not be neaJected on 
any score because it happens to be the only 
window available to an average Indian in 
aU parts of the country to see the horizons 
of the world. . 

With these words, I thank you and I 
congratulate the bon. Minister and the 
other Ministers who are in his Ministry, 
especially Shri Sahi and Smt AJv.a for 
doing good work in the field of child 
welfare and other integrated subjects. 

[ Translation] 

SHRI MOliD. MAHFOOZ ALI KHAN 
(Btah): Mr. Deputy·Speaker. Sir, aJthouab 
:';r cODllta'S' achieved freedom 40 years 
ago yet our educati(\D is sti)l passinB 
throuah an -experimental stase and not 
much success has been achieved in this 
field. If the foundation af a house in 
strona. tbe upper ,torel's will also be 
strona. But. bere fhe whole system is io 
bad shape. I would like to mention abOut 
the condition of the teaChers in the prim.~ 
schools, from where a child starta bit 
education. After ploulhinl their 8,ld,' at 
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seven O'clock the teachers come to schools· 
and the childlell just run here and there. 
Mostly there are only two teachers in a 
school to teach one hundred and fifty 
students. We can very well imagine the 
situation. There is no proper sitting 
arrangement in the schools. If at all, there • 
are some schools, they are without roofs. 
The children are thus exposed to scorching 
heat and rain. This is the situation in the 
primary s.chools. The teacher comes, 
marks his attandence and leaves because 
be Jives in the nearby village. They get 
handsome salary just for paying visits to 
the school. I request you to give me a 
job of a !)chool teacher in lieu of my 
memhership of Parliament ... ( Interruptions). 
You try to understand the reality. Such 
decent pay and four months vacation in a 
year. There is no better a department 
than thili. Make me the Principal of a 
co)Jege. There are many pleasures in that 
job which a Member of Patliament cannot 
have. All that they do is just to defoo) 
the students and go away. I have seen the 
notes of Professors and teachers. I f you 

· s~e the papers, you wil1 simpJy tear them. 
The keep very old notes. They just come, 
deliver lectures and go away. This is the 
present condition of education in our 
country. I don"t mind saying thai 
Navodaya Vidyalayas are opened due to 
political pressures, hut actual survey is not 
done in the pbces where these schools are 
needed most. I want to submit that from 
the point of view of education my consti-
tuency·Etah - is the most backward area. 
In Etah, there is a small township named 
Burgain which has a population of theirty 
thousand most1y belonging to minority 
community. Shri Khurshid Alam Khan~ 
who is present here, wj~J surely support 
it. 

SHIH KHURSHID ALAM KHAN 
(Farrukhabad) : I am not supporting it. 

SHRI MOHD. MAHFOOZ ALI 
KHAN: There is not a single schoo1. 
Shri Khurshid Alam Khan is the Chancel· 
ler of lamia. He doesn't speak for us, 
but I will speak for his university. I would 
like to submit to the hon. Minister that 
tho lamia Millia was established by our 
lreat leaders. Either you close down this 
institution or else stop linkins it with the 
Dames of those sreat lead~rs. The hOll. 

Minister must pay attention to it. All 
leader$ like Pandit JawaharlaJ Nehru, 
Dr. Zakir Hussain and Mahatma Gandhi 
had sympathy with the instituation, but 
today only the name is left. Therefore, 
either you close down the Jamia or give it 
the ful1 status. I have tol'j the Chancellor 
also, but he will not speak for our 
school. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRJ P. V. 
NARASIMHA RAO): Don't worry. If he 
does not say. J am here to listen to you. 

SHRI MOHD. MAHFOOZ ALl KHAN: 
Thank you. There is olny one school in 
that area and that too upto crass seventh 
only. Thirty thousand population of that 
town consists of minorities and scheduled 
castes. It also fulfils the stipulated condi-
tion of three acr~s of land. nesides, a 
number of facilitiec; like electriCIty. water, 
railway line and road are also present 
there for t he benefit of the teachers. It wiJJ 
be aprropriatc if a schoot is opened there. 
I have given you -in wriUng also. So far as 

the admissjon is concerned, a poor man has 
no say anywhere. In Navodaya Vidyalayas 
also, children of rich peopJe get admission. 
When a poor man in tattered clothes go~s 
tht"re for admission, the Principal tells him 
to get out. The c!lildren of only tho. 
people get admiSSion, who give donation. 
A common man's child cannot study in the 
expensive schools being run in' Delhi. 
These schools are run by nllssloneries. 
They have made them into a business. Just 
start a school, there is no need of any 
agent. Make your men Baht the elections 
and get the money yourself Make propa-
ganda in your consti·tuency. The Govern-
ment recognises even those schools where 
there is no teaching at all. There are many 
high-schools where degrees -are available 

. for Rs. SOOt-only. One such famous school 
is th~re in the constituency of Shri Khan, 
where a student is declared as passed in 
exchange for Rs. SOD/-even though be might 
have actually failed in the examination. 
These private institutions shouJd be closed 
complete1y. You should adopt a uniform 
policy of opening at least one Navodaya 
Vidyalaya in every district. A co-educatio-
nal Intermediate school should also be 
there in the district. There is a deSree 
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college in Etah. The people of that area 
have demanded that a Law college should 
also be set up there. They want that law 
classes should be started there. Etah is a 
criminal infested area and, therefore, the 
people want to practise law there itself 
after obtaining law degree .. 

Now, I want to speak about Aligarh 
University. It is a great misfortune that 
though four members are elected for 
repr~sentatJOn in the court of the university. 
yet we are not able to win. The Vice-
Chancel or of the university is indulging 
in high~handedness there. NobodY knows 
better about Aligarh than me. The members 
of the court also know about the condition 
prevailing there. There are medical and 
Engineering colleges but admissions are 
given to near and dear ones on1y. Adminis-
tration in the University i() so poor that it 
is beyond de.;;cription. Today, the condition 
of Aligarh university, which produced 
some of the best brains in 
the counry who occupied very high posi-
tions and earned a name for India, has 
become very criticaL It i<; reaHy regrettable. 
Therefore, I requec;t the Minister of 
Education that Whoever is appointed Vice-
Chancellor in future, should be conversant 
with the ~tatc of affairs there. He should 
,pe an old Mudent of that university. You 
may get an enquiry instituted. Vice-
Chancellors like Shri Hashim Ali or any 
other retIred l.A S. officer are appointed 
there who face a variety of difficulties. I 
am not criticising at~ybody but if a view-
chancellor with an academic background is 
appointed, he can controJ the situation 
better. He can run the Institution in a better 
way. I want that you may pay attention 
towa rds it 

There are many small Arabic schools in 
our area, but Government pays little 
attention towards these primary schools. 
There has been a school in Btah district 
since 1929-30, whiCh used to receive finan-
cial assistance of Rs. S ~from the Govern-
ment. The amount of assistance lias 
now been raised to Rs 25. You can wall 
imagine what benefit an amount of Rs. 25 
will yield to the institution and even this 
much increase has been allowed after great 
efforts. When Shri Hemwati Nandan 
Bahu'Iuna was the Chief Minister of Uttar 

Pradesh. he did frame a po1it'y that Urdu 
should be the second language in schools. 
Urdu ttachers were 8ppojnt~d durjng his 
tenure. But the situat{on today is ahat many 
vacancies of urdu teachers are ly; ng vacant. 
These vacancies are not being filled up. Jf 
any student conJes forward, he is driven 
away. Intermediate pass boys want to work. 
as Urdu teachers but they are told that 
there is no vacancy, whereas in fad the 
vacant posts do exist. Thetefore, I would 
like to request you that you may recognise 
Urdu as second Janguage and do not gi\e 
it a step-motherly treatment. The language 
which you and we speak is none else than 
Urdu, no matter whether you caB it Hindi 
or Urdu, both are alike. Both of them are 
spoken h} the human beings. Therefore, 
step-mother1y treatment should not be given 
to Urdu or Arabic institutions and aid to 
Arabic institutions should also be at the 
same level. I hope that Government wi II 
pay full attention towards it. 

Although our hon. Minister is very 
able and competent person and he must be 
knowing that a great poet named Arnir 
Khusrau had existed in our country. 
Incidently he was born in a town named 
Patiah in my constituency. I bad written 
many times to the then Minister, Shrimati 
Krishna Sahi that some ~chool or college 
should be built there after his name so that 
the memory of the international poet who 
wrote high grade riddles in Urdu as well as 
Hindi cou1d be made everlasting. I submit 
that while you are setting up other Insti-
tutions, you should 'let up a college or a 
shool in Patiali after the name of Arnir 
Khusrau, which would be a true tribute to 
that great poet. 

[English 1 

SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad) : Mr. Deputy 
Speaker, Sir, I rise to support the Demands 
of the Ministry of Human Resource Deve-
]opment. In the last year, tbe Ministry 
had taken some steps. For instance, they 
have released money (or 34,000 new 
teachers under Operation Blackboard. 
1.95 million non·formaI education centres 
have been set up. 98 district education 
centres have started functionins. 20S 
Navodaya Vidyalayas havo been opened. 

Niae latll teacher. bave been retrai.ned. 



261 D.G., 1988·89 oj . CHAITRA IS, 1910 (SAKA) Min. oj H.R.D. 262 

And )et. I would say that we have not 
• ) n~ r clr enough in this fieJd because, the 
situatioll is such that it requlre much more 
effort. much mOle fuods to improve the 
situatioQ. When the New Education Policy 
was adopted here it raised hopes and 
expectations all through the country. We 
felt that it was intended to provide educa· 
tion for social justice, for social equality, 
for changing the social outlook, social 
attitude for growth. for dcvelopmefit, for 
everything, so that the social ~tructure 
may he tran~rormcd, and tbe duality of 
educational system that persists in the 
~ociety may go or there may not be the 
necessity for maintaining such a dual 
system in the society. Thyt is why elll-
phasis wa~ Jaid on operation black-board, 
and the Prime Minister and our Minister 
for Human Re$ource Development laid 
emphasis on improving the quality of 
primary education first so that in the rural 
areas whatever education is imparted, is 
imparted of a quality which will obviate 
the need for students from rural areas to 
crave for goi ng to public schools or to 
schools run by persons who cater to the 
affluent society. We were told that the 
Government of India was determined 
to make adequate allocation of funds. 

At the time of that discussion I had' 
expressed my doubts that all the educa-
tlonar P\llicit,!~ have been framed with lofty 
ideals but unfortunately when it comes to 
implemcnt.ltion. these -policies have foun .. 
dered on the. rock of imptomeutation itself, 
for want of funds, for want of will, for 
want of the requisite imagination to jmple. 
ment them. 

Here now we find that we had been 
given Rs 800 crOTes last year 1987·88 
as against Rs. 375 crores in 1986-87. 
Unfortunately droughts and floods crashed 
our hopes and obJiged the Government tJ 
make a cut of Rs. 100 crores, and in 
addition Rs. 80 crores out of this Wa! 
.div{!I'ted for non-Plan expenditure to pay 
higher saJaries to teachers. 

SHR I A.E. T. ·BARROW : Striking 
teachers! 

SHRI SATYENDRA NARAYAN 
SINHA: I wilJ not say that, but I would 
say, to the teachers. ,This has made a 

serjous inroad in the al1\)cations and we 
were e~pecting that this will be made good 
at least in the budget year 1988 .. 89 but 
what r find is that the allocation for' this 
year and for the budget year 1988-89 also 
is almost the same amount. 

SHRI A.B.T. BARROW 
growth. Zero 

SHRI SATYENDRA NARA Y AN 
SINHA,: Yes but growth in that way, I 
agree WIth you, and the allocation is only 
Rs. 800 crores or Rs. 835 crares which 
means nothing. This is against our 
de?,,~Dd, for Rs. 1439 crorcs made by the 
MJnlstry. The Minister had exhorted the 
rnembtrs of the Central Advisory Board of 
E?ucation for maintaining a sustained 
chmatc of optimism and hope without 
explainj~g. the basis On which this hope • 
and optImism can be sustained. 

SHRI A.E.T. BARROW: Bofh have 
failed. 

SHRl SA TYENDRA NARA Y AN 
SINHA: They may have failed. 

As my friend said, it is said that, both 
these policies would not go together. 
(Interruptions) 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P.V. 
r;rA~ASJMHA RAO): We have been per-
sJstmg On Education. How c..an you fail 
on this? (Interruptions) 

SHRI SATYENDRA NARA YAN 
SINHA : Surely J al1 credit for pOlicies will 
not h,e abJe to sustain Our hope, unfortu-
nately, or optimism. And the expectatIons 
raised are turning into some kind of des .. 
pair. We were told that there was a 
p~litical . commitment, and tnls political 
WIll should be there. l would like the 
hOD. Minister to consider this aspect of 
the situation. In view of the fact that we 
do not have enough funds, 1 would submit 
for consideration of the hon. Minister 
that he should think of ,other alternatives 
as to how he is going to educate those 
chHdren because 1 am afraid tha t at tho 
moment we have 254 million illiterate ill 
the country. At tbis' rate. pe.rhaps we will 
be cnterina into the 21st Cent~ry with 
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almo5t 400 to 500 million illiterates which 
may not be a very good commentary on 
our performance. 

Sir, Operation Black-board has to 
receive priority because this is the founda-
tion on which--the whole edifice of educa-
tion is to be ereeted. I would like to 
jnvite the attention of the hone Minister to 
the state of affairs or the situation prevail-
ing at the grass-root Jevel at least in my 
State where an official survey reveaJed a 
dismal picture that 50 % of the schools are 
he1d in open air at all times, 40 /~ of the 
schools do not have any building at all, 
an~ther 21) ~~ of them have dilapidated 
buildings. Some ot them do 11(,t have 
black-boards, about 1 J,2 70 s-;hoo]s do 
not have mats for ~fLJdcnts to sit. Only 
7 schools had chalks and dusters. In 9453 
schools there were no beJl~ and oniy 2531 
had any black lJoard~. Sir, the situation 
in several other States is not allY belfer. 
The other day I read a new,':, item in 
~Hindustan Tlme&' which stated that in 
Punjat\ the positIon was a~ dl~maI as I 
have made out just now J do not think 
that it iii better anywhere. Su', Bi har 
alone require B.s. 72 crOTes for improving 
the situation IL1 at Jeast. 13,000 ~chools. 

r do not know ~hat allotment of funds 
would be made. 

MR, SPEAKER: Please wind up 

SHRI SATYENDRA NARAYAN 
SINHA: Sir. I am only at the primary 
lever. Please give mc more time. So, Sir, 
in the~e dt"cumstances I feel that any cut 

ing importance to the primary stage.. :But 
J,lnfortunately, we are· giving importance 

4to the University and Secondary Education 
and not primary educaticn. It is' sgain 
neglected. I do hope that this Operation 
Blackboard wiIJ be implemented with fuJI 
dedication and zeal at every leveJ and T 
hope the situatjon wjJ1 start looking up 
when tift! deprived I)cction in the rural 
areas wil1 feel that they ate also getting 
quality education which other sections of 
students are getling bccau!:se this win be in 
tune with the spirit of socialist goal that 
we have set beCote us. 

Sir, as J ~aid, J would also like, to go 
into the other alternative, that is, better 
system of snnooling. For iusta "ec, I am 
told that ",Puna based Indian Tf1"titute of 
Education has tried communi I y based 
sy~tCl1l capable of attracting more S't 'dents 
at primary level. Their cJa~ses are hold at 
convenient times resu]ting in high kvels of 
attendance, particular Iy of girl~. Educa-
tion is made relevant to the community 
needs, the co~t is stated to be Rs. 50 per 
student. The Ministry should go out of 
the way to consider such alternatives to 
get best re~ults for the available resources. 
MeanwhiJe, the Governmcat should be 
abJe to tell us what happened to the re-
ported offer of the World Bank to finance 
primary education in India. 

SHRI A.E.T. BARROW: The Minister 
has not heard this. 

SHRJ SATYENDRA NARAYAN 

in allocation for primary education will 
not be desirable because so far as primary 
educatIOn is concerned, we should give top 
priority and in the coltntries of the y 0rJd, ~ 

top priority is given to primary education. 

SINHA: I have just said. 'if there was a 
reported oUer'. It wa'-> repolted that the 
World Bank had made an offer to finance 
primary education. What had happened 
to that offer, I would Ii ke to know from 
tbe hone Minister. (Interruptions). 

Now, Sir, as I said earlier that national 
literacy mission has been set in motion. 
For that \Yc wi 11 be needing about Rs. 550 
crores. Does the Government have so 
much of resources, the House would like 
to know, because this is a very good 
missi_on and r hope it will be abJe ta re .. 
move the illiteracy and reach its goal, but 
the funds will sta.,d in the way. That iR 
why w~ want to be assured whether the 
Government wilI have the requi&ite funds 
or not. 

I beg of the Government and the Mini~tcr 

particularly, to attach highest importance 
to this, 

Sir, cost benefit ~tudles have been 
made in this context. One such study 
quoted by the Economic Times of Septem-
ber 19, 1987, said that returns of invest-
ment in primary education were 20 to 
33 % as against 25% to 3S % jn private 
investment in industrial assets. As I said, 
aU over the world, the countries are attach .. 
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Sir, I would like to know whether the 
Government has thought about it~ .. that this 
kind of Improvement in the quality of 
education of the state of affairs cannot be 
brought about withol!t the involvement of 
voluntary orgJllisations also. So far as 
adult education il) concerned, I am not 
very hdPPY of the Way it is being carried 
00. I do not know about the experience 
of other Members here, but my personal 
experience is not one of great satisfactinn 
and there is also malpractice being inl1ulg-
ed in, in regdrd to turning out books for 
adult education. which I know from my 
personal knowledge, and if you want to 
improve the' ~ituation. if you want that 
this adult education should succeed, there 
should be a cdrnpaign. I think we have 
got tv involve voluntary orga,nlsatlOlls 
publIc mcn and even the stude.lts who arc 
publrc spirIted, they mdY be asked to make 
at least two persoJns lIterate in the country. 
This way we can achieve (,rue gJal and this 
has to be done and we have to take 
requbite steps to involve th~e people in 
this campaIgn because without public co-
operation and wIthout public Involvement: 
I don't think we are going to .;ucceeJ in 
thiS, what~ver amount of money 'we might 
have spent. (Interruptions). 

Sir, 205 Navoda~ V,dyalayas helve 
been opened. A tot of criticism has been 
made that these alC elitist schools. Well, 
I don't :,hare this view. r have great 
faith in the Navodaya VidYdlayas because 
I feel that thl'Y are Ultended to cat~r to 
the students of rural areas and admissions 
will be on the basi~ of examination. But 
the schools have been opcned in a vcry 
hasty manner without ~surillg them~elves 

about tl'!c availability of land, about the 
availability of building and even with 
regard to the fairness of the examinations 
held, I would like to submit to the Minis-
ter on the baSIS of what I know in my 
district that he must set up a monitoring 
celJ to Jook into these thingl). It is 
because, you have to create amI'provide 
the same type of education to rural boys 
from poorer secti ons as well as to boys 
from affluent section so that they may 
entcr the society wi thout any complex. If 
you have that high objective, lofty ideal l 

then ynu must see that there is no mal-
practice. This can be aehiev'e-d only. 
throuah monitoring by having a monitor-
iOJ ceJJ at this level. Wha t is happeninl 

tod lY? The way the schools are being 
opened, the missions are made, [ would 
like you to have a kind of assessmerrt and 
a survey made as to how many students 
are coming from poorer sections and how 
many students from the affluent section and 
the influential section. I know that about 
40 % of them have come from Scheduled 
Ca5tcs andJcheduled Tribes and backward 
classel). But still in regard to the students 
who have admitted to these scho.oIs. about 
giving admission to students from affluent 
section: there is a lot of Go/mal. These' 
thmgs need to be Jooked into. 

In the Plan of Action, you have said, 
there wouJd be a District CounCil for 
Education. If that has been set up, per-
haps these things could also be look.ed 
into, Without botheting to set up a separate 
moni tOrlng cell. But the District Council 
for Education has not yet been set up. 
Even the State Council has not beeD set 
up in my State. It has not been done. 
1 would beg of you to see that at least 
these thingf) start functioning at the 
e.uliest. What ehe are you going to irn-. 
plement "in the New Education Policy? 
How ~ue you gOJ ng to fulfil the expecta-
tions that have been aroused from the new 
Education Policy? 

With regard to university, I kftow ~u 
arc going to introd~e vocationalisation at 

+- 2 stage. But that" has not taken off tke 
ground so far. I would like that this 
sho~Jd have a close link with the industries 
concerned. But what will happen to those 
areas where there are no industries. How 
are yuu going to estab1ish any linkage in 
those areas? You have got to have a 
dnlogue \\ith the Industry Ministry to set 
up more industries or at least some indus .. 
triel) in the No-industry districts so that 
the linkage is established. This should be 
done, if you want vocationalisation must 
sueceed and attract the students. 

Wi t h regard to universi ty education. 
modern -countries like U.S.A.. Japan, 
USSR and France are acutely conscious 
of the quality of their education system. 
In these countries, universities are beina 
maiatained by industries. Now a stage 
has co n~ for us also when the universities 
have also to be linked to the indu stries. 
For instance, Stanford University htroulh 
their researchhas liven birth to MiclO 
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Electronic Industry. Because of the assjs-
tance of that university. it is starting the 
industry in that way. We have got to lay 
emphasis on identification of knowJedie 
and also living importance to knowledge 
and encour aging uuiversities to devote more 
time for research. 

With these words, I support the 
Demands for Grants under this Ministry 
and I do hope that the Minister will pro-
vide the necessary leadership in respect of 
education at the State level. 

[ Translation] 

SHltI ABDUL RASHID KABULI (Sri-
nagar): Sir, the unemployment is increa-
sing in our country and the number of 
educated unemployed youths, who are alre-
ady in thousands and lakhs, is further 
increasing as more and more of them are 
coming out from our coJleges and other 
institutions. I am of the ViewS that the 
success of the Ministry of Human Resource 
Development woula be judged from the fact 
to what extent unemployment is being 
removed in our country. I think that 
basic objective of education should 
have heen to provide employment to as 
many youths as possible on completion of 
their studies. If the objective of education 
is to render them unemployed after passing 
B.A. or M.A., it will be nothins but har-
ming the strength of whole country and 
wasting its resources. Therefore, [want 
that before formulating their policies, espe-
cially in the sector of education. the Gov-
ernment should ensure that the policies so 
framed must provide maximum employment 
opportunities to the people. Merely obtai-
ning degree of doing graduation is leading 
to increased unemployment and j t is not 
benefiting the nation in any way. 

Sir, through you, I would like to draw 
the attention of the Government towards 
lamia Millia University. The hon. Minis· 
ter is aware of the fact that during the 
frtcdom struagle, Mahatma Gandhi had felt 
the need for laying f0S-!'dation of an instit .. 
ution of basic education which could help 
in our inteHectual development besides 
meeting the educational requirements of 
post-independencc era. He took initiative 

~ 

in this direction and his efforts culminated 
in the shape of Jamia Millia University. 
Great nationalist 'eaders like MauJana 
Mohd. Ali, MahmuduJ Hassan and HakIm 
Ajmal Khan took initiative and established 
this institution. Thereaftet, this instituti~n 
started functioning formally from 1922. 
We should not forget that Dr. Zakir 
Hussan, the former President of India, ha d 
at one time accepted service at a salary or 
Rs. 40 to run this institution and, thus, he 
nurtured it with his ability ano dedication 
to make it succesc;, so that this institution 
named Jamia MiJlia University could 
progress. But I feel distressed to ~ay that 
Delhi Univsrsity which was eSlablished in 
192.2 and JawharJal Nehru UniVClsity which 
was establIshed much later have progressed 
a lot and the Government ha~ spent enor-
mous funds on them to facilitate their 
development, but surpri~ingly, the Govern-
ment has not so far recognised Jamla MiJ1ia 
as full fledged University. It i~ a matter of 
great regret that things go wrong right at 
the top leve) where our policie~ are framed 
and that too deliberately- and, therefore, 
there is need to remedy the si tuation. I 
demand that Jamia Mi lHa Univcnity should 
be given the status which it deserves. 

I would also like to say that only two 
languages i.e. English and Hindi have been 
accepted in OUf country as official languages 
practically. But in a va~t country like 
India, which has limHed resoures and other 
problems of its OWD. two Innuages cannot 
continue to work for a long time. We 
ca'nnot keep (wo official languages bo::fore 
the coming generation of fndia. It carries 
a big danger. It has divided the country 
into two, two different oat looks. If Hindi 
is the language of crores of people and if 
has been accepted constitutionai~ for the 
entrie country, than there is no reason wby 
it should not be accepted as a official lang-
uage. I understand that Hindi has not 
been given that p.lace and status which has 
been envisaged in the Constjtution. I find 
that in all ':;ompetitive examination, whetl"er 
they are conducted by Public Scrvi cc 
Commission or arc otherwise prestigious, 
English is given more importance than 
Hindi. English dominates. The result is 
that the people who have no proficiency in 
English, our young men who may be highly 
capable and very talented but have DO 
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proficiency in English are Jeft far behind. 
'Their on1y fault is that they have no pro-
ficiency in ED@ljsh, English is Dot their o,)Vn 
language. As a punishment for this crime, 
our generations are being ruined. I would 
like to warn the Government that It will 
have to take l\ de~ision in this matter or 
else they wi)) have to amend the Contitution 
to make EngJlsh 'he Official language which 
in turn would be a signal of danger for the 
country, because I am of the view that 
English is the legacy which has supressed 
out' culture and civilization ami, thus, it is 
an ob~truction in tlle path of our progress. 
Therefore, I would like the Government to 
take some decision in the matter of 
hm8uage. 

A t the same time, I wou1d like to most 
humbly submit to the hon. Minister of 
Human Resource Development that Urdu 
is spoken by crores of people in the nhIthern 
and southern Rarts of India. The hon. 
Minister himself is very proficient in Urdu, 
We are encouraging poets like Iqbal. Faiz, 
Meer and Firaq Gorakhpuri on official 
level. International confrenct's are being 
held In Delhi and Lucknow. A few days 
back, a big seminar was organised on Faiz 
Ahmad Faiz in Lucknow, to which his wife 
Begum Alis Faiz was invited from Lahore. 
It was stated in the seminar that this 
language was ours and these poets belonged 
to our country. Iqbal, the poet who wrote 
"Sate Jahan se achcha Hmdustan hamara" 
was Indian. Thi, language is ours and we 
must adopt it. But is it po&sible to develop 
tbis language in this manner t Government has 
not so far accepted it as second lanauage in 
UP., Bihar. M.P. and Delhi. I beheve. 
more than 10 crore people jn tbis country 
speak Urdu. Recognition of Urdu as 
second Janguage will not cause any harm to 
Hindi. To my mind, due to neglec.t of 
Urdu, development of f{indi is lopsided 
onc. Hindi~Urdu is one and the same 
language. Urdu and Hindi are sisiers, the 
only difference between them is that they 
have different scripts, but despite this, the 
mixture of both of them is Hindustani. 
The speeches which the hon. Members 
deliver in the country are in Hindustani and 
the newspapers which are published in 
Hindi and Urdu are alsQ in thi' simple, 
easy to understand lansuaae, The onJ, 

langu8se which is widely foJ).owed in the 
country in films. dramas and in public life 
is Hindust&ni. This Hindustani is tbe mix-
ture of Hindi and Urdu. The Central 
Government must pay attention' towards 
tbis. My request to the Governmet is that 
education to the chBdren should be given in 
the mother tongue. But it is really unfort-
unate that despite the inclusion of Urdu in 
Eighth schedule of the Consitution, it is 
discriminated against other languages. I 
would submit that promotion and develop-
ment of Urdu alone is not enough, the: 
Government should assure the coming 
generations that after they comple'e their 
education of Urdu Janauage, there would be 
fairly good job prospects and other opporl-
unities of rjsjng in lite for them. 

At the same tIme, I also want to 
state that enough attention is not being paid 
to our cultural heritage. By the grace of 
God, State of Jammu and Kasbmir in the 
biggest Centre of ancient culture. But 
despite this, the Department of Arehaeolo,::y 
and other departments arc not fulfilling their 
responsibilities in the matter. The hOD. 
Minister should visit Srinogar himscf and 
see in the valley the old mounments of 
the times of Pandavas in Avantipura, Panon 
etc, and o1d localities in the ruins around 
the city which date back to Kanishka period 
or even earlier. Due to the negJigence of 
the Central Government, the imprints dep-
icting our cultural heritage are vanishing.' 
Therefore, I urge upon the hon. Minister to 
pay attention towards this. 

rEnt/ish] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINIS-
TRY OF HUMAN RESOURCE DEV~ 
LOPMENT (SHRIMATI MARGARET 
ALVA): Mr. Deputy.Speaker, Sil', DOl 
very many points have been rais'od so fat 
as Programmes for Women or Spprts or 
Youth Affairs ale concerned. Thorefore. 
I do not really have vcry maRY anlwea to 
live. But J a~ intervenina to place on 
record some of tbe important proaraDl.es 
of the Department whic:b are pert of 
Human Resource .DevIlopmen t and Vir), 
much a part of our work top'hor. # 
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Sir so far as education itse1f is con-

l erned· I am glad to say that special 
empha~is in the New Education Policy is 
beina given to women 's education~ to 
technical education for women and a'~o 

for removing the sex bias so far as women 
and girls education is concerned through 
the Special Cell in the NCERT which is-
looking into the Text-books, which. sha It I 
say, have been in the past propagating, 
maybe, inadvertently through. the text books 
certain bias against women in society ... 
(Interruptions) Certain States have also 
taken steps to reserve posts of primal)' 
teachers for women which, I think J is a 

Iv.ry healthy trend because getting more 
women into the Primary. School Stream 
would really heJp very much in getting 
more girJs into the Primary Schools, part ... 
cularly in the rural side. Further> non-
formal education, the Open University 
System, the Condensed Cour&e for women 
have aU been receiving special attention 
and wilt I know I lead to increase in 
literacy figures for women in the years to 
come. 

So far as the women's Department 
itself is concerned, I am ghd to announce 
-there have been repeated questions in the 
last few months about them-that the 
National Committeet which had existed 
before and which had not been reconsti tut-
ed, has recently been reconstituted with 
the Prime Minister as the Chairman and 
clperts from different fields of women's 
dcvclopment serving on it. 

A National Core Group was set up a 
few months ago for the review of the exist. 
iDg plans and rrogrammes for women and 
to see where and why they have not suc-
ceeded and what requires to be don~ so 
that by 2000 A.D. some concrete resources 
in the field of women's development could 
be seen. The Core Group has submitted 
its report and has Soulht certain corrective' 
mea~ures, certain positive interventions 
and essentially fol' greater emphasis on 
weman in the existina plans and pro-
arammes so that benefits could 20 to tho 
women in particuJar. 

( Translation] 

SHRI RAJ KUMAR RAJ (Ghosi): 
Barring the two lady Minis[ers. no lady 
Member is present in the House at the 
moment. 

[English] 
# 

SHRI A.B. T. BARROW: Kindly make 
note of it. 

MR. DEPUTY SPEAKER: The point 
is that she represents the whole , 

SHRIMATI MARGARET ALVA: 
Maybe, it is more important to win over 
men as far ns these is'\ues are concernc.d. 
So, I am arateful to you that atleast you 
are here ... This. I hope ~il1 form a back-
ground for the next Plan which is now in 

. the process of being worked out because 
this would real1y give certain facts. figures 
and perhaps certain guidelines which could 
help in improving women's programme. 
We had also set up last year, the Justice 
Krishna Iyer's Commission on Women 
Prisoners-women under detention. It has 
submitted its report and an inter Mtnis-
terial group has been set up to follow up 
the recommendations and see how positive 
Intervention both at the State-lever and 
through the Centra] Ministries, could f e 
made to implement some of these recom-
mendations which are of vital importance. 

Sir, a National Commission on Self-
Employed Women was set up. It has not 
yet submitted its report. Mrs. Ela Bhatt 
is the Chair person of the Commission. 

~ The final report is expected to be ready by 
the first week of July. 

We lJave Jaunched a few new pro-
grammes for improving the elllployment 
and employability of women and one of 
the important ones is the Women's Deve-
lopment Corporation in \\hich 51 per cent 
of the inve.tment is from the State Govern-
ment and 49 per cent is the matching arant 
from the Centre. It has been done in 
order that we moy be able to give not just 
financial support but also to ... ·assess new 
fields for women's emp1oyment, small.scale 
units for women which can be started in 
different areas. This would a]So assist in 
desisp, development, marketina SUPPOrt 
and other technical assi5tance.whfch would 
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help women not only to go in for small 
pn.\jects on their'own but also to train them 
to be abl~ to be bett~r employed, in the 
new areas. 

We have tried to make some of the 
existing schemes more viable-in view of 
some of the suggestions from Parliament 
and outside-and more efficient. For 
instan~, the~e is the scheme for working 
women's hostels. We have amended the 
guidelines to make them more benefici al to 
the lower income groups of women. In 
view of the problems which were discussed 
about the widows, young widows in diffe-
rent parts of the country, we have taken' 
steps to provide for accommodation for 
them in these hostels by reserving a certain 
number of seats in working women's 
hostels for widows in distress. We have 
also taken up a massive programme of 
awareness generation and educatioll-
formal and non-formal-for women spe-
cialJy the para-legal trainin8 and facilities 
for legal aid to be provided through 
voluntary organisation and 60cial welfare 
boards. Counselling Centres and I hese 
trainina programmes have become extreme· 
Jy popular and are proving to be very very 
useful to women's group and individual 
women in distress. 

As far as legislation is concerned, the 
House has discussed some of the amend-
ments and also the new Sati Prevention 
Act which had been brought before Parliu-
ment. I will not go into the details be-
cause detailed 'discussion did take place 
both at the time of amendments as well as 
on the new Bills. I can onJy say that our 
problem is not the Jaw but the implemen-
tation and in this we are trying very much 
to take the State Governments respond to 
some of the problems which exist because 
we require their cooperation. It is not 
only cooperation but their active involve-
ment in implementation of these measures 
that is re'luired in order to make the legis-
lation more effective, \Ve have also 
expanded our programmes to assist women 
in distress, through homes for women, 
throulh tbe State Governments. We ha ve 
also launched and are in the process of 
cxpandioa the programme caJled STEP-
Support to Training for Employment-
which will, we know. belp in probably 
fiabting many other social evils because the 

ecoIJomic status of the woman is very 
much. tied u·p with her social StatuI aad, 
ther~fore, it has to be a multi-pronaed 

. attack when you deal with atrocities or 
other problems which women face. 

The Dowery Jaw was amended. But 
you see the problems which we face in 
implementing it. It is not because the 
society is not aware but because the. pro-
cedures and supportive' mechanisms have 
got to be strengthened so that women can 
benefit from the legislation which ha's been 
passed. (Interruptions). 

SHRI VIR SEN : It is because the pro .. 
visions of the law ·are not deterrent. 

SHRIMATI MARGARET ALVA: 
They have been strengthened very mueh 
last year after the amendment. But if 
there are more suggestions which you feel 
we must attend to, we aTe always prepared 
to listen and to see how we can improve 
on existing legislation. But I am one •.• 
(Interruptions). 

SHRI SAIFUDDIN CHOWDHARY 
(Katawa) : Rut what happened to the Sati 
law? 

SHRlMATI MARGARET ALVA: The 
Private Members' Bill is going to come 
before the House and you can discuss 
them. Nothing has happened since the 
last sati incident in Deora]a to tell us that 
the existing law is not usoful. Therefore, 
there is no point trying to change the law 
in every session of Parliament and amend 
rules. We will have to see how and where 
it has failed before we can reaHy talk of 
change in the existing laws. 

As far as Children's programmes are 
concerned, the most popular-and I get 
the maximum number of requests from the 
Metnbers of Parliament for them- is the 
Integrated Child Development Services, 
the ICDS blocks. I have repeatedly said 
that our priority is for tribal blocks. for 
Scheduled .Caste dominated blocks and for 
urban slums. We are trying to see how 
this can be phased in a way that all these 
could be covered as far as possible by 
1990. 

Shrimati Kalpana Devi and Shri V.C. 
Jain, who are not here, had raised specific 
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points about the ICDS blocks. Shrimati 
Kalpana Devi said that the progress was 
too slow to have an impact. I would just 
like to point out that we started with 33 
b10cks in 1975 and at the beginning of 
the Sixth Plan, we had only 1 SO blocks in 
the country. Today, in 1987, we have 
reached 1,480 blocks and with the new 
blocks which have come, we will be able to 
reach 1,718 blocks including 218 in the 
State Sector. I cannot say that the pro-
gress has not been good. But I would 
certainly agree with everyone that this pro-
gramme could be expanjed farther. provid· 
ed the Planning Commission gives us 
necessary money which) as you know, is 
always in short supply. 

We have allotted speciaIJy this year 40 
projects for drought-prone areas of Gujarat 
and Rajasthan. We have even done away 
with the procedures like training and so on 
because it was an immediate need and they 
have heen able to attend to children in 
these badly affected area of Gujarat and 
Rajasthan during the drought period. 

Shri Jain has specifically asked about 
the projects in two districts of Rajasthan. 
He is not here now but he has spoken 
a1x>ut Barmer and laisalmer. I would like 
to place on record the fact that aU the 
development blocks in these two districts 
have been covered by ICDS projects. ~o. 
he should really have no complaint at 
all. 

About the other two programmes for 
children, I would Ii~ to say that other 
one is the Creche'f programme which we 
are expanding in a big way. I am not 
going into the facts and figures because it 
is already in the Report. These are very 
very essential because large number of 
working women in the lowcr income groups 
need support when tbey 10 to work. So, 
the Creches are being expanded in a big 
way. I am glad also to say that the early I 

chi1dhood education and care programme 
was transferred from the Department of 
Education to the Department of Women 
and Child Development. In the last one 
year~ we have expanded this programme 
tremendously. I think that with the New 
Education Policy, tbis programme wiU 
receive increasina attention in the years to 
come. 

14.00 brl. 

As far as Youth and Sports depart. 
Il\Cnts are concerned, somehow the Depart. 
ment of Youth Affairs tends not to get 
very much attention in the House because 
everybody looks for results as far as sports 
afe concerned. J would like to say that 
we have introduced a number of pro-
grammes with relation to sports, because 
we do realise the concern and the criticism 
whieh we have been faclDg that not enough 
had been done to achieve positive results 
in the field of sports. 

As I have said before, the budget from 
the last Plan which was Rs. 13 crores has 
been increased to Rs. 200 crores-thanks 
essentia1Jy to the intervention of the Prime 
Minister who has been taking per:iOnal 
interest in sports and is now the President 
of the amalgamated Sports Authority of 
India. So, he is 8iving directions personally 
on many issues for the development of 
sports. 

I am glad also that sports is receiving 
increasing attention because of the new 
education policy. The school system itself 
has at last begun to Jay emphasis and 
realise that sports has to form a part of 
any educational programme The Navodaya 
schools particularly will have the total 
infrastructure for sports as part of the 
whole aJ10tments for the development of 
the Navodaya schools. I am afraid that if 
some States do not go in for the Navodaya 
schools, they would be left behind in some 
of these facilities which are being made 
available for sports. 

SHRl SATYAGOPAL MISRA: They 
are advanced in sports, don't worry. 

SHRI SOMNAH CHATTERJEE: But 
completely don't deny UG everything 

SHRIMA TI MARGARET ALVA: I 
am only saying that you will miss out 
something more than just the Navodaya 
schools; but also the sports which go with 
it. 

I am glad to say that we have been 
baving repeated consulations by way of 
meetings with Ministers of Youth Affairs 
and Sports of the States which has become 
a regular feature. It has been very usoful 
because we are able to discuss and sort out 
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many problems of funding, follow-up and 
so on. 

One of the problems we face is that 
we allot projects to the Stat~; MPs write 
to us; the first instalments goes; but unless 
we get tbe uti lisation certificate for the 
utilisation of the first instalment of the 
grant, we are not able to release the balance 
of the grant, with the result that I find 
hlllf .. compJeted proj~cts all over the country 
and a demand for new projects coming in 
simuJtaneou&ly. We have also taken up the 
matter now with the Planning Commission. 
Because we find that there is no point in 
having half finished projects, in the States 
wIthout being able to utilise this. In this 
matter we have appealed to the State 
Governments to at least sec that the state-
ments which we keep sending to them 
regularly are attended to, so that we get 
feed back on the position as it stands 
because otherwic;e the grants, as you know, 
kept till March for the second instalment 
cannot be carried over automaticaJ1y to 
the next year according to tbe procedure. 

I am glad also to say tbaJ we have 
signed four Sports Protocols ./in the last 
year with the USSR, GDR, Cuba and 
Mauritius. There are many more in the 
offing because a lot of interest is being 
generated in the field of sports cooperation 
with different countries. I would like to 
place specially on record the support being 
given to us by the USSR in the development 
of the Southern Centre at Bangalore which 
is being developed into a national centre of 
excellence for sports development. Equip-
mtnt, exports and other material are coming 
from them. 

The merger of SNIPES and SAl has 
helped very much in sorting out many pro-
blems of overlapping and duplication Six 
regional centres-we only had one at Patiala 
before-are coming up. The regional centre 
at ImphaJ will start formally, the construc-
tion work tomorrow, when the Prime 
Minister is laying the foundation stone of 
the North Eastern Centre at Imphal on the 
7S acres of land made available by the 
State Government. The other centres are 
at Calcutta for the East Zone, Gandhinagar 
for the West Zone, Bangalore as I mentioned 
for the South; basides Guwahati and 
Aurangabad which are getting sub"centres 

for sports their development. Delhi of 
course and Patiala have been there ftnd a 
high altitude centre is coming up at Shim]a 
and a winter games complex is planned for 
Manali. We are in the process of develo~ 
ping the yachting centre at Bombay. 
Besides these, synthetic tracks and artificial 
fields are being laid; nine of them have 
already been sanctioned for different parts 
of the country. 51 sports field stations are 
functioning in cur universities. We have 
a] so begun to fund colleges through ~he UGC 
in order that we don't interfere with the 
flutonomy of the universities. But the 
funding is done by us and the universities 
are getting special attention for sports in-
frastructure development. New guidelines. 
for improving our training, selection and 
participation procedureS in International 
competitions have been brought out. You 
have been probably reading about the vari-
ous views and reactions but we have respon-
ded to the demand made in both Houses of 
rarliament after the last Asian games to 
streamline procedures and to ensure results 
for the investments which are nude in 
sports and sports' development at the tax-
payer's cost. Therefore, we have gone 
ahead and we are not calling them guiddines. 
We have called it a chaJlenge to excel1cnce 
-' operation e~celJence' so that all of us 
can work together to achieve resu1ts. It is a 
time bound programme for the next three 
year~. (Interruptions) 

We do not expect miracles in 1988. 
For the Olympics our participation will be 
limited because there are cel tain prelimi-
nary qualifying standards for the Olympics 
hut we are already in the process of long-
term prepuations for the next Asian games 
in Beijing in 1990. (Interruptions) 

The SAF games were successfully hosted 
in India this year in Calcutta and the 
national games in Kerala were also a very 
big draw. We have changed the previous 
practice of centralismg all sports events in 
Delhi. We are trying to take them to 
different parts of the co.untry so that not 
only interest but also infra-structure can be 
spread to different States. 

The NSTC scheme has been decentr-
alised. We have today got with us 63 
schools which we have adopted. as SAl 
schools and 345 children specially 8cloctod 



279 D.G. 1988-89 of APPRIL 4, 1988 flrfin. of H R.D. 280 

[Shrimati Margaret Alva] 
~re already admitted to those schools. We 
do realise that with these 3 years, expereince 
we need to review and see how we can 
ilDprove the facilities in aI1 thebe !-chooh. 
Therefore, we have set-up a sma}] group of 
expert~ to visit thlse schools and see what 
results have'"been achieved. 

We have also launched a special areas 
games scheme. A mention was made in 
the debate about the need to taking !,ports 
to the rural side, to the rural schools and, 
rural areas. ] would like to tell you that 
we have been doing ihis in a big "ny. 
This scheme aiml;) at tapping talent 
in tribal arcas Or uptiJ now unexplored 
areas. Where we have had very good 
success is archery. Water sports centres 
are coming up in Andamnns and Alleppy. 
We are going in for con tact ~port s in the 
North-eastern States. We have picked up 
long distance runners from Ladakh. We 
have been able to rcap ~ome result~. for 
instcmce, there is our lecent performance in 
the Asiad ArchelY Championship, where 
after 40 years we came to the bronze level. 
A tribal boy picked up a year ago under 
this special area games schemes and put t 

under specialised training won the medal 
The boy wss in a stone qUclrry cutting 
stones a year ago earning Rs. 2 per day. 
Today be has reached Asian championship 
mark winning a bronze medal So we do 
see that there is laJcnt under the special 
scheme fo~ setting up hostels. We have 
already ~et-up seven hostels and we hope to 
have 20'by 1990 where working youth, 
working sports-per~ons or those who do not 
have faci lities in their own area~ are being 
put up. We aJso manage to get them tran,;-
ferred or get some kind of employment and 
give them free facilities for training, board 
and lodge. 

The Dronacharya awards were intro-
duced a year ago for outstanding coaches. 
We have also introduced cash prizes for 
winning medals in International champion-
ships. But what has been the most popular 
programme perhaps i& priz~ money for 
schools at the district level. Eight disci-
plines have been selected. Schools winning 
in the district-level competitions get Rs 
10,000 prize money for increasing the 
infrastructute for sports in those schools. 
Last year, we had given R s. 1. 8 crores by 
way of prize mClney fo district level shools. 

This year, it has gone upto 2.10 crores 
shpwing that more and more districts are 
participating in the competition. 

:For the first time, we have inttcduced 
a ten-month post-MBBS diploma course in 
sports medicine in the country in coHabor-
at ion with the Indian Medical Council 
becau~e we do feel that ~cientific inputs 
mto sports training and development are 
very es~entiijl. Sports medecine, imported 
equipment and long term training have now 
beeen made part of thr whole (raining 
process 

I would like to say that in sports, "e have 
made a bid-for the Commonwealth Games 
in 1994. The existing infrastructure, \\e 
fecI, b, more than sufficient for conducting 
the games. We hope that the Common-
wealth Games wiJJ corne to us in 1994 
adding a new dimensinll to the sports 
culture of the country. 

J would like to mention here that last 
year, we had amended that we were sanct-
ioning Rs. 1.00 lakh per district for the 
rural ptayfield~ development programme. 
We felt that for a whole disfrict t his was a 
pit too small. We have now gone down to 

,/ the block level. Now each development 
block will have a nodaJ school with all the 
infrastructure. It wi)) Jook after the sports 
development in the block itself. 

Special Sports Development Area Sch-
eme is also being worled out which will 
bring together a number of blocks which 
wil1 have the total infrastructure. including 
~tadia, hostels; all th~ facilities for the 
development of sport:,. So, it could serve 
as a nod.JJ point for sports development at 
the grassroots level. 

As far as youth programmes are con-
cerned, the NYKS bas become now an 
autonomous organisation. By 1990, we 
Lope to reach every district of the country. 
They have a budget of Rs. 2 lakhs a year 
for youth programmes in each district. We 
now hope to al10cate a geod part of this 
sports development as we)). 

The NSS is bemg expanded. But what is 
important is that the NSS volunteers-3.5 
lakhs of tbem-wHj participate in the 
national literacy mjs~ion as part of their 
ongoing programme. The integration camps 
and other camps which are being organised, 
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wilJ not just be integration camps any more. 
We are recasting the proforma to see that 
youth participate in some kind of constructive 
asset creation at these camps whether it is 
buiJding of' an Anaga11awdi or helping with 
the local drainage or whatever it is, so that 
some kind of physical Jabour is provided 
through these camps for youth. 

The youth awards wele introduced last 
year. The youth week is being celebrated 
in a big way in aJI parts of the country as 
part of our youth programmes. 

As far as youth hostels arc concerned, 
we now have 22 of them, Seven are under 
construction and another eight have t'ecn 
sanctioned but are awaiting allotment of 
land by the State Governments. I can only 
say in conclusion that we hope that the 
youth will be mobilised in a big way to 
participate jn many many more programmes 
as we go along t whether it is immunic;ation, 
drinking water or any other kind of progra-
mm~s. We beHeve that if we can mobiJbe 
them through our programmes, then a great 
asset in national development would have 
been mobilised. I thank you. 

( In terruptio"s) 

SHRI AMAL DATTA 
Harbour} The Freedom Run. 

(Diamond 

SHRIMATI MARGARET ALVA: That'? 
was not from my department. 

SHRr SATFUDDTN CHOWDHARY 
That was part of sports or .. . (Int~rruptiolls) 

SHRI AMAL DATTA: You might 
have run but your department did not 
run? (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY : 
Freedom was on the run, it says. 

SHRI PlY-US TIRAKY (Alipurduars): 
Sir. ours is a secular, socialist, democratic 
republic. But nothing is secu1ar and soci-
alist here as we have experienced so far 
Democracy alsb is hanging. You have a 
very vast area to look after-human resource 
development. First, I should like to draw 
your attention towards Orissa. Efforts 
have to be made to stop hung~r. Thig is 
happening in Orissa and the GovernmeCs 
attention bas not yet been drawn towards 
Kalahari and Ganjam districts which are 
tribal districts of Orissa. Trib,als are livins 

there. Government is speakina every day 
for the deve)opment of tribal' areas. But 
the Government has not gone there and no 
statement is given. I expect that the state-
ment should be given as to what is the 
condition of Orissa. espcciaJJy in the 
districts of Kalahari and Ganjam. Many 
people are starving of hunger. Hunger 
jeath WjlS there. Children are being sold 
is also women. This type of starvation is 
there. I draw the attention of the Govern· 
neDt to see that the conditions should be 
mproved immediateJy. 

As regards education, we are the largest 
illiterates in the world. So, we cannot 
boast of literacy in Thdia as the percentage 
of illiteracy is the Ipeatest here as compared 
to other counlries of the world. 

, 
Blindness is incressing. This is because 

enough food is not given to children. We 
ha~c not been able to give them the 
required food. We are speaking of socia-
lism. We are boasting ourselves that India 
is secu1ar and socialist country. But the 
living conditions of the people' are the 
lowest in the world. You have so many 
schemes for sports in CalcuCta t Bombay, 
Delhi and other towns from where the 
people are al~o participating. But what is 
the condition of the people in the country-
side? Development has not reached them. 
They are lacking drinking water.~ We are 
speaking of the development of women and 
children. But what is the condition of 
such women and children today and before? 
Dowry is there and 'Sati' is still present.. 
You are speaking of children in the towns. 
Go to the vilJages and see their conditions. 
I have "repeatedly reminded of tea garden 
peopJe and you are speaking of the tribals. 
No primary school or no such industry is 
existing there. Neither the State Govern-
ment nor the Central Government is Jook iog 
into it. We are earning Rs 700 crores of 
{orcgin ("xchanBc. Here these people are 
poor and iJ1iteratc. I draw the attention, 
once more, of this House that a speCial 
Jook should be given to primary education 
to the tea garden people and higher educa-
tion later on. Other facilities are also to 
be given to them. Tribal people are there 
in Assam. They are not even counted as 
tribaJs. The entire tea garden labourers 
and 90 per cent of the tribals have been 
deprived of their rights so far. What kind 
"of human resources are there for them 1 
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Resources are not present there and not 
developed. 

MR. DEPUTY SPEAKER: When we 
have decidcd~ we have to stick to the time. 
We have to finish including the Minister's 
reply. Otherwise, another Ministry cannot 
be taken up. 

SHRI Ply US TJRAKY: So, how will 
you develop? We are the first in unem-
ployment in the world. In dowry death, 
we are the first and also in the atrocities 
towards women. In blindness also we are 
the first in the world. 40 per cent is 
beJow the poverty line a~d no country has 
got this much beJow poverty line. We have 
the largest number of illiterates in the 
world, \\'c have the largest number of 
beggars that any country in the world has. ~ 

As I have t,tated, these are areas where 
you have to undertake development pro-
perly. I do not think these peoples arc 
animals, they are also humiJn beings. 
Devdopmcnt should reach to them also. I 
do not understand, how this Government is 
calling itself as socialist, as secular. How 
many riots have taken place '1 We are a 
democratic country and must act democra-
ticaUy. Yuu are now thinking of bringing in 
emergency all over India. The people are 
starving every year. They are not concer-
ned who is at the helm of affairs, or who 
is the person in power. You have a vast 
responsibility towards such people. 

For allY development work, you have to 
take into confidence the people of the area. 
Do not try to work with tbe help of the-
kadars alone. The development work in 
every viUage. every place should be taken up 
after taking tbe people 'into confidence. Not 
by spending money alone, the development 
would reach those places. Therefore, my 
request to the Government is that for any 
development work, the people of that area 
must be taken into confidence. Only then 
you would succeed. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI P.V. 
NARASIMHA RAO): Mr Deputy-Speaker, 
Sir, I am very grateful to the hone Members 
who have particip..lted in this discussion. 
Tney have given liome very good sug&es~ 
tions. though their number had to be 

necessarily limited because the debate is 
one of an on-going programme. La~t year, 
Quite naturany, and the year before last, 
we had a qu:tlitatively different debate 
because something was on the anvil. I was 
explaining to the House what the Govern-
ment proposed to do, and the House was 
reacting to my proposals and, therefore,. I. 
got much more valuable suggestions last 
year which got incorporated in the schemes, 
in the proposals. Today. I am mostly on 
t he question of what has been done and 
what reeds to be doqe. So, it wiJ1 not be 
qualitative, but j( wiIJ be quantitative and, 
of course, from the quantitative assessment 
theJc can also be certain qualitative con-
clusions drawn. To that extent, it is valid. 

Before I go on to any specific subject 
on education, and implementation of the 
policy, I would like to draw attention of 
the Members to one very important fact. 
H is not so much a fact alone. it is a 
question of handicap. Several members 
here hailing from all parts of the country 
have spoken about what is happening and 
what has not been happening III their 
respective con!oJtitueneies. Fair enough. But 
I should also be forgiven j f I am not able 
to report uniform progress in all the consti-
tuencies in one year, because this has 'been 
tCAken up as a phased programme. If some 
hon Member says that something which 
needs to be done has not been done in his 
constitueney, I will have to refer back, to 
what was undertaken during this one year 
and if within this one year's period, his 
area has not been included, it only stands 
to reason that the complaint would 
continue until it is taken up in the phased 
programme. Operation Blackboard. for. 
instance, ha~ been taken up in twenty per 
cent blocks in the country. There are some 
areas, some States which somehow preferred 
to be left out. That is a different story, but 
the States which have come into it have 
given"us twenty per cent of their blocks. 
They afe listed. each school has been listed, 
what is deficient, what was found deficient. 
in each school has been listed and what has 
heen alJotted to the State in respect of that 
school has also been listed So we have 
gone to that metioulous extent 
of going down to the grassroot level, to 
each schoo), This has never been done 
before. While the general remarks about 
the constituancics are valid, I would like to 
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know which schoo), which block, whether 
it has been takn up, whether it has not 
been taken up and whether it is gOing to ~ 
taken in 1989 or not even now. So, one 
will have to go into all the details before 
being able to answer a specific question in 
a specific manner. So, my proposal is, my 
request and my appeal to the Members is 
tbat we will make available to you all 
the!e specific details, state-by-state, 
district-by-district; the block chosen, 
the district chosen for the estabHsbment of 
DIET for instance and whatev("r has been 
done with of· a specificity in the last one 
year and for the next years to come because 
the phase programme has been worked out 
completely. I will give to each Member of 
Parliament that specific phasing as we have 
done it. Will you kindly, will the Members 
very kindly Jook into this phasing and 
wherever they find that a particular place 
or a block has been included but the 
programme has not been started there, not 
80ne on as it ought to have, bring it my 
Dotice?-In fact we wi IJ he send ina out 
teams and we are sending out teams 
but monitoring for monitor ins in the 
very nature of things cannot be over 
the whole country. It cannot be hundred 
per cent monitoring. Monitoring can be 
only by way of sampling and monitoring 
itself takes its own time. Therefore, Jet 800 
Members of Parliament become my monitors; 
my eyes and and ears. This is my appeal. In 
the next one month } propose to give them 
all the specific details that we have aathered 
and all the progammes with equal specificity 
that are going to be taken up next year. 
Let them come to our help because for the 
first time in the history of education in 
India, the Central Government has gone 
down to the grassroot level in a big way. 
The Operation Blackboard bas not been 
taken lightly, or started light Iy because 
when you go to the requirements of each 
school in the country it means that a huge 
stupendous programme has been taken up 
by the Government. We want a little 
sympathy; we want a little cooperation 
and we want a little Jess of general criticism . 
which can be valid anywhere, any time any 
place. So, this is my offer and as a reBult, 
if J get real response from the Members of 
Parliament. I would say that they would be 
th e real the participan ts in the educational 
programmes of the country. 

Some Members have approached me 
and asked me how they can help. I am 
very glad that for the first time I am seeing 
Members of Parliament not only offering 
criticism but also ofTering their services. 
Now, here is how their services can be 
made use of. If you have any other 
proposal, any other manner in which 
services of the Members of ParJioment can 
be utilised, 1 will be very happy to accept 
it. In the Operation BJackbord Programme, 
for instance special attention has been paid 
to backward areas. Now, this is borne _ut 
by figures, We have given almost twice the 
number addi tional teachers to the backward 
areas when compared to the non back ward 
areas. In every respect, in every small 
detaH, we have seen to it that the back-
ward areas receive much more than other 
areas. Therefore, the interests of the back .. 
ward areas to the extent it is possible in a 
programme like this have been taken care 

" of. I claim very humbly that this has been 
kept in view a1J the time. If you find that 
it has not been kept in view, if you find 
there is violation here and there, I am 
prepared to accept your word for it and 
look into it. I know that in many pro-
grammes, Sir, two or three States in India 
are going to set a tone for everytl\ing and 
may be they are the bench marks of success 
or failure I do not know which but all the 
complaints are concentrated in these three 
or four States. I would not like to name 
them. In fact I would like to &0 there and 
start the bench marking for whatever it is 
worth. 

Any programme gets into some trouble 
in some areas, where probably trouble of 
such kind is endemic. WeIJ, we do no t 
know; we will have to go into it. But, I 
wou1d 1ike to say that just as the chain is 
as strong as its weakest link is, educational 
programmes or their implementation. I am 
prepared to accept, will be as successful as 
in the areas they have not succeeded at aU 
or succeeded the least. I am prepared to 80 
to that extent in admitting failure where 
faiJure has 10 be admitted. When it is 
staring you iu the face, how" can you not 
admit it? So, I would like to tell bon. 
members that I wi1l ta1k to them separately 
jf necessary, about these areas. We wiU 10 
to those areas. see why the pro,ramme is 
not functioning, why it is not taking off 
why it is takioK off in tbe wroDa diroctio~ 
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and so on. We will have to take all theie 
thinas into account. Again, it is a question 
of meticulous micro·plannina along with 
the State Governments, along with the 
Members of Parliament and along with 
the lelisiators. Everybody \\ ho is concerned 
in this hUle prolramme of education has 
to be brouaht in. Only then, we will realJy 
get some results. It is not a quelition of 
just bandying charges against each other. 
It is everybody's work. And now for the 
first time, it has become the Central 
Government's programme after the new 
Education Policy has come in. So, Jet us 
do this experiment in this new spirit. 

My col1eagues have made my burden 
much easier. They have lessened It to a 
very lara. extent by givina all the details 
in reaard to secondary educat ion, vocational 
education. sports and women's programmes 
and so ODe I would like to say that the 
very concept of human resources develop-
ment has been a new concept, Introduced 
for the first time during the last two or 
three years in the New Education 
Policy and boing implemented for the first 
tim. in tho year 1987-80. Therefore, th1S 
is a~ unexplored are a the area about \\hicb 
no onc is sure. about which no 0ne can say 
that this is the Pathar Ki Lakeer, this is the 
last werd on this subj~ct and that there is 
nothiDI more to be said about it. It lS 
,tin nebulous, it is still experimental, 
it is still opeD-very much open. And 
that is the chaIJenic that we are 
facins today. It is something which is 
open and Dot the easy method of following 
the beaten track-a track that has beQll beaten 
by our forefathers for centuries. This is 
not the kind of proarammes that we have 
today_ It is a prolramme in which you 
have to become-we have to become the path 
breakers. the p-ath finders, the pioneers. 
And a pioneer is likely to commit more 
mistakes thaR the one wao has the conven-
ience of followin& the pinoeer behind. So, 
I would like to warn the members thal 
there really is Dothin, set for u~ in advance 
by &Dyellc We will have to find the path 
ourse)ves aDd in this we will have te do a 
little trial and error also. We may commit 
an error, but at the sarno time, w. must 
have the lralc-hcartedness to see the error 
and correct it. This is the kind of pra,-
matic approach, dynamic approach which i. 

forward-lookinJ, that is neede4 in the 
implementation of the New Education 
Policy. 

Sir it is true that I am equaIJy disa-, , 
ppointed that we have not been given more 
money, more than Rs. 800 crores. Now, 
where does this disappointment lead us ? 
I wouJd like to submit to thiS House that 
we have to act just like an engineer. An 
engineer does not go the Beld to st.art liis 
work in the rainy season. He does all the 
paper work in the rainy season and only in 
the months of October and November, be 
goes and starts his field work. In the ,arne 
manner, we should COllcentrate on areas 
which do not need additional funds. 
Professor Ran ow and I worked about 20 
years aao on an All \ India Commit tee 
of Examination Reforms. I c1aim-and I 
hope Prof. Barrow aarees with me-that we 
produced a very practical, praamattc and a 
beautiful report. And I do not remember 
to have eome across any financial difficul-
ties in putting that tbrouBb. Wby has it 
DO t been implemented for 20 yean 1 Is it 
only finance that came in the way? No, 
it never came in the way. In fact, we 
wouJd have saved some money if we had 
implemented some parts of that report. I 
am scmetimes a.hast to find that I bad to 
make a special offort to find a copy of that 
Report after I became Minister for Human 
Resource Development. It )s very much 
there now in OUf possession. But when I 
first wanted to have a copy. you said what 
kind of report, wo do not remember. 

SHRf A.E.T. BARROW: You should 
have written to Mr. Barrow. 

SHRI P.V. NARASIMHA RAO: Yes. 
Before 'I worte to you, ) could find it· 
Otherwise I would have come to you as a 
Jast resort or maybe I would have ransa-
cked my own book~ in Hyderabad or some 
other place and I would have foud it. So 
this is the condition. When a Report is 
}ftesented, the cynicism that has developed 
into educational prOirammes first looks to 
the money. 

[ Trans/Ill/oil] 

People would say that since no funds 
arc loina to the allocated, DothiDI worth· 
wbile is likely to come out of it. 
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There are so many things, where paisa 
is not needed and we will have to concen-
trate on those things and if for one year, 
there has been a moratorium on expansion, 
on new programmes because of drought, 
which is of nobody's mAking, let us face it. 
Jet us not be disappointed to the extent of 
injecting the depression all over the country, 
let us concentrate on certain things which 
do not need additional outlays and I can 
reel off any number of such programmes 
which arc crying for a solution. crying for 
a very clear cut understanding of the pro-
hlem at the field level. That is not goinS 
to be stopped by way of paucity of funds. 
So we will have to be pragmatic in these 
matters also. 1t is quite possible when you 
are at the take off stage. After all, this 
year also, we look seven or eight months in 
making up our mindli, what we are supposed 
to do. Is it a joke to go to every village 
and find out the requirements of the school 
in that village '1 Has it been done so far? 
Can it be done just in a matter of one month 
or two months? We had to take seven or 
eight montfis. We had to send special teams 
Ollt to these State'). We had to constitute a 
specially authoric;ed high-powered Commi-
ttees at the State level with the full co-
operation of the State Government. If in 
any State Government that co.operation 
was not forthcoming, where do we end" 
So this programme has been taken up a~ a 
joint programme based on national cons-
ensus. It is in that SPirit that we went 
about it. That is why we are able to say 
that we not only did in 1987-88, we also 
did the exercise of what we are going to do 
in the next 2-3-4 years. So this has been 
a five-year programme chalked out within 
ei&ht months. See the dimension of this 
proaramme. The dimension of this work 
has to be judged from that point of view 

"" If we have more studies, if we have to find 
more people to go and mointor the progra-
mmes, \\ hatever has been done, we will 
develop a mechanism by which all this 
monitoring will be done this year, it will 
not need much money,. it wiIJ not need 
much expansion but it is only a question 
of persons being available for such work. 
1 am prepared to enlist those who volunteer 
for this work. Thousands of people would 
be needed. Their !I' As and DAs would not 
reaH), c;ost so mQ~h. But so much of infor-

mation wiJJ come back to us. So I am 
prepared to tell ParJiment what are the 
areas of activity "in education which are 
important and stiH do not need very huge 
sums of money for investment. Let us 
concentrate on tbat part of the programme 
and when by God's grace, rains come and 
drought wil1 no 10nger be there in the, 
country. when it will be n thing of the past, 
then Jet us ask for more money from the 
Planning Commission, may be to make up 
for what they could not give this year. 
That should be the spirit in which we app-
roach educational progrmmes. 

About women's education, my colleague 
has already given informgtion. On the 
Navodaya scheme all the detaiJs have been 
given by Shahiji r just want to ffag one 
thing. This is a great experience, at least 
to me has been a very new. refreshing and 
at the same time stal tJing experience. If 
you go to any school, whether it is school 
of the rich or school of the poor .. it does 
not matter, because this school does not 
judge a boy by the money I he has or the 
bank balance of his father-you will find 
boys and girls of a1l levels of intelligence. 
So, the teacller finds it easier to level it out. 
He will be teaching the backward boy, 
while the boy who has already under·stood, 
will not trouble him too much; or may 
be he will not be attentive, but to some 
extent the task of the teacher is in a 
multi .. layered intelligence situation is easier. 
But here is a new situaHon in a 
Navodaya School where to the last boy and 
girl, they are hungering for knowledge. 
They arc so intelligent that it is becoming 
more and more difficuJt for the teacher to 
cope with that surfeit of intelljgence coming 
into the school Elt one place. 

Today, the difficulties pointed out by 
the hon. Members are not the real difficul-
ties. I can make the selection more fool-
proof. The class composition of the boys 
has been given by Mr. Shahi. I have veri-
fied it myself; J have gone to 1 or 2 
schools where I have talked to each of the 
students, to each boy and girl asking him 
or her what is hIS or her father. Some. 
times I get the answer that he is a police 
constable, sometimes that he is a wale 
earner and sometimes that he is a school 
teacher-somethinB like that. But I' have 
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never found a zamindar's, a bjg zamindar's 
child, i.e. chiJd of a z~mindar having t .000 
or 2000 acreG, in the Navodaya Vidyalaya. 
yet ; and 1 hat 'yet' is important and we 
would like the class composition of these 
schools '0 remain just at this Jevel, and not 
get corru('lted by any means. This is going 
to be a task by itself, I agree; but my main 
problem is the teacher. I find that the 
teacher, howsoever good he is otherwise, in 
a normal schooJ, multi·]ayered school, he 
is likely to be found indequate in a school 
where you ha"e this surfeit of intelligence 
coming from all side of the district. That 
is what I am concentrating a1 the moment; 
and if you ask me, for the next one year 
the Navodaya Vidyalaya Sallghathan would 
have to concentrate only on this, not quite 
to the exclusion of other things but mostly 
to the exclusion of other matters we will 
have to concentrate on this. Otherwise, 
the o.;cherne wilJ fail by n:xt year. If fhe 
students' interest cannot be kept UP. if the 
student<;' curiosity ~ann(Jt be whetted time 
a"d time and again, the schoo] wiJI start level-
ling off coming to plateau, beyond which it 
will not go : and a Navodaya School is not 
supposed to come to a .... lateau ever. It has to 
be an evcr-a<;cending graph of achievement, 
understanding, curio~ity and challenge. 
That is what we really want that school to be. 
We will have to see how it bocomes what we 
want it to becomc t or whether it become~. 
lJltimately, u') I said, this is all an unchar-
tered ocean; and in this ocean, where we 
are going to reach, we do not 
know. For the last two years, the experi-
ence ha() been extremely good; and I am 
'laying thj~, not bccaus~ I am the Mini')ter, 
not bccnuc;c I am the prel\ident of the 
NavonaYd Vidyalaya Smnitj. but because as 
a worker in thi ... field. a~ a per~on who ",as 
born in a village where there was no school 
when J was studying, 1 know that the 
improvement thal we find in these schools, 
and the kind of intelJigence we find there, 
is fantastic. And we have to cope with it : 
and thic; is the spirit in which we have to 
take this challenge. 

SHRI A.E,T. BARROW: What steps 
are you going to take to get your teachers 
trained for this purpose? 

SHRI P.V. NARASI,MHA RAO: That 
is what we are concentratina on. May be 

in the next Session I will be able to tell you 
more about it. I am only flagging the 
challenge that has come to our notice. 
Not that every teachCl is inadequate; but 
what ) foresee is that the tencller may not 
be able '.to keep petce with the- fund of 
intelligence that he 1U1~ to deal with. At 
the moment, yes; in the first ] or 2 years, 
the Principal being a ,ery good person, it 
i.;; possible for the teachers 31so to do so. 
But you cannot expect that 450 very good 
Principals will be available just for the 
asking. You will have 10 change the tea· 
chers. That is why we have not recruited 
them finally, on a permanent basis. They 
can go back to where they came from. and 
they have a job waiting for them there. 
They Jeft 1hat job on deputation. and carne 
to u!) on attractjve·~eplltatjon term~. This 
is the real intention of not making a per-
manent recruitment, at IClIst for the first 5 
or 10 years I dC' not know how Jong wil1 be . 
the time-frame. But \\c ha\c not done this, 
with this purpose in VICW. Otherwise any 
teacher, good, bad or indifferent, if by 
mhtake or by an hone~t misjudgemenl 
considered to 1 e vel y good, is recurited 
here, he becnrnes a permanent liahiJity for 
the nt'xt 30 years; and the intstitution 
suffers. 

So, this is the real thing to te flagged 
in regard to the~c new schools. 

Ont' point which he'S not r~aJJy bren 
fully hrought to the notice of the HOU8C, 
or not come to the notice of the Members 
is that the All India Council of Educa-
tion-j am now going into the area of 
technicnl cducation- Dill has heen passed. 
The Bill ha... become Jaw. Normally, 
it takes its own time. After all, it js 
said that a litigants trouble tarrs when 
she gets a d(.'cree from a court in India. 
Likewise when a llilJ is passed in 

. Parliament, the troublc of [he administra-
tor stands because in the impJeme-ntation 
there arc many hurdles It is a kind of 
invisible hurdle race. In\lsible in the 
seJlse tbat you cannot anticipate what th~ 

hurdJes are going to be. In a normal 
hurdle fnce, you know there is a hurdle 
but here, you do not know that there is a 
hurdle I and suddenly it comes. So, it is a 
kind of an invisible hurd1e race that we 
have to face, once we pass the BiU and 
make it law. We have not only made it .. 
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raw; but order the Jaw, the bodies to' be 
formed have been fOl"mcd; and from the 
next academic year Le. from June onwards, 
the All India Council of Technical . Educa-
tion will start functioning in right earnest, 
under the new Jaw. Thi s, I beg to claim 
in all humility, is an achievement because 
we have sat over it; days and ni.ghts we 
have sat over it the officers have sat over 
it ; we have got into the spirit of the whole 
thing and we did it on a sort of war-foot-
ing, with th'e result that we will be able to 
get this new body which we havc brought 
into force by JegisJat ion with ~uch great 
hopes; as all hon. Members know. Those 
hopes will not be be!lcd, and the body 
wiIJ come into exi~(encc and will start 
fUl1cti oning frolll t hc next academic year. 

In this matter \\c have lots of thing'i 
taken care of : gir1s, technical education has 
been taken care of; community polytecha 

ni(iV; blocks have be~n taken care of, and 
we ha\'e got all the Jisb of these institu-
tions where you will 5CC that very good 
work is goi ng 011; and if you find any 
lacuna there, J am here availa,",le to gct 
your opinion on it and ~ee how it can be 
corrected. 

Then about higher education. 1 am 
rushing through, only becau~e most of the 
other points have been covered. On higher 
education, we have only two important 
points to nag. One is the question of 
autonomous colleges, about which there are 
differences of opinion. Di Ifcrent opinions 
are very nat ural in a matter lite educati(.ln ; 
but we have taken up autonomous coJ)cge~ 
as a challenge, again to ourseJves, because 
if we give a college autonomy when it 
does not deserve it, then the entire scheme 
gets a bad name. I have no doubt about 
that. We have to be very sparing in giving 
iutonomy to these colleges. Even if a 
coJJege which de!->ervcs, docs not get it. it 
does not matter because it does not have 
it at the moment anyway. But jf a college 
gelS it and makes bad use of it, or misuses 
it or it becomes a failure in the hands of 
the academic authorities of tha \ college, 
then it is a disaster. So, I would like to 
say that although we have said 500 colle-
ges, we wanted that number to be taken 
more as an iJlustration of our wiH. rather 
than any calculated figure arrived at after 
due deliberation, considering all the 

facilities available. all the possibilities 
available etc. That is not a figure which 
has to be taken as sacro~anct. What is 
sacrosanct is that we do not want this 
scheme of autonomous colleges to go 
astray_ Even if it is 200, it does not 
matter even if it is 100, it docs not malter, 
because on this, there has been a conscious 
debate and a deliberate difference of opinion 
expJessed by a section of educationists. 

So. we do not want to take any 
chances on that. There arc pros and there 
are con5 of course, 50me of them. But we 
have taken a conscious deci~ion and t,hat 
decision cannot be implemented in a manner 
to defeat its purpose. So, I would Jike to 
say, in all humility, that the numbt'r 500 
need not be taken as if to make i ( an end 
in itself. We may not be leaching 500 
within the Seventh Five 'Year Plan. What 
we are reaching is the perfect manner in 
which atl autonomous colfege should start 
functioning such. 

About Jamia MjJlja, some speeches 
have been made. ~1r. Adz Qureshi i~ hCJe. 
Let me &ay that there was no lack of intena 

tion on the part of the government to con-
vert this into a Central Univcnity. We had 
taken a decision long ago. The decision 
stands. There are ceJiain arca~ in which 
a standing institution. an institution which 
bas been inherited by us bas to be brought 
ihto a new framework of a Celltral Uni-
versity. Now, we came up against certain 
difficulties; those difilculties are weB on 
the way t.o settlement; 5,olution and J would 
like to say that the moment this is done, 
I would come to introduce a BilJ for con .. 
verting Jamia Millia into a Central Uni-
versity ; and I do hope most fervently that 
this will be possible in thh session, 

SHRI AZIZ QURESHI (SalaDa) 
What about Aligarh University? 

SHRI P.V. NARASIMBA RAO : 
About Aligarh University, I thjnk the 
matter is now pending with the Visitor. 
When we talk of a university, J get into 
one special difficulty. One argument is 'that 
we should not talk of any action in a uni-
versity because they are all autonomOU$ 
bodies. On the other, whenever something 
goes wrong ia a university, I am supposed 
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to be answerable for everything that hap-
pens there. Ten me one thing whether I 
have any power or I have not. It is only 
the Visitor tha t ha~ thc' power if any cor-
rection to be made. We have ~(..en it in the 
case of so many Central Universities. You 
cannot have it both ways. Is that simrle ? 
What I would likc to say is that I am as 
much a respector of university autonomy 
as any member, but. when one member 
wants to make nn exception conveniently 
whenever it suits him, then 1 am not pre-
pared to accept that because nothing suits 
me ; it suits me to stick to a principle, not 
to break it. Whenever some hon. m~mbers 
find it hccessary for me to brcak it, I am 
not going to break it ; J am goil1g to "ltick 
to the law 0 A Vil\itor has the powel. 
Representations have been made to him. 
He will certain1y con..,ult whomo;;ocver he 
wants to con~uH including the Central 
Government: he will take his dcci~jon. 

Beyond that I am not prepared to go. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : Wh..lt about the univcnities 
which are autonomou." a~ you know, but, 
they are under the ~onlro) of the University 
because autonomy has failed there (1 Now 
you arc tdlking of the autonomy to be 
given to some col1eges. That is welcome. 
But some of thc universities, qUJte a large 
number of universitIes, are undcr the 
direct control of the government, State 
Government here and there. So, is there 
any thinking about how to improve upon 

'hem? 

SHRI P.Y. NARASIMHA RAO : J 
;1ave not come acrOs~ any univf'r~jty which 
is being run by the State GoVef11ment as a 
department. 

SHRI SRIBALLAV PANIGRAHI : 
here arc three univenit ies in Orissa wh~re 

til the universities are now directly managed 
aby the government. ' 

SHRI I).V. NAR.c\SIMHA RAO I 
shall took into that. Under what circums· 
tances that came to pal)s J really do not 
know. I do not k now whether it is a fact 
what the hon. member is ~ayjng aI\llough 
de- jure, the position may be different. I 
will leok into that. You can give me some 

details and I will look into that and then 
let you know \\-hat the position is. 

About the development of Indian lan-
guages, questions have been abked and they 
have been answeled ; some details have 
been given. But I must say that this is one 
area in which Jot more needs to be done; 
of course, lot more needs to be done jn 
every area. But jf I have to pick up one 
area jn which lut more and more needs to 
be done, it is in the!development of India 
languages. We have not been able to pay 

o so much of attention to Janguages. We 
have been concentrating and rightly so on 
science and technology, higher education, 
etc. Now, t he whole emphasi~ has changed. 
We are now to (..onccntl ate on the graSl)-
root, on the operation bJack board, on non-
formal education, on adult education and 
on the national literacy mission. We have 
also to concentrate on the development of 
Iudian languages, languages not only 
enumerated in the Constitution, but lan-
guages per se, they may be 34 today. they 
will become 300 tomorrow. But to what 
extent a particular language needs to be 
developed. or has the capacity to develop 
that is something which unly a language 
expert can telJ us. because a language can-
not be developed beyond its potential. It 
should be allowed to rea\:h ill) maximum 
potential. If you force too much on it, 
then it breaks. It crea les difficulties. So 
it i~ a very technical subject. I know a 
little, but I know just a little, velY little, a 
drop in the ocean. So, we will have to 
enlist the support of many many language 
experts in this country. We are trying to 
do that. On Sanskrit we are doing that. 
On other classical languages like Arabic 
we are paying special attention. So, al1 

. these areas which have been mentioned in 
the New Education Policy, not one of them 
has been left, not one of them has 
been postponed for a futuIe day, we are 
proceeding on all fronts, the broadest 
po,ssibJe fron{~ one can imagine in the 
field of education, we are proceeding on all 
fronts. Of course, in some areas we have 
to have a thru!'tt, in other areas we may 
hasten slowly but there is progress on all 
sides; on all fronts, and that is the inten-
tion of the Government. I thank the 
Members again for all the valuable ~ug· 
gections. I appeal to them to give their 
approval to the Den1ands for Grants. 
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MR. DEPUTY ·SPEAKER : J sbaH 
uow take up the Cut Motions. 

SHRI G.M. BANATWALLA 
(Ponnani) : My Cut Motion No. 1 has 
already been moved. But in view of the 
4ssurance given by the hon. Minister about 
giving statutory university !=tatus to Jamia 
Milia lslamia in New Delhi, in view of 
that assurance I seek leave of the House 
to withdraw mY'Cut Motion No.1. 

MR. DEPUTY-SPEAKBR: Do'e~ the 
hon .• Member have the leave of the House 
10 withdraw his Cut Motion? 

SOME HON. MEMBERS: Yes 
Cut motion N'), I was, by leave, 

withdrawn. 
MR, DEPUTY·SPEAKER : ) shall 

now put the remaining cut motions to the 
vote of the House. 

Cut motions No. 2 to 15 wen' put and 
1legatived. 

MR. DEPUTY·SPEAKER The ques .. 
tion is : 

"That the respective sum3 not 
exceeding the amounts on Revenue 
Account and Capital Account 
shown ill the fourth column of 
the Order Paper be granted to the 
President, out of the Consolidated 
Fund of India to compl~te the 
sums necessary to defray the 
charges that will come in course 
of payment during the year ending 
the 31st day of March, 1989, in 
respect of the heads of Demands 
entered in the second coJuryln 
thereof against Demands Nos. 46 
to 49 relating to the Mini stry of 
Human Resource Dcvclopmen t". 

The motion was adopted. 

Demands for Grallts (or 1988 ·89 in resprct of Ministry 0/ Human Re.fOurce 
. Del'e/opment Voted by, 1. ok Sabha 

NQ. of 
Demand 

Name of Demand Amount of Demand for 
Grant on Account voted 
by the House on 18th 
March,1988 

-_-----
2 

-..,.----~.~------------ - --- .. ~__... 

Ministry of Humkin 
Resource Development 

Revenue 
Rs, 

3 

Capital 
Rs. 

Amount of Demand for 
Grant to be s.ubmitted 
to the voto of the House 

Revenue 
Rs. 

4 

Capital 
Rs. 

46. Department of 
Education 261,85,00,000 12,00,000 1319,27,00.000 62,00.000 

47. Department of 
Youth Affairs 
and Sports 15,74,00,000 42,00,000 78,73,00,000 2,11,00,000 

48. Art and Culture 2S,57.00,OOO 3,42.00,000 81,82,00,000 17)08.00.000 

49. Department of 
Womrn and ChUd 
Deve10pment 44,06,000 205,40,00.000 



299 b.G .• 1988 '89 0/ 

14.!8 hn. 

rEngli~h] 

(ii) MINISTRY OF TEXTlLES 

MR. DEPUTY SPEAKER: The House 
will now take up discussion and vot ing on 
Demand No. 72 relating to the Ministry of 
Textile6 for which six hOllfS ha\e been 
allotted. 

HOll. Member present in the Hou~e 

whose cut motions to the· Demands 
for Grants have been circulated may, if he 
desires to m,,)ve his cut motions, send ~Jip 

to the Tahle within 15 minutes mdicat ing 
the seriaJ numbers of the cut mot ions he 
would like to mol'c. These cut~motjons 

onJy will be tre~ted a~ moved. 

Min. 01 resIDes aco 

A list showing the serial number of cut 
motions moved will be put up on the Notice 
Board shortly. ]n case the Member finds 
any discrepancy in. the list, he may kindly 
bring it to the notice of the officer at the 
Table wit'tout delay. 
Motion moved: 

"That the respective sums not 
exceeding the amonuts on Revenue 
Account and Capi tal Account 
shown in the fourth column of the 
Order Paper be granted to the 
President. out of the Consolidated 
Fund of ]ndia to complete the 
sums nccc~sary to defray the char-
ges that wil1 come in course of 
payment during the year ending the 
31st da" of ~larch, ] 989, in respect 
of the head of Demand entered in 
the second column thereof against 
Demand No. 72 relating to the 
Ministry of Textiles." 

Demands for Grm;ts for 1988~89 in re.rpect of Ministry 0/ Te.\files Submitr;llg 
to the VotE' of Lok Sablza 

-----------.--- -- -- -------~----- ~----- ._---------- -------
No. of 
Demand 

Name of Demanu Amount of Demand for 
Grant on Account voted 
by the House on 18th 
March 1988 

Amount of Demand for 
Grants submitted to 
the vote of Hou~e 

----------.-~.'~----- -._----- .. -......"',,,,.' --_.------- ------ _-
1 2 3 4 --__ .. _- _._. -.....".,----~-- --- --_ ...... _---- -- ... ----- _'_ ... - .. -.. I 

Revenue Capita) Revenue Capital 
Rs. Rs. Rs. Rs. 

l\_1inistry of Textjles 

721 Minstry of Textiles 87,26,00, UOO 47,9 S.uO.OOO 436,28,00,000 239,76,00,000 

Shri G. M. BanatwalJa has tabled Cut Motions to the Dem~nd for Grant relating to the 
Ministry of Textiles. Does he want to move his cut Motions? 

SHRI G. M. BANATWALLA (Ponnani) : 
3. 4 and 5 

I beg to move : 

"That the Demand under tqe Head 
Ministry of Textiles be reduced to 
Rei 1" 

{Failure to take adequate measures 
to help both the powerloop1 and 
handJoom weavers in the pfo)onged 
crises beina faced by them./(l)] 

Yes, J am moving my cut Motions Nos. J, 2, 

"That the Demand under the Head 
Ministry of Textiles be reduced to Re. 
t" 

[Failure to provide' adequate yarn 
at reasonable prices both to hand-
loom and power1oom weavers. (2)] 

"That the Demand under the Head 
Ministry of Textiles be reduced to Re. 
1" 
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[Failure to set UP an All India 
Power looms Corporation OD tbe 
lrnes of the one for bandlooms.(3)] 

·'That the bemand under the Head 
'Ministry of Textiles be reduced to .. Re. 
I" 

[Discriminatory and step-mc>therly 
treatment againbt powerlooms in 
the country, (4)] 

"That the Demand under the Head 
~Hnjstry of Textiles be reduced by R~ 
100" 

[~ecd to revise the Textiles Policy 
in view of hardships beina caused 
to all the sections of the textlle 
industry. (S)] 

15.00 br •• 

SHRI SATYAGOPAL MISRA (Tam .. 
Juk): Mr. Deputy-Speaker, Sir, the De-
mands for Grants for the Ministry of 
Textiles have been formuJted in the context 
of the Textile Policy of the Government 
which W8\ announced in the 
year 1985. Sir, during the pre-lOde-
pendence period, we had a very gJorious 
history of our textiJe industry. Hut after 
the independence, our performance has been 
very bad. The Government of India had 
announced three times about the Textile 
Policy. First, it wal) announced in 1978, 
then it was revised in t 9Ml and again it 
was revised in 1985 Now, we are still 
continuing with this new iextiJe policy. 
Sir, that we had apprehended about the 
new textile policy has come true. A list 
has been drwn up showi ng the number of 
sick miJls and closed mills. Now, about 
133 textile mills are closed involving about 
1.76 Jakh of workers. 

15.0l hrs. 

[SHRI N. VENKATA RATNAM: in 
tit. Chair 1" 

Si r, year after year, the mills 
are becoming sick. I do not know how 
this texti1e policy was directed resulted in 
the closure of the miUs. ) 4 mills were 
closf"d, ·jn 1983, 16 mills were closed and 
in the year 1984, and in the year 1985 
~hen the new textile policy was announced 
? mills were closed. After that, in tb ... 

year 1986, 33 textile milia were closed aad 
in the last year, that is, in 1987, 49 mills 
were closed. Sir, this shows that our 
apprehension regarding the £lew textile po-
licy has become true. Sir J what is the per 
capita availability of cloth in our country? 
In the year 1984, it was 44.52 metre per 
annum, in 1985, it was 14.04 m'etres per 
annum and in the year 1986, there was a 
marginal rise in the availability of cloth. 
It was J 5.01 "metres per capita per annum. 
The target of the production at the terminal 
yesr of the Seventh Plan, that'is, 1989-
1990. has been fixed at ] 6.44 metres of 
cloth per head. I do 110t know whether we 
wiJl be ablt!"to reach this target figure of 
16.44 metres per head or not. 

Sir, what is the condition of the cotton 
growers in the country 1 Mr. Chairman' 
Sir J you come from cotton growipg State-
Sir, last year I we came to know that due to 
drought condition tbe price of cctton bad 
gone up_ But in that year, that is, Jast 
} ear, 20 people committed suicide in Prak· 
asam aM Guntur Districts in Andhra 
Pradesh This in the reality of the situa-
tion you must understand. The cotton 
growers are suffering in many ways. They 
are not getting remunerative price for their 
produce and on (he other hand, prices of 
all the other commodities required for their 
dally life are going up day by day_ They 
need remunerative price for their products. 
The prices of all the raw materials and 
means of productJon are rising up and they 
are not getting the remunerative prices for 
their produce. 

Sir, half of the people of this country 
go naked. This is the reality which we are 
facing today. In spite of Government's 
high sounding words in the three successive 
textile policies, this has hecome the reality. 

The outstanding bank credit of the Jarae 
sick textJle tnills has inereased from Rs. 
962 crores in 1985-86 to Rs 1,118 crores 
in J986-87. Banks are givins money to 
the textile mill owners. but year after the 
mills are becoming sick and there is nobody 
to take action. The new textile poUcy has 
given freedom to the mih-owners to ~10Se 
the miJJs. You wHI be surprised to know 
that they can close their mills at tbeir 
sweet wi)). It is the employers who will 
decide whose mill has bocoxpe sick and at 
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their sweet win they wi 11 close their mills. 
TIlis is done at the expense of the workers 
of our country. At fhe same time, the 
cotton arowers are suffering and the consu-
mers of our country are also suffering. 
Now the Government is claiming that they 
have done a very good job with the new 
textile policy and they have gIven the figures 
sayina that export has gone up. That is 
true. But to what extent it has gone up? 
This year's estimate of OUr exports IS about 
Rs. 300 crorers. Can we compare it with 
other countries? What about China? 
Their export of textile goods is Rs. 12000 
croers per year. Taiwan is exportins about 
Rs. 10,000 crorers worth of textile goods, 
whereas ours is only Rs. 3000 croers, and 
we are taking credit that we are exporting 
many thinls. Though the Government 
have a textile policy at their hands, they 
always go on with ad hoc announcements. 
That has become their habit. 

Sir, the cotton export was permitted. 
Then, the price went up and then what 
happened in the year 1987? The Govern-
ment suspended the export of cotton. Now 
they are thinking of importing cotton from 
other countries. We are going on in this 
way. Though we have a permanent export 
export policy. yet we go on an ad hoc basis. 
The Governmcnt have no long-term pers-
pective, no long-term pIau for cottort grow-
ers, rather for the textile industry itself. 

Regarding smuggling, abou t 2000 mil1ion 
metres of textiles valued at R~. 3000 crores 
is estimated to be smu8aled into India 
every year, and the Government is s1eeping. 
Our productipn price is not compatible 
with that of the other producers in the 
inernational market. The price of terryeot 
having a mix of 67 per cent manmade fibre 
and 33 per cent of cotton of comparahJe 
quality evadable in Thailand is Rs. 12 a 
metre while in India it is aVAilable for Rs. 
24 a mette. So, . the production price is 
also very hiab in our country. The profit is 
loing to the mil-owners and they are taking 
advantage of the situation. In this year's 
Budaet. the Governmenj has laid a arcater 
emphasis on polyester and other man-made 
fibre which has seriously affected our tra-
ditional cotton industry, traditional band-
loom and power)oom industry. The conee-

ssions whloh .the Government propose to 

give to the man-made fibres or other polyes-
ters would not be passed on to the consu-
mers. That would go the benefit of some 
textile mill-owners' like the Reliance and 
Bombay Dyeing. . Textile maanets will 
enjoy the benefits and the consumers and 
tbe cotton industry will suffer-the cottase 
industry will suffer; and the hand loom and 
the powerloom sector will suffer. That is 
how the Government is functioning. 

What is happenina to the textile industry 
after independence. The mill-owners have 
got their profit but ttiey had not revinvested 
a part of their profit for the modernisation 
of mills. That is why, the mills have 
become sick. Nobody looked after these 
things after independence. The Govern .. 
ment at the Centre had done nothing and at 
this moment. they bave allowed the mill-
owners to close down the sick mills and 
retrench a larae number of workers. 

During the current year, our cotton 
growers have done a good job. Earlier we 
were a deficit country in respect of cotton. 
Now we have some surplus production. 
Byt the benefit is not going to the ,rowers. 
nor to the consumers of our country. 
Government is formulating a pohcy to be-
nefit the big mill-owners and to earn some 
foreian exchange through some exports. The 
only basic thing they are doing is to export 
some textIle goods and earn some foreign 
exchan&e and the benefit will 10 to some 
rniJl-o\7ner£. The worst sufferers will be 
the workers and the country as a whol •. 
Therefore, a comprehensive, intelrated and 
realistic policy is needed. Every time we 
are giving our suggestion. It is the: mi IJ-
owners who have destroyed the whole 
mdustry. Th~refore, wholesale national-
isatJOn only can savc the workers and also 
the industry But instead of gojng in that 
directJon, the Government is loins in the 
opposite. They are surrenderina to the hiS 
mill-owners and textile magnets. 

What is happenina to the cheap variet 
of cloth 1 Sir J you know that productioY' 
of cheap variety of cloth is not very mucn 
profitable. The profit i~ Jess in that aroah 
So, that has been shifted to the handloom. 
sector. The mi II-owners do not have to 
produce any cheap cloth because they Ire 
allowed to earn more profit. WhQro there 
i. less profit involved t that Vfillao to hand ... 
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loom and the poor weavers wi 11 have to do 
'that. NrC used to produce some variety 
of cheap cloth. They are also relieved 
from that production and the entire burden 
has been shifted from the rnill~owners and 
from the public sector to the poor handloom 
weaver~. They have to produce cheaper 
variety of cloth. What will the mill~owners 
do? They wi1l produce high quality cloth. 
The price of high quality cloth will be 
also higher. So, they are al10wed to have 
more profits at the cost of the handJoom 
weavers in our country_ 

Much was talked about ~be moder-
nisation fund. But what has ~een done to 
that? The Textile Modernsiation Fund 
was set up in August, 1986 in which Rs. 
750 crores is to be utilised over a period of 
five years. But at present actual disburse-
ment is Rs, 122.30 crores. That means 
only a meagre amount has been disbursed 
so far. You know that delays which take 
place in making funds avnilable to the sick 
rnilJs and another dimension to the difficu]-
tie';. Out of the tot~ll sanctioned amount, 
only a fraction is actually made available. 
As a result, the modernisation gets stalled 
and in the meantime, the prices ot imported 
machinery go up. 

The Government is giving duty cut to 
import sophisticated machinery from other 
countries and our indigenous manufacturing 
units nre becoming sick. The employees 
working in our textitlc industry are being 
retrenehed and. at the c;ame t:me, the jOb5 
of workers working in the indegenous manu-
facturing units which manufactured machine 
necessary for textile industry or threatend 
and the Government has allowed that 
process. 

The duty cut import is being given to 
sophisticated machmes for the benefit of a 
very selected number of mill-owners. This 
has become the policy of the Governmet. 

Jute is our traditional industry. We 
have enrned 1arge forei'gn excahnge through 
the years. Here you see the same thing of 
the fate of the cotton and jute growers. 
About 4 million agricultural rami lies are 
affected by the policy of the Government of 
India. The export of jute is going down 
and down. In the year f 1960-61, it was 

776.5 thousand tonnes and today it is only 
224.6 thousand tonnes. If you calculate 
in rupees after the announcement of new 
tetxtiJe policy. it has also come down. In 
the year 1984-85 it was Rs. 333 crores. 
In the successive year, 1985-86, it came 
down to Rs. 270 crores. Last year. (1986-
87) it further came down to Rs. 230 crores. 
Most of the jute miiIs are lying idle and 
closed. 2.5 million industrial workers are 
seriously affected. They are out of job. 
The poJicy of tQe Government has created 
this rituation. 

Ih this connection, what happend is one 
day our Prime Minister went to West Ben-
gal in September. t986 and announced a 
package of Rs. 1,007 crores which includes 
Rs. 150 crores for jute modernisation fund. 

This is not modernisation rand. This 
is money lending fund. The Government 
is lending money to some jute miJ1·owners 
and money is given at an interest of 
1 1.5 % up to Rs. 6 crores and when it is 
more than Rs. 6 crores, the interest rate 
is normal i e. it is the interest rate which 
exists as at presenr"- 14 per cent. But 
what i ~ the performance from September 
1986 uptiJ now? In these 19 months, six 
jute mills have received only Rs. 21.89 
crores out of the fund of Rs. 150' crores. 
A sum of Rs. 150 crores has been allotted. 
To exhaust this money, h()w much time 
would he needed? J n the course of 19 
months~ their performance is this. How 
much time is needed to exhaust the whole 
amount? 

Another programme was also announc· 
ed. That' was about the Special Jute 
DeveJ0pment Fund consisting of Rs. 100 
crores. A period of 19 months had 
already gone. It is almost two years now. 
In these two years, they have chalked out 
a plan on p~er and only a sum of Rs. 8 
crores has been disbursed so far out of tbe 
fund of Rs. 100 crores. The fund of Rs. 
six crores has been disbursed to the Minis .. 
try of Agriculture. The JeI has received 
Rs. two crores. I do not know when the 
Ministrry of Agriculture and the leI will 
spend this whole money. The Jel is not 
going to spend this money before the 
period, of September·Octob!t. So, the 
performance in two years is only to the 
tune of R '>. 8 crotes out of the allocated 
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fund of Rs. 100 crotes. But the tall talks 
will go on like this. Sir, you know that 
empty vessels always make much noise. 
Like that, the Government are going on 
doing things. For Jute industry, diversi-
fication is a must to produce some non-
traditional items which may suit today's 
needs. There arc blanket and carpeh and 
tbey can be produced. These are necessary 
things. Therefore, we will have to shift 
from the traditional production to diversi-
fied products. We can produce jute 
blankets and carpets. There is a very good 
export market also. The Government is 
not making much efforts. They are not 
thinking on this project. 

A lot of Rand D work is necessary in 
jute industry ao; well as Textile industry. 
More money should be allotted for that. 
Modertlisatjon in Jute industry, textile 
industry and silk industry does nor mean 
purchasing some machinery and importing 
it and installing. That is not tlctuaJJy 
called modernisation. Modernisation is a 
science. We have to go in for advanced 
methods so that we can make ground for 
further deve]opment, how can we modernise 
our mills? How can we modernise the 
textile industry, jute industry and silk 
indu~try without a strong Rand Dusing? 

The New TextIle Policy was announced 
with so much taU talks. But now that 
has proved that it is for the benefit of some 
big mill-owners. It is meant to make 
profits' by some of the mIll-owners at the 
cost of the crores of our handloom 
weavers, texti Ie worken (Powerloom and 
Mills) and the consumer" of 0UI: country. 
But that will serve no purpose. Therefore, 
a time hal) come when we can review our 
policy and take a long-term cumprehensive 
l'olicy in this regard. That is the cry of 
the people today. That is the crisis wbkh 
exist today. I think the Government will 
look into the matter and come with a new 
comprehensive textile policy for the 
benefit of the cotton-growers,. jute growers, 
for'the benefit of the consumers and the 
industrial workers of tbe textile industry. 

Sir, there is one more point which I 
would like to mention. Sir, we are suffer-
in, not from insufficient production in the 

textile industry. But, we are suffering 
from insufficient purchasing power. There-
fore, we shall have to strengthen the pur-
chasing power of OUf people. The Textile 
Policy should be framed on the perspective 
of the purchasing power of our country. 
We must look to improve the purchasing 
power of our people particularly bring in 
the rural sector. But you know, this 
Government is caIJous to this attitude. 
Day after day, the purchasing power of 
the people in actual terms is going down 
because inflation and price rise are 
bringing down the actual purchasing power 
capacity .of the people. Ours is a big 
country. We should put all the endeavours 
so that our people particular1y residing at 
the rural sector can have more purchasing 
power so that they can purchas~ more 
textile goods. In that perspeetive, we 
shaH have to look to our textile industry. 
Unless we improve the purchasing capacity 
of OUf people, we cannot improve our 
textile industry also. I think, this aspect 
Will have to be looked into. With these 
words, I conclude. Thank you. 

SHRI SHARAD DIGHE (Bombay 
North Central): Mr. Chairman, Sir, I 
rise to support the Demands of the Minis-
try of Textiles. While doing so, I would 
like to comment on the performance of 
this Ministry during the last year. If we 
see the performance of this Ministry or the 
effect of the new Textile Policy which was 
announced in June 1985, on certain sectors 
of this Textile PoJicy, it will have to be 
said that the new Textile Policy has fai lcd. 
It has faIled and, therefore, a serious re-
asseSSMQent of the situation is railed for. 
Unless the Government takes it very 
~~ri~usJy and reviews ihi~ Textile Policy, 
It will result in JeSIJ and less production 
and also wi II result in more and more 
closure of texti Je mil1s in the city like 
Bombay resulting in a large scale unem-
ployment of the textile workers If we 
test this Textile Policy on the point of 
production also, the production figures 
~hich are given in the performance Budaet 
Itself show that the production is also 
goin~ down. The target figures' for produc-
tion of cloth during 1986-87 are 4 740 
million square metres and the estim'ated 
production is only 3,317 million square 
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metres. A year thereafter I l1arnely 1987 .. 
88, again the target is 4,660 milJion 
square metres and the product jon for nine 
montbs from April to December 1987 is 
only 2,296 million square metres. These 
figures also show that the production of 
cloth is going down in these organis~d 

textile mills and so also is the condition 
in the NTC mills. The figures given, as 
far as the NTC miHs are concerned, in 
the quality oloth at reasonable prices to 
weaker secctions which was One of the 
aims of this Textile PoJicy also shows that 
when the scheme was introduced for 
polyester-cotton blended for these NTC 
mills, the actual production of controlled 
cloth in 1986-87-thc target was 200 
million square metres out of which 1 55 
million square metres was for cotton 
varieties and 18 million square metres for 
polyester and cotton shirting-it is only 
148.11 miJlion square metres as far as 
COtton variety is concerned and J 5 10 
million square metres as far as polyester 
blended shirting is concerned. Here also 
the production has gone down. 

Jf 'We go further to the year 1987-88, 
the target was 175 million square metres 
out of which 130 mijJion square metres 
for cotton variety and 18 million square 
metres only for polyester-colton shirting. 
The actual production shows, for 9 months 
of 1987-88 only 43 million square metres 
cotton varieties and 8.2 million square 
metres polyester-cotton slurtillg variety. 
Therefore, applying the test of production 
alst>, it is c]ear that there is something 
wrong in this textile policy which was 
announced in June 1985 and a review is 
necessary from this point of view. 

15.32 brs. 

LSHRI ZAINUI BASHER ill the 
Chair]. 

If we sce the closure of mjl1s, tile 
picture is still darker. Since the announce-
ment of the Policy the closur~ of the num-
ber of units is increasing very fast. The 
figures which I have gol show that in 
1985. ,0 units were closed making 94997 
workers unemployed. In 1986, 7S units 
were closed turning 1,13,237 workers out 
of the mills In 1987, the figure of units 
closed rose to 120 and the workers who 

became unemployed rose to 1,50,000; 
whereas in the year 1988 the units closed 
are 133 and the number of unemployed 
workers are 1,78,000. This fisure also 
tal1ies with the ans'Wcr given by the Minis. 
ter hm1self on 26th February 1988 to the 
unstarred question No. 86 ~ of Lok Sabha 
wherein he has stated that the number of 
units closed as on 3 J .12~8 7 is J 3 J. This ~ 
is the general position. 

As far as the Bombay ci ty is concern-
ed, the position is horrifying. The Brad-
bury Mill, Mukesh Mill and Srinivas 
Cottor. Mills were of course closed before 
the policy was announced. Since the 
policy was announced. the Modern Mill. 
the New Great Mill, one unit of Swan 
Mill are closed and the other (wo units of 
Swan Min are on the verge of closure. 
Another miJ1 by name Raghuvanshi Mill 
is also not making any payments to its 
workers; it is on the verge of closure. One 
more mill- Sriram Mills-which is at 
present utilising the unpaid bills for elec-
tricity and water charges and the dues of 
workers viz., gratuity, provident fund, 
employees' State insurance contributions, 
leave, etc.. which amounts to Rs. 
3,36,00,000. Only by using this amount 
somehow or the other the Mill is running; 
but it IS on the verge of closure. Cn 1983 
we had taken over 1 3 mills in Bombay 
where nearly 41000 workers were on the 
musters. Out of 41000 workers only 
23000 workers were taken on duty and 
18000 were not given any work. Out of 
tbat nearly 10000 workers have reluctantly 
taken gratuity and gone .away but still 
8000 workers are awaiting hopelessly for 
jobs or they being taken inside the mills. 
Further these mills which have been taken 
over have not been nationalised. We arc 
not taking the responsibjlity of making 
any payment as far as the dues of the 
workers who have been retrenched are 
concerned. Regular suits were filed by the 
recognised Rashtriya Mazdoor Mill Sangh 
on their behalf. In the Labour Court 
they succeeded. They st'cceeded before 
the Division Bench of the High COllrt and 
the mills were ordered to pay their dues 
but our Government on behalf of NTC 
moved the Supreme Court and obtained a 
stay. it does not be fit a government 
which champions the cause of workers to 
take stay in such matters and go upto tbe 
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las. court and make the workers wait for 
their own dues from the mills which are 
taken over by the Government. Only 011 
a technical point they have taken the stay. 
All these workers whom you are .unable to 
take back on duty at lea~t pay their dues 
so that they can he satic;ficd wHh that 
amount. From thi.., point of vicw lht" 
textile policy is not making any impact. 
It is resulting into more antI more closUl e 
of t~lc mills and also further and further 
unemployment 111 this field. , 

Now in the lexlJ}c pO}lcy Itself we have 
announced that as far as the power:looIl1) 
were concerned thcre w J11 be compu )sory 
registratiofl. Now thb registration hao;; 
been left to the State governmellt~ No 
State government has becn able to Jcgistcr 
the power·loolTI& with the rc~ult that all 
your figures as far a~ production of power-
looms h concerned arc not authentic at 
all. Thcle are no restl ictions ah j ar a~ 

these powerlooms arc concerned regard 109 
the working condiliont, of the WOJ ken., 
their hours of work, benefit and social 
schemes. Nothing is thele. They are 
freely victimi~ed 'Production j~ so chearer 
in the powcr1oom 5cctor that it is effective-
Jy competing with the composite mills. 
That is al~o one of the reasons wny com-
posite mills cannot run at profit. J am 
told thal one repOl t of the Reservc Bank 
clearly say~ that the profit in thc~e com-
posite rnilJs is not even more than 10 per 
cent of the investment. Therefore, if this 
co~t is increasing hke this and we arc also 
allowing uncontrolled smuggling and allow-
ing uncontrolled powerJoom extension 
~ithout registration then there will be 
chaos as far as the 1exti Ie industry is 
concerned. 

We have also annoullcc{l rehabilitation 
schemes for workers. When a unit is to 
be closed 75 per cent of thcn wages will 
be given for a particular period; thell 50 
per cent and lastly 25 per ccnt fOI a parti-
cular period as far as J.chabilitation is 
concerned. Now the experience shows 
that one of the conditions for making this 
pa)lment is that the appropriate Govern-
ment must give permis&ion for closure. No 
appropriate Government is giving permis-
sion for closure with tbe result that even 

though the mills nrc closed, workers be-
come unemployed. They cannot get any 
benefit (If these rehabllitation schemes 
which we have announced rand nothing bas 
been done as far as this is concerned. 

In the perfolmancc budget also, every-
thing is silent. It merely says at page 3 : 

• 

"A rehabIlitation fund was 
aho set tip during 1986-87 
on the hnes enunciated in 
Junc 19.85 Textile Policy, for 
workers who might be dis-
pJaced by permancnt closure 
of non-viable textjle mills." 

It stop!:' there. 1t docs not ~ay what 
I::' the pcrfofmuncc 1 what urnount has been 
paid up to now, in which unit it ~as been 
paId. [t cannot say auything fUllhcr 
because 1}pthing has been done at' far as 
the reba ')iji tation fund j s concerncd. There 
h a hitch and wc have not been abJe to 
removt! that hitch. Therefore, nly bub· 
mis~jon (lnd request to the Govrrnment is 
that this scheme wjU have to be reviewed 
am1 must be 1iberalj~cd bO that when the 
mills are clo~ed, at least the auvantage can, 
be taken by the workers of such miJh, as 
1 ar as rehabilitation fund i& concerned. It 
should be more Ji beraliscd and perhaps it 
should be made available tIll the actual 
rehabilitation of the workel s is made. 

As far as the modernisation fund is 
con~erncd, the performance budget says 
that Rs. 750 crores were provided for five 
yean. in the year 1986-87. The figures also 
show that up to now only Rs. 150 crores 
have bcen disbuned for mO(iernisation. 
That means, even though in five years we 
pave to dishllr~e Rs. 750 crores, the speed 
i5 so slow that till now- nearly two years 
have ebpsed- only Rs 150 crores have 
beel) actuaIJy disbursed as far as the 
modernisation is concerncd. 

The labour pal ticipatiol1 was also one 
of the objectives of this textile policy. I am 
sorry to say that even in .the NTC mills, 
there is not a single dijector from the 
workers at the national level as ",ell as in 
the suhsidiary corporations of NTC. If 
the Governfl1rnt itself is not keen about the 
participation of the workers in our NTC 
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miJl~, then how can we implement this 
objective as far as the miJls arc concerned? 

From all these points of view, my 
submission again is that we :JhaIJ have to 
review this policy. Policy ohjectlves have 
to be met. The textile policy sh.)uld be 
oriented towards more and more employ-
ment. h sh~)uld not result in the closure 
of the mills and more and more unemploy-
ment as fdC as the textile workers arc 
concerned. 

We have no doubt given certain con-
cl!"i~ion~ in tills budget by way of el]( .. ,our~ 
agl!lllent to this sector. I will not go into 
the details of those conccs"ion.;; mentioned 
in pJrJgraphs 146 to J 5; of the: Budget 
~pccl,;h. Out I would ~ubmlt thdt ~ome of 
the-.c con..:cssion'> are such that neither the 
textile mdJ'\ are benefitted nor the con-
sumers have h~en benefited. The advantage 
has been tJkcn only by the n1dnUf~<Aulers 
of polyc~tcr tri[e"", namely, ReJiance, Orkay 
ami JK Industries They would be bene-
fited from some of the~e concessions and .. 
not the milh. not the <.;on\_,umcrs. J would, 
therefore, urge upon the Government tha t 
our excise duty policy) tdxalion policy, 
should be ~o feamed that cost of produc-
tion of the mill woulJ be reasonahlc nnd 
th~le \vould be cheaper production a'> tar 
as the cansumers are concerned. MiJJs 
also would not have bccom~ sick because 
of our policy. or course, some of the 
faults are with the mill owners also. Many 
times, it is founu • .Is I said, because this 
indu~try is not now profitable at al1, the 
Reserve BJnk say') that the profit returns 
are not more than J 0 per cl.!nt. Tl.ereforc, 
no manufacturer is interested in thb 
industry and they arc, therefore, siphoning 
more dnd more funds out of this industry 
to the other industries and in course of . 
time, l am sure, that if this situation is 
allowed to contitlue, aU t he textile milJs 
belonging to the private owners would 
close down. Therefore, we must have not 
only good policy and I would urge upon 
the Governmcllt not to have a half-hearted 
or haphalard polley of only taking over 
some mills which are about to become sick, 
not only nationalising only a few roms 
which are about to become sick but the 
time has come when we shall have to step 
in and nationalise all these mills 'Whether 

they ar~ viable, not viable, whether they 
plosperous or not so that you can have a 
comprehensive look at this industry. We 
should have good and cheaper production 

I which the consumers call afford and at 
the same time the employment in this 
industry will aJso continue and the i,,-
dustry wiJI go on and wiJl have prosperous 
days as far as this country j s concerned. 
From this' point of view, theA Textiles 
~rinistry, I am sure, would Jook infD' this 
matter and h'lve all these amends as far as 
their policy is concerned. 

• With thl!!'!e words, J support the I 

Demands of this Ministry. 

SHRI KAL>AMBUR JANARTHANAN 
(Tirundvcli) ; Sir, I am glad to ~peak on 
this subject and I mu~t, fir~t of all, con-
gratulate the Textiles Minister for brJnging 
the cotton year from August to October, a 
practical thlllg which though very late, has 
been brought 011 time now. Whether the 
new textile poJicy according to the Treasury 
Hench hon. colleague IS successful or net, 
after the new t~xtile policy, particularly, 
in 1986-87 .tnd 1987-88, lhecoUonfar~ 
mers who form the backbone of India, have 
been benefited a little bit. For the first 
time in the hl<;Wry of cotton in lndia; the 
kapas price has reached Rs. 1000 from 
Rs. 800 for medium staple and for extra 
bng staple it is from Rs. 1300 to Rs. 
1 ~OO. Therefolc, according to the hon, 
colleague, whether the textile policy bns 
been succc:,sfuJ or not, it has brought some 
success (0 the farmers. He was- telling that 
all cotte>n mills at e closed. Though the 
textile policy was to bring down the price 
at a moderate rate, after tbe textile poJicy, 
the cloth I at~ ha~ increased and accor-
dingJy, {he cotton price has also increased. 
10 the VI hole Press, they are yelling about 
55 per ccnt increase in cotton which is not 
redlly a fact. We are in the Rajiv Gandhi 
period but we arc taking our people to 
'Dandi Yatra', the Gandhiji perioEl. I 
request the hon. Minister to look upon the 
Gandhiji period. Gandhiji gave us not 
the sword· I was a high s~hooJ student 
then. He gave us the :thakli and ratnam' 
ill our hand and not the synthetic fibtel, 
the unhealthy competition mad~ by the 
textile policy giving more Goncessions to 
tbe synthetic fibres which has deprived all 
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the cotton and therefore, the consumption 
has gone down. The .cotton growers are, 
therefore, suffering. That is why in 
Andbra Pradesh some farmers comOli tted 
suicide and all that. We have to accer-t 
the basic fact that we are cotton growing 
country and the competition between the 
synthetic. man·made fibre, and the natural 
fibre. should be in such a way that the 
cotton growers are not made to suffer. 

The hon. Member just now was men-
tioning about the sickness of the mills. As 
we knC\w, the sickness of the mills was 
created by the capitalists. They made 
profits from the forties tiB scventic.), After 
making profit as much as they could, they 
left the industry to run as far as it could. 
Th::y did not bother, if it was going to die. 
That is the attitude of the miJIowm:rs 
There are so many mill owners like this in 
Andhra Pradesh as well as in Tamil Nadll 
and other pJac !s. who are ranking first in 
the matter of export. The textile policy 
has been a failure and to think that the 
remedy lies in nationalization, that is not 
a correct argument 

Take for instance the NTC milh. Out 
of the 1027 mills on the 31st March, 1987, 
95 mills are in the cooperative sector and 
175 mills arc owned by NrC Nincty·five 
rniUs in the cooperative seetor have been 
built by our own money But what about 
175 NTC mills? These have not been 
built by the Government, these were being 
run initially by somebody else. They ran 
away and just to give employment you 
took over the mills and put in your money. 
These 175 NTC mills were built with the 
funds of private people, not the Govern-
ment funels. These were" private mills. 
You took them over to provide employ-
ment. According to your Annual Report, 
even tho Nrc- mills have been incurring" 
losses. • ' 

According to the figures given in the 
Report, we have 144 spinning mills and 
283 composite mills with 26.10 million 
spindles installed-the highest number in 
the world. But we are also having pro· 
blems never to be solved. We have sick-
ness and sickness all round. Why are we 
having th is sickness 1t is because the 

capacity utilization is becoming thin1ler 
and tllinner day by day If you see the 
capacity utiJization in cotton textile 
industry, while in 1980 .. 81, it was 77 per 
cent, ift 1987-88, it has come down to 72 
per cent only. Even after that, you have not 
cared to take steps to increase capaci ty 
utilization. That was in respect of spindles. 

. In respect of looms, the capacity utilization 
in 1980-81 was 77 per cent and in 
1987-88. it has come down to 61 per cont 
ooly. The capacity under-utililation has 
been increasing and that is one of the 
reasons for sickness. 

To strengthen my point further ,reg(ud· 
, ing cotton and synthetic fibre, according to 

your report, the production of cotton yarn 
in 1986-87'was 1302 million kgs, whcre,lS 
it has corne down to 1000 miJJioll kgs ill 
1987· 88. tn 100~~ non-cotton yarn, the 
production in these t W('I years was 80 
milJion kgs and 91 mil1ion kg() rebpectivcJy, 
that is an incre'lse of 11 million kgs. If 
you sec the productIon of cloth, according 
to the figures given herc, in J 980·81, the 
production of cloth was 8351 miJlion mfrs, 

~ out of that cotton was 5443 miJJJon mtrs. 
This year out of the total 9539 million 
mtrs. cotton is only 6146 mill;on mtrs 
J n the case of synthetic fibre, it comes to 

. nearly 33 9J million mtrs ill 1986·87 t it 
was 290 j miHion mtrs in 1980·81. There-
fOIC, looking to this competition between 
the cotton and synthttic fibre, which is 
going against the interest of cotton day by 
day; we do not know what the position 
would be in future. Now the cotton prices 
have fallen down by Rs 1000 to Its. 3000 
within three months. 

In our Sta tt' after the President '! Rule 
is declared there, the officials have 
asked for the power for industry, The 
power for industry inc1udes the 
hoarding in of yarns. The checking has 
also been done but they did not so far 
come to the Ginning factory. Because of 
the boarding those who were buying IOta 
12 bales for their power looms, are now 
buying only two baJes. Tilerefore, naturally 
the consumption has gone down, and the 
Kapas off .. take has gone down. The LRA 
Kapas which was sold at Rs, 1000 per 
quintal in Tamil Nadu, today it is being 
sold at Rs. 725. Therefore, I requ.st the 
Hon. Minister to look to it becaUIC CCI 
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will come to the Tamil Nadu- to buy
Kapas as.the cotton season is ahead.

Regarding the import of cotton, I
would like to say that rhe Government is
being. pressurised to import the .cotton.
The Textile Committee' has decided to
import the cotton, But as a cotton grower,
I must say that any staple of the length
below 22 mm should not be imported in
the interest of the cotton growers. Any-
thing, or any staple less than 22 rrim length,
if imported will adversely affect the cotton
growers of Maharashtra, Tamil Nadu,
Andhra Pradesh, Punjab or for that matter
the entire India .. Therefore. I request the,
Minister that.jhe agriculturists - from every
cotton growing State must be represented
in the Cotton Advisory Board. Let there
be 'a Cotton 'Board represented by the
agriculturists from the Tamil Nadu, Karna-
taka, Andhra Pradesh, Punjab, Maharash-
tra and Madhya Pradesh. Wherever the
cotton is produced, they should be repre-
sented in the Board.

The various Indian '~ewspapers like
Hindu are releasing' articles and making

. lobbies to import catton. They are pressing
the Government. It 'is very sorry to note
that they given the Sankar cotton equi-
valent to the California cotton. The Cali-
fornia cotton is 1 and 1/8th whereas the
Sankar is not more than an -inch, In the
same paper the Pakistan cotton' is shown as
1 and 1/16th. This shows their poor
knowledge of cotton. They are making
ignorant statements in the Press. What
other countries will think, about us. Will
they not laugh on us? This article which
I just now referred was written by the E. K.
Vasudevan. This is the state of affairs in
the cotton industry. If this is the position
then you can very well understand their
practical knowledge about the yarns.' There-
fore, I request the, Minister that this un-
healthy practice of giving concession to the

'synthetic fibres which will deprive the
cotton growers of-their remunerative prices
should be stopped.' Mahatama Gandhiji
warned us against the use of foreign cloth.
If the present textile policy is followed then
I am sure a time will come when we will
have to ban the synthetic fibre cloth. A
time w'i11 come when only cotton will be
used and that time is not far away. 1 do

not say that -the new textile policy is not
good. It has got some good points also
but they require modification. The defects
in the policy should be' rectified, My
friend from' the . Treasury Benches said
something, L'do not want to take his name.
The structure of the new textile policy
should be reformed.

Regarding the • import. of Autocon
machinery, I wouldIike to say that whate-
ver concessions were given so far since
1987 have been taken away because they
have raised the prices up to .the extent of
2~ per cent.

..
16.00 hrs

Now, I would like to say a few words
about the export of arn During the
period of Shri Rajiv Gandhi, yarn pi-o~
duced in. Tamil Nadu has. found some
market in Czechoslovakia, Spain and Japan,
Japan is importing cotton from Rajapa-
layam in Tamil Nadu. The present policy
of exporting. yarn with the present limit
should continue.

I would also like to submit that the
cotton waste industry is facing a new
difficulty after the Budget. As in the case
of iron waste and agricultural waste, the
cotton waste industry is also expected to
declare 60 per cent of profit, of which 20
per cent has to be deposited as income tax.
Cotton waste industry is facing a lot of
difficulty because of this and I request that

• must be removed. FIccr and other people
in the trade have also represented to-the
qovernment in this regard. I again urge
the government. t<? safeguard the cotton
growers' interests. With these 'words, I
conclude.

SHRI HAROOBHAI MEHTA (Ahrneda-
bad) ; Sit, I rise to support the Demands
placed before this House by the Textiles
Ministry. . I do not share the pessimistic
attitude shown by some members, attribut-
ing every failure in the textite industry to
the New Textile Policy, Undoubtedly, the
objectives of the New Textile Policy are
laudable. The main objective of the policy
is to put all the three sectors, viz. hand-
loom. power loom . and the organised mill
sector, on a sound footing. A~d (hI<
Government has persistently been follow.



319 D.G.)988-89 of

fShri Haroobhai Mehta]
ing that policy since the pronouncement of
the Policy. To ensure that the organised
sector also grows equally with the power-
loom sector was put on par with the
organised mill sector. Unfortunately,
however,' despite the good intentions
announced at the time of the pronounce-
ment of the New Textile Policy, these
objectives have not been fulfilled. One of
the basic and main objectives of any
industrial policy including the textile policy
should be the protection of employment
and enhancement of employment opport-
unities. Perhaps, this objective was
greatly overlooked at the time of the pro-
nouncement of the National Textile Policy.
I would particularly want to draw the
attention of the .House to the following
statement in the National Textile Policy in
this regard :

"When a siek unit has no expec-
tation of becoming viable in a
reasonable period of time, there
may be no alternative but to close
the unit, provided the interests of
the workers are protected."

Sir, does this really fit into our basic
philosophy ? The basic philosophy as
enunticted in the Directive Principles of
our Constitution is to guarantee the right
to work.

What do we do when a human being
falls sick? Do we permit him to be
killed either through some mercy-killing or
by the refusal of medicines? Or do we
try to restore the health of the human
being? This very policy of restoring the
health of a sick human' being should be
adopted III the case of sick textile units as
well. Our policy should be to restore the
health of the sick units and not to allow
them to die.

Further, it is in the National Taxtile
. Policy stated that the take over by the
Government of such sick units or nationa-
lisation does not provide any solution to
the problems of sickness and the Govern-
ment would not, as a rule. intervene in
such cases. This part of the Textile Policy
is also not quite appreciable. A~ I pointed
out, providing employment must be one of
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the main objectives of any plan or policy
and nationalisation as a means to protect
employment potential should not be ruled
out. In this connection, I beg to draw the
attention of this august House to the pro-
nouncements of Late Madam Indira Gandhi
on this point.I still take Madarna Gandhi's
India. pronouncement as beacon light for
Indira In course of her speech in Rajya
Sabha to a debate on the President's
Address on March 2, 1970 she says:

,"J think that any proposal for
nationali saiion should be sub-
jected to two' tests. We should
see whether it enables the public
'sector to occupy a key position in
the economy of the country.
Secondly, Our approach must be
realistic and practical. At any
moment if any privately owned
industry is operating against the
national interests or is' impeding
social progress, we should not
hesitate to take it over."

This was the principle enunciated by
Madam Indira Gandhi.

In another speech-that was also in
the Rajya Sabha+-In course of Motion of
Thanks on the President's Address on
March 29, 1972 shesays :

"The Government is neither
averse to nor afraid of nationa-
lisation. But nationalisation has
to fit intr our overall scheme of
priorities with reference to the
changing conditions of our
economy. We shall nationalise an
industry or a unit essentially to
strengthen the control of the
public sector over the economy.
That is why 14 major banks were
nationalised and later th~ General
Insurance Companies: We shall
also not hesitate to nationalise
any unit or industry when there is
evidence that it is being managed
to the detriment of national
interest. "

What has happened in the Textile
Industry? Sickness has penetrated into
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Slany of the textile units. (jujarat and 
Maharashtra are the most affected States 
SO. per cent of the composite units are 
located in Gujarat and Maharashtra alone. 
As of today, 135 textile units are closed in 
the country. Out of these 135 units, 50 
units fall in the composite sector, 27 com-
posite units have been closed down in 
Gujarat alone, 16 in my city, i.e., 
Ahmedabad. This has affected the leading 
economic sectors in Ahmedabad, Baroda 
and Barouch. In these 27 miJJs which are 
clo'ied down in Gujarat, about 40,(100 
workers were employed as on the date of 
the clo<\ure. l,uckily for the working class 
of Gujarat and elsewher<:, the Prime 
Ministel" Shri Rajiv Gandhi has been very 
sympathetic to the calise of workers. I 
therefore recall with great sense of grati. 
tude the 'sanction accorded by the Prime 
Minister and the financiaJ assistance pro-
vided by the Government of India to the 
Government of Gujarat in the matter of 
taking over of the c10sed textile mjJ)s-12 
clo~ed textile mills-in J 985-86. 

Since then, unfortunately 16 more 
private textile mil1s have been closed down. 
The Gujarat Government has also taken 
various steps in order to ensure that the 
process of closure is arrested and - as many 
textile units as possible are revived, 

After the nationaHsation of 12 closed 
textJle mtlh, the GUJarat Government gave 
a package of deferment of dues in the 
matter of Sales Tax and electricity duty. 
E"lch unit in Ahmedabad and the rest of 
Gujarat has been henefited to the extent 
of Rs. 30 lakhs to Rs. 60 Jakhs. Unfor~ 
tunate)y, nb payment has been ,received 
since 1984. In view of the land ceiling 
legislation the Gujarat Government had 
relaxed the question of sale of land at the 
disposal of thl;! mills. The Government 
itself comes into the picture and sells the 
urban land, in difficulty. The proceeds of 
the land sold is advanced in turn to the 
textile mills so that they can modetnise 
their mills and rehabilitate their workers, 
Looking to the long span repayments. 
these conditions are in the nature of quasi 
equity. The State Government has also 
stood as a guaranter in view of the losses, 
over-drawa) in the bank account to the 
tune of Rs. 110 crores. The State Govern .. 
ment has also announced certain paackap 

of concessions in the matter of SaJes Tax, 
Purchase Tax, Electricity dues, injection 
of funds for modernisation and rehabilita-
(ion and so on. In spite of this, the diffi· 
culty persists. 

About SO,OOO workers in Gujarat are 
unemployed. We see a pathetic p1ight of 
the workers in Gujarat and especially in 
my city. Several textile workers have com-
mi,t ted suicide. And otl;lers are also not 
finding themselves happy at all. Several 
women from the family of workers rendered 
unemployed are sometimes forced to sell 
their honcur in order to make both ends 
meet. Such a tragic pliaht which can 
hardly be described by any words spoken 
with any amount of forensic ability, has to 
be looked into and some way has to be 
found to remedy the situation. Why has 
this happened, despite the consistent sym-
pathet ic approach of the Government 
towards the textile industry, despite the 
humanitarian approach of the Government 
towards the workers; and why, despite 
packages after packages and concessions 
after concessions given to the textile 
industry. including those announced in the 
last Budget, the textile industry is not res-
ponding? We have not been able to dis .. 
ciphnc the textile magnates, the textile mill 
owners. In the past. throughout they have 
tried to derive as much benefit from· the 
Government by way of loans in Older to 
gain working capita] ;n times of difficulties 
which, they said, they were facing. The 
funds were drawn from the financial insti. 
tutions or banks to such an extent that 
textile unirs are mostly managed on the 
basis of institutional finance today. Hardly 
] 0 /0 or 15 /~ finance is put in the textile 
mills b) the managements. They have 
misused their position as managing 
directors. as management or as textile mill 
owners. They have siphoned off the tunds 
derived from the Government and institu-
tiona 1 finance to their other industries, in 
order to diversif}' them. Sec-ing t}~at the 
textile i'bdustry is no more a source of 
profit to them, they have opened chemical 
units and other units and diversified their 
funds in a clandesttne or even in an open 
manner; but the State has not been able 
to do anything. Why 1 There aJso, the 
State is helpless. The Oujarat Govern-
ment has filed 16 prosecutions for the vio-
lation of Section 250 of the Industrial 
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Disputes Act. The mm manalements 
close down their units without any eco-
nomic justification, and without obtaining 
~he previous approval of the textile autho-
rities, despite the clear provision to that 
effect corltained in Section 25(0) of the 
Industrial Disputes Act. They do not 
even apply. Therefore, the Gujarat Govern· 
ment prosecuted them; but, unfortunately, 
they went to the High Court and 
the High Court in three cases 
granted stay. Any 4th, Sth or 6th mill 
owner going to the High Court is bound 
to get stay, in view of the precedents set 
in the first three cases. This is what 
happens. When you are trying to imple-
ment welfare legic;lation, what comes in 
t"ie way? No wonder therefore. that some-
one says that vested interests have found a 
paradise in the courts. The Oujarat 
Oovelnment or for that matter even the 
Central Government will be helpless if the 
court~ go on giving protection to the 
offending mi lJowneI s. The mill owners 
who are the culprits, who are the social 
enemiec:;, who close down mills without re-
course to the industria) legislation, who 
render thousands of workers unemployed 
and, therefor:, impose unilateral1y a sent· 
c!nce of economic death on the workers, go 
scot-free on account of the shelter which 
they get from the High Courts. Therefore. 
c;omething more is requIred to be done. 
to bring the mm managements to disci· 
p1ine. Many more thinge; can be contem-
plated. For example. it ic; time to 
consider, for those who are concerned 
with Company legIslation, whether it is 
not pos4;jihle to impose an unlimited liabi-
lity on the mm managements when the 
mille; becomr cJoc::ed down or when they 
hecome sick. They take advantage of the 
limited liability. Even when the company 
is sick, the economy of the family of its 
management is not sIck. They set up pur-
chasing agents and selling agents belonging 
to their own kinsmen's firms. They always 
gain at the cost of the health of the units 
~which they are suppoaod to manago. 
Therefore, a sort of unlimited liability 
should be contemplated aaainst the manaao-
ments wbose units happen to be sick, or 
who do not respond to economic health 
programmes. 

... 
Similarly. it may be conte01pJated 

wilether a provision may not be introduced 
in the Companies Act, so that we can 
enforce involuntary merger of healthy 
textile units with sick textile units. In 
fact, in Ahmedabad some unit~ had so 
taken over. Arvind Mills has taken over 
Lakshmi Mills; and Juckny. both the 
mills, viz. the parent unit and the foster 
unit both are working very well today. But 
the Government can well think of enfore-
irg involuntary merger or amalgamation of 
companies. 

In any case, you should immediately 
come forward with a proposal to ban, 
merger of textile units with chemical units 
and other units the same management or 
same compant so that it cannot happen 
that the texti1e units would go sick and 
the chemical units or the diversified units 
would reap profit at the cost of th~ parent 
textile units. 

Several points have been made out by 
the parties concerned in course of their 
meeting with Mr. Mirdha also had been 
who had been gracious enough to listen to 
the workers when he came to Ahmedabad 
last week. The Prime Minister also gave 
a very patient hearing to the workers. The 
Prime Minister also promised to set up a 
committee, a national level committee to 
go into this matter. J request the Minister 
of Textile to urge upon the Prime Minister 
to expedite setting up of this committee 
so that all problems can be gone into. But, 
notwithstanding all the sympathy of the 
Textile Minister, h~ has to work within the 
parameters of the textile policy; and 
unless that paragraph, namely, paragraph 
describing taking over of all mills and 
aUowing the so·calJed viable units to be 
closed down is expunged from the textile 
policy. the Textile Minister with all his 
sympathy wiU not be able to help the 
workmen. I, therefore, request a compre-
hensive review of national textile policy 
may be taken up as an urgent measure so 
tbat immed;ate step_ can be taken to 
restore the health of the textile Industry 
and to protect employment ond employ· 
ment potential of the 9/orkers. 

Rellabilitatioo meaaures have bCOD 
aODounced.· They are qui t~ 10od. But 
one thinl wonies us and that is that mill. 
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closina down do not even pay terminal 
benefits to 1he workers. retrencbment reJief, 
gratuity. notice pay, wages due. leave 
wages dues are not paid by the closed 
textile units. What to do? Government 
must force them to pay to the workers 
their dues. If they refuse to pay. tben 
govermtent mUlt take over the assets of 
those units and utjJjse tht'se assets in order 
to pay terminal benefits to the workers, 
If it is not possible to keep units in run· 
ning conditions, Either run tl'fe mills, jf it 
ib possible; if it is not possible, then, at 
least, do something for the workers. Many 
workers are ready to go wi lh golden hand 
shake work if t hey are assured proper 
payment of retrenchment relief. terminal 
benefits and the benefits of rehabilitation 
scheme. Workers think : "~arvl1ashe 
Samutpunne Ardltam Tyujayuli Ponditah.' , 
If, employment is to be lost an)lway and 
everything else is to be ruined, then, at 
least, why not rest content with accepting 
retrenchment relief, terminal benefits plus 
rehabilitation benefits; but that should be 
~esorted to only when it is found impossi· 
lbJe to run a unit. Otherwise, the first 
attempt should be made to run a unit. The 
[interests of the industry and the society are 
ito be protected because textile industry, 
!textile units arc public utility concerns; 
:it is producing cloth and cloth is a public 
:utiIity commodity. Therefore, looking from 
thi s angle, an attempt shouJd be made to 
:run the units. In any case, the workers 
:should not be denied terminal benefits and 
,the rehabilitation benefits. The trade unions 
,of Ahmedabad have suggested that rehabi· 
,Jitation benefits should be more JiberaJised. 
,Instead of 1 S months' pay which is envi-
saged to be paid to the workers spread 
over 3 years, it should be spread over fivc 
'years and a minimum of 30 months' pay 
'should be spread over five years to the 
workers so that in th~ meanwhile workers 
can get alternative employment. 

A sli II better scheme would be to intro-
duce a pension scbeme for those workers 
who are affected by closure of miils so that 
,they can get certain amount of pension 
until they reach the ale of superannuation. 
That would be an ideal thing if the govern-
ment is able to do it. ' There need Dot be 
any pessimistic Dote on the textile 
industry. 

The Minister rightly pointed out on 
earlier occasions that the production in aU 
the three sectors has gone up-handlooln, 
powerloom and the organised beelor. We 
have to utiltse our export potentia], Mill-
owners have jnformed the government that 
export potential is to the extent of Rs. 
8000 crates. The present export beina 
about Rs. 2,500 crores per year, we can 
surely utiJise it by invigorating textile 
units. Of course one thing has to be borne 
in mind. Giving relief only in 4he matter 
of excise to the textile units wj)] help only 
mill-owners and no one else. MiJI·ow~ers 
have not responded to tne ,'cry good 
gesture shown by the government. They 
have not passed on the benefits to the 
consumers. We have heard about the 
advertisement issued by some industrial 
house. But informed circles tells us thllt 
it is an eye wash. Prior to the announce .. 
ment of the budget proposals, immediately 
prior to~ there was a spurt in the price of 
)arn. And now it is sought to be scaled 
down in order to restore the status quo 
afire and no benefit of the concessions is 
thereby intended to be passed on to the 
consumers. 

You should also strengthen the excise 
law in order to ensure that the benefit of 
any excise concession is j~mediately passed 
on to the consumers. 

I submit ttat so far as my city is con-
celned, it is put to almost in the condition 
of ruins. More than Fifty per cent of 
Ahmedabad's economy is dependanr on 
textiles. Not only textiles mills but several 
processing units are in a very bad condi. 
tion and are closed down. Therefore 
something wilJ have to be done in order t~ 
save Ahmedabad from further ruin. Some-
thing has to be done, I do not say that 
more funds may be advanced to the mill 
owners because I am aware that in Gujarat 
alone. the bank dues payable by sick uni ts 
and SSIs and Jarse industrial units, at the 
end of December 1986 amounted to Rs. 
420.45 crores. I do not know whether 
the occuranoe of H 420" here is a mere 
coincidence or it reflects the c1ausc per .. 
tainiol to cbeatina in tbe IPC. But, any 
way, Rs. 420,45 crorcs are liable to bo 

.. paid, they,re bolSed down with sick 
,units, Rs. '7,14 crores, Rs. 29.32 ~ror .. 
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and Rs 15.63 crores are due to 1081, 
IPCI and IRDB and the break-up ~how~ 
that the lion's share of these dues is from 
textiles. The JialjjJity of textiles is Rs. 
244.64 crores ill Gujarut alone to the 
banks, and Rs. 35 crorcs to lDBI, Rs. 
12.69 crores to IFCI and Rs. 7.54 crores 
to IRBI. 

You will have to tilkc comprehensive 
measures for restoring the health of the 
textile industry. The further process of 
deterioration j'n any case wilJ have to be 
arrested. And so far (is Ahmedabad city 
is concerned, kindly forget that it is in 
the position of mctrop01i'). It is also just 
like any drough.t-affccted area Please 
treat it as a drought afl'ected or backward 
area, and set-up giant public sector unit 
spdnsored by the Central Government in 
Ahmedabad so that aHarnJtivc employ-
ment is avaiJable to the workers. 

With these words and wit h a sanguine 
hope ti1at the Government of India will 
surely look· ioto the sad plight of the 
workers and take some measures on a war 
footing to enslIre that the employment 
potential of AhmcdabaJ textile workers i~ 
not affected, and those closed units are 
immediately revived to work and no 
further textile unit)s to be closed down, 
-with these word:> amI observations-J 
support the Demands. 

[ Translation] 

SHRI ABDUL HANNAN ANSARI 
(Madhul)alli): Mr. Chairman~ Sir, I supp-
ort the Demand for Grants of the Ministry 
of Textiles presented in the House, but at 
the same time, I consider it necessary to say 
a few things about this policy. Just now, 
the hon. Members have spoken a lot about 
mill and powerloom sectors but handloom 
is the sector, which is neither able to air )ts 
grievances nor its vOice reaches this House 
in forceful words. The hon. Members 
must have come to know from"the neWi· 
papers that for the first tjme, the handloom' 
weavers all over the country had to come 
on the roads to plead their case before the 
people. The facilities which have been 
made availabJe to them under this policy, 

have been openly violated. On going throe 
ugh the handJoom 'policy, it seems that 
under 9 point programme, some facilities 
have been provided. such as. supp1y of yarn 
or hank yarn wh ich is essential raw material 
for the weave1 s, financial schrme, yarn 
depots and cloth reservation. Bcsid~s, the 
responsjbility of making availab1e Janata 
cloth to the poor, has been entrusted to the 
handloom sector. Sjmilary, mention has 
been made about the schemes being run 
under modernisation programme and work-
ing hours for the weavers I would like to 
put before the House ~ome things in their 
entirety. 

In 1987. when I came 10 know about 
the large scale export of cotton yarn t eing 
m~dc from the country, I had expressed my 
apprehension in this Hou~c through Q~cs· 
tion No. 2708. In reply to tbe Quc~ticn, 

I was assured that the Government \\as 
going to export Oll Jy a ~ma1J quantity of 
cotton yarn 10 other countries. In additJOll 
to this J wa~ also assured that due to this, 
handJoom sector would not face any dim-
culty. 

The second time when , raised this 
matter under rule 377 in the House on' 
19-11·87 and expressed my apprehension 
about th~ export of c,)tton yarn, I was 
given the similar assurance and tolet 1 hat 
shortage of cotton yarn would not be allo-
.wed to be felt by the bandloom sector. 
But you will be surprised to know that the 
cotton yarn which was availabJe earlier at 
Rs. 100 is difficult to get even at Rs. 180 
and that too is not .available at all places 
easily. The result is that 3 crore weavers 
who w\!re dependent on handloom'are facing 
starvation and have been compelled to go 
to big cities where tpey are living in slums in 
inhuman condi tions, and nobody bothers 
for them. 

Janata cloth, about which wild cJaims 
are made regarding its production, has been 
able to provide work tC' not more than 20 
per eent of the weavers a1l over the country. 
The hon. Minister can h(rnself check up 
the figures. The proof of this is that 80 
per cent weavers are not engaged in the 
manufacture of Janata cloth· The hon. 
Minister knows that the handloom industry 
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is a hig industry in the country and it has 
got its own history. It ha<:; not only met 
the domestic demand but has also got a 
hold over the markets in for.!ign countries. 
During the colonial rule, the Briti~hers had 
chopped off t'he thumbs of the weavers 
producing handJoom cloth in the couJltry. 
But even today the weavers are being 
deprived of their occupation in their own 
country. The reason for this is that the 
weavers neitllcr get raw matcliul nor other 
facilities. This is the reason \Iv hy they are 
facing difficulties. 

Under the Janata Cloth Scheme, the 
Central Government tried to provide emplo-
yment to 20 pcr cent uI'lcmpJoycd in one 
year. Under this scheme aho. rxpJoitat ion 
JS being done This matter has been raised 
several tirneos at various forums. All-India 
weavers Congrccs. of which Prof. Ranga is 
the President and my~cJf a humble worker, 
had also passed a resolution SJld PIesented 
it to the hon. Minister of Textile with the 
request to Jook into the problem. But time 
and again) it is explained that this matter 
is the rc~pon~ibiJity of the Statc Govern-
ments and only they arc competent to deal 
with it. 

I fail to unde] stand tha t when a large 
amollnt of funds of the country are pumped 
into this sector in the name of uplIfting the 
poor and providing facilitIes to the weavers, 
how is it that the Government i~ not able 
to provide work to the weavers. Cotton 
yarn quota is lifted on fake nam~s and is 
sold in the market Subsidy is also drawn 
on this account. Several of such cascs arc 
pending in the Ministry. If this system 
continues. when the handloom sector will 
get work? 

Mentipn has b~en 'made of cotton yarn 
depots. There are hardly two depots in the 
entire state of Bihar and none in my dist .. 
ri~t where abou t 25 thousand looms ... arc 
there. I can say w~th confidence that not 
even 500 weavers are engaged on them now-
a·days Rest of the weavers are either 
pulling rickshaws in big cities or are doing 
odd jobs to avoid unemployment. If any-
body has any doubt about this, I would 
suggest that let a team be-sent there to see 
for themselves the condition of the people 
over there I wou1d like to give an 

eiltample. The figure~ in the official report 
indicate that production ha-; been shown 
even during the days when northern parts 
of Bihar were inundated in devastating 
tloods. If such things are not inquired 
into, I do not tbink aweful exploitation 
being done jn (he country can be checked. 

Similary, people from Maharashtra also 
come to me and appri;"e me of the condi· 
tions prevailing there. The conditions arc 
sirniJar there also The peolJle who are in 
this occupation are coming from all parts 
of the country and meeting us. If the 
policies announced by Shri Rajiv arc imple-
mented and if Government efforts remain 
coufined to disbursing money, I do not thin k 
\\-e are faithful to our beloved Jeader, as it 
tant-amounts to violation of policies, "'hich 
foster unemployment. This will also mean 
mj~use of tax payers money. If the~e 

things arc not looked into deeply, we are 
guilty before the electorate. We must think 
ov~r these things. 

When Shri Srinivasan introduced power-
Joom In 1972--a period of rising unemploy-
ment-just for modernisation, at the time 
also several weavers werc rendered jobless. 
Mill sector increased the price of cotton 
yarn recklessly which rebulted in uncrnploy-
mCJlt among weavers. At that time also, 
the same assurance was given that hand-
Joom sector will not have to complete with 
the powerloom sector. In this report too, 
similar guarantee has I;>een given, that 
shot tage of cot ton yarn will not be allowed 
to be felt. Today also. we have got the 
reply that cotton yarn wi11 be exported. [ 
fail to undt"lstand the logic of expprting 
cotton yarn by a country where 3 crore 
looms have been closed down due to short-
age of cotton yarn. This also raises a 
suspicion that some poople might be 
jnvoJved in the export of cotton yarn. I 
would like to impress UPQIl the Government 
that export of such items should be stol'ped. 
About hank yarn also, we are doubtful 
whether it wiU reach the poor or not. . In 
strong words I would like to impress upon 
the need for the setting up of cotton yarn 
shops in all districts so that cotton yarn 
could be made available to tbe weavers at 
the prescri.bed rate. If such an arraoaemcnt 
is not made. there is no way 9ut to make 
available e<>tton yarn to the weavers and in 
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that case SOine" people will keep on 
bencfitiol from it. 

SimiIary. t here is a need to p1ak~ mark-
eting arrangement for 80 per cent non-Janata 
cloth and to pay proper attention to 20 
per cent Janata cloth already being produced 
by the handlcom sector. The subsidy given 
for this purpose is misused. We are rai-
sing such issues in the House because we 
are the representative of the pepole and 
have a responsi bility towards them. If we 
are 1101 able to accomplish this work, the 
scheme of the Government wi1J become a 
mockery and these helpless pepole will 
never be freed from diffiulties. They will 
loose their confidence in us. 

Me. Chairman, Sir, handloom sector is 
the major employment generator next only 
to agriculture. 3 crore people are engaged 
in it and 5 crOles are connected with it. 
I am not against powclloom or miJI sector 
but I want that our oldest industry should 
not forget the words of Mabatmaji who 
said that if protection was not extended 
to collage industries, our freedom would be 
in peril. Shrirnati Indira Gandhi had also 
given the assurance to protect the handloom 
industry. 1 most humbly request the Gov-
ernment to do justice to. the handloom 
sector and to adopt a sympathetic attitude 
towards these poo: and helpless people who 
do not know anything and to protect their 
interests from the big money lenders, expl. 
olters and the leaders who pJay with the 
Jives of the people. With these words I 
support these Demands and conclude my 
speech. 

LEnglislr] 

SHRI DIGVJJAYA SINGH (Rajgarh) : 
Sir, I rise to support the Demands for 
Grants presented by the hon. Textile 
Mimster. The operative part of the 
textile policy says: 

"'The Government hopes that the 
policy framework outlined auove 
would facilitate the necessary 
restructuring of the textile industry 
in Iodia- would equip it to make 
an increasingly slsnificant con· 
tribution to output, employment 
and exports and would satisfy the 

clothing needs of aU sect,ons of 
popu lation. " 

If we closeJy analyse the national 
textile policy and if we E-te the results in 
the Jast two years, we will draw certain 
conclusions. First ot" an, 70% of the 
people involved ill textile industry eome 
fro111 handloom sector and I tctaJJy agree 
with the hon. Member who preceded me 
that we as a nation have not looked after 
the handloom indstury as well as we should 
have. The production in the organised 
sector has fallen &hort of our targets: the 
power loom seclor has margillally increased 
and the handJoorn sector has almost remain-
ed s tagnan t. 

As far as employment goes, there has 
Leen no IDcrea~e in employment in the 
textile industry. On the contrary, our 
textile mills have been closed. 57 textile 
mills have been closed ever since our lextile 
policy came into being. Handloom sector 
also has not yielded any additional job. 

16.38 brs 

lSHRI SHARAD DIGHE ill the 
ChairJ 

On the export front, we can draw 
certain satisfaction that we have touched 
Rs. 1,000 crore target. But ft· we have a 
closer look at OUf export target~J then we 
find that the cotton goods have increased 
from Rs. 311 crores to R~_. "75 crores. 
But colton yarn has increased flam 
Rs. 64 crores, to Rs. 296 crores, 
i.e., 432 % increase. At whose 
cost have we increased this C':xport 
of cotton yarn? The result has been 
the handJoom \\ea,ers a]) over tbe couhtry 
are out of job. They are on the street 
For the first time, they have come out 
openly against the policy. I would request 
hon. Minister to have a closer look at this. 
1f we caimot provide cotton yarn. we 
should go at least for polyester fibre yarn 
for the handloom industry. But the WC8v(rs 
of handioom must be provided ya1o. If 
we see to whom have we expolled our 
cottvn yarn, if we analyse that also, w. 
will find that we have exported our cotton 
yarn to non-traditional areas, Le. Taiwan 
and South Korea which are our comperttors 
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in the garment industry. We have liven 
tb~m the cotton yarn at cheaper late, to 
raise our exports, at the cost of our local 
garment industry and also at the cost of 
our handloom weavers. I would say that 
three IS n strong case for reconsideration 
of this issue. The handloorn weavers 
must be provided total protection. I would 
like to comment on the functioning of 
the NiC. The scene at the NTC is 
rather poor. They have not been able to 
achic:ve the target in any secfor. They 
have not been able to fulfil their social 
obliaations The controJled cloth, Sulahh 
textiJe production which was proposed to 
Joo~ after and cater to the needs of weaker 
sections has not been made. The function-
ing of Lie NTC also has to be improved. 
The recruitment policy has to be streamlin-
ed. There have been instance-; where 
people have been appointed Chairman (\f 
the NTC who did not know a single thing 
about the textile industry. That has to be 
corrected. All such people who are totally 
unaware of the tcxti Ie industry who are 
there in the NTC must be thrown our 
immediately. Rationa1isation and modern· 
isation il) being done hut the losses which 
are accumulating is a matter of serious 
concern. 

In the organised sector also, a very 
pragmatie approach has to be taken, 
Most of these closed textile mills are 
located on prime land either in Bomhay 
or Ahmedabad or IndOle or even In Delhi. 
If you have to run the textile mills, you 
have to get money for modernisation. 
How long the Govelnment of India can go 
on subsidisillg the organised sector? The 
prime land on which the textile mills are 
located hlls to be sold out and rea) estate 
should be developed on this land and the 
money accrued from the sale of this prime 
land should be used for modernisation of 
sick units. The State Government should 
be taken into confidt'nce. The State 
Government should not have a closed 
outJook as far as this is concerne-d. Let 
there be open ou tlook. 

Let there be a Committee of the 
Government of India and the State 
Government which can 80 into each case 
but if you want to run the org:.mised 
sfCtor, there is no other alternative but to 
shift to cheapor land and U~ the prime 

Jand saJe proceeds (or modernisation of 
textile mi Hs. 

The PowerJoom Service Centre which 
the Miraistry of Textiles has started has 
been totally ineffective. loday the power-
Joom sector needs protection also In my 
view, this is the second" priority. The first 
priority is khadi and tben bandloonl. 
Khadi should he in the Minhltry of 
Textiles. Khadi production is the most 
important programmes in the country, 
Powerloom Service Centres have to be 
upgraded and strengthened. They IIhouJd 
concentrate on technical and design inputs. 
The power 100m weavers must know what 
they have to produce. That kind of input 
is totally missing. I come from Madhya 
Pradesh. There)s a concentration of 
powerlooms in Burhanpur and JabaJpur. 
The powerJoom weavers are in a bad state. 
There is no facility for the Ministry of 
fextilcs to give them som" kind of input 
in the matter of consumer preference or in 
the modern fashion designs also. There 
should be some kind of a subsidy on tbe 
power iariff also. Our agriculture is allO 
being subsidised to some extent in the 
power tariff. Power subsidY should be 
given to our powerll'"m users also in the 
decentrajis.ed sector. 

I do not know whether there is a 
PowerJoom Service Centre at Burhanpur 
and JabaJpur. If there is no Service 
'Centre in Burhanpur or JabaJpur, there 
Qhould be one in both the places. Tbe 
Handloom is the backbone of the textIle 
industry and it needs total protection. As I 
have already said, the availability of cotton 
yarn or v.s.f (Viscose Staple fibre) yarn 
must be assured Better hand looms arc 
sti II not being used and they ape still 
working the old looms. The proQuct 
protection is a must. The Go\'crnmcnt of 
India and the State Governments purchase 
textiles worth more than Rs. 600 crores to 
Rs. 800 crores bu t tbey are aU purcbasilll 
textiles from orJanised sectors. Thore is 
a strong case that if you waDt to live 
protection to woavers of handloom aad 
khadi sectors, you have to enCore stllOn,ly 
that all the Government porch.les by the 
Government of India, tbe public sector 
undertakin .. and the State Goveramcnts 
must be of Khattl Of of han4100m. 
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Unless and until you do that, it is very 
difficult to compete in the organised sector. 
Fashion design input and consumer prefer-
ence input have also to be there in the 
Handloom industry. I feel that we should 
concentrate on the house-hold and furnish-
ing textiles, as far as the Handloom 
Sector is concerneu. More and more 
handlooms should be u~ed for the house-
hold and furnishing fabric. 

Sir, there is a strong case for increase 
in wageli.i of the Handloom weaver'!, 
A1though the Government had decided in 
their Textile PoJicy that mo"t of the con-
trolled cloth wou1d be manufactured by 
the Handlooms, but unfortnnatcly it has 
not taken off yet. Although in .the last 
Budget, the subsidy on the Janata Cloth 
has been increased from Rs. 2/- per metre 
to Rs. 2.75 per metre, this is not adequlte 
because the prites of yarn have increased 
two-fold whil e the ~ubsjdy has been 
increased to a very ~mall Jevel. Most of 
the cooperative socIeties and the Handloom 
industry is in a bad shape. 

Sir, the Polyester Handloom cloth 
Soes for processing to the private" sec tor 
because most of the handloom cooperative 
societies do not have processing houses. 
They are subjected to the levy of the 
excise duty while the handloom cloth is 
exempt from excise duty. I would request 
the hon. Minjstel to ta1r e up the case with 
the Finance Ministry to see that the hand-
loom polyester cloth which goes for 
processing to the private houses ~houJd 
be exempted from excise duty. 

Sir, khadi production has to be given 
preference. There is no doubt about it. 
Although there is a mentjon of that in the 
National Texti Ie Policy but the Textile 
Ministry is not looking after it. J would 
request {Hon. P.M. through you Sir, hon. 
Prime Minister that there is a strong 
case for Khadi to be brought under the 

· fo1d of tbe Texti1e Ministry - I would 
stronaly recommend that the yarn of the 
lower countr- say 1 S or 20 counts-must 
be reserved for Kbadi spinning umber 
~harkha. 'If you want to remove uncmploy-

-ment ~in this country, in the rural areas, 
you have to take up .tbe spinnioa industry 

down to the remotest cornetS' and you 
must put in technical input so that 
production of these cherkas goes up. The 
peda I-operated oj ch arkhas are doing well. 
They should be popularised. I would 
even go to the eJetent of sayjng that we 
must go in for introduction of half-horse-
power motors in this sotnning unit I and it 
would do weJJ llltimately, what do we 
want? We want maximum employment 
and this is one field which can give 
maximum employment in the ura I areas. 
The subsidy in the Khadi industry on the 
spinning and weaving is also faulty, The 
ultimate I"eSUft is that mo~t of the instirut· 
IOns are get ting money-I mean the sub .. 
sidy-but the weaver and the person who is 
employed ~in spinning is not getting the 
benefit. I have a Iready requested about 
the noyernmcnt's purchase as far ali Khadi 
and Handloom IS concerned. 

Sir, one of the most neglecled sectors 
is Sericulture. It h, vcry surprising that 
in a country like ours which has a large 
labour potential, such a labour-intensive 
sector has been totally neglected. It is 
one area where there is a very large 
potential and a lot of money has to be 
pumped into this sector, if we want t~ 
remove unemployment in the rural areas. 
Further, I would request the hon. Mifllster 
that an integrated policy on Se] iculture 
development has to be drawn because 
ultimately Sericulture has to btl seen in the 
integrated way starting from the planting 
stage or rearing the cocoons down to the 
marketing of your product. Therefore, 
an integrated Sencu]ture poliCY of the 
Government of India mu~t certainly be 
brought out. 

Sir. I have read in the IVlpers that 
Government of India has gone m for a 
World Bank loan of Rs. 700 crores. It 
is a velY good thing I would request that 
Madhya Pradesh may kindly he taken up 
as a State for Intensive development of 
Sericulture. Sericulture and Kosa product-
ion can be very useful in the tribal areas 
because it fits into their life.style. it fits 
into their economic system aJso. ] would, 
therefore, spggest that Kosa production, 
fight from rearing of cocoons down to tbe 
ree1ing, weaving. processing. dyeing and 
printing as a whole, should be taken up 
as a project in the tribal areas and more 
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80 initboso areas whore Kosa production 
is also there. i wou(d say that the fiscal 
policy as per the textile industry has to 
be very closely looked into. There should 
be total coordination between the TextiJes, 
Petro-chemicals and the Finance Ministry 
before any excise duty or the excise levies 
are imposed. I would like tc" b]ing to the 
notice of" the House the Excise Notification. 
of December 1981 where suddenJy le"i'es 
were imposed and there was uproar through. 
out the country and under pressure 
Government had to' withdraw those excise 
levies. In the first pJace, there was no 
need for it and y,hen \\'e did that, we 
unnecessarily created a situation which 
could have been easily avoided. There is 
a strong case in all cases of fiscal policy 
imposition of excise levies in the Textile 
Ministry must be closely looked into,' must 
be closely coordinated because it is matter 
of serious concern that number of times, 
people come out with various insinuatioos 
which, I am sure, are totalJy incorrect. 
But, we have to be very careful as far as 
these are concerned. 

It is amazing that Rs. 3,000 crores of 
textiJe goods al e smuggled into this country 
It is not a sma II thing that the people can 
bring in their pockets or something like 
that. If Rq. 3,00(1 crOTes of textile goods 
are smuggJed into tbi8" country, then they 
will have to be curbed, they will have to 
be prevented. There bas to be a serious 
concern on this point. Hon. Minister of 
Textiles must take up this with the con-
cerned Ministers. 

There is an argument that the excise 
duties shoutd be rationalised to check 
smuggling. There is a'strong case on that. 
But it has to be seen in an overall.manl1er 
whether this would really ~heck smuggling 
or not because we should not fall prey to 
tpe situation where we reduce the levies 
and ~muggling also is carried on. 

To conclude, the composite mills in 
the organised sector should confine itself, 
should concentrate on producins higher 
quality fabric required for our garment 
industry. exports and leisure markets. I 
will be sorry jf I otTend any of my colJca-
sues here, But we should not hesitate 
in ciosiq d;)WD mills with obsolete machi· 

nery which cannot meet the present a., 
competition. I would 80 to the extent 
that it would be better to close down 
mil's and give them fifty per cent of the 
wales tiIJ their age of superannuation. 
That would be cheaper for you. (lht,rrup-
lions) I think, rehabilitation .. pJan i. a 
must. But the lesourc~s avaiJabJe at the 
command of the Government should firse 
go to th~ handloom industry because that 
incidenta]Jy employs the largest number of 
people. 

I would conclude by saying that tbere 
is a reaJ ne~d for a closer Jook in the 
Textile Policy, filing up of priorities and 
if need be" we shoUld go ill for mid-course 
correction and with greater emphasis on 
khadi and handloom production; 

DR, DATTA SAMANT (Bombay South 
Central): The text lie industry is second 
to agriculture in our country involvinl 
about more than one crore labour force in 
all the three sectors But this Government 
has, whatsoever. no planning. All the 
planning, all the development and aIJ the 
help in the textile industry is just for 
those who are sick, for those who are nQt 
well. It is there just to finish them off. 
I am coming to it. And those who are 
healthy-I think the healthiest is Shri 
Dhirubhai Ambani of Reliance and then 
comes JK and RK -you feed them, give 
them concessions, give them assistance and 
give them modernisation funds and So on 
making them mor~ rich at the' cost of 
textile workers who have JiteraJJy built up 
the economy of this c('luntry. 

Mr. Chairman, Sir. you are from 
Bombay. Three lakh textile workers in 
three generations have built up Bombay. 
Because of that. all the oth~ industries 
have come up and because of the hard 
work of the textile wOlkers of Bombay, the 
whole of Bombay has now beautified. The 
whole policy of this Government, al1 ~our 
Acts are leading to such an extent that they 
are goi ng to massacre the text iJe workers 
in this city. 

Mr. Mehta, who belongs to your party 
has repeated tbe same words, tbouab he 
supported it. He said, the textile work~., 
in Ahmedabad bad to commit .ufci~. 
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Becausc qf poverty women bad to iadulse 
In ptp$titution and SO % cf tbe economy of 
Al1medabad is ruihed. J remember your 
·wOfds} I have noted these words; these 
are the words or a Congress-, MP! This 

. is the t~tile policy on which this Govern-
ment is moving. 1 will come to it a 
little laler. 

In the last budget we heard at about 
15 placeq where you have announced vari· 
ous concessions to textile owners. There 
is no tim~ to enumera te them. For 
polyester staple fibres Rs. 10 duty cut, 
for polyester yarn Rs. 27 duty cut, etc. 
Both these duty concessions amount to 
Rs. 266 crores which are given to polyester 
magnates; out of this Rs. 155 crores 
win go to Dhirubhai Ambani and his 
Reliance. From here you start. the whole 
planning of the country and then you talk 
of the poor. I know that we had shouted 
at it because worker$ are not in your jUriS-
diction at aU. I know the policy of the 
Government. 

Now let us talk about consumers. 
thirtk your policy i", for consltm .. ers. Whlle 
talking In this House you have said that 
these benefits w i1J pass on to the con-
sumers. I got the statement of Mr. 
Sharma J the Textile Secretary who called 
three times In the last one: month al1 the 
textile magnates and told them that' we 
have given you conce~~ion8, you must 
m6nitor it and these concessions must pas'S 
on to the poor people'. I made D calcu· 
Jation. Whatever conces~ion you have 
Biven to the top magnate~. if they are 
passed on to the consumers, the clot. price 
or polyester must go down by Rs. 2 per' 
metre And 40 n.p on the filament yarn. 
Reliance has given in 1 he Press just to 
please the Minister that they have reduced 
Has that gone '''to the consumers? Has if 
gone to the 1"eopJe Whl) are purchasing it? 
Do these 1ra.ders and the ",ople in between 
pass on these concessions to the people? 
The price of the polyester saree must go 
down by Rs. 10 if these conces~jons are 
passed on to the consumers. \Vhat the, 
Government is doing for 3'5 days and 
what for is your budget? Forget about 
wnrkers ; you have killed them and mas .. 
sacred them; but are you carin, for the 

consuMers at least by ,.ur tattle poliqf' 
1 am rai~inl this issue. 

How many concessions have been alvea 
by you 1 On Nylon you have reduced the 
duty by SO %. on cotton you have reduced 
by 3 %, Viscos staple fibre you have re-
duced the'duty. For importina maohfn_ey 
by these big peoJ>le you have reduced tbe 
duty from 15 % to 10 %. Dhirubbai 
Ambani and other top people are tellio. 
you and you are dancing like·· before • these people and making your textile 
policJes just to please them. I am a(cusio. 
this Governmen t in this House. 

If the consumers are not benefited, jf 
all the people are not benefited, then what 
for is your budget? It is your experioACt 
a]go, Sir. Prior to this textile polic), you 
have given concessions. 

THE MINISTER OF STEEL AND 
MINES (SHRJ M L. FOTEDAR): Tho 
Hon Member has mentioned that the 
Government is dancing like·· I think it i. 
unparliamentary. 

SHRJ MURLI S. DEORA (Bombay 
South); Whatever he talks is unparlia-
mentary ! 

DR. DATTA SAMANT: Why. you 
feel it? 1 have gi ven the calculation to 
the naya paisa, let the Minister rep]y. 

MR CHAIRMAN: His reference to 
the Government is derogatory. Therefore 
I eXf'ung ~ those remarks. 

DR DATTA SAMAN'f. : The benefits 
have not gone to the poor people. Tbe 
Hon Minister has announced in the Upper 
House that they are not bothered about 
skk units; let th~m die their 'O\\In deat11; 
this Government will not take over a sinsJe 
textile mil). The- Miniskr may correct me. 
I (ead it in the Press. This is the state-
ment he has made in the Upper House. 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): No more 
nationalisation. 

··ExpuDged as ordtr.d by the a.ir. 



DR. DAITA SAMANT: Yes .. no 
mote aaUoQaJisation. You bave made tbis 
.tatoaeftt 'which I have read UI th~ Press. 
r •• correct by 9" % . It that is so. then 

-who is ,oiOl to take care of,.U thc$c sick 
ltllits ? I am not telling you to tak6 over 
tbem. Why these units have gone sick ? 
50% machinery of NTC and other sick 
units are forty or more yeus old. You 
have t.ken Tatas and Empress Mills. Tata·s 
assets ha.ve gone up to Rs. 4200 crores. 

1'.GCrbrs. 
Two miJJs of Bltlas arc closed. His· 
assets have gone up to Rs. 4500 crores 
but his old milJs have become sIck. 1 he 
buffaJoe has given 13 children. Then. t has 
to be sent to a slauBhter house and the 
Government bas to take that buffaloe and 
just feed it. Why are you not punislung 
these mill owners who have not model11lS-
cd these units? \Vhat they have done in 
SO yeats while running the miJJs nobody 
knows! The Government has been sleeping 
over and when they make the Ulllts sick 
and hand h over to you then you say'I am 
not going to take it over I think lakhs of 
workers-at present 1.5 lakh workers--
from Bombay, Ahmedabad and Kanpur are 
dying a:nd because of such adamant and 
pro-employers' policy thb Government is 
loing to massacre many of my textile 
workers. I strongly present the sentiments 
of aU these workers before tbe House. 

Now what about NTC mills! One 
hundred twenty five NTC mills are there. 
They are doing 80 per cent production. I 
would like to know what provision you 
have made for the NTC miHs in the next 
five years? It is only Rs. 1 J 7 crores. Out 
of this amount Rs. 80 crores are meant 
for repairs of the buildings which Tatas 
and Birlas did not do, repair of lattrines 
and bollers It is big bosses job which they 
are, doing. This shows your intention 
Only Rs. 42 crores are meant for paying 
the dues to the workers. It is the intention 
of this Government to cIa!, the milts. 
throwaway the Nrc workers and 1h,ish 
them 01'. This is very clear. You have 
provided as.. 7 S!) cr():res for rnodernisatJon 
of Century. Birla and Reliance mills and 
f. NTC mills only Rs. J 1 7 ctores for five 
".,. and for repair of the buil4inal4 For 

NTe miUs y()~ hawt not .ivell a single 
palsa for tnodernisatioll. H:ow the NTC 
mHh ar~ loin. to run ! Tbis .()vetntnent 
must feeJ something. Now see wbat ),opr 
Secretary has written tesardftl8 NrC 
mills: 

'7h<' shortfaU in production 
in 19.86-87. as ~omparcd to 
targets, is mainly due to 
power shortage, &trikes, as 
well as fa ctotS like Jabour 
absenteeism and disturbed 
conditions in some parts Dr 
the country." 

This has become the fashion to talk ot 
non·cooperation of labour. They have not 
been paid the salaries. They are com-
mitting suicides and your Secretary has 
y,ritten this, At least the Minister should 
have corrected thjs· UJtinlately you blamo 
the workers. You talk all tbe policy 
matters with Bjrlas and Tatas whereas tho 
workers die. It is pro~workers' govern-
ment ? J am asking a1l of you here. Tbe 
whole attitude of this government is to 
close down the mills. You have not made 
provision for modernisation. You have 
not made the provision for payment of the 
workers' dues This Government is going 
to kill, sabotage al~d finish off the old 
textile mills workers because of no fault 
of the workers. The machinery of tbe NTC 
mills is 50 years old. Are the workers' 
responsible? What have the top bosses 
done? Is this government sleeping? 

I want to suggest one important point. 
When VP Singh was the Finance Ministor, 
the Sick Industries Bill was passed. After 
the textile policy was announced 45 miU, 
aU over the country have closed down aDd 
J 3 mills are closed down in Bombay. 1 
burnt that textile policy on the roads of 
Bomhtty. 1 opposed it for one hour in 
this House. Now you are saying this is 
bad. You cannot Jook to the interests 
of' thousandS of workers. Now wby do 
you not apply the provis;on of Sitt 
Industries Act? When share CClp ita I ia 
,oing down to 50 per (lent tho bOn. Board 
can act. Hon. Minister can. Ilw the 
instructiollB. You can cha .. 'the Dir~tor. 
If sOQ'lebody i. makln. the mill sick tile 
Board ~as lot VQt pow«a. I lIO\1_ tbtt 
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amendment and it is in tbe law. You can 
cb"nge the director The mills of Tata's, 

. Singhanias and Birlas are closed as per 
that law, There is provision. I am poinl6 

iog out that you can club the healthy unit 
with the sick mill. Have you got anything 
for 'the worker') ? Why are yon talkin,? all 
these things? There is a provision in the 
Jaw. I am insisting for the engineering 
unit. But this department has not don~ 
anything if the mill is going sick Thc:)c 
are all big bosses. You le\l tfiem to remove 
the director. You teJJ them t hat we are 
going to club the sick mill with units like 
Century MIlls or Blrla Cem~nt. Further, 
you hav~ lot the power to stop finance alJd 
loan to them. But you·will never ~top it. 
Now you are start ing some project of R~. 
2,000 cr ores Those who have cheated 
the national economy, those who have 
deceived the people, such peopJe you are 
supporting. This law 1 s only for academic 
discussion in this House. Why has the 
Government not u!)~d all th.! three provi· 
sions to avoid the sickness of the indus-
tries? Thcre is a1J~olutely no thinking. 
There is not anything to be implemented 
in this matter. 

In Bombay, the people are suffering. 
I am happy you abo said that. But how 
many sick miJJs you have to Jook after? 
Rs. 1,100 crores arc blocked. Hon. Minis-
ter, before you came as a Minister and 
before th~ Textiles Department was tormed, 
all the big bosses-textile magnates-all 
over the country had cheated R~ 1,500 
crores of the nationalised banks. The 
maximum cheating is by the textile 
magnates. ror taking over 'the mills of 
NTC, you are in the debt of thousands of 
crores of rupees. For such big bosses, 
the modernisation fund of Rs i 50 crores 
has been created . They have taken so far 
Rs. 150 crores . What are the rules for 
your modernisation fund j? The healthy and 
good miJJs must get that fund! But 1ittle 
sick or bad mills should not be given? 
This shows your attitude regarding the 
modernisation fund. 

Mr. Chairman, your neighbour, Century 
Mills belonging to Birla, got the maximum. 
He exported cotton cloth worth Rs. 67 
~rores. He is Bettina the profi t of Rs. 13 

crores. But he has removed the workers 
He has just kicked them out. Out of 
13.000 workers, he is having pnly 7,000 
workers in the mill DOW. The Government 
is now saying: you are a Breat man; you 
arc cJ(portmg ever)'thing. I am giving you 
concession in the tax. 

Hon. Minister, I can quote thousands 
of policies or this Government from which 
aU these big bosses in the country arc 
getting the benefits. Your modernisation 
fund b being used in' Bombay by Morarji 
~1iJls, Century MiJIs, Standard Mill:;, 
Bombay Dvelflg, which are very good mills. 
Wh,\t is the need for giving modernisation 
fund to these mills? Af{~r taking ttlL.> 

modeJ nisation fund, if they import 01.C 
schlager 100m, ot1~ worker would repJace 
22 worker~.·ls it the puIicy '? h this the way 
to protel:t the intcrc!-.ts cf the workers '! 
A II the benefits of these looms go to tbat 
owner who has already cheated their 
funds. AJJ the~e 7-8 milJs~are doing very 
wen. 

The milJowncrs have adopted the 
strattgy that a mil1 i~ good, take aU conce-
~sions, run It proper]y. decide another is 
bad. Finish it off. KiH the workmen. 
Run away alld seU the Jand. Instead of 
teaching these people in Bombay, the Govern· 
ment have now come forward with a policy 
that we will allow you to sell the land. It 
is 1ike gold. The share capital of the 
Bombay Textile Mjlls is Rs 60-70 crores. 
BlIt by sel1ing the land, they will get Rs. 

1,500 crores. Such temptation is shown from 
here. Such concssions arc told to them 
Gradually, ~omc 7-8 miJ]s-new modern . " mills-have been closed during the last two 
yeares. Sadhna mills is closed to the extent 
of 15 per cent. Ambica Mi1ls is ~losed. 
What are you doing? Then, they talk tnat 
Dr. Samant has done it. This is beco-
ming a' fashion. The strike in 1982 has 
nothing to do now. I have not gone to 
Mr. Mehta's place in Ahmedabad to do 
tbat. You people are creating problems 
for the workmen. The Bombay texHe wor-
kers are facing difficulties. They have a 
feeJing that the Government is working in 
close cooperation with the millowners. 

For God's sake, I request hon. Minister 
at least to announce today thai we will 'not 
allow them to sell the land .. On . the con-
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trary. I r am going to put up the proposal. 
Your Rs. r, 100 crorcs are blocked You 
are giving them Rs 600 crores concession 
for th.; tax and Rs. 7 50 Clores for modern~ 
isation fund and inspite of giving this 
money. I don't thi!lk that clothes wjH be 
cheaper and the workers are going to suffer. 
Why not take over all these mills? Hon. 
Dighe has given a very Bood suggestion and 

. I support it. You have got NrC. It is a 
white elephant. How many branc-
hes have you got (! One in Bombay. one in 
Ahmedabad and so on. I think it h your 
responsibility to run them. There-
fore, I am putting another proposa~ that 
all these mi lIs should be taken Ol"er by the 
Government and J think that will ~ovle the 
problem with such type of work th0 mill 
owners are going to cheat trouble you 
more. 13 nationali ~cd mills in 83 -you are 
still h~sitating and 70.000 workers are out 
in BombtlY. In Kohinoor mill, the judge. 
ment given by the High Court to take back 
the 1600 workers is not followed by the 
Governm.mt. The modernisation of th~ 
mills must be monitored by thc Government. 
Don't leave it to the union. I Lave seCn 
RMS making settlement with certain people. 
I don't like to go into that controvelsy 
now. Therefore, Srinivas mill Khandesh 
mill-these proposals have come Lo you two 
three times but subsequcn tly, you are not 
bothered and the ~al11e policy has gone 
there. ' 

The problem is regarding colton grow-
ers. 87 lakhs bales is this year's product-
ion. This Government has danced to the 
tunes of thes.e mi II owners. I am going to 
put it again. They arC having their lobby. 
The:9 are having praise. I am going to ask 
the hon: Minist~r' that for one melre of* 
cotton cloth, do You need 8 nnnas worth 
cotton? you raise it by two annas and 
make it 4 anllas. The man selling the 
cloth with Rs. 15 per metre is he gOing to 
suffer? There is praise and everybody 
supports shout ing and Government going to 
the rescue of this owner saying tl\at we will 
allow you to import 5 Jakhs bales. 1.5 
lakhs mi 11 workers are dying. My friend 
has said that they have committed suicide. 
You have no sense. Since 5 lakhshave gone 
down, you are saying that we wlll allow 
you to import atJd we will Dot allow you 
to export. It is as though you ale working 

for the. views and whims and fanCies of 
these mi 11 owners. It is very bad. Vou use 
CCC when the prices are falling down ~ut 
the prices are going up" Jet the poor far .. 
mers get some hundred rupees more. I 
think at ..least you have some Jove and 
affection for the co:ton growers. You know 
that in Andhra Pradesh, they have commit-
ted suicide. I will not take much time. i 

Regarding smuggled goods, is it your • 
figure 3000 crores worth goods aJe smu-
ggled correct? Because Government record 
is not there and 1 want a categorical reply 
because this is a~ said by Dhirubhai Ambani 
in Ahmedabad three years Jack and by 
Ajanbhi Modi in Bombay. They have a 
propaganda. They say that Jot of goods 
ar~ smuggled and you have concession in 
the excise duty. What is the Government 
&eizurc for the Ja~t 3 years? The seizure by 
custom s is Rs. 16 to Rs. 20 eroeTS and the 
rea liry JS ten times of it is smuggled. 
Propaganda is made in the Press. We also 

talk. Therefore. it is the duty of tbe Govern-
ment to see that it should not be smuggled 
but whether 20uO to 3()OO crores worth 
goods are smuggled j5! correct or not is 
important. 

Anothet point is while glvmg J 00 per 
cent concession in t he excise duties, again 
the mill owners lobby is operating. Smu-
ggling is more. Even if you reduce the 
total duty, our cloth is 12 to 15 rupees 
higher than what is done in T diwan Or that 
area. Therefore. while mal.:ing any such 
calculations, I request this Government not to 
dance as per the lobby and I want the reJ,ly 
a1:> to how much smuggling is really done in 
this country. Therefore. with' all such 
textile policies, the textile workers are 
literally rui"ec! Our power loom workers 
are used as slaves and whatsoever, there is 
not any type of attention of this Govern .. 
ment to them. Your intention of reducing 
all the cloth to the consumers' rate has aJso 
miserabJy failed. Let the Minister acn-
ounce that I am scrapping this policy iq 
this House today. This was my most bitter 
speech when tht; textiJe policy was approved 
here. The workers are prepared to heJp 
and give production and aU your moderni .. 
sation helps are going into the hands of few 
top people. I am sure that peopJe may 
accommodate but this will not Jive Ion!!. 
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Ttaeniore, you must scrap the National 
Textile Pot.i<:y and nationalise all the textile 
mills. The cotton srowers should set 
SOod rates and you should not resort to 
imports The Bombay textile workeJ S 

should be enabled to benefit from the 
revised wale policy. 

SHRI MURLJ DEORA (Bombay 
South) Mr. Deputy·Speaker, Sir, it is very 
difficult to reply to some of the ridiculous 
arguments which my hOD. friend, Sbri Datta 
iamoot has advaoced ... (lnter'upllons). 
The TextHe Policy was announced in June, 
19.85 and he is blatning for the closure of 
tbe" textile tn'Us in Bombay, Ahnledabad 
and other parts of the counlry on lhe 
Textile Policy of the Government. 1 he 
Textile Policy was announced in June 1985 
and the mill strike in Bombay \\as initialed 
by my learned friend in Bombay 
in 198J and 1982. It is really 5ad if 
someone has made the miJJs ... (lnt~rrUpl­
ions). Thank God he did not go to 
Ahmedabad. I must congratulate the GUJ-
arat Government that they did not allow 
him to go there . • . (Inkrruplions) 

In 1981, Dr Datta Samant misguided 
the workers-I am not saying that he had 
any motive. The time was so bad, the 
worst rece~sioll In the textile industry in the 
world was there in J 98 1. What were the 
reasons to have a textile workers strike in 
Bombay at tbat time? ... (1IlIeruptions). 

DR. DATTA SAMANT: Were you 
paying more than Rs. .. per day to the 
workers? ... (1IllerruptlOnl). 

SHRI MURLI DEORA: did not 
disturb you. I am not charging Dr. Datta 
Samant for colJuding ; tbough some people 
in the textile unions in Bombay have 
charled him for collul\ion with tbe mill 
owners in Bombay. 

DR. DATTA SAMANT: On a point 
of order. He has fijised this issue againlt 
me personally. It is tbe biggest crime on 
earth. Some two lakhs or five lakb work-
ers were out for two years. This is not 
the collusion that my friend and many 
employers bave been dOing. At least Jor 
the sake of sentiments of tho workers, you 
lhoqld withdraw these words. 

MI.lo DEPUTY . SPEAKER: No per .. 
sonaJ accusatiun&. 

SaR.I MURLI DEORA: I did not say 
tbat Dr,. Datta Solmant has colhlded ••• 
(lnttrruptiQns). 

DR. DATTA SAMANT: I do not 
need your certificate •.. (Interruptions). 

SHRI MURLI DEORA: You bave 
charged the Government with aU SOlts of 
things which are not true. 

DR. DATTA SAMANT: This Gov-
ernment is working hand in band with tbt' 
mtll owners. One of the Central Ministers 
told me that when tbe question of interest 
comes, they have to take the interest of tbe 
miUowncrs, because they orc funding us ... 
(Interruptions) 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): You name the 
MinIster. We are not going to protect 
him ... (Illterruptions). Do not make such 
al1egation~ ... (/nterrllplionJ). Name bim 
nght now. 

DR. DATTA SAMANT: It was the 
ex-Finance Minister ... (InterrupJion.». 

SHRI RAM NIWAS MIRDHA: Name 
him right now, otherwise withdraw tbe 
remarks. 

DR. DA ITA SAMANT: It is Shri 
Pranab Kumar Mukherjee, who was the 
Finance Mioister. He told me: "You have 
to run the union, but' I have to run the 
party, and for running the party, we have 
to see the interest of the mi]) owners." 

You are working hand in hand with tbo 
Bombay miJJ owners. I know, how much 
money you colJect for the electi on fURds. 
J have been in the Assembly for the Jast 2S 
years. You bave massacred the textile work 
ers. You have no normal couraac to talk 
here . . • (/nte"uptions) 

MR. DEPUTY-SPEAKER: No interr-
upti ons please. . 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): ( 
would like to tell the hon. Members &bat 
I am speakioa here to ask certain clad-
fte&tjons. My ben. eolleape haa •• ted h. 
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~. ".me the ~1Di.ter. ~y UnptelSiOD is 
lhat Dr. Datta SatnaDt bas not Jiven the 
correcl information ... (Int"r;q,Iltms). 
_lute wbon Dr. DaUa Samant came to 
Parliament, Mr. Mukherjee was Dot the 
Finaacc Minister. That is what I am 
sayinl. 

DR. DATTA SAMANT: When tbe 
Textile strike was ther:e when I was not in 

. the Parliament. 

SHRI M L. FOTEDAR: I am askin. 
the Hon. Member to say correctly, who was 
the finance Minister. 

DR. DATTA SAMANT: Do you 
want more details 1 I can cballenge to 
make a statement. I know you were there 
with 'he P.M. I can Jive you the details 
of the talk as to what the Chief Minister 
of Maharashtra and ·the Central Minister 
said to me. During the Textile ~trike tbey 
said just to call off the strike and maintain 
tbe interests of the Bombay mill owners. 
You are ruining the interests of the mill 
owners. 

SHRl MURLI DEORA : I do not want 
my friend to be offeoded Everyone has 
riahl to talk .•. (Inlerfuptions). 

You have called the Government names. 
You said the Government are waagjn.g their 
tail in front of the mill owners. We are 
not goina to tolerate that. 'I am saying 
how can you accuse the Government like 
this? 

DR. DATTA SAMANT: The Govern-
mont is behaving like this. 

SMRI MURLI DEORA: O. K. tbat 
is your opinion ..• (/",errUpilons). 

What I am trying to say is that -while 
0Sl one side Dr. Datta Samant bas ~used 

'the Government and the Textile policy of 
the Gove.-nment. I am very .. humbJy submi-
Uina here thaC tho " To"tile policy was 
_ounced in JUIle, 1985 while tbe textile ... 
~rike wbicb leaUy ruined the Bombay c:i ty 
_iIo worker-S-DOarly J SO to 250 tbO.JDd. 
0( people wele out of job because of tho 
_tile strike the strite which II lIIPJDed 
to be continued even DOW-W~' decJared ia 

19'1. a.ed' about this to 811fi DiJbe .'&0 
and the textUe milt strikt for .hiell'the I 

can was liven is still continuina. Th."k ,ocI. aft or $ufI'orJna ff>t so many year •• t~e 
poor workers who .~re rni •• ,uidld.". 
(In, .. rruptlon,). . 

DR. DATTA SAMANT; You are not 
talking about me. 

SHRT MURLI DE01\A: I am not 
talking about you. You cao accuse tbe 
Government about anythinl but you cannot 
aHow us ·to sPeak. What J am tryinl to 
say i.s that unfortunately some mis ... uicled 
trade union leaders who were not in the 
textile union earlier, J 'am not damiRI any. 
body mis-guided tbe workers and that was 
the reason wbjoh realJy finished 11 per cent 
of the textile mills in Bombay. My learned 
friend, Dr. Datta Samarit is an expert, he 
is a doctor and I have very hiah respect 
for him. If a telltile mill is closed for 3 
years then what will happen to the mill, I 
would like to know. What will happen to 
the spinning. weaving "nd processJo, 
machine. You see the Srinivas Mill, the 
Sohan MilJ, etc. 

DR. DATTA SAMANT : · He is talkin. 
Something which is irrelevant. I have not 
closed the Srjnivas Mill. It is a new mill. 
I have not closed it. You very we)) know 
that the electric BiBs were not paid by the 
Srinivas Mill .. , (In.terruptfon,). 

MR. DEPUTY SPEAKER: He is not 
attaoking you. 

SHRI MURLI DEORA: . To .. Ik rele-. 
vance and IOlic is only the monopoly of 
Dr. Datta Samant ... (/nlerrupllo1J..r). 

What I am tryin, to say in that if •• ,. 
unit. induttrial, textile or enafneeriq or 
whateveJ it is, if it is anow~d to close (4r 
3 years, whatever may be the relSOllS· ... y , 
be th~ legitimate reasons, what will hap_ 
to tbe unit. Tbe mill's machinery will 
~becom~ jammed; the spindles witJ boocno 
Jammed. Ab you have rJabtJ)' ','d. after 
40 years tbe spindles have b"OIbe obaolttc. 

DR. DATTA SAM4NT: What ~t!Ud 
*,y -do in these 40 acari ? 

ssal MUllLI DEOIlA: \1', •• I Ill' 
bI.Olio, them .Iso. 
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DR. DAttA SAMANT: Prior to met 
4 mi lis were closed. What did you do 1 
(Interruptions). 

The MiJis were closing every year in 
the J)otnbay city.. What your Government 
has done? (Interruptions). 

MR. DEPUTY SPEAKER: How can 
you go on interrupting him? 

(Illterruptio1ls) 

SHRI MURLI DEORA·: Sometimes, 
Dr. Datta Samant speaks as if he is speak· 
ing out~ide a mill. Unfortunately, he does 
not realise that he is ejected to this Parlia-
meJlt. 

ONE RON. MEMBER: Again, you are 
provoking him! 

SHRI MURLI DEDRA: You don't 
worry. 'tHe is my good friend. He had 
been.a COflgreS'1 man. He has heen mjs-
guided. Now. he is again coming back to 
the Congress (Interruption.d. 

Dr. Datta Samant mentioned one very 
important point and I support him on that 
score. When we take the employment 
rate in the organised sector, the largest 
segment of nearly 17t or 18 per cent of 
the gross organised sector's employment· is 
in the textiles industry. But unfortu-
nately, even though the population of our 
country has gone by nearly two per cent, 
the per capita consumption of cloth has 
gone down considerahly. Let me quote 
'some figures in tbis regard. Afr;- the first 
Textile Deve]opment Fund was established 
in 1"975, the woven fabric in the mill 
sector was 4267 million meters. In 1984, 
the figure stood at 3411 million meters. 
This shows the steep fall in the textile pro .. 
duction in India. The real reason has 
been given by Sbri Digvijay Singh whe.thet 
Dr. Datta Samant a,rees or not. But Dr 
Datta Samant aJso rightly said that the 
manufacturing conter.t of synthetic fibre 
has gone UP. while the conten; of cotton 
has gone down. Due to the increase in 
the' content of synthetic fibre, the durability 
of cloth has gone up and this explains the 
fall in the consumption. But the real 
factor responsible for decrease in cloth 
production is Imugglins. Whether it j~ to 

the tune of Rs. 3000 crores or R~. 2000 
crores or Rs. 1000 crores, the huae quan-
tity of smuggling especiaUy with regard tc 
synthetic textiles )s the rea) reason for 
this fall in production in OUf COl'ntry. 
When you go to Madras next time, you 
plense the Indian Airline.' publication 
• Swag at" . You may note advertisements 
for cashrne10n sarecs in this pubJication 
brought out by a Govefflment undertaking 
How are they seHing these cashmelon 
sarees in India, when these are not manu .. 
factured in the country? They are simply 
selling smuBgled goods. Government must 
really do something in regard to such 
advertisements and to stop smuggling 
completely. 

When the June 1975 Textile Policy 
was announced, one of the objectives was 
to redqce the difference retween indigenc/us 
prices and international prices. What you 
get in Taiwan. Hong Kong. South Korea 
and Japan for just Rs. 22 a kilo. sells at 
Rs. J 80 in India. Dr. Daaa Sam ant 
knows it. So Sir, the real rtmedy to this 
problem is to reduce the price gap between 
the international market and the Indian 
market. The price in India is more by 
eight or nine times. And the cheap inter .. 
national prices are the real incentive that 
encourage smuggling. Now I I would like 
to congragulate the Government because 
even after 8 delay of nearly two years. the 
GovernmeHt is trying its best to reduce 
excise, customs and other duties. 

DR. DATTA SAMANT: For whose 
benefit ? For the benefir of Reliance r 

SHRI MURLI DEORA : Please Jet me 
speak. Is Dr. Samant the sole represen-
tative of the Indian working cJasse~? Can 
no one else except Dr. Datta Samant speak 
on these issues ? Please allow me to speak 
... (Interruptions) • 

So, I say that this is a correct policy 
and the Governmenf must do what they 
promised to do in June 1975. The problem 
arose because tbe Government did not 
reduce the excise duties earlier. They 
should have done in much earlier in a 
phased programme. Dr. Datta Samant 
,also said very rightly that those who 
benefit from theie concessions must pass 



353 D.G .• 1988·89 of CHAITRA 1S. 1910 (SA,KA) Mill OJ 1 cxtiJe~' • 354 

on the benefit to the consumers as wei)' 
If they do not fulfil this, government must 
take sterJl action against them and they 
must be made to pay heavy pena]ty jf they 
do not pass on the benefit to the con-
sumers. So, on this point I am one with 
Dr. Datta Samant. 

On one more small poinJ, I support 
Dr. Datta Samant. This is in relation to 
the BIFR Act. I teally do not know as to 
what is the purpose of introducing this 
BIFR Act. The BIFR Act provides that 
in ca~e a unit is becoming sick, Govern-
ment need not take it oyer. 1 fecI that 
the Government must do something either 
to revise or amend this Aet. They must 
go to the rescue of not only t"he engineer-
ing units but the text ite units as welL 
Unfortunately, nothing is being done in 
this regard. 

On anothel point lOO, I ~upporC Dr. 
Datta Samant. He has said that at the 
time of modernisat ion, Rs. 750 crores has 
been given as Textiles l\fodernisation Fund 
set up in 1986 by the IDBI. Not much 
money has been taken. But] agree with 
you regarding the d:sbursemcnt of textile 
modernisation fund to the miH~. Whether 
it is Morarji mill or any ('ther mill, J am 
not against them or for that matter any~ 
body ehe. Hut the Government must 
insist that they must not layoff the 
workers. Dr. Datta Samant is right that 
if a mill has 10 100m!) and if it imports 
one sultzerloom, it will replace 10 looms. 
So jf 20 workers are going to be replaced 
Mr. Minister, you sec thal these workers 
are not laid otf. This call be made as one 
condition. You djd not give a suggestion. 
You only said Jaid off. J am giving a 
suggestion for you. 

DR. DATTA SAMANT: I will give 
you one suggestion. You monitol it. 

SHRI MURLI DEORA: On October, 
1983, 123 mills were taken over. Out of 
these milJs. nearly 20,000 workers are still 
out of job in the Bombay city. So the 
Government must see that· the performance 
of these mi Ils is improved. Once the mills 
are taken over, on the 'garb of modernisa-
tion and rationalisation, the workers are 
thrown out. This must not be done. This 
is a very-very important poi!!t. 

Dr. Datta Samanl has mentioned that 
NrC has become a white e]ephant. Irs 
loss has accumulated to Rs. 1100 crores. 
It has 125 mills at its disposal. He wants 
the entire textile industry to be llationalis-
('d. J am sorry; I am againllt tLat. J do 
not think by nationalising the textile mills 
in India, we are going to do service to the 
workers. I can assure you this, One side 
Dr. Datta Samant is blaming the NTC's 
working ..• 

DR. DATTA SAMANT: 1 hat is a 
sick miU. 

~HRJ MURLI DEORA : \Vhnt I am 
trying to ~ay is that )'ou cannot llat ionalise 
a'J the miJls. The purpose and the real 
policy will be to help the milJs to be lucra· 
tive and to help the miJls to make reason-
able profit. If there is a reasonable profit, 
expansion will come. If there i~ a reason-
able profit. modernisation wiII come. If 
there j s a reasonable profH. the workers 
wiJl continue t') make an honest and good 
Jivi ng. 

With these words, I support the 
Demand of the Government. 

l Trall~laliollJ 
SHRI MADAN PANDEY (GoJ:akhpur): 

Mr, Deputy Speaker, Sir, you have been 
kind enough to caJJ a Bhojpuri to speak 
after Shri Samanl and another hon, Mem-
ber from Bombay had taken their turn. J 
come from Goraphpur which is the centre 
of handloom industry. When the hon. 
Members belonging to the treasury benches 
and the opposition talk about the Textile 
Policy, they only mention about those 
industries whjch are situated in Ahmeda-
bad,' Sholapur, Kanpur and Bombay,. 
While discus~ing the Textile Policy, they 
generaHy ignore the weaver class belonging 
to handloom and powerloom ~ector. The 

.. Members of the ruling party as well as 
the Oppdsition should keep it jn mind 
that the Textile Policy is not being proper-
ly implemented even under the stewardship 
of a capable person like Shri Mirdha. 
While discussing its shortcomings, we 
should also have a glance upon the .history 
of handloom in India. This is the- same 
India where there had always been a com. 
peti tiOD among the Corcian powers to 
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import the MUf)lim of Dhaka from India to 
their respective countries. The weavers 
of Dhaka had the distinction of weaving: 
superfine quality of muslim, a standard 
size piece of which c0uld be slipped 
through the circle of a ring. It wac; these 
weavers who used to meet the entire domes-
tic demand of doth when .here was no 
m:n in the count I y The Britishcrs de')-
troyed the Dhaka industry by chopping off 
the thumbs of the hands of weaveIS. 
Thereufter, they destroyed \\ hatever new 
and fine thing was manufactured. Thi(' 
was the time when indu"itriali7at ion in our 
country was not on a large scale but it 
was comparativtly at the higher level in 
Britain. The llriti'lhers inc;tall~d textile 
mills in thi~ count I y by making u~c of the 
techno1ogy which had become Ollld~ltcd in 
Englanu. Their aim was to earn profit 
by using the cheap labour which wa\) easily 
available in India. The textile mill.;; of 
Bombay and Gujarat, for whom Dr. 
Samant has ~uch a hIgh degree of praj~e, 

are u~i ng the ~alllc ob50lete technology for 
manufacturing cloth Due to the adoplioll 
of 100·125 years old and obsolete techno-
logy, the mills Jocated in Bombay and 
Ahmedabad me incurrin~ losses and 
becoming sick. One of the reasons for 
their sickness is the hon. Member Dr. 
Datta Samant himself. ] most humbly 
submit that the hon. Member. Shri Datta 
Samant has ntithcr worked in any factory 
or a milJ, nor did he face any dismissal. 
Therefore, he does not know about the 
sufferings of labourers better than me 
becauC)c J happcn to be a dismissed 
labourer of a ::'l'gar mil]. I very well know 
that the 1caders who incite the Iahourers 
to go on str:ke, la ter on l~ecorne the 
Members of Parliament and the stnking 
labourers face a Jot of sufferings and 
ultimately become jobless. Therefore, 
there is no need of shcding crocodile tears 
for them (Interruptions). 

You please listen to me quietly and 
stop giving running commentary. Please 
listen to the reply to what you ha\c said. 
Merely saying that the Government wants 
to protect the private sector through this 
Textile Policy is wrong. It is just your 
imagination because the Government wan1 s 
to see each a nd every section of the society 
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6trOJ]g. We shall have to accept this 
obHgation of the pri"ate sector that when 
there was no public ~ector in India, the 
work of industrh,lisation was done only 
by the private sector. J am not advocat· 
ing in favour of -the private sector but at 
the same tlme we cannot think of throltling 
the rprivate sector. The Government's 
Textile Po)Jcy is in the '"terests of labourcrs 
as also all others associated with this 
sector Thercfore, tlie hon. Minist~r 

de&erves congr atulations. Several hon. 
Members have expressed their views abotJI 
the textile milI& under the new TextIle 
Policy of the Government but without going 
in details about the mill f)cctor, I want to 
restrict myself, to the 100m sector )r the 
hand loom sector. Our hOIl col1t'ugue, 
Shl'j Hannan Ansari has made our job 
easier. He has correctly 5aid that 10-1.1 
crc>re people of our country depend uJ"lon 
the handloom sedor dIJ'cctly or indirectly. 
They caIn their livelihood from thi~. We 
have been growing collon 10 our country 
since Jong and the Government has always 
tl ied to give remuuerat Ive price to the 
farmers for their produce. This is the 
duty of the Government to stabiJi7c the 

price of colton. Never before has there 
been ~o much fluet uation in the price') of 
cotton and r-,uch a wide gap bctween the 
prices of cotton and yarn in the pre-
independent period as also for a very 
long timc after independcnce I would 
lik~ to request ~hc hon. Minhtcr to take 
such mea~ures that as soon as cotton is 
harvested and brought to the market> the 
Government should purchase and store it. 
The distribution work should also be done 
by the Government ilself. Thie wi)) on 
the one hand strengthen the distribution 
system and on the other the farmers will 
get remunerative price for their produce. 
On1y then, the Government would be able 
to make yarn and c10th available to the 
weavers, and consumers at the same price 
!hrougbo~t the year. This will also help 
In checklOg fluctuation in prices. The 
Government should seriously consider 
taking measures for the storage of cotton 
so that the farmers and consumers could 
benefit therefrom and the role of middlemen 
is reduced to the minimum. 

There are no two views about the fact 
that the handloom industry in our country 
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did not get an opportunity to keep pace 
with the changing times. First of all. the 
Dritishcrs harmed this industry by chopp-
ing off the thumbs of weavers and by 
setting up n,iHs in this country. J would 
like to request the hOll. Minister to bring 
about improvements in the system of this 
industry so that it may flourish properly. 
The weavers do not Jive in any particular 
States; they live in every part of India. 
You have the whole of India before you 
and the lood and bad of tbe poor people 
aU over the Coulltry will depend upon the 
type of plan you (ormula~e. Therefore, 
you should keep the entire country before 
you while formulating or implementing any 
poJicy. 

Traini ng centres shou Id be opened 
wherever there are big' weavi ng centres. 
Designs should be made avaj]able accord-
ing to the demand for garments in our 
country as well as abroad. Besides 
opening of training centres, pr inting and 
processing machinery should be made 
available at these centres. Production of 
cotton thread should be undertaken at 
those centres where haulage is not needed. 
Such centres could be set up in Banaras or 
Gorakhpur or in all those areas of the 
country whcre handloom production is 
undertaken. 

My third suggc-:.tion relates to market-
ing faci1itics. The official macbinery will 
have to be geared up to the needs of the 
market. They will have to explore new 
markets and pay a reasonable price to 
the producers. All these things win have 
to be considered Jest a Datta Samant 
strike should bring the whole !exti]e policy 
'0 nought. 

DR. DArlA SAMANT: Why does 
the name Datta Samant strike a discordant 
note in the hon. Member's heart? 

SHRI l\1ADAN PANDEY: Who said 
50? In fact I am praising the hon. 
Member. 

I want to say a few things about the 
important role played by sericuIture in the 
hand loom sector. Shri Digvijaya Singh had 
also raised tbis point. I want to draw 
the attention of Shri Mirdha towards 
sericulture. He has been holding the 
charge of this Department for quite some-
time now. The twc>-tier development 

programme for seriuclture is succeeding 
onJy in Karnataka. We have no comJ'Jaints 
about that. Research centres ·are function-
ing either in Mysore er Dabg4tore but work 
is going on at two levels. This means 
that the same work is being done by both 
the Centra) and State Government. The 
entire grant of Rs. 80 crores received from 
the World Bank is diverted for this purpose. 
Assam has the potentia) of becoming a big 
centre for a different variety of silk called 
'Moonga' and, therefore, Governn,ent 
should pay attention to it. Similarly a 
centre can be established in the Adivasi 
area of Bihar. There is a potential for 
sericulture in the Terai region of Ikhradun 
and Gorakhpur in VUar Pradesh. I have 
written long Jetters about this But these 
letters arc processed in BangaIore. How 
can one know of the geography of Uttar 
Pradesh, the deserfs of Rajasthan and 
Adivasi areas from a place as distant as 
Bangalore. The officials sit in Bansalore 
and reject the applications. They have 
a well furnished office in Bangalore. The 
Research Development Institute is located 
in Mysore and the official hope to take-
up the development of Uttar Pradesh 
situated 3000 kilometres away by staying 
put in Bangalore. North India should 
also have centres on the Jines of those in 
Bangalore. It wi11 110t make much of a 
difference if the Centre withdraws itself 
from the scene over there because the State 
Government itself has taken over this 
work. For this I want to congratulate the 
State Government. 

I would like to teH Shri Mirdha that 
this work should now be undertaken in 
Uttar Pradesh, Rajasthan Bihar and Assam. 
A research institute and a Silk Board 
should be set up exclusively for Northern 
India. The Government should make such 
arrangements if India's silk needs are to 
be met. Our country produces 7000 tonnes 
of silk but the ~denland exceeds by several 
thousand tonnes. Banaras alone uses up 
2000 tonnes silk while the production in 
the whole of Uttar Pradesh totals 23 
tonnes I have a humble request to make 
to the hon. Minister. If northern India is 
to be reJieved of its dependence on China 
siJk, then silk production in the area has 
to be expanded on a large scale. There 
is only one way to do this. Leave Karua-
taka in the hands of BaJasubramaniam and 
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open a full·fledged office in Delhi or 
Dehradun so that there is no need to fly 
300) kilometres upto Bangalore. This is 
what I suggest. 

If we are able to become self .. reliant in 
the field of &ericulture, it will save crores 
of rupees in foreign exchange being spent 
on procuring silk from Chma. This type 
of work has now started in Nhow also. 
Weavers in Azamgarh,Mhow and Gorakhpur 
are ready to adopt the concepts of pro-
moted technology and alternative job that 
we are thinking of. 

Demand for silk will 1l1CreaSe not only 
in India but also in Europe and America 
because silk cloth IS matchless and will 
continue to be so in future also. But 
supply of silk can neveJ match its demand. 
Therefore, if my suggesti on is accepted, all 
the e~isting problems will be solved, It 
WIll alt>o curb Shri Datta SaDlant to some 
extent as hc will find it halder to engineer 
a strike. As of now he is able to force a 
strike even when he is in the hosptial. He 
becomes instrumental in getting workers 
Ii ke me thrown out of job and gets him-
self elected to Parliament. In future, he 
will have to look for other issues to be 
raised in Parliament because he will not 
have much to bpeak on strike, etc. 

The cemmunity of textile workers 
shouJd succeed in their endeavours. The 
problems of weavers should be !olved and 
sericulture should be e~panded in Northern 
InElia. 

With regard to the sick mills, I want 
to make it clear that workers arc aware of 
Shri Datta Samant and private mill-owners 
"orking against them. Funds from PIO-
fitable enterpri~es are being used elsewhere. 
My suggestion with regard to sick indu5-
tries is that no other industry should be 
set up on that land. For modernisation, 
it is essential that mill-owners are asked to 
remove scrap machinery. The Government 
has burdGned the N T.C. with the load of 
old and sick mills. To solve this problem 
all these mills should be considered as 
scrap and a 11 obsolete machinery should' be 
replaced by the lat~st machinery. After 
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having incurred losses to the tune of Rs. 
1000 crores the Government should ilnore 
Shri Datta Sam ant if he insists on investing 
more funds. Two or more textile units 
could be taken up for planned development 
every year. With these words I support 
these Demands. 

SHRIMATI PATEL RA1VIABEN 
RAMJJBHAI MAVANI (Rajkot) : Mr. 
Deputy-Speaker J Sil, through you J want 
to say that even after gh'ing so many con· 
cessions in our Textile Pollcy 131 mills 
around the country arc lying elorcd. Me,re 
than 30 mills are closed in Gujarat. NearJy 
2 Jakh textile workers jn India t 45,OOJ of 
them ill Gujarat, are sitting Jdle. 

One of our coIJeagues saId (hat a dying 
flame need not be extinguished but few 
with oil to make It glow brIghter Rights 
of the workers should be'given to them. 
What lllC the problems atfiicting the tr~tiJe 
jndustry? Labour Jeaden, eXfcrts and 
industrialish are unanimolls in thejr 
opinion that the crux of the problem is 
smugglIng of cloth Rs. 3000 crores worth 
of forcign cloth j~ smuggled into th,c 
country If this cloth h proJuccd in India 
the production capacity in miHs wilJ 
increase by an additional 2000 crore 
metres. Four lakh tex.tile workers wiU get 
a livelihood and ~ix lakh texlHe workers 
will be engaged on powcr]ooms. Increased 
production wiIJ mean an increased income 
to t he Government by way of taxes. The 
Gove"rnment is unable to cheek this smug-
g]jng ~ecause cloth, especial1y po)'csters, 
burdened with stiff excise dutie'l. 

For every kilo of polyester yarn, Rs. S 
is charged as excise duty in Pakistan, But 
in India, even after a 40 % concesbion, 
excise duty is charged at Rs. 54 per kilo. 
This means that in comparison, excise duty 
on polyester yarp is 11 times higher in 
India than in Pakistan. So is the case 
with staple fibre. In Pakistan, the excise 
duty per kilo on staple fibre is Jess b) Rs. 
2. In Jndia, the excise is Rs J 5 which is 
7 % higher than that of Pakistan. All 
these- factors are an open invitation to 
smuggling. No other country levies &uth 
a higher rate of excise duty. In 1965, 
excise on polyester was only Rs 3.Sa in 
India. Today. it has shoupt to Rs. 54. 
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This Jeads to closure of mills and render .. 
ing of w.:>rkers jobless which ultimately 
affects the country. 1 he .problem is so 
acute that people in Gujarat are even com-
mitting suicides. 

Rs. 3000 crores of Indian money is 
flows into the foreign countries every year. 
Jf India foHows the example of Pakistan 
restricting ~xcise dl1ty on polyester and 
staple fibre some income on yarn and 
fibre may be lost, but many more times 
would be ,he profits on processed cloth 
which wHl greately benefit the Government. 
From saris to suitings, poJy.!sters cost 
35 %-55 % more than smuggled cloth. 
Th~s is the present day scenario. Such a 
stat~ of affairs exi.,ts even after Budgetary 
concessions on polyester and staple fibre. 

It is a matter of regret that smuggling 
.finds no mention in the Textile Policy. 

• This matter needs serious thought. More 
than Rs. 3000 crores worth of synthetic 
cloth is smuggled into the country from 
Pakistan, Ban2Jadesh. Nepal, Dubai, 
Singapore, Hongkong and Thailand. 

On the 12th of March our hon. Minis-
ter visited Gandhinagar in Gujarat. Dis-
cussions were held with a delegation from 
I.N.T.U.C. The State Chief Minister wa~ 
also present during the talks. Shri Rajiv 
Gandhi accepted the suggestions given by 
I.N T.U.C, He sajd ~at in order to solve 
the problems of the t"'He industry. a com-
mittee would be formed comprising repre-
sentatives from the labour unjons, industry 
and the Government. I appeal to the Iton. 
Minister to announce the formafjon of this 
commiitee in furtherance of the Textile 
Policy 1 hope the hon. Minister wBI 
consider my suggestions With these words 
I thank you. 

SHRI PRAKASH V. PATIL (Sangli) : 
Mr. Deputy·Speaker, Sir, I support the 
Demands of the Ministry of Textiles. There 
are nearly S lakh powerlooms in Maharash· 
tra. But they are not working at their full 
capacity as there is no wOl·k. The un-
organised sector is suffering due to this 
Textile Policy. 50 per cent powerlooms are 
l),inl idl.e. 7" S lakh workers who operate 
them have no work to do. Nearly 30 lakh 
people are dependent on these )ooxns~ 

People working in the handl.om seeter 
do a lot of artistic- work. This gJotn lias 
a heavy deal and in the internatiollaJ 
market. In the absence of proper guidance, 
they are unable to produce quality clotJa. 
Thorefore t proper guidance to tliltse people 
is a must. Today.Japan and Korea export 
cloth to tbe tune of Rs 13000 CfOCe& sud 
Rs. 12500 crores respectively. Ii1spiM.r 
our country being rich in cotton plod.ew.n, 
we arc able to export textiles wort" not 
more than Rs. 2500 crores. Govern.e.t 
organisatIons like the S.T.C. s,\01 fa ign.r. 
this problem Greater attention 00 tlee;'r 
part will increase the demand for thIS .tOtil 
necessitating an increase in product'i@n '}lEl 
employment of workers. 

Out te,;tile imlustry is )tassing tirow&ll 
troubled times. Today, 1 J 000 mi ~1i9n 
metres of cloth is produced The ~.stalled 

capacity is 30000 million mell-as, but OJiJy 
46% of it is being used. k.st CJf the 
capacity is unutiliscd. There are al ..... 
composite mills in lIo'11bay and Ah.tdaea4 
which have powerlooms. I suggest tJlat 
power looms in comJ-JPsitc mills sbeuld .e 
used to CTiate self employment as has •• e. 
done in the case of Maharalhtra wit •• 
powerloollls are creating self emploYJUNt 
to a level exceeding - 5 lakAs. There are 
approximately 2 lakh powerl •• ms with 
com,osite mi lIs. Of thQIl, 1 lakll 3. 
thousand workers are productively e.ift~od 
and 70,000 powerlooms alongwrth 40,8" 

• workers are idle. The Government shQ_tti 
giv. the-se· powerloom~ to t.esc 
workers in order to create self-tapl.y-
ment. These po~"er1ooms shouW lite 
used to produce cloth. The coal,ClsitC' 
mills should concentrate OR produeti.a.f 
yarn, and the doth which was to be ,re-
duced in them should be 18f, to powe.rJ.eG.' 
in the organised sector aqs:i tl.te hagdJ •• 1i1 

sector. Production should be aIleCtlted t. 
both seclOloS accordingly. This is wilat I 
would suggest. With tbelie words I KlP,JI.it 
the Demands of the Ministry of TextJi!s. 

[Englishl 

SHRI V. KRISHNA RAO (CQilbaI .. 
lapur) : Hon. Deputy Speaker, Sir, tMules 
is a very very important subject. 5;0, I 
wanted to spe~k something about text Nts. 
In South Jndla, especially in my ee.iwtu .... 
enc),. tbe bigacst p:aarket is DoddabaHa,uf( 
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[Shri V. Krishna Rao] 
whieR is a famous textiles centre in India. 
There are 16,000 powerlooms there and 
they are facing 10t of trouble in getting 
silk yarn for which there was a representa-
tion from the merchants' association even 
to the Prime Minister OUf hon. Minister 
also knows the difficulty in getting the 
yarn especiaI1y at this juncture, the yarn 
prices have gone up. In this respect they' 
have requested for the supply of imported 
China silk al'lo to produ;;e sarees. Power-
100m people are faniog great difficulty in 
finding the market. Now the Government 
bas put control ovet the small power)oorn 
holders having two or three powerlooms, 
just as they have done in the case of hand-
]ooms. They are producing medium size 
of sarees which are useful only for the 
middle class people. The Government has 
put some control on them. The small 
powerloom pholders are required to mix 25 
per cent of :ari to the sarees, which they 
are finding very difficult. They want 
hundred per cent pure silk sarees to be 
produced. These small power loom holders 
have r-equested the 'Government to give 
them permission to produce silk sarees in 
the range of Rs. 300 to Rs. 400, for the 
middle-class peopJe so that these sarees 
can be used by small and middle-class 
people, by farmers and by business people 
also. The handloom sarees worth Rs. 

1.000. Rs. 1,500 or even RB, 2.000 will 
be purchased only by tl;le so-called bia 
people. 

18.001lrs 

But the 5maJl and middJe class people 
will not be in a position to purchaso the 
costly silk saris. They cannot afford to 
purchase these costly saris. Therefore, Sir. 
cheap saris could be produced by the smaJ1 

, power)oom sector. In· my constituency, 
they have started smaJl powerJooms and 
tbey will produce these silk saris at chc}lper 
cost so that the smaJl ana middJe class 
peopJe can afford' to buy these saris. I 
would therefore request the han. Minister, 
throush you, Sir, that he may consider to 
gi ve them permission to produce saris ] 00 % 
as the handloom weavers could not produce 
these silk saris at cheaper cost, The small 
and middle class people can afford to buy 
these silk saris only when it is within their 
reach. I hope that the hon Minister 
would kindly consider my request and 
arrange to issue orders for 100 % produc-
tiOD of si lk saris by the powerloom sector. 
Thank you. 

18.02 brs 
Tne Lok Sablra then adjourned till 
Eleven 0/ the Clock on Tuesday, 
April j, 19B8/Chaitra 16.. 1910 

(Saka) 
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